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LOK SABHA DEBATES

LOK SABHA

Thursday May 17, 1990/Vaisakha27, 
1912 (Saka)

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaî

ORAL ANSWERS TO QUESTIONS 

[English]

Statutory DevetopiiMiiit Board for 
Konkan

*860. SHRI VtDYAOHAR GOKHLE: 
DR. VENKATESH KABDE:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government have decided 
to make suitable amendment to article 371 (2) 
of the Constitution to grant Statutory Devel-
opment Board for Konkan; and

(b) if so, date by which such Board will 
come into existence?

[Translation]

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). The 
Government of Maharashtra have made two

proposals—the first one for establishment of 
separate Devetopment Boards for'VkJarbha, 
Marathwada and the rest of Maharasthra’ as 
envisaged In article 371 (2) ot the Constitu- 
tk>n, and the second one for amending ar-
ticle 371 (2) (a) of the Constitutk>n so as to 
include a specific provision for establish-
ment of a separate Devebpment Board for 
Konkan also, however, in deference to the 
wishes of the State Government, it has been 
decided to defer consklering of the second 
proposal and expedite actbn in regard to the 
first proposal.

SHRI VIDYADHAR GOKHLE: Mr. 
Speaker, Sir, there is a fine couplet in San-
skrit for cunning politksians:

Hastadapi na datuayam, griladapi na 
diyate.
Paropakaranartham vachne kim 

dridrata?

MR. SPEAKER: H is for (VkJya learning.

SHRI VIDYADHAR GOKHLE: The 
. Central Government and the State Govern-
ment have given so many assurances dur-
ing the last six years regarding statutory 
Devek)pment Boards for Marathwada and 
Vkiarbha but till new no statutory Devek>p- 
ment Board has been constituted for these 
regions...

MR. SPEAKER: You can ask two sup- 
plementaries please put the first one.

SHRI VIDYADHAR GOKHLE; My first 
questbn is that if it is the positk>n of Marath-
wada and Vidart>ha regk>ns what wouM be 
the position of Konkan? Will they have to 
wait for the 21st century*?
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SHRI SUBODH KANT SAHAY: Mr. 
Speaker. Sir. it is a State Governments; 
proposal and that is why we are giving prior-
ity to it. But in case of Konkan. Constitution 
has to t>e amended so we assure you to do 
it in consultatbn with the State Government.

SHRI VIDYADHAR GOKHLE: It is the 
demand of the people of Vkiarbha, Marath- 
wada and Konkan region that the Develop-
ment Boards should be autonomous but the 
Maharashtra Government has been shrewd 
to keep a silence in this regard. They have 
not yet disclosed their draft proposal. How-
ever I would like to know what the Central 
Government is thinking about it? We would 
like to know whether these Devek>pment 
Boards are going to be antonomous or not? 
One more thing I wouki like to know whether 
Government have received any Private 
Members Bill seeking to make an amend-
ments in Article 371 (2) of the constitution or 
not?

SHRI SUBODH KANT SAHAY: Mr. 
Speaker. Sir, i think the hon. Member is 
giving priority to the question of Konkan. We 
shall talk to the State Government on this 
matter very soon and whatever provision is 
available we shall take actbn on it very soon.

[English]

DR. VENKATESH KABOE: The back-
ground of Article 371(2) has to be under-
stood in relation to this question and this 
Artk:le was incorporated in 1956 by the 
Constitution (Seventh Amendment) Act. It 
was found, because the Fazal Ali Commis-
sion had recommended a separate State for 
VkJarbhaforthe sake of linguisik: integratkm 
of the country, the people from Vkiarbha 
decided to merge with Maharashtra. Also, 
for Marathwada a guarantee was given that 
special consideration will be given to Mara-
thwada in terms of empbyment and other 
opportunities. So, Marathwada got merged 
with Mahrashtra in 1956.

Now, in the last thirty years the provi-
sions of Article 371(2) have not been fol-
lowed. What are those provisions? There

are three provisk>ns under Article 371(2). 
They are. one is that separate devek>pment 
boards for Marathwada. Vklarbha and the 
rest of Maharashtra—by whbh we mean 
Konkan—will be formed to see that every 
year the report of these boards will be sut̂ 
mitted to the state Assembly. But. at no time 
has the report been submitted to the state 
Assembly. The second provision is that there 
will be equitable distributk>n of the funds of 
the 'States in proportion of their populatbn. 
And the third provisbn is that there will be an 
equitable distribution in the training facilities 
for technbal education and vocational train-
ing in the services under the control of the 
Government. But Maharashtra has failed to 
fulfil all these three conditions. The Mahar-
ashtra Assembly has unanimously passed a 
Resdlutbn on 24th July 1984 for the forma-
tion of- statutory development boards for 
Marathwada and Vidarbha. This Resolution 
has sent to the President of India, recom-
mending that these may be formed. How-
ever, the proposal has been shuttling be-
tween the Central Government and the State 
Government for a long time because of some 
strange reasons. I think that it is high time we 
think about it and some of the people—our 
hon. Mr. Sathe knows—have demanded a 
separate Vidarbha and in Marathwada also 
a demand for a separate Vidarbha is being 
made. There is no popular support for these 
movements but if we have divisive forces it is 
not good. However, have to request the hon. 
Minister that they shouki take a Cabinet 
decision. My question, have they taken a 
cak)inet decision? The Prime Minister in a 
conference in Nagpur promised that these 
boards will be formed in this sessbn. But 
they have not been formed. My questbn is 
when are they going to form them?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
There is a spe a! provision. After the Reor-
ganisation of tnu States in 1956 a special 
provisbn was made in the Constitutbn for 
setting up of ( statutory devebpment boards 
for Vidarbha, l̂'arathwada, Gujarat and Kutch 
area. This mu )r has been pending for the 
last 30 years, because under this provision 
in the Constitution the Governor has been
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given special responsibility for implementing 
this provision. Anyhow, the respective Chief 
Ministers have been sleeping over the mat-
ter. To some extent it means a dilution of the 
authority of respective Chief Ministers. So. 
whatever proposal has been sent by the 
preset Government, the Governor has no 
powers in that. It is the Chief Minister who will 
be the Chairman and some of the Ministers 
will be members. We will again send the 
proposal back seeking the opinion of the 
governor. But the opinion of the present 
Governor is that it will mean dictum. Who will 
be responsible for it? However, if we go to 
the constitutional provision it is the responsi> 
bility of the Governor. But the present Gov-
ernment has sent a proposal where the 
Governor has no say. So, we have been in 
touch with the Maharashtra Government. I 
am soon calling a meeting and trying t o ^ ^  
out this matter.

SHRIVASANTSATHE: Sir, as the hon. 
Minister has said.thisthing has had a chequ-
ered history of the last thirty years. I have no 
hesitation in saying, irrespective of which 
Government it has been, that there has been 
a serious betrayal of the people of Vidarbha. 
Marathwada... (Interruptions)

I say, 'irrespective of. These people just 
irritate me.. {Interruptions)

MR. SPEAKER: You address the 
Spea1(er.

SHRI VASANT SATHE: I will address 
the Speaker. But there are some incorrigible 
people here. They cannot even understand 
the subject.. (Interruptions)

MR. SPEAKER: Let us be serious.

SHRI VASANT SATHE: 1 say. irrespec-
tive of which Government, even our Gov^n- 
ment. that there has been a betrayel. We 
deceive the people of Vidarĵ ha, Marath-
wada and the rest of Maharashtra. Although 
the Article 371 was specifically introduced to 
give protection to the rights of the people, 
particularly of Vidarbha. who were granted 
unanimously a separate status of statehood

in the States Reorganisatk>n Commissbn; 
unanimously by the FazI Ali Commission; we 
sacrifk:ed that status only for linguistic unity 
of the entire Maharashtra. But the leadership 
of Maharashtra throughout this period and 
also the Central Government in league with 
the leadership, had deceived the people of 
Vidarbha. Marathwada and the rest of Mah- 
rashtra. Even the present Government is 
trying to dilute the provisions of Artk:le 371. 
I would beg to this Govemment—Mufti 
Saheb. at least you. because you know the 
whole history— t̂hat the Statutory Devebp- 
ment Boards are to be independent and it is 
the Governor, meaning thereby the Central 
Government, which has to have the super-
vising power. By diluting it. by depriving the 
Governor of his authority, by taking it over 
the Chief Minister, the whole purpose of 
Article 371 will be defeated. Therefore. I 
would request the Home Minister and this 
Government particularly, to kindly take this 
matter seriously. I am warning, Sir,—a ten-
dency in the country is there—that any day a 
movement for a separate Vidarbha and other 
parts will start and nobody will be able to 
control it. I would like to know from the 
Government whether they will take expedi-
tious measure to ensure the establishment 
of Statutory Development Boards according 
to Artble 371 and also to create a provision 
for a statutory Development Bioard for 
Konkan. This is my request.. (Interruptions)

Do not take it lightly my friends.. (Inter- 
ruptions)

MR. SPEAKER: They are not taking it 
lightly. How can anybody take it lightly?

[Translation]

it is a very serbus matter and nobody is 
taking it lightly.

[Engrish]

SHRI MUFTI MOHAMMAD SAYEED: I 
share the concern of Shri Sathe. As I have 
earlier said, this special provisbn of the 
Constitutbn has been pending since last 30 
years. And if there has to be a Statutory
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Development Board, that has to be underthe 
provision of the Constitution. This matter is 
to be sorted out with the Chief Minister. I am 
soon calling the Chief Minister here and we 
will try to sort it out.

[Translation]

SHRIMATIJAYAWANTINAVINCHAN- 
DRA MEHTA; Mr. Speaker, Sir, whatever 
has been said by Shri Vasant Sathe, I fully 
agree with that. Besides I would also like to 
say that there are certain problems in our 
country which are kept closed like snakes in 
the basket of a Juggler. That basked is 
opened at the time of show i.e. elections and 
it is said that they would set up Development 
Boards for Vidarbha, Konkan and Marath- 
wada. As soon as the elections are over and 
votes are pocketed, the basket is again 
cbsed. That is the way it has been happen* 
Ing for the last thirty years. Had our hon. 
Member. Shri Vasant Sathe raised this matter 
so loudly 15 years back as he is raising it 
today, he would not have had opportunity to 
raise It here today. While sharing the senti-
ments expressed by him, I would like to say 
that on behalf of the Government, the hon. 
Home Minister has just now insured that the 
hon. Chief Minister would be called and a 
decision would be taken at the earliest. In 
this regard I would like to know from the hon. 
Home Minister as to when he is going to 
invite the chief Minister of Maharashtra? If 
we, all the MPs from Mahrashtra, rise alone 
our political differences to work for a com-
mon mission, we would certainly do justice 
with the people of Marathwada, Vidarbha 
and Konkan by bringing an amendment in 
the Constitution. Now the only thing I would 
like to know from the hon. Home Minister is 
as to when he is going to invite the Chief 
Minister of Maharashtra?

SHRI MUFTI MOHAMMAD SAYEED; 
Mr. Speaker. Sir. I would like to assure you 
that I would be inviting him in next two weeks. 
Earlier we had fixed a meeting with him in 
Maharashtra on 26th April. However I would 
call him as soon as possible and hon. 
Members from Maharashtra will also be

consulted separately to find out a $oiutk)n to 
the problem.

DR. VENKATESH KABDE: Mr. Speaker. 
Sir when a resolutbn to this effect was 
passed in the Legislative Assembly I was 
present there and Shri Sharad Pawar, the 
present Chief Minister had said at that time 
that there should not be a separate state. So 
now actbn shouki be taken expeditk>usly in 
this regard. But since then, four years have 
elapsed. We should first do it for Vidarbha 
and Marathwada because we have 
constitutbnal provisions for the same and 
the Legislative Assembly hastaken an unani-
mous decisbn for that. After that steps have 
to be taken for the development of Konkan. 
So my question is as to when steps wouki be 
taken in this regard?

SHRI MUFTI MOHAMMAD SAYEED: 
Mr. Speaker. Sir, the amendment in the 
constitution has to be made for Konkan but 
first of ail we shouki take action is regard to 
Vkiarbha and Marathwada for which there is 
provision in the constitutbn and nothing has 
been done during the last 30 years. We shall 
also take actbn in regard to Konkan but let 
us take the other two first because 
constitutbnal provision is already there for 
them. However would like to assure that I 
would look into the suggestions given by the 
State Government. All Cabinet, Ministers 
are members of that Statutory Board, so they 
ail would be called here and final shape 
would be given to it.

SHRI PURUSHOTTAM KAUSHIK: Mr. 
Speaker, Sir. the root cause of the agitation 
going on there is that there was no sciontific 
basis of the reorganisation of the States. The 
root cause of these conflicts is the reorgani-
sation of the States on the linguistic basis, 
ignoring the social, educational and cultural 
basis. States were reorganised on linguistic 
basis only and that is why such agitations are 
gaining grand. At the time of reorganisatk>ns 
of States, they had envisaged small size 
states but after the reorganisation, the State 
like Madhya Pradesh became biggerthan its 
earlier size. Also the State could not achieve 
the required level of economic development.
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If that led to the demand for separate 
Chhatbgarh and Jharkhand states. There Is 
also a demand for separate Bundelchand 
State. These demands are coming up be-
cause these regions are gradually becoming 
eoonomicatly more and more backward.

Today, the problem is that the Govem- 
ment may face difficulty in raising the matter 
of reorganisations of States. Sothe via media 
is the constitutbn of separate Development 
Boards for each regk>n under Article 317 of 
the Constitution. It may a$b satiate the The 
demands for separate states to some extent. 
Therefore, I wouki tike to say to the hon. 
Ministerthatthequestion regarding Konkan 
has been raised here but the agitations for 
separate states are rocking the entire coun* 
try. Is the Government thinking to take some 
positive steps own its own to remove back-
wardness in those areas where the people 
have k>een raised up demands for separate 
states? Will the Government think over a 
proposal to get a Survey conducted and set 
up Devebpment Boards in those areas where 
demands for separate states are coming up 
indudingthoseforChattisgarh, BundeHchand 
Vidark)ha etc covering such areas?

SHRI MUFTI MOHAMMAD SAYEED: 
He has generalised some areas. Jharkharxl 
and Bodo are tribal areas and they think that 
their cultural kientity is being adversely af-
fected and outsiders are occupying their 
land. So far as the demand for Bodo and 
Jharkhand are concerned we have yet to try 
our policy in this regard but we are not in 
favour of Statehood. We have to do it within 
the Constitutional framework of the State. 
So far as the Statutory Development Boards 
are concerned we have to formulate a model 
as we have Gorkhaland Council to whk:h the 
power has been delegated to seek the in-
volvement of the people in their devebp- 
ment. Similarly we shall also take actk)n 
regarding Vidarbha and Maharashtra very 
soon.

SHRI RAM NAIK: Mr. Speaker. Sir, from 
the reply given by hon. Miniver, it is clear 
that the proposal submitted by the Chief 
Minister is not in keeping with the constitu-

tkm. Much time has been consumed In dis-
cussing whether the unanimous resolutbn 
of the Maharashtra Legislative Assembly is 
in keeping with the Constitutbn. I wouki like 
to know whether the Government will take 
acton in this regard within the coming three 
months after concluding this round of dis-
cussion soon?

[EngHsHl

SHRI MUFTI MOHAMMAD SAYEED: 
Mr. Speaker, Sir, as I had already saki, either 
the composKk>n of Statutory Devek>pment 
Board has to be under the provistons of the 
Constitution or it has notto be. Therefore, we 
have to interact with the State Govemments 
and the Chief Ministers to find out some via- 
media where the authority of the representa-
tive governrnent will not be d ilu t^. At the 
same time, peopje of the area will have the 
involvement in this Board. It should not be a 
Govemment Board but, peoples' represen-
tatives shoukJ be involved in it

{Intemjptions)

[Translation]

SHRI RAM NAIK; Mr. Speaker, Sir, the hon. 
Minister did not say anything about the time 
limit of three months.

[English]

MR. SPEAKER: I cannot compel the 
Minister to say. But, if he says it voluntarily, 
then it is all right.

[Translation]

SHRI BANAWARILAL PUROHIT: Mr. 
Speaker, Sir, since the reorganis îtion of 
states took place, the people of Vkiart>ha 
and Marathwada, partk:ular^the latter, were 
assured that the justk» woukJ be done to 
them and the backk>g completed by approxi-
mately thirty years have passed since then 
unfortunately there has been a dominance 
of Western Maharastra over the rest of the 
state and its politcs and this has caused 
injustceto Vkiarft>haand Marathwada. There
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are many Committee reports and a backlog 
of Rs. four thousand crores has reckoned. 
This is the gravity of injustice done to the 
backward areas.

The situation even today is that 
{Interruptions)

MR. SPEAKER: Kindly askthe question 
is relation to the information you wish to 
seek.

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, justice is denied to the people 
of Vkiarbha as time is being wasted in draft- 
ir̂ and redrafting the proposal for the last 
five years. The Constitution of India is su> 
preme and the Central Government derives 
a lot of powers from it. The Government 
should ensure that no more injustice is done 
to the people of Vidarbha. tf the State Gov> 
ernment is not in a position to draft the 
proposal suitably, the Centre should itself 
initiate the process of making a draft and that 
way do justk:e to the people of Vidarbha.

SHRI MUFTI MOHAMMAD SAYEED: 
This is true that at the time of reorganisation 
of states, there was a provision of separate 
statehood for VWarbha under the Nagpur 
Pact. The issue of Statutory Devetopment 
Boardhas remained pending for long. I wouki 
like to say that a bt of exchange of corre> 
spondence in respect of constitution of the 
saki Board have taken place between the 
Central Government and the State Govern- 
ment. The Chief Minister of that state talked 
much about it when he was occupying the 
portfolio of Home Ministry at the Centre but 
after taking over as Chief Minister, he pre-
ferred to keep silent on the issue. I can only 
assure you that we will try to put the things 
right and seek a solutbn to the matter. (Inter- 
rupf/ons)

MR. SPEAKER; Take your seat please.

SHRI VAMANRAO MAHADIK: You do 
not permit me to speak even when this 
question relate- to my area. On the contrary, 
you are asking me to sit down.

lEngtish]

MR. SPEAKER: Next questbn. Shri T. 
Basheer.

(Interruptions)

SHRI VAMANRAO MAHADIK: I have 
not been given a chance to put question 
which concerns my constituency. So. I walk 
out.

(Then, Shri Vamanrao Mahadik left the 
House)

Unhfersity for Fisheries

•861. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether there is any proposal to set 
up a university for fisheries;

(b) whether Union Government have 
received any request from Keraia Govern-
ment in this regard; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) No Sir.

(b) No such proposal has been re-
ceived in the recent past.

(c) Ouestbn does not arise.

SHRI T. BASHEER: Sir. I am very much 
disappointed at the answer given by the hon. 
Minister because this is a very important 
questbn. Sir, fishery plays an important role 
in the economy of our country. Adoption of 
latest scientifk: management measures are 
essential to obtain maximum k>enefit from 
this sector. So, I strongly feel that there 
should be a University for fisheries. At pres-
ent. there is no university for this. So far as 
Kerala is concerned, I may point out that
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Kerala is a leading producer of marine prod-
ucts and the state hasthe largest population 
of fishermen in the oountry. A number of 
Central Institute for Development of Fisher-
ies are located In the State of Kerala. So, I 
think Kerala Is concerned, I may point out 
that Kerala is concerned, an ideal place to 
set up a university for fisheries.

In the answer given by the hon. Minister, 
it has been sated that no such proposal has 
been received in the recent past from the 
Kerala Government. But my information is 
that the Kerala Government has a proposal 
to set up a University for fisheries in Kerala. 
Anyway, considering the importance of the 
sector. I would like to know whether the 
government will consider the proposal to set 
up a university for fishenes, at least during 
the next Five Year Plan.

ITranslation]

SHRI NITISH KUMAR: Mr, Speaker. 
Sir, so far as the question of setting up a 
University for Fisheries is concerned, the 
Central Institute of Fisheries Educatbn situ-
ated at Bombay has been given the status of 
a deemed University on 27th March, 1989. 
So far as Kerala is concerned, the hon. 
Member, has himself admitted that there are 
three principal institutions in Kerala. One is 
the College of Fisheries under the University 
of Kerala. Then there are two more institu-
tions of I.C.A.R. at Pannangadi. One is the 
Central Marine Fisheries Research Institute. 
Cochin and the other is the Kendriya Ma- 
chhalipalan Technology Sansthan. Cochin. 
So far as the question of the proposal from 
the Government of Kerala is concerned, as 
asked by the hon. Member, I would say that 
no such proposal has been received in the 
recent past. But way back in 1986, the then 
Minister for Fisheries in the Government of 
Kerala, S. \.L Jacob, had written a letter 
to the then Minister of Agriculture in the 
Unbn Government, Shri G.S. Dhilbn, re-
questing him to set up a University for Fith> 
eries In Kerala. The setting up of such an 
institute in the area of Fisheries was being 
contemplated at that time and meanvirhile, 
one of the six institutbns of I.C.A.R., func-

tk)ning in different parts of oountry, one situ-
ated at Bombay, that was the best of the six, 
was given the status of deemed Unĥerslty in 
1989. As far as the provision for training and 
education in the Fisheries Institute at pres-
ent is concerned, the present in take Is 
sufficient to cate the requirement. Therefore, 
the Central Government does not propose to 
set up of a new University for Fisheries at 
present.

[Engiish]

SHRI T. BASHEER: Sir, the Minister 
said there are a few Institutes and those 
Institutes arebcated in Kerala. And as I saki, 
research and scientific knowledge is very 
important so far as the development of fish 
culture is concerned. The Minister had given 
the names of the Institutes bcated in Kerala. 
So. I wouM like to know from the hon. Minis-
ter whether there is any proposal for the 
development of these Institutes located in 
Kerala.

[Translation]

SHRI NITISH KUMAR: Mr. Speaker, 
Sir. the educational programmes upto the 
level of M.Sc. and Ph. D. in Maricuhure are 
already being undertaken by the Central 
Marine Fisheries Research Institute in col-
laboration with Cochin University in Cochin 
itself. There are approximately twenty stu-
dents undergoing the undergraduate train-
ing in the College of Fisheries and some 628 
students in the B.G. Thirdly, the Kendriya 
Machhalipalan Technobgy ̂nsthan located 
in Cochin is also imparting such educatk>n. 
There is no proposal, at present, for its 
further development because the Central 
Government is of the view that the present 
arrangement is sufficient. So far as the 
question of the hon. Member is concerned. I 
wouki like to say that keeping in view our 
present position of resources and the opin- 
bn of I.C.A.R.. there is rK> need for further 
development in the coming 5-10 years. We 
are getting the resultant output and product 
in proportion to our requirement at present. 
The State Government is at hberty  make 
further devebpment or open up nê. institu-
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tions with its own resources, it it so desires. [Translation]

[English]

PROF. N.G. RANGA: Mr. Speaker. Sir, 
even if they cannot establish a separate 
university for fisheries, since they have got 
already these high level Institutes which are 
training people for undergraduate and for 
degree courses also, would it not be possible 
for the Government as well as the ICAR to 
persuade the University Grants Commis-
sion to treat these as deemed universities so 
that they are entitled to give degree and they 
are not necessarily to be costly as a regular 
university?

[Translatho]

SHRI NITISH KUMAR: There is not a 
single proposal of deemed University in hand 
at present.

[English]

PROF. N.G. RANGA: I am suggesting 
that the Government should take up that 
proposal.

SHRI VASANT SATHE: Mr. Minister, 
you say you will consider it.

[Translation]

SHRI NITISH KUMAR: As regards the 
question of devek)pment, there is a proposal 
of including Cochin Institute in the devek>p> 
ment plan of the Eighth Five Year Plan. This 
is the only proposal at present and excepting 
Bombay there is no such thing as a deemed 
University anywhere else. Besides this, there 
is no proposal as such.

[English]

PROF. N.G. RANGA: It is for the Gov> 
ernment to consider that. I am suggesting 
this proposal for the Government's consid-
eration. The senior Minister must be con* 
suited t)efore giving the answer that there is 
no proposal.

SHRI NITISH KUMAR: Mr. Speaker. 
Sir, hon. Ranga Sahib is one of the most 
revered and senior stalwarts of this country. 
The Government will conskier his proposal 
afresh.

[English]

SHRI A. CHARLES: Sir. I want to draw 
the attentk>n of the hon. Minister to two 
aspects of fisheries in Kerala The export of 
prawn earns the largest foreign exchange to 
our country among the marine products. But 
the research has shown that its mortality rate 
is 90 per cent and only 10 per cent survive. 
The mortality rate of prawns is the largest 
among the fishes. A research is going on in 
the Central Marine Institute at Cochin. May I 
know from the hon. Minister whether more 
facilities and encouragement will be given 
for that research project so that the mortality 
rate of the young prawns is brought down?

The second aspect is that tune worth 
crores of rupees and whk:h has the largest 
demand in the foreign market, die a natural 
death due to lack of facilities for fishing. So, 
these two aspects may kindly be oonskiered 
and some special projects may be sanc- 
tk>ned for Kerala. May I krK>w whether the 
hon. Minister will kx>k into these aspects?

[Translation]

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. in this regard research work on a large 
scale is being conducted at Kalyani in West 
Bengal.

DR. KHUSHAL PARASRAM BOPCHE: 
Mr. Speaker Sir, in order to promote fisher-
ies. the Government of Maharashtra started 
the constructk)n of fish ponds under the 
Empbyment Guarantee Scheme but that 
work has come to a halt for the last two years. 
Through you. I would like to know from the 
hon. Minister whether in order to promote 
fisheries in the country......

MR. SPEAKER: You know that the
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question concerns the State of Kerala. The 
hon. Minister wiR require a separate notioe 
for it

DR. KHUSHAL PARASRAMBOPCHE: 
Has the Central Government got any pro- 
posal to develop fisheries?

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. though this question is unrelated to the 
main question, I would tike to say that many 
programmes to devebp inland fisheries are 
being executed.

[Enĝh]

SHRI MULLAPALLY RAMACHAN- 
DRAN: Sir, it is reliably learnt that a proposal 
is pending before the Gk>vernment of Kerala 
for the setting up of a Fisheries University in 
the State of Kerala. Keeping the fact in view 
that there is no Fisheries University in our 
country at the moment, will the Government 
consider this proposal and come out for 
extending financial assistance to the State of 
Kerala in this connection?

[Translation]

SHRI NITISH KUMAR; Mr. Speaker. 
Sir. I have already said that for the time 
being, the Central Govemment is not con- 
skJering any proposal to set up a Fisheries 
University, but there are plans to devebp 
and strengthen the existing institutes under 
the Eighth Plan.

[Engfish]

Withdrawal of Armed Forces (Special 
Powers) Act from North East

*862.  DR. DAULATRAO SONUJI 
AHER: Will the Minister of HOME AFFAIRS 
be pleased to state;

(a)  whether the activities from various 
soUdarity groups of North-Eastern States, 
recently launched a march in New Delhi 
demanding the withdrawal of the applcatkm 
of the Armed Forces (Special Powers) Act. 
1958 from North-East; and

(b)  if so. the reaction of ̂vemment In 
this regard?

[Transkdion]

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY);(a) In March this 
year, about 250 students from the North 
Eastern Region of the country, studying in 
Delhi, took out a procession in support of 
such a demand.

(b)  The provisbns of the Armed Forces 
(Special Powers) Act are applied whenever 
required to deal with the law and order situ-
ation prevailing in a particular area. As soon 
as circumstances permit, the matter is re-
viewed by Govemment.

DR. DAULATRAO SONUJI AHER: Mr. 
Speaker. Sir. this Act was enforced in the 
North-East with the purpose of maintaining 
law and order there. Through you, I wouki 
like to know from the hon. Minister the spe-
cial powers given to the Armed Forces under 
this Act and also the situation at the time of 
enforcing this Act in the North-East as well 
as the present situatbn.

[Translation]

SHRI SUBODH KANT SAHAY: The 
states in which this Act has been enforced 
are Manipur, Meghalaya, Nagaland, Tripura. 
Arunachal Pradesh, Assam and Mizoram. 
The Special powers that have been granted 
under this Act are—

[EngUsh]

"after giving due warning, as he may 
conskler necessary, fire upon or other-
wise use force, against any person 
who is acting in contravention of any 
law or order.

destroy any arms dump, prepared or 
fortified positk>n or shelter from whch 
armed attacks are made or likely to be 
made..
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arrest, without warrant, any person 
who has committed a cognizable of-
fence or against whom a reasonable 
suspicion exists that the has commit-
ted or is about to commit..

enter and search without warrant, any 
premises..”

[Trans/ation]

Force is used in accordance with these 
powers granted under the said Act.

DR. DAULATRAO SONUJI AHER: 
What was the situation at the time of apply-
ing this Act there and what is the present 
situation?

SHRI SUBODH KANT SAHAY: The 
situation in those areas, where this Act has 
been applied is still not normal and the entire 
State of Manipur has been declared as a 
'Disturbed Area’. The situation remains is 
the same atong the Five Kilometre border 
belt Nagaland has with Burma. Therefore, 
this Act is still in force in these areas.

[Fng/ish]

SHRI SONTOSH MOHAN DEV: As very 
rightly said by the hon. Minister of State for 
Home this is an Act which has been brought 
in the whole North eastern area because of 
the sensitive activities of the terrorists who 
are being supported from Burma, Bangla-
desh and other neighbouring countries. 
Recently, there was the election in Manipur 
and the new Government has been formed 
by Janata Dal, MPP and Congress (S). One 
of the promises given in the electbn was that 
the Disturbed Area Act would be removed. 
When the hon. Home Minister subsequently 
visited Manipur, a memorandum was given 
to him. Of course, he has not assured them 
but as I heard in the newspapers, he said, 
'*We will review the situation and then we will 
come to a decision”.

It IS a sensitive area and activities of the 
terrorists have further inaeased and many 
para milttary personnel have been killed in

the last 3 or 4 months, fn spite of tfiat, some 
activists groups are demanding for the re-
moval of the Act. Can I get an assurance 
from the Gk)vernment that tne Government 
will not take a hasty decision because, if it is 
one withdrawn, this will give encouragement 
to the terrorists activities indulged by NSCN, 
ULFA etc.. Of late, they have made an under-
standing between each terrorist group in the 
area and there is a nexus between them to 
create destability in the whole Northeastern 
region. There shouki not be hasty decisbn 
and an assurance must be given here. I have 
told him presonally about this. He should not 
reconcile it just for populist measure and 
some hasty decision should not be taken.

[Transfat/on]

SHRI SUBODH KANT SAHAY: I do not 
think that the Government has any intention 
of taking populist decisions on matters con-
cerning law andorder. As I sakl earlier, once 
the situatbn becomes normal, a decision 
wouki be taken after reviewing the matter, 
but these areas are still disturbed and for the 
time being, the Government has no intention 
of taking any such decision.

lEngl/sh]

SHRI P. K. THUNGON: It is known to 
everyone that in the whole of Noartheastern 
region, either at one place or other, distur-
bances are there. As it is apparent from the 
reply of the hon. Minister, they are going to 
consider for the removal of this provisbn 
instead of strengthening law and order net-
work. I would like to know, what steps are 
you going to take for creating a climate, as 
you have said, before you can decide to 
withdraw the provisbn. But the extremists or 
the secessionists are acting not only in bor-
der areas but right in the heart of Assam also, 
ULFA and other forces. It is quite confusing 
to the people of North-Eastern Regbn that 
when Ministers go there, they make varbus 
strong statements like "We are not going to 
discuss with the extremists.” But as soon as 
the Ministers come back to Delhi, the same 
kind of ten^orist activity is going on there. 
People are rather started and confused
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absolutely what kind of steps the Govern-
ment Is going to take for maintaining peace 
in that area. May I know from the hon. 
Minister what steps are you going to take in 
this regard and whether you are going to 
discuss and have talks with those sectk>ns of 
people who are turning towards secessk>nist 
movement and are going to f olk)w the path of 
terrorism, instead of sticking to this policy, so 
that you can politk̂ally and emotionally tackle 
the problem? What action are you going to 
take on this?

[Translation]

SHRI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, the Governmenfs policy in this 
regard is very clear. That is, we are ready to 
talk with every one, provided that it shouki be 
within the constitutk>nal framework. As far as 
the questk)n of law and order in the North- 
Eastern Region is concerned, the Central 
Government is minutely watching ail the 
aspects and we just don't make statements 
there, rather we are also taking necessary 
actk>n to implement all those things, with all 
the strength and resources at our disposal. 
We shall also work towards assuaging the 
sentiments and emotbns hurt over the last 
40 years. We shall also give due respect to 
their honour and self-respect.

PROF. RASA SINGH RAWAT; Sir, 
through you, I wouki like to know from the 
hon. Minister the number of persons ar-
rested sofar underthe Armed Forces (Special 
Powers) Act, 1958 and also the quantum of 
success achieved by the Govemment? 
Please do inform us atout it.

SHRI SUBODH KANT SAHAY: I do not 
have the exact figures with me, but we have 
gained much success. We feel that we have 
gained success in may areas, with the help 
of this Act.

[English]

SHRI RUPCHAND PAL: May I know 
from the hon. Minister whether the attention 
of the Government has been drawn to a very 
recent statement by a very important leader

of Nagaland that he is encouraging seces- 
sk>nism and insurgency because of certain 
devebpments in Nagaland, because of his 
past connecton with these groups for which 
he was punished in 1986. May I know from 
the Government what steps they propose to 
take against that important leader?

[Translation]

SHRI SUBODH KANT SAHAY: In this 
regard, if you give us some details in writing, 
we shall surely act upon tt.

[English]

SHRI SHIKIHO SEMA: May I knowfrom 
the hon. Minister why Is the Armed Forces 
Special Power Act imposed only in the North- 
Eastern States particularly? While imple-
menting this Armed Forces Special Power 
Act, the privacy of women is invaded and it is 
bein̂ misused. When the Home Minister 
visited the regbn, he has assured the people 
that this Act will be withdrawn. But you are 
avoiding it. Why this Armed Forces Special 
Power Act is not withdrawn? This is partial-
ity. Unless you withdraw this, you cannot win 
the confidence of the people of that area. 
Regarding hon. Member’s pointing out the 
secessk>nist iss ues, it is not we who are 
encouraging secessionists, it is you who are 
encouraging secessionists. I have an ex-
ample with me. You are engineering seces- 
sbnist and anti-national activities. I woukJ 
tike to know whether you are going to with-
draw the Special Armed Forces Act.

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Mr. 
Speaker. Sir, as hon. Members know, in the 
major areas of North-East there has been 
insurgency going on. And fortunately, people 
of the area are not really involved in the 
development and democratic process. But 
still, due to accelerated activity of some 
militant organisatksns like ULFA, NSCN and 
Other organisatbns, they are getting help 
from across the borderfrom Burma. Tocheck 
the inf iltratbn in some parts of the area, that 
area has been declared as the 'disturbed
area’ and the armed forces have the special
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powers. Under the present circumstances, 
we are not going to review this decision and 
special powers will remain in force for some 
time.

[Transiation]

SHRl GUMAN MAL LODHA; Sir the 
hon. Minister has just stated that constant 
attentions being paid to maintaining taw and 
order there, but in spite of that ULFA has 
been indulging in violent incidents that have 
taken place there during the last 2>3 months. 
Shri Shankar Birniwal was killed there on the 
day Shri Devi Lai visited the Sate. Alter that, 
brother of Shri Swaraj Paul was killed in the 
tea garden. Then, an Engineer and his col-
league were killed there. The present situ-
ation there is that ULFA activists come to any 
shop, call ten persons on phone, tie them up 
and take them away in a jeep. Then their 
ransom is fixed. Their family members are 
asked to pay ransom ranging from Rs. 5 lakh 
to 20 lakh. If they fail to pay the ransom they 
are killed. Till now, more than 100 such 
murders have been committed there.

Mr. Speaker, Sir, I had myself gone 
there for enquiry and found that the action 
that should have been taken by the State 
Government against the violent action of 
ULFA, is not being taken. It is also said that 
the Home Minister of the State Government 
is also in collusion with the ULFA activists. 
Though it is doubtful and I do .iot want to 

express my views on it, yet I want that the 
hon. Home Minister should assure that if the 
killings are not stopped within the months 
and the present situation continues there, in 
which more than 100 persons have been 
killed and more than Rs. 10 crores have 
been collected as ransom ULFA would be 
banned and if violence continues there even 
after that, the President’s Rule wouki be 
imposed.

SHRI SUBODH KANT SAHAY; Mr. 
Speaker. Sir, 1 think I was there on 5th and 
6th of the last month and this matter was 
discussed with the entire cabinet and the 
Home Minister reviewed the situation. In-
structions were given to the 1.9. The Chief

Secretary, Home Secretary and other offi-
cers were present there. The decisions taken 
at that time are being reviewed. We have 
been informed that the Chief Minister, Home 
Minister etc. are coming to Delhi in a day or 
two. Regarding the Points raised by the hon. 
Member. I think actbn is being taken on 
them with all earnestness and the Govern-
ment is determined to check the activities of 
the ULFA. Necessary action is being taken in 
this regard.

[Engfish]

Ship Repair Connplex at Haldia

*863. SHRI CHITTA BASU
SHRI YASHWANTRAO PATIL:

Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether Government have cleared 
the proposal for setting up of a ship repair 
complex at Hakiia;

(b) if so, the details of the project 
including the estimated cost and source of 
financing thereof; and

(c) the stage at whk:h the implementa-
tion rests now?

THE MINISTEROF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). A statement is laid on the table of the 
House.

STATEMENT

1. The Govemment of West Bengal 
have from time to time represented 
the need for setting up of a ship 
repair complex at Hakiia. The Chief 
Minister of West Bengal raised this 
questk>n with the Minister of Sur-
face Transport at a meeting at New 
Delhi on 2nd April, 1990.

2. The Government of India is review-
ing the ship repair facility, presently
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available in the country. The Gov> 
ernment has also commissioned a 
detailed study with the assistance 
of the Asian Development Bank to 
evaluate the adequacy of the ship 
repair facility in the country.

3. The ADB Consultants are expected 
to study the matter in detail and 
examine the various locations in-
cluding Haldia. The Government of 
West Bengal has also got prepared
a feasibility study for establishing a 
ship repair complex at Haldia. Fur-
ther decision in the matter will be 
taken after study by the ADB is 
submitted to the Government.

SHRI CHITTA BASU: The statement 
refers to a study to be commissioned by the 
ADB. 1 would like to draw the attention of the 
Minister that there are at least thriee reports 
available with the Government at present. 
One is by M/s Continho Caro and Company 
of Hamburg, West Germany. It commis-
sioned a study by M/s Marplan in 1985. That 
report has been placed before the Govern-
ment of West Bengal and the Government of 
West Bengal submitted it to the Government 
of India and that is even now under oonsid- 
eratbn of the Government.

The Government of West Bengal has 
also got the feasibility study for a ship repair 
complex, which is also available with them, 
and thirdly the Chairman of the Calcutta Port 
Trust has also announced only recently on 
the 13th April that the feasibility report with 
the estimated cost of Rs. 100 crores has also 
been prepared which is also available with 
them.

In view of these three reports being 
made available with the Government of 
India, what is the special reason for having 
another study to be commissioned by the 
Asian Devebpment Bank?

SHRI K.P. UNNIKRISHNAN: Sir. In the 
statement submitted before the House I djd 
not deny and the Ministry has not denied the 
fact that there have been earlier studies in

this regard. As a matter of fact, right from 
probably the Fourth Plan Period, there have 
been several studies and right from Briga-
dier Narula*s report, there have been studies 
in reference to Hakiia as well as the ship 
repair facilities in general. So. we dki not 
deny the existence of several studies. But 
when the ADB showed an interest in view of 
the vark)us constraints that was evkient 
during the Seventh Plan, when we found that 
there were certain diffculties in view of the 
Planning Commission’s reluctance to ac-
cept our Plan proposals, then we thought, it 
was necessary also to find suitable propos-
als from internatk>nal agencies and I can 
assure you that this was done in consultation 
with the Chief Minister and the Government 
of West Bengal. As soon as I took over, we 
had an opportunity to exchange views on 
this question and he himself suggested to 
me that this shouM be taken up and we have 
accepted this, subject to the resources. The 
ADB underthetechnical services programme 
has promised to give a detailed report and 
the report prepared by the Government of 
West Bengal agencies will be conskiered 
whk:h was received, just on third of May and 
will be discussed ak>ng with the ADB study.

SHRI CHITTA BASU: From the state-
ment, I have got an apprehensk>n and I want 
the Minister to allay the apprehensk>n. In 
paragraph three of the statement, it is stated 
that the ADB consultants are expected to 
study the matter in detail and examine the 
various tocations including Hakiia. Nowthere 
is an optk)n—it may be at Hakiia or it may not 
be at Haldia.This is the apprehension. May I 
seek the assurance from the hon. Minister 
that it will be at Haldia and at no other place?

SHRI K.P. UNNIKRISHNAN: Sir, the 
apprehensions of the learned hon. Member 
has no basis at all. We are looking at the 
whole problem of ship repair facilities for the 
whole country within a special plan frame-
work. So there have to be facilities in both 
East and West Coast. It is our view that there 
is tremendous scope for this activity be-
cause as of now, we are spending more than 
Rs. 100 cores in foreign exchange, for the 
repairs of our ships. There is a possibility for
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modem work. This wilt not exclude Haldia WRrrTEN ANSWERS TO QUESTIONS

SHRIAJIT PANJA; Sir, after the rneel- 
ing of the hon. Minister with the Chief Minis-
ter of West Bengal on 2nd April~~as slated 
by the hon. Minister in paragraph 1 of the 
statement-Hwe found in the local press re-
ports that the hon. Minister has already given 
clearance for the Haldia ship repairing 
complex. So, I would Ike to Know whether 
this is correct and whether the Minister will 

take Hakiia, as a matter of a suk̂plan k>e- 
cause from the Fourth Plan onwards, as the 
hon. Minister rightly said, all the work is over 
including that of preparation of a very knowl-
edgeable and well informed scheme by the 
West Bengal Govemment. We have to take 
into considerat»n the activity now k>eing 
expected at Haldia. Also the hon. Minister 
shouki kindly realise the real difficulties 
because of bad road and poor rail link at 
Haldia. So, the only way of carriage will be 
tiy sea Heavy machinery is also to be brought 
in. My question is (a) whether the shipping 
complex has already t)een cleared or not 
and (b) whether a sub-plan would be made 
in this regard or not.

SHRI K.P. UNNIKRISHNAN: I think the 
hon. Member has tried to use the word 
‘clearance’ with some specific meaning. As 
I have saki, we take sympathetic view of the 
¥irhole proposal, ft has to be deared in the 
context of the Eighth Plan and also in the 

context of the availat>ility of the resources. 
And as far as we are concerned, we are 
committed to have t>etter ship-repairing fa-
cilities in the country, both of the East and 

West Coast There is a need for it in the 
context of our spending a huge amount of 
money on our own ships and there is a 
possibility of generating bt of empk>yment 

and other activities also. We take a sympa- 
thetk: view on the remarks made regarding 
HaMia; we know that it is a ratbnal and 
genuine demand. The matter will be further 
discussed with the Government of West 
Bengal after the report of ADB is sut>mitted.

lEngBsNl

Iffcfowave Tower at Ramnagar and 

Bagaha Districts of Bihar

*864. SHRI DHARMESH PRASAD 

VERMA; WiN the Mmister of COMMUNICA-

TIONS be pleased to state:

(a) whether Govemment propose to set 

up mcrowave tower at Ramnagar and 

Bagaha in the East and West Champaran 

districts of Bihar;

(b) if so, the details thereof and when it 

is likely to be set up; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Yes, Sir.

(b) Bettiah-Bagaha 30 Channel Radb 
system is planned for commissbning during 

1991-92. For Ramnagar, a proposal is under 

examination for technbal feasibility and fi-

nancial viability.

(c) Does not arise.

AntMndia Campaign In American Press

*866. SHRI A. VUAYARAGHAVAN: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Govemment have taken 
serious note of the campaign conducted tiy 

the American Press against India while 
supporting the terrorist divisive forces in 

Jammu and Kashmir and Punjab; and

(b) if so, steps taken by Govemment to 
counter this disinformation activity?
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THE MINSTER OF EXTERNAL AF-

FAIRS (SHRI I.K. QUJRAL): (a) The Gk)v- 

emment does not think there is any cam-

paign being conducted bythe American Press 

against India in support of terrorist and divi-

sive forces in Punjab and Jammu and Ka-

shmir.

(b) Does not arise.

Report of JEnquiry Committee Into Fires 

at VIgyan Bhavan and Sadar Bazar

•867. SHRI KAMAL NATH:

SHRI SHEOSHARAN VERMA:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether Governmerrt have receivdd 

the report of the high power committee to 
investigate the two major fires in Vigyar̂ 

Bhavan arid wholesale market complex in 
Sadar Bazar;

(b) if so, the broad outlines of the report;

(c) the reaction of Government thereto;

(d) estimated bss incurred in the fire n 

Vigyan Bhavan and Sadar Bazar market 
complex; and

(e) the amount of compensatk>n given 

to th? traders affected by the fire?

THE MINISTER OF HOME AFFAIRS 

(SHRI MUFTI MOHAMMAD SAYEED): (a) 
to (c). The high-powered Committee set up

by the Administrator, Delhi to enquire into 
the two major fires in Vigyan Bhavan and 

Sadar Bazar is yet to submit its report.

(d) The Committ̂ set up by DG 

(Works), CPWD, has tentatively assessed 

that the cost of reconstruction of Vigyan 

Bhavan wouki be approximately Rs. 753 

lacs. The bss on account of Sadar Bazar fire 

has not been determined.

(e) Government has not paid any 

compensation to the traders.

Representation of Scheduled Castes/ 

Scheduled Tribes in IPS Selection

*878. SHRI KADAMBUR M.R. JAN- 

ARDHANAN: Will the Minister of HOME 

AFFAIRS be pleased to state:

(a) the number of persons appointed as 

IPS Officers during the last three years, 
year-wise and State-wise; and

(b) the number and percentage of per-

sons out of them belonging to Scheduled 

Castes/Scheduled Tribes, year-wise; and

(c) the percentage of SC/ST candi-
dates selected from rural and urban areas?

THE MINISTER OF HOME AFFAIRS 

(SHRI MUFTI MOHAMMAD SAYEED): (a) 

and (b). Information is given in the statement 

bebw.

(c)  Informatbn on background of candi-

dates is not being maintained.
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ftohabUHation of Ptraons ftesldlng
NMf Gokton TmiipK Amritear

*869. SHRIKIRPAL SINGH: Will the 

Minister of HOME AFFAIRS t>e pleased to 

state:

(a) wtiether plots off land have been 
allotted to persons residing near and around 

Golden Temple in Amritsar under Galiara 

Scheme for l>eaiJtificaftion off the Temple as 

well as to those wrho were displaced as a 

result of Operation Bluestar;

(b) whether different rates have been 
charged towards the cost of the land allotted 

to persons falling in the two categories 

mentioned in part (a) above;
(c) if so, ttie reasons therefor;

(d) whether Government have received 
representations from affected persons as 

well as representatives off the people alx>ut 

the allotment of land of these persons; and

(e) if so, the action taken or contem* 
plated in the matter?

THE MINISTER OF HOME AFFARS 

(SHRI MUFTI MOHAMMAD SAYEED): (a) 
to(c). In the Galiara scheme, prepared by 
the Govemment of Punjsyb for beautification 

of the Golden Temple Complex, there was 

inter-alia. a provisbn lor the allotment of 

altemative plots at subsidised rates. The 
Galiara Scheme des not cover those who 

were eariier displaced as a result of Opera* 

tion Blue Star.
(d) Yes, Sir.

(e) ItisfortheStateGovernmenttotake 
a view on this matter.

Indo-China Agreement on Agricultim

*870.  SHRI PRAKASH KOKO 

BRAHMBHATT: Will the Minister of AGRI
CULTURE be pleased to state:

(a) whether he visited China during 
April 1990;

(b) whether MiaandChinahave agreed 

to mutual assistance in areas of technofogy 

and joint reseaich programme in agriculure;

(c) the details cf subjects discussed 

during the course off his visit in this regard;

(d) whether any agreement has also 
been reached; and

(e) Iff so, the details thereoff?

THE DEPUTY PRIME MINISTER AND 
MINISTEROF AGRICULTURE (SHRI DEVI 

LAL):(a)to(e). The Deputy Prime Minister 

and Agriculture Minister visited China from 

the23rdAprilto30th April, 1990toattend the 

20th FAO Regional Confferenoe for Asia and 

the Pacific heU in Beqing from 23rd to 27th 

April, 1990 and to discuss bilateral coopera* 
tfon, especially in tfie fekl off agricultuie with 

the Chinese authorities.

Peoples’ Republic of China has made 
impressive progress in tfiefieU of hybrid rice 

production, oiganc mailer recycling tech

niques, plasticulture technk|ues, integiated 
fish-paddy cultivatfon, low horse-power agri

cultural machineries, gasiffication off paddy 

husk, highly proliffic breeds off pigs, sheep, 

goats,, eto. and fresh water and brackish 

water aquacuRuro technofogy in which India 

expressed Interest for future oooperatfon. 
During discussfons, the Peopfo*s Republfo 

d China showed interest in seeking coop> 
eration from India in the field off cotton pro- 

ductfon, high yieMing and high sugar con

taining varieties off sugarcane, dryland and 
rainffiKl farming technofogy on watershed 

basis, command area management of irriga

tion projects, production and processing 

technofogy of mik, embryo transfer technol

ogy in buffafo, eto. Both China and India 

agreed that tMlateral oooperatfon. in these 
areas would mutually t>enefk both the coun
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tries in maximising their agricuttural produc-

tion.

Plight of Kashmir Migrants

*871. SHRI  SHANKERSING 

VAGHELA:
SHRI L.K. ADVANI:

Will the Minister of HOME AFFAIRS be 

pleased to state;

(a)  whether the persons who migrated 

from Jammu and Kashmir consequent on 
terrorist activities in the State and spread in 

Delhi and other places are continuing to 

suffer from fear of psychosis and frustration; 
and

(a) whether fine quality heroin worth Rs. 

1 crore was seized by the South District 
Police in Delhi on 20 April. 1990;

(b) if so, the details thereof;

(c) whether any inquiry has since been 

conducted in this regard; and

(d) if so, the findings thereof and further 

action taken in this regard?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 
Yes. Sir. On 19.4.90 (not ON 20.4.90) 1 Kg. 

of fine quality heroin was seized  Delhi 
Police.

(b)  if so. the steps Government are 

considering to provide suitable relief to them 

and facilitate their return to the valley?

THE MINISTER OF HOME AFFAIRS 

(SHRI MUFTI MOHAMMAD SAYEED): (a) 

and (b). Migration from anywhere is due to 

compelling reasons and the same is true for 

migrants from the Kashmir valley. There 

should be no cause for fear psychosis in their 

new locations. In the present circumstances, 

their reluctance to return to the Kashmir 

Valley is understandable.

The State Governments concerned, as 
well as Delhi Administration have an̂anged 

to provide a package of relief assistance, 

including shelter for the needy, dry ratk)ns 

and cash assistance. Simultaneously, strong 

administrative measures are being taken to 

counterterrorist activities and progressively 
restore normalcy in the Kashmir Valley. As 

conditions improve in Kashmir Valley, it is 

expected that the migrants would start re> 

turning home.

Seizure of Heroin in Delhi

*872. SHRI R.N. RAKESH: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(b)  to (d). A case FIR No. 120/90 dated 

19.4.90 under Section 22 of the Narcotic 

Drugs and Psychotropic Substances Act, 

1985 was registered at Police Statk)n Kotia 

Mubarakpur and one person was arrested.

[TranslaiiorU

Comn>snK>ratĥe Postal Stamp on Dhyan 
Chand, Malthili Saran Gupt, Kashavrao 

Baliram Hedgawar and Rani Laxmi Bai

*873. SHRISANTOSHKUMARGANG- 
WAR: Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether Government propose to 

release new commemorative stamps in the 

memory of late Shri Dhyan Chand, Shri 

Maithili Saran Gupt, Shri Keshavrao Baliram 
Hedgewar and Rani Laxmi Bai; and

(b) if so, when?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATK>NS (SHRt 
JANESHWARMISHRA):(a)and(b). Com-

memorative stamps on Dhyan Chand, Maith> 
ili-Saran Gupt and Rani Laxmibai have al-

ready been issued on 3-12-1980,3-7-1974
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and 15-8>1957 respectively. Further stamps 

on these personalities are not proposed to 

be issued as not more than one stamp s 

normally issued by the Department on the 
same personality.

As regards release of stamp on Shri 

Hedgewar, matter is under consideration.

lEngiish]

Fire Safety Measures In Public Build* 

ings

*874.  SHRIMATI VASUNDHARA 

RAJE: Will the Minister of HOME AFFAIRS 

be pleased to state;

(a) the particulars of public buildings, 
like hospitals, colleges, hotels, shopping 

plazas, hostels, banks, telephone ex-
changes, Newspaper and Government of> 

fices figures on the Delhi Fire Services list of 

hazardous buildings;

(b) the reasons why fire service meas-

ures have not been ensured in these buiki* 
ings; and

(c)  the safety measures now proposed 
to be taken in these buiklings?

THE MINISTER OF HOME AFFAIRS 

(SHRI MUFTI MOHAMMAD SAYEED); (a) 

The particulars of the buildings are given in 
the statement below.

(b) Notices under the law have been 

issued to the concerned persons/ institu-

tions for complying with all the fire safety 

requirements. Most of them have sought 
extension of time for complying with these 

requirements. Provision of alt free safety 

requirements in buildings already constructed 

is a time taking process and requires Invest-

ment of substantial funds.

(c) 12 fire safety requirements as per 

the provisbns of Delhi Fire Preventbn and 

Rre Safety Act, 1986 and the rules made 
thereunder in 1987 are proposed to be taken 

in these buikiings.
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[Translation]

•875. SHRIRAGHAVJI: Will the Minis-

ter of HOME AFFAIRS be pleased to state;

(a) the number of Pakistani and Bang> 

ladesh citizens, State-wise, as on 31 March, 

1990 who had not gone back to their country 

even after the lapse of period of the visa 

granted to them; and

(b) the steps being taken by Union 
Government to deport them immediately?

THE MINISTER OF HOME AFFAIRS 

(SHRI MUFTI MOHAMMAD SAYEED): (a) 

and (b). The information is being collected 

and will be laid on the Table of the House.

[English]

Short-Term Loans for Purchase and 

Distribution of Agricultural Inputs

*876 *SHRI ANBARASU ERA;

SHRI P. NARSA REDDY:

Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether Union Government have 
advanced short-term loans to States for the 

purchase and distribution of agricultural 
inputs in the coming rabi season; and

(b) if so, details of loans sanctioned, 

State-wise?

Expulsion of JKLF Chief from USA

877.  SHRI MADHAVRAO SCINDA: 

PROF.  VIJAY  KUMAR 

MALHOTRA:

Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) the latest position with regard to 
Government’s demand for the expulsion of 

the Jammu and Kashmir Liberation Front 
President from USA; and

(b) the response of U.S. Government 

thereto?

THE MINSTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL); (a)and (b). The 

Government of India has expressed its deep 
concern to the US Government at Amanul- 
lah Khan’s presence and activities on US soil 

in view of his known involvement in acts of 

crime and terrorism. The US Government 
revoked the visa of Amanullah Khan.

India also requested for extradition of 
Amanullah Khan from the US. The US 

Government commenced processing the 
application for extradition within the frame-

work of its legal system, but before legal 
processes could be completed, Mr. Amanul-

lah Khan fled the US.

Amanullah Khan is now in the Nether-

lands. Government has initiated measures 
to seek his extradition from that country.

THE DEPUTY PRIME MINISTER AND 

MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) No, Sir. The short-term loans to 

States for Rabi are released generally in 
October-November.

(b) Does not arise.

import of Fertilizers

*878. SHRIMANORANJANBHAKATA: 
Will the Minister of AGRICULTURE be 

pleased to state:

(a)  the quantity of fertilizers imported 
during 1987-88 and 1988-89;
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(b) the expenditure incurred thereon in ported during 1987-88 and 1988-89 aregiven
Indian currency and foreign exchange sepa- below:
rately; and

(c) the estimated imports of fertilizers 
and foreign exchange requirement therefor 
during 1990-91?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL); (a) The quantities of fertilizers im-

1987-88

1988-89

17.30 lakh tonnes 

26.82 tonnes

(b) The cost and freight incurred on the 
import of fertilizers from different sources 
during 1987-88 and 1988-89 are as under:

C & F value in Rs. crores

Year Foreign currency Indian currency Total

1 2 3 4

1987-88 123.37 100.40 223.77

1988-89 468.51 176.01 644.52

(c) It wculd not be in the public interest 
to disclose the details.

(d) the quantum of arecanut imported 
during the last three years; and

Arecanut Production

*879. SHRI ANADICHARAN DAS: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) the major arecanut producing States 
and the names of major consuming States in 
the country;

(b) the production targets and actual 
production achieved during the last three 
years;

(c) the steps taken or proposed to be 
taken for development of arecanut and to 
bridge the gap between the demand and 
supply;

(e) the reasons for the continuous in-
crease in the prices of arecanut and the 
steps taken to stabilise its prices?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) The major arecanut producing 
States are: Assam, Karnataka and Kerala.

The major consuming States are:

Uttar Pradesh, Madhya Pradesh. 
Gujarat, Bihar and Rajasthan.

(b) to (e). A Statement is given bebw.
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STATEMENT

Arecanut Production
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(b) India is self-sufficient in arecanut. The annual production of arecanut during the last 

three years was:—

1986-87 1987-88 

(In tonnes)
1988-89

1 2 3

219,000 226,700 246,100

No production targets were fixed for 

these years.

(c) The present levels of production 

have been meeting the needs of internal 
consumption. Since production is at par with 

the demand, the Government of India does 

not have any Central or Centrally Sponsored 

Schemes to enhance arecanut production.

(d) No import was made during the last 

three years.

(e) The prices of arecanut started pick-

ing up slowly since 1988-89. Prior to this 

period, there was a steep decline in prices to 

the extent of 40 to 55%. The main reason for 
the present increase in prices is a slight fall 

in production levels during 1989-90. The 

Central Arecanut and Cocoa Marketing and 

Processing Cooperative, a Joint Venture of 

the Governments of Kerala and Karnataka, 

is procuring arecanut from important pro-

duction centres and selling it in the consum-
ing States. This step will help in stabilizing 

the short term fluctuation in prices.

Jawansof Assam Rifles Dismissed/Jailed 
for Participation in Agitation Against 

Delay in Innplementation of Fourth Pay 

Commission’s Recommendations

759. SHRIINDRAJIT GUPTA: Will the 

Minister of HOME AFFAIRS be pleased to 
state:

(a) the number of jawans of Assam 
Rifles dismissed/jailed for taking part in the 

agitation for the delay in implementation of 
the Fourth Pay Commission’s recommenda-

tions;

(b) whether all such jawans were tried 

under the uniform law or laws;

(c) if so, the details thereof;

(d) if not, the number out of them who 
were tried under the Army Act and the number 

of those who were tried under other laws, 

such as, either under Article 311 (2) of the 

Constitution or the Assam Rifles Act or the 
CCS Rules;

(e) the reasons for discrimination be-

tween one group of jawans and anther in 

such trials; and

(f) whether Government propose to 

review their cases and if so, the terms or 
conditions laid, if any. for such review?

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 

55 jawans were dismissed/jailed.

(b)  to (d). Number of jawans tried/dealt 
with under:—
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(i) Army Act 6 25

(ii) Article 311 of the Constitution — 21

(iii) Assam Rifles Act 6 6

(iv) CCS (CC&A) Rules 6 3

(e) They were tried/dealt with under the 

different provisions of law as applicable in 

each case depending upon the unit in which 
they were serving.

(f) No, Sir.

Discontinuance of Assistance by 

CAPART

9106.  DR.ASIMBALA: Will the Minis-

ter of AGRICULTURE be pleased to state:

(a) whether Council for Advancement 
of People’s Action for Rural Technology has 

stopped disbursement of amount to several 

voluntary organisations which were getting 

such assistance earlier;

(b) if so, the number of such cases 

during the last three years and the reasons 

therefor;

(c) whether any complaints against 
CAPART have been received in this regard; 
and

(d) if so, the action taken thereon?

THE ÎINISTER OF STATE IN THE 
DEPARTIŜENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):
(a) No, Sir. However, if irregularities in the 

implementation of the projects come to no-
tice, they are dealt with appropriately, includ-

ing cancellation of grants, criminal action 
wherever warranted and debarment of the 

organisation for future assistance.

(b) At present there are 35 such cases.

(c) and (d). Yes, Sir. Complaints have 
not been found to have any sustance. Some 

delay in sanctions was alleged and CAPART 

has been asked to expedite the process.

Punnappra-Vylar Agitation and RIN 

Muting

9107.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of HOME 

AFFAIRS be pleased to state:

(a) whether Union Government have 

received any representation from Kerala 

Government to award Central Freedom 
Fighters Pension to those who participated 
in the Punnappra-Vylar agitation, RIN, mut-

ing; MSP Revolt (Malabar Special Police) 

and several uprisings in Kerala; and

(b) if so, the response of the Union 

Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). 

Representations were received from time to 
time from the Government of Kerala to award 

the Swatantrata Sainik Samman Pension to 

those v7ho participated in the Punnappra 

Vylar Agitation, Royal Indian Navy Mutiny 
and Malabar Special Police Revolt etc. The 

question of recognition of the aforesaid 
movement etc. has been examined several 

times in the past but none of these move-
ments, except RIN Mutiny, has been recog-

nized by the Government for the purpose of
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grant of Swatantrata Sainik Samman Pen-

sion.

Fish Roaring

9108. SHRI HANNAN MOLLAH: Will 

the Minister of AGRICULTURE be pleased 

to state:

(a) whether various Government De-

partments like Railways, Collieries etc. pos> 
sess water areas which can be used for 

production of fish;

(b) whether Government of West Ben-

gal has repeatedly requested Union Govern-

ment for allowing such water-areas for fish 

production; and

(c) if so, the steps taken by Union 

Government in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

National Drinking Water Mission

9109. SHRI S AN AT KUMAR MANDAL: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether any assessment has been 

made of the achievements of the National 
Drinking Water Mission and its impact during 

the last three years;

(b) the total expenditure incurred thereon 
since its inceptbn;

(c) whether any decision has been 

taken on its future; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):
(a) Yes. Sir.

(b) An amount of about Rs. 170 crores 

was spent on 55 Mini Missbn Project areas, 
vark>us Sub-Mission activities and the 

schemes of Water harvesting structures 

under the National Drinking Water Mission 

by the end of 7th Plan. Beskies this. Rs. 
1394.59 crores have been released/spent 

under Accelerated Rural Water Supply Pro-

gramme and Rs. 2073.53 crores provided/ 

spent under Minimum Needs Programme 

since April, 1986 till March, 1990.

(c) No, Sir.

(d) Does not arise.

Foreign Assistance for ’ntegrated 

Watershed Devslopmsnt Project

9110.  SHRI KAILASH MEGHWAL: Will 

the Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have negoti-
ated an Integrated Watershed Devek>pment 

Project covering the States of Rajasthan, 

Gujarat and Orissa with the WorkI Bank;

(b) if so. the details thereof and the 

terms and conditions of the external assis-

tance proposed to be obtained; and

(c) how it is justified In view of the 
stringent balance of payment position of the 
country?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes, Sir.
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(b) The major objective of the Project is 

the integrated development of rainfed areas 

in the States of Gujarat. Orissa and Rajast-

han, primarily through vegetative measures 
to control erosion, /n-s/fumoisture conserva-

tion and climatically tunes diversified pro-

duction system. The Project would be for a 

period of seven years.
The World Bank has agreed to give an 

IDA credit of SDR 52 million (equivalent to $ 
55 million) and an IBRD loan of US $ 7 

million. The terms and conditions of credit 

and loan are given in the statement below.

(c) External assistance is being ob-

tained to meet the gap between investment 

required and resources available to meet the 

developmental needs of the country. It is. 
however, ensured that the assistance is 

obtained, as far as possible, on conces-

sional terms.

STATEMENT

The Terms and Conditions of Credit and 

Loan

(i) The terms and conditions of credit 

from IDA*
The credit is repayable in half yearly 

instalments over a period of 35 years with a 

grace period of 10 years.

A commitment charge on the principal 

amount of the credit not withdrawn from time 
to time at a rate to be set by IDA as of June 

30 of each year, but not to exceed the rate of 

one half of one percent per annum.

A service charge of three-fourths of one 
percent per annum on the principal amount 

of the credrt withdrawn and/outstanding from 
time to time is also payable.

(ii) Terms and conditions of loan sane- 

tioned by IBRD**

The loan is repayable in half yearly

instalments over a perbd of 20 years with 5 

years grace period.

A commitment charge at a rate of three- 

fourths of one per cent per annum on the 

principal amount of the ban not withdrawn 

from time to time; and

Interest at a rate of one-half per cent per 

annum on Bank’s qualified borrowings is 

also payable.

* IDA:  Internatbnal Development

Association.

** IBRD: International Bank for Recon-

struction and Development.

[Translation]

Prices of Milk in Rajastlian

9111.  SHRIGULAB CHAND KATARIA: 
Will the Minister of AGRICULTURE k>e 

pleased to state:

(a) the total quantity of milk produced in 

Rajasthan in 1989-90;

(b) when the prices of milk were in-

creased in Rajasthan and if so. the extent 

thereof;

(c) whether Rajasthan supplies milk to 

Delhi;

(d) if so, the quantity and rate thereof;

(e) whether Government propose to 

increase the procurement prices of milk; and

(f) if so, when?

THE f\/IINISTER OF STATE IN THE 
DEPARTf̂ENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) The total estimated quantity of milk
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produced in 1989>90 m Rajasthan is 42 lakh 
tonnes (anticipated).

(b) The producers’ price (at the dairy 
cooperative societies level) in Rajasthan were 
increased from 23rd April 1990 to Rs. 3.40/ 
kg. for cow milk and Rs. 4.20/kg for mixed 
milk.

(c) and (d). The Rajasthan Cooperative 
Dairy Federation (RCDF) supplies milk to 
Delhi Milk Schme and Mother Dairy. Delhi on 
the basis of mutually agreed annual agree-
ments. The quantity of milk proposed to be 
supplied during the current year and the 
rates thereof are given in the table below;

Season Quantity of milk proposed to be supplied 
(Lakh litres/day)

Rates (Rs./kg)

Cow Milk Mixed Milk Cow Milk Mixed Milk

1 2 3 4 5

Lean 1.50 0.29 4.95 6.45

Transitory 1.50 0.48 4.95 5.80

Flush 1.50 0.80 4.95 5.35

(The formal agreement for RCDF supplies to 
Delhi Milk Scheme is under discussion)

' (e) and (f). RCDF is considering the 
payment of higher price for fixed milk in the 
form of loan season incentive, from the cur-
rent month.

[English]

IGOR’S Air Booking Through Multina-
tional Travel Agencies

9112. SHRI PIYUS TIRAKY; Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state;

(a) whether the Indian Council for Cul-
tural Relations has given contract to multina-
tional travel agencies for booking air pas-
sages and airfreight for out-going visitors 
and delegations; and

(b) if so, the reasons therefor?

THE MINSTER OF EXTERNAL AF-
FAIRS (SHRI i.K.GUJRAL): (a) From 1982, 
the ICCR, with the approval of its governing 
body, has been engaging travel agencies for 
booking of passages required by the Coun-
cil. Presently three travel agencies, two from 
the public sector and one from the private 
sector, are being utilised. The latter has a 
world-wide network of offices.

(b) It was found that direct bookings to 
the airlines would necessitate a large infra-
structure within the ICCR to provide for re-
ceiving and seeing off at airports, assistance 
with passports and visas, hotel bookings, 
foreign exchange permits and RBI clear-
ances. This work is being undertaken by the 
conciarned travel agencies at no extra cost to 
the ICCR.

Employment to Dependents of the 
Deceased Employees

9113. SHRI A.K. ROY; Will the Minister 
of AGRICULTURE be pleased to state:



73 Written Answers VAISAKHA 27.1912 {SAKA) Written Answers 74

(a) the number of cases of the depend- (d) whether the management is aware

ents of the deceased employees for employ-  of a ruling of the Supreme Court of India in

ment on compassionate ground pending with  favour of giving service in such hard cases;

the Sindri Unit of FCI and PDIL as on 1.4.90;  and

(b) whether there is a rule to give 

employment in such hard cases in other 

Public Sector Units and Divisions under the 

Department of Fertilizer;

(c) whether the management of Binder 

Unit of FCI is denying employment in such 

cases for some time, if so, the reasons 

therefor;

(e) if so. the steps taken thereon?

THE DEPUTY PRIME MINISTER AND 

MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) The number of cases for employ-

ment of dependents of deceased employees 
pending with the Sindri Unit of FCI and PDIL 

for the last ten years as on 1.4.90 is as 

under:—

Year PDIL FCI Year PDIL FCI

1 2 3 4 5 6

1980 Nil 23 1986 Nil 37

1981 -do- 16 1987 r 47

1982 6do6 26 1988 9* 38

1983 —do— 21 1989 3‘ 39

1984 —do 33 1990 Nil 14

1985 6do6 35 *Under process

(b) No Sir. The Public Sector Undertak-

ings under the Department of Fertilizers 

consider such cases as per the availability of 

vacancies and fulfilment of the requisite job 

specifications by the persons concerned.

(c) The FCI is unable to provide em-

ployment is such cases because they are 

having a large surplus staff, especially in 

Class ill and IV categories. The Corporation 
is also passing through an extremely critical 

financial position incurring heavy losses. As 
an austerity measure, fresh recruitments are 

banned except in some very critical areas.

(d) and (e). FCI is aware of Supreme

Court ruling in the case of Smt. Sushma 

Gossain v/s Union of India. The circum-

stances/facts indicated therein are not iden-

tical to the cases in FCI.

Pending Applications for Telephone 

Connections in Bombay

9114.  SHRI RAM NAIK: Will the Minis-

ter of COMMUNICATIONS be pleased to 

state:

(a)  the backlog of applications for tele-

phone connections in Goregaon, Malad,
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Kandivali and Borivali suburbs of Greater 
Bombay as compared to overall (landing 
applications in Bombay;

(b) whether there is any time bound 
programme for clearing the backlog; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The informa-
tion is given in the Statement-A below.

(b) and (c). The commissioning pro-
gramme for clearing of OYT, Special and 
General Category, applicants in above 4 
exchange areas are given in the statements 
bebw.
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Milk Production in Punjab

9115. SHRICHIRANJILAL SHARMA: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether Punjab is covered under 

Technology Mission on Dairy Farming;

(b) if so, whether any programme to 

diversify agriculture and boost milk produc> 

tion in Punjab has been finalised; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) to (c). The State of Punjab is covered 
under the Technology Mission on Dairy 

Development (TMDD). The State Govern-

ment of Punjab has constituted a State-level 
Coordination Committee on TMDD. How-

ever, the State Government has not yet 

formed District Coordination Committees, 

which are responsible for preparation of 
district plans on Technology Mission’s activi-

ties.

Recruitment to ParamiHtary Forces

9116. SHRIVASANTSATHE: Will the 
Minister of HOME AFFAIRS be pleased to 

state:

(a) the number of persons recruited in 
CRPF. BSF. CISF, ITBP and Assam Rifles 

during 1989, State-wise;

(b) the number of persons recruited in 

the CRPF and BSF from Maharashtra and 
Vidarbha region in particular during the last 

three years; and

(c) the efforts made or proposed to 

attract capableAalented persons in these 

organisations by making these sen̂ices more 

attractive?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) The required 

information is given bek>w in Statement-1

(b)  The required information is given 
below in Statement-ll

(c)  With effect from 1.11.86 improved 

pay scales and alk)wances are admissible to 

para military personnel. Recently leave 

accumulation limit has been enhanced to 

240 days from 120 days. Larger allocation of 

welfare grants, liberalised family pension 

and payment of Rs. 1. Lakh (including insur> 

ance amount) to the families of those killed in 

actk>n are the other steps taken recently. No 

difficulty IS being experienced in getting 
candidates of required standard for recruit-

ment to the vark)us forces.
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Statement Shovnng Nurriber of Persons Recruited in CRPF and BSF from ’> ̂harbha and 

Other Regions of Maharashtra during the l̂ast Three Years

Name of the 

Organisation

Name of the 

Places

Number of Persons Recruited in

1987 1988 1989

1 2 3 4 5

CRPF Vkiharbha 83 778 68

Other regions of Maharashtra 323 739 177

BSF Vidharbha 23 17 196

Other regions of Maharashtra 485 310 493

Incentives to Cashewnut Growing 

States

9117.  SHRI PA ANTONY: Will the 
Minister of AGRICUL JURE be pleased to 

state whether Government have drawn up 
concrete plans to provide incentives to the 

concerned States for a rapid increase of the 

area under cashewnut cultivation and also 

for increased productivity of this crop?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

(XKDPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR); 

Yes, Sir. It is proposed to implement an 

integrated programme for the development 

of cashewnuts during 1990-91 in various 
States for increasing the area under cash-

ewnut and increasing the productivity with 
inbuilt incentives to the farmers. Following 

are the measures proposed under the pro-
gramme;

1. Improvement of cashewnut planta-

tions by vegetative propagatbn and

maintenance of sdon banks;

2.  Expansion of area under cash-

ewnut with donai planting materials;

3.  Production and distribution of 

clonal planting materials; and

4.  Laying out demonstration 

plots in riots' gardens.

Change of Telephone Connections in 
New Delhi

9118.  SHRIC.M.NEGI; Will the Minis-
ter of COMMUNICATIONS be pleased to 

state:

(a) the procedure for change of tele-

phone connection in New Delhi from one 

area/exchange to another area/exchange;

(b) the time taken in effecting such a 

change;

(c) the number of cases during last two 
months in whk:h after the release of a tele-
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phone connection out of Ministerial quota for 

New Delhi the allottees shifted residences 

prior to issue of OB;

(d) the time taken for installing tele-
phone at the new residences; and

(e) the steps taken to expedite such 

installations and the steps contemplated to 
cut down long procedure?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) For shift of a 

telephone from one telephone exchange to 
another, the customer is required to submit 

an application duly filled in the prescribed 

proforma to the Commercial Officers in the 

offk:e of Area General Manager/Area Man-
ager in whose area his telephone is working 

at the time of shift. Orders for shift are issued 
to the concerned exchanges by the Area 

offices if the telephone connection has ma-
tured for shift i.e. either it has worked for 
more than three years or its date of registra-

tion has been cleared in the exchange to 

which it is to be shifted, provided the new 

exchange is not frozen for incoming shifts 
due to capacity constraints.

(b)  Normally, shifts of telephones are 

carried out within 15 days. In a few cases the 
shifting may be delayed due to specific rea-

sons like non availability of spare cable pairs 

etc.

basis of Minister’s prk>rity is required to be 

revised. Forthis purpose, such cases except 

those where the new address is also In the 

same exchange area are referred to the 

sanctioning authority for review and issue of 

revised sanction for release of connection at 

the new address. On receipt of revised 

sanction letter. O.B. is issued Promptly and 
the connection is provkied on priority.

(e)  Installation of telephones released 

on Minister’s priority are carried out expedi-
tiously.

Proposal to Repeal Essential Services 

Maintenance Act

9119.  SHRI SATYAGOPAL MISRA: 

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there is any proposal to 

repeal the Essential Servrces Maintenance 
Act; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). The 
matter is under conskieration in consultation 

with StateAJT Governments/Administratk̂ns.

[Translation]

(c)  Sir, during the last two months, 

seventeen applrcants for whom connections 

had t>een albtted on out of turn basis on 
Minister’s priority, had asked for change of 

address prk>r to issue of O.B.

(d)  When the new address falls in a 

different exchange area from the original 
one, formal sanction issued by Department 

of Telecom./MTNL Corporate Offk:e on the

Fertilizer Plants in Maharashtra

9120.  SHRIHARISHANKARMAHALE; 
Will the Minister of AGRICULTURE be 

pleased to state:

(a) the details of fertilizer plants in 

Maharashtra in both private and public sec-

tor;

(b) the performance of these plants
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during the Seventh Five Year Plan period;

(c) whether Government have received 
any proposal to set-up more fertilizer plants 
in Maharashtra; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). The details of fertilizer plants in 
private and public sector in Maharashtra 
alongwith their performance during Seventh 
Five Year Plan period are given below:—



119 Written Answers MAY 17.1990 Written Answers 120

H
Z
lU
2
UJ
H

?
(0

0

a

.§

1

0

1
«0
c

jO

.§

t

0.
Q>

*0
0>

I

s

O
Ok
••
o>
00

o>
00

))

IVIV
))

fv
))

s))

))
II

))Ol

O)

COCO

CO

»x>

C*>

CM

))

CO

O,-
M

M
o>

I
g

I

>.
fO
JOJO

E
4

M
QC

'sr o ■r-

CO CO

'sr o ■r-

CO CO dd CNICNI
-* CD CD COCD CD CO -*

•*—•*— -*

lO

CD 
CD

no
))

CNI
▼—
CNI
▼—
00

!?

Q.

CM CM COCM CM CO w«
Mb rv!rv!

CD CD -* CD
Qv6 CD

-*

(0
X)X)

E
s

M
a:

CM

U) CM
-*

COCO
))
CD

s
I
K

M
ac

cl

«s
s:

O
IT

CO

IT

CO

u>

1— C7> CM CO1— C7> CM CO

cScS D)D) d%d% CD C>CD C>
-* -* -* CM ■*—

CD
CM ■*—

CD

Abj 1̂ r>.1̂ r>. -* CM

o> «-T CO

CM

o> «-T CO cici
CO CD CDCO CD CD -* f—

00 Op 00 o

f—

00 Op 00 o -* o

O) T— CO CD c>
CO

o

O) T— CO CD c>
CO -* in CO IV

CO
in CO IV

CO

r
Q.

I
s
CO

li

§

I

L
O
.N

<2 I
“t; ® 
2 i 
<0 -=r 
JC  «JC  « 
GQ S



121 Written Answers VAISAKHA 27,1912 (SAKA) Written Answers 122

>
M
)

1
I
I

Is
I
O

,s
X(

O

lo
Q>

)

1

0

l

Ub
00

Oi

N00

00
00
•
00

fv
op

}M
))

}M
009
IS00

Oi

00

C*>C*>

CM

N

C
0>
U. «*-•
J6 1

CO (0
JZ JZ
OQ

M
U
CO

CO

CO

CO

V<T
COCO

to

COCO

M
CO
CO
CO
CO

Mb
iO
CO

CO

CO

CO

c_

n)
O

NT €
vs  <
D♦

l U

TO
E o 
5>  €
CO  <l> 
£Z  JO
a M

cl

CO

LD

CO

LD

cvi

OJ

in

AA

3~
O O

n)

^
bL
C.~

)> rl

} cc

^
«
O
(

}.~ 7

)i R
cl

b
n) )~

\

00

COCO

CD

CD

V)

cr>

CO

LO

CO

LO

CD

OO

n)
>H

n.~
cl
cc

< £ 
n)  ̂

0 < 
tr 5

m

CO

00

c:

OO

cn

ci
JZ
Q.Q.
}*
€
(
CM
x:
jD

O 
l

TO O)
Kl
b

cl

i
Q.

CO

CD

CO

CO

C>

CO

Q.

CO

CD

CO

CO

C>

CO

7
C~
Db
z
c8

z

Q>Q>
}: -E
“ g.
0) O)
Q> m 
Q Z



123 Written Answers MAY 17,1990 Written Answers 124

o0

I

■t

I
I
i
C

»

O
«̂
c8
\b
XN
)
}

1

cl

L

LiLiL

00

00
•
00

•o
))
cl
00

00

))
Mb

Oi

00

COCO

If)

CO

CVi

in
U

cl

a>
U

))

U

CJCJ

cl

cl

M
*cS

)

Mb
Ho
is
JD
l
k

))

CO

M-

CO

))

U

c\i
uS

CL

i
(
O
CO
JC.JC.

to

})
tr
c:
Li.

Ic
n)
CO

\c

cn

CO

II
c

<D

o
c
Q)

Oa-

O
))

(A
o bb
n\
.Q
E
o

X)
O
to
Oi

E
CO
LL

s £
Vi

-D  ̂
C
X U.

NT
13
E

CO
JC
a
(O

.9

'f'f
<
CO

c
i5
Q.
K.
0)

’€

w.
Q>
x:
o
o
73

■5.
a
<A

ro
S
2
c
o
E
E
<
</)

TD
2
Q.
JZ
.0

to 

[0 O H 
"to 

E
<D
DX

(0 

c

i ̂ 
Q.Zi
c5
COCO

o 
O

CO 

§
CO
-C
i2 
to

E 5 
® to

J V 
o 
E
E 
to 
to

0>
Q.
■D
c
to

0)  ̂
.y c:
<3  L<3  L

I ̂u- to 
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(c) and (d). Th© following proposals plants in Maharashtra, 
have been received to set up more fertilizer
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[English]

Waiting List for Telephone Connections 

In Rajkot, Jamnagar and Junagarh 

Districts In Gujarat

9121.  SHRIBALVANTMANVAR: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a)  the number of applicants waiting for 
telephone connections at Rajkot, Janfinagar 

and Junagarh districts in Gujarat, during last 
three years, year-wise;

(b) whether the applicants registered 

since 1982 have not yet been allotted the 

telephone connections; and

(c) if so, by when Government propose 

to provide the telephone connections to such 

applicants?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Number of 

applicants waiting for telephone connections 

at Rajkot, Jamnagar and Junagarh districts 
during last three years is as under:—

1,4.88 1.4.89 1.4.90

1 2 3 4

Rajkot 3366 3973 5771

Jamnagar 1005 1026 872

Junagarh 571 117 201

(b) No, Sir. There is no registered 

demand of 1982 pending in Rajkot. Jam-
nagar and Junagarh districts.

(c) Not applicable in view of part (b).

Harassment of Motorists by Small 

Children Asking for Aims

9122.  SHRI K. PRADHANI: Will the 

Minister of HOME AFFAIRS be pleased to 
state;

(a) whether motorists are accosted at 

road junctions and stop signals by small 
children asking for alms;

(b) whether any representation from 

the Automobile Association of Upper India 
has been received by the Delhi Traffic Police 
on this problem; and

(c)  if so, the remedial steps taken in this 

regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). Yes, 

Sir.

(c)  Necessary instructions have been 

given to all District DCSP and DCP/Trafficto 
comply with the previsions of the Bombay 

prevention of Begging Act, 1959 and Delhi 
Provision of Begging Rule, 1960 strictly.

Bill to Suspend Aid to India in U.S.

Congress

9123.  SHRI DILIP SINGH Jl DEO: Will 

the Minister of EXTERNAL AFFAIRS be 
pleased to state:
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(a) Whether Governmenfs attention 

has been drawn to the news item captioned 
“Bill to suspend aid to India Introduced” 

appearing in the ‘Statesman’ (New Delhi) 

dated 30 April, 1990; and

(b) if so, the steps taken to present 

India’s view in proper perspective and dispel 

the anti'tndia campaign and lobby?

THE MINSTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) Yes, Sir.

(b)  The Bill in question introduced by 

Congressman Dan Burton (Republican-ln- 

diana) seeks to terminate US assistance to 

India unless the Government of India gives 

access to representatives of Amnesty Inter-

national and other Human Rights Organisa-

tions. The Amnesty International itself has 

formally dissociated itself from the Bill which 

does not seem to enjoy widespread Con-

gressional support

The Government’s position has been 

fully explained to the US Government and 

influential members of the US Congress.

VIsakhapatnam Port Trust Loss on 

Export of Iron-ore

9124.  SHRI BASAVAPUNNAIAH 

SINGAM: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the imports and exports cargo 

handled by the Visakhapatnam Port Trust 

during the last three years;

(b) whether Visakhapatnam Port Trust 

is incurring losses on iron-ore export to Japan; 

and

(c)  if so. the action Government pro-

pose to take to compensate the 

Visakhapatnam Port Trust for this loss and 

by when?

THE MINISTEROFSURFACETRANS- 

PORT (SHRI K.P. UNNIKRISHNAN): (a) 

The import and export cargo handled by the 

Visakhapatnam Port Trust during the last 

three years are given below:

(in mitlion tonnes)

1987̂88 88-89 89‘90

1 2 3 4

Import 6.965 8.601 9.338

Export 7.810 10.031 10.707

(b)  In the accounts of Visakhapatnam 

Port Trust, the profit or loss of the iron ore 

operations are not separately shown or 

audited. According to information furnished 

by the Port Trust, if the iron ore operations 

are shown separately, the Port Trust in-
curred a loss of Rs. 8,96 crores in 1987-88, 

Rs. 5-19 crores in 88-89 and Rs. 0.17 crores 
in 89-90.

(c)  During the perbd referred to above, 

Visakhapatnam Port Trust has made profit in 

their operation as a whole. Government have 

also sanctioned increase in the iron ore 
handling rate from Rs. 27.00 pertonneto Rs. 

40.92 pertonne for the years 1986-87.1987- 
88 and 1988-89. The rate was further in-

creased to Rs. 50.00 per tonne for the year
1989-90.
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Change In Name of Bombay as Mumbai

9125.  SHRI VAMANRAO MAHADiK: 
Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether demand has been made to 

change the name of the city of Bombay as 

‘Mumbai*;

(b) whether recently Government have 

accepted to change the name of Bombay to 

Mumbai in the Hindi language and literature; 

and

(c) if so, whether Government propose 
to declare the change in the name of Bom-

bay as ‘Mumbai’?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANTSAHAY): (a) Yes. Sir.

(b) The word "Mumbai" has been used 

in the authoritative text of the constitution in 
the Hindi language. No orders have been 

issued by the Department of Official Lan-

guage for the use of word "Mumbai" in the 

Hindi Language and literature.

(c) As a matter of policy, the Govern- 

ment of India have not been agreeing to the 
proposals for the change in the name of 

villages, towns, cities merely on grounds of 

local patriotism or for linguistic reasons or for 

merely satisfying the local sentiments.

Stockpiling of Iron-Ore at Major Ports

9126.  SHRI GOPI NATH GAJAPATHI: 
Will the Minister of SURFACE TRANSPORT 

be pleased to state:

(a)  whether there is any stockpilling of 

iron*ore at the ptt-heads of different major 
ports;

(b) If so, the reasons therefor; and

(c) the steps taken to clear them?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 

Except at Visakhapatnam Port, the stock of 

iron at the Major Ports exporting iron ore is 

not beyond the level required to meet the 

operational requirements.

(b)  and (c). Clearance of stock of iron 

ore depends, among other things, on ade-

quate nomination of vessels for lifting the 
iron ore. Lack of adequate nomination of 

vessels is the main reason for building up 
large stocks at certain ports. The matter has 

been taken up by the Minerals and Metals 
Trading Corporation, which is the agency 

exporting iron ore through Visakhapatnam 
Port.

Waiting List for Telephone Connections 

in Thanjavur Town in Tamil Nadu

9127.  SHRIS.SINGARAVADIVEL: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) whether there is a k>ng waiting list for 

telephone connections in Thanjavur Town, 

Tamil Nadu;

(b) if so, the number of persons in the 

waiting list, category-wise; and

(c) the steps taken by Government to 
clear the waiting list?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). The 

Number of persons on the waiting list cate- 
gory-wise as on 3i .3.90 is as under:—
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OYT

SPECIAL

Non OYT

32

124

984

Total 1140

(c)  The present 3000 lines Crossbar 

exchange is expected to be expanded by 

2000 tines by 1991-92 subject to timely 

availability of equipment. Tnis will dear the 

present waiting list.

Registered Cases of Terrorism in Deihi

9128.  PROF. SAVITHRI LAKSH- 

MANAN: Will the Minister of HOME AF> 

FAIRS be pleased to state:

(a) the number of cases registered in 
New Deihi during the month of April, 1990 in 

which terrorists are suspected to be involved;

(b) whether any arrests have been 

made in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY):(a) Six.

(b)  and (c). One Sub>lnspectorof Delhi 

Police has been arrested in connection with 

the cases of bomb blasts in Police Station 

Tilal< Nagar and Police Station Rajouri Gar-

den.

Corruption Cases Against Government 
Officials of Dadra and Nagar Haveil

9129. SHRI MOHANBHAi SANJIBHAi 

DELKAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether CBI has recommended

Gk>vemment for preliminary actbn against 

officials found involved in corruption cases in 
the Union Territory of Dadra and Nagar 

Haveli;

(b) if so, the numiser of persons found 

involved in corruption cases; and

(c) the action talcen against them?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) to (c). C.B.I. 

has recommended departmental action 
against three Government servants involved 

in two separate cases on the ground of 

vblation of Conduct Rules, dereliction of 

duty and causing revenue loss to the Gov- 
emment. Charge sheet has been issued 

against one Government servant, sen/ing 
under the administrative control of the Union 

Ten̂itory of Dadra and Nagar Haveli. Copies 
of the Investigation Report of the CBI have 

been forwarded to concerned controlling 

authorities of other two Government ser-

vants for initiating necessary action against 

them.

Crlmlnailsation of Delhi Police

9130. SHRI MADAN LAL KHURANA: 

DR.BANGALI SINGH:

SHRI KUSUMA KRISHNA 
MURTHY:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether a large number of persons 

with criminal tendency have gat enrolled in 

Delhi Police in the previous years;

(b) if so. whether such persons have 
been identified and action taken against 

them; and

(c) the steps taken to streamline the 
recruitment procedure in Delhi Police?



137 WrittBn Answers VAISAKHA 27.1912 {SAKA) Wrkten Answers 138

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANTSAHAY): (a) to (c). ft is not 

correct to say that a large numk>er of persoris 

with criminal tendency have got enrolled in 

Delhi Police. Candidates are enrolled in Delhi 

Police only after their character and antece-
dents havet>een got verified. HoMfever, some 

cases have come to notice where police 

personnel have indulged In criminal activi- 

ties. In such cases stern action is taken 

against them.

Advertisement of Dhara Groundnut Oil 

and Rapeseed Oil

9131.  SHRIMATI SUBHASHINI ALI: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether GovernmenVs attention 

has been drawn to coburful advertisement 
of Dhara groundnut oil in various national 

dailies;

(b) if so. the total expenditure incurred 
on such advertisement as also for imported 

Rapeseed oil in tatraiiack since their intro* 
duction;

(c) whether Govemment have surplus 

stocks for such promotbn of indigenous and 

imported items;

(d) whether Unk>n Govemment and 

CAG have control over NDOB*s accounts; 

and

(e) if not. the reasons thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes. Sir. NDDB is marketing refined and 

double fOtered groundnut oil and refined 

repeseed oil under the *Dhara* brand name. 

The advertisements issued by NDDB for Its

oil are to ensure wkJer publk% about availa-

bility of edble oils at reasonable prices in 

tamper-proof packs. The advertisements also 

ensure that oil producers cooperatives are 

directly linked to consumers avokling the 

private trade which has been speculating in 

edible oils and expbiting both producers and 
consumers.

(b)  The total expenditure incurred on 

press advertisements by the NDDB for 

*Dhara* since its introductk>n. i.e. August

1988. is as under:—

August 1988 to

March 1989 Rs. 6.29 lakhs

April 1989 to

March 1990 Rs. 51.82 lakhs

(c) The groundnut oil marketed under 

the 'Dhara* brand name is procured under 
market intervention operatbns. largely 

through producers cooperatives, imported 

rapeseed oil was provMed to NDDS by 

cooperatives in Canada to generate funds 
for NDDB*s vegetable oil project.

(d) and (e). The NDDB was set up by an 

Act of Parliament and Is answerable to Par-
liament through the Ministry of Agriculture. 

Separate accounts are being maintained for 

market interventbn operatbns by NDDB. 

Recently the Comptroller and Auditor Gen-

eral has been requested to take up the audit 

of these accounts.

Edible Oil Purchasee by NDDB

913̂ DR KHUSHAL PARASHFUM 

BOPCHE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the edible oil purchased by Natbnal 

Dairy Devebpment Board from traders and 
farmers separately during 1969;

(b) whether NDDB has incurred any



losses in purchase and sale of edible oil;

(c) if so. the details thereof;
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(d) whether any writ petitbn had been 

filed in Gujarat High Court regarding edible 

oil deal by N0D6; and

(e) if so. the facts in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) The bulk of the oil purchased by NDDB 

is from oilseed growers cooperatives. NDDB 

has to buy oil also from the trade to ensure 
that the prices remain at incentive levels for 

the farmers soon after harvest. NDDB has 
also to ensure that oil produced by the coop-

eratives is not purchased causing a loss to 
cooperatives. Oils sold by the trade are 

usually about Rs. 3 per kg. cheaper than 
what it costs the cooperatives to produce oil 

after payment of all taxes by them, sections 

of trade are reportedly evading taxes.

(b)  and (c). NDDB has not yet reported 

any overall loss in market intervention op- 

eratbns.

(d)  and (e). A writ petition was filed in 
the Gujarat High Court regarding release of 

groundnut oil by NDDB in Gujarat to meet

Writtert Answers 140

the requirements of the general public. The 

writ petitk>n is still pending before the Gujarat 

High Court.

[Translation]

Amount Spent Under Jawahar Rozgar 

Yoiana in Madhya Pradesh

9133.  SHRIPHOOLCHANDVERMA: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a) the amount spent under Jawahar 

Rozgar Yojana in Madhya Pradesh so far; 

and

(b) the areas where this amount has 

been spent and the extent thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):

(a) and (b). An amount of Rs. 12584.61 
lakhs out of Rs. 25618.79 lakhs is reported to 

have been spent in Madhya Pradesh under 

Jawahar Rozgar Yojana (JRY) upto the end 

of February, 1990. The expenditure thus 
was 49.12% of the JRY resources till then.

A Statement indicating the areas where 

this amount has been spent is given bebw.
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IPS Officers from Kerala

VAISAKHA 27.1912 {SAKA)  IfVSriton Answets 146 

Afghan mujahideens;

(b) whether these indudt* îissilesalso;

9134. PROF. K.V. THOMAS: Will the 

Minister of HOME AfTAIRS be pleased to 

state;

(a) the number of officers recommended 

by Kerala Government to confer IPS on them 

during the last three years;

(b) the number of officers out of them 
who have been conferred IPS by Union 

Government;

(c) the number of such officers who are 

now working in Kerala cadre; and

(d) the number of IPS officers who have 

been transferred on request or otherwise 

from Kerala to other states and to the Central 

Government services during the last three 

years?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY): (a) 13

(b) 13

(c) 13

(d) Sir IPS officers of Kerala have come 

on Central Deputation during the last 3 years. 

No IPS officers from Kerala has gone on 
state to state deputation.

Flow of Arms to J&K Terrorists from 

Afghan Mujahideens

9135. SHRI S. KRISHNA KUMAR: Will 

the Minister of HOME AFFAIRS be pleased 
to state:

(a)  whether Government are aware of 

the reports about sophsticated arms flowir̂ 
into the hands of Kashmir terrorists from the

and

(c)  if so. the steps tsriten lo meet the 

situatbn?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). 

Government are not aware of any such report.

(c) Does not arise.

Sugarcane Production

9136. SHRIMATI BASAVA RAJES* 

WARI:
SHRI PRAKASH V. PATIL: 
SHRI G.S. BASAVARAJ:

Will the Mmister of AGRICULTURE be 

pleased to state:

(a) whether demand for Sugarcane is 

increasing annually;

(b) if so. the total demand and supply of 

sugarcane during 1989>90; and

(c) the steps taken to increase the 

productbn of Sugarcane?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes. Sir.

(b) The target of Sugarcane productk>n 

for 1989*90 was 112 million tonnes and it is 

estimated that productkxi wouki be above 
210 millkm tonnes.

(c) The sugarcane growers are being 

provkled assistance by the State Govern-
ments under their State Sector Scheme. To
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supplement State Gk>vernments* efforts. 

Central Government is also providing loan to 

sugar factories for the development of sug- 

arcane from Sugar Development Fund. 

Funds provided by the State and Central 

Government are being utilised for thefolbw- 

ing purposes:

(i) Setting up of heat treatment 

plants;

(ii) Rearing of nurseries;

(tii) Pest control measures;

(iv) Incentives to cultivators to 

switchover to improved varie-

ties of sugarcane;

(v) Irrigation schemes etc.

Operation Flood Project in Konkon 

Region of Maharashtra

9137.  SHRI A.R. ANTULAY: Will the 

Minister of AGRICULTURE be pleased to 

state:

(a) whether Government propose to set 
up Operation Flood Project in the Konkon 

region of Maharashtra:

(b) if so. the assistance to be given by 

the National Dairy Development Board to 

the milk producers; and

(c) whether any action plan has been 

proposed by the NDDB under Operation 
Ftood Programme for the Konkon region, 
partk:ulariy for the districts of Raigad and 
Ratnagiri?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) to (c). Raigad and Ratnagiri Distrk:ts in 
Konkon region of Maharashtra are covered

under Operation Fbod Programme of the 

State. The State dairy federatk>n of Mahar-

ashtra has, however, not submitted any 

specific investment plan for Operatbn Fkxxi- 

III (OF-ill) and the Govemment of Mahar-

ashtra is yet to sign the agreement with 
National Dairy Development Board for Im-

plementation of OF-lil in the State.

Drinking Water Projects of Kerala

9138. SHRIRAMESHCHENNITHALA: 

Wilt the Minister of AGRICULTURE be 

pleased to state:

(a) whether Kerala Government has 

submitted any projects for provkling the drink-

ing water facilities in the State; and

(b) if so. the details thereof and action 
thereon?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):

(a) Yes. Sir.

(b)  Rural Water Supply Scheme to 
Thalakulathur village in Calrcut District at an 

estimated cost of Rs. 64 lakhs has been 

technk:aliy examined and approved with 

some modifications under Accelerated Ru-

ral Water Supply Programme.

Comprehensive Rural Water Supply 

Scheme to Irimabillium, Valancherry and 

Edayur villages In Malappuram District at an 

estimated cost of Rs. 411 lakhs has been 

technk̂ally examined and referred back to 
the State Government with technk̂al com-

ments for sending a revised proposal.

Drinking Water Problem of Kerala

9139. SHRI PALAI K.M. MATHEW: 

Will the Minister of AGRICULTURE be 
pleased to state:
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(a) the criteria adopted by Water Tech< 

nology Mission to select any District as a 

Mini Mission Project for piiot studies regard* 

ing drinking water problem;

(b) whether the highly drought prone 

district of \6M(\ in Kerala will be selected as 

a Mini Mission Project;

(c) if so, when; and
(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):

(a) The criteria adopted to select districts in 

various States as Mini Mission Project Areas 
was to take special problem areas associ-

ated with the supply of drinking water with 

integrated project approach so that models 

so developed could be replicated in similar 

areas. Problems were related to drought, 
bacterioiogical contamination, excess fluo-

ride, sulphate and nitrates, excess iron, tur-

bid and saline water etc. All the Mini Mis-

sions were finalised in consultation with the 

State Governments.

(b) No new district is being considered 

at present to be included in Mini Mission 

Project Area.

(c) Does not arise.

(d) Setting up of new Mini Mission 
Project areas will be consklered only after 

the policy for rural water supply for 8th Plan 

is decided by the Government.

[Translation]

Sahawa-Qandheli Water Supply 

Scheme

9140.  SHRI DAULAT RAM SARAN: 

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Sahawa-GandheN water 

supply scheme has been formulated to supply 

drinking water to those villages of Churu, 

Ganganagar and Jhunjhunu distrct in Ra- 

jasthan having saline water;

(b) ifso,whethertheimplementatk>nof 

this scheme is to be done in collaboratbn 

with West Germany;

(c) if so, when this scheme was cleared, 

the amount likely to be incurred thereon and 
the number of villages likely to be benefited 

thereby;

(d) the time by whk:h the work on this 

scheme is likely to commence; and

(e) the details of the scheme under 

consideration of Government in regard to 

the supply of drinking water to these vil-

lages?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):

(a) Sahawa Gandheli water supply scheme 

has been formulated by the State Govern-

ment of Rajasthan to supply drinking water 

to 335 villages of Churu and Sri Ganganagar 

distrbts and two towns at an estimated cost 

of Rs. 39̂ lakhs. Villages of Jhunjhunu dis-

trict are not included in this scheme.

(b) It Is proposed to cover only 172 of 
the 335 villages of the above scheme for 

augmentation works under a bilateral project 
with assistance from West Germany.

(c) and (d). Apart from 172 villages, the 

bilateral project would cover another 181 

villages in Nohar, Sardar Sahar Tehsils, 
Churu Tehsils, Taranagar Tehsil and 

Jhunjhunu district atongwith three towns at 
an estimated cost of about Rs. 73.6 crores. 

The project is still under conslderatbn at the 
stage of appointment of Consultants for
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preparing afeasfeiiity report. The time sched-

ule for implementation of the scheme wHI 

depend upon final dearance of the project

(e)  Pending final decision for bilateral 

assistance. Sahawa-Gandheli water supply 

scheme Is implemented under the State 

Sector Minimum Needs Programme.

[English]

Computerisation of Freedom Fighters 
Section

9141. SHRIVIDYADHARGOKHALE: 

DR. VENKATESH KABDE:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there is any proposal to 

computerise the section of Home Ministry 

dealing with pensions of Freedom Fighters 
to improve efficiency in disposal of pension 

cases of freedom fighters; and

(b) if so. the details thereof?

• THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODHKANTSAHAY):(a)and(b). Yes. 

Sir. In fact, computerisation of work of Free-

dom Fighters Division has already started. 

Primarily, district-wise Information about 

sanctioned cases and rejected cases is t>eing 

maintained.

improvement in Agricultural Production

9142.  SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of AGRICUL-

TURE be pleased to state:

(a)  whether Government have identi-

fied the thrust are as for concentration of 

efforts to raising agricultural production, 
removing structural disadvantages and to 
improve the living standards of farmers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) and (b). Generation of appropriate tech-

nologies and provision of all inputs and serv-
ices required by the farmers for adoption of 

improved technologies together with crea-

tion of a favourable price environment for the 

producers constitute the basic thrust in the 

efforts of the Government for raising agricul-

tural production. Specific programmes such 
as Special Foodgrains Programme with focus 

on wheat, rice, maize, gram and arhar. the 

National Pulses Development Project. 

Oilseeds Production Programme. Intensive 
Cotton Development Programme, the Na-

tional Watershed Development Programme 

for Rainfed Agriculture, the Small and Mar-

ginal Farmers Development Programme for 

increasing the agricultural production have 
been taken with a view to maximise produc-

tion of specific agrk̂ultural commodities or 
assist under-privileged sections of the farm-

ers. such as the small and marginal farmers 

and farmers in rainfed areas with a view to 

maximise productivity and production of 
agricultural crops.

Stress is also being lakl on diversiftca- 

tk>n and expansion of the productive base of 

the rural economy through wider selection of 

projects, under the Integrated Rural Devel-

opment Programme meant for the benefici-
aries below the poverty line, by including 

programmes such as fruits and food proc-

essing units, fish farming etc. for removing 

structural disadvantages and improving their 
standards of living.

Reclannatk>n of User and Banjar Land In 
Uttar Pradesh

9143.  SHRI CHAND RAM: Witt the 

Minister of AGRICULTURE be pleased to 
state:
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(a) the total area of Usar aixi Banjar 
land respectively in Uttar Pradesh, district- 

wise;

(b) whether any measures are being 
taken by Government to make the Usar and 

Banjar land fertile;

(c) if so. the details thereof; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) District-wise extent of area under Usar

and Banjar land in Uttar Pradesh is given in 

the statement below.

(b)  to (d). A Centrally Sponsored 
Scheme on Reclamation of Alkali (Usar) 

soils is under implementation since 1986-87 

in the State of Uttar Pradesh. Under this 

programme, assistance of Rs. 335 lakh was 

provkJed to the State Government for the 

years 1986-87 to 1989-90. As per the infor-

mation furnished by the State Government, 
an extent of about 11863 hectares has been 

treated so far under the Central Scheme. 

Besides, the State Government's own 

schemes.

STATEI\AENT

Extent of area under Usar and Banjar land in Uttar Pradesh--Di$trict-wise

(Area in ha,)

SI. No. Name of District UsarLand Banjar Land

1 2 3 4

1. Agra 25049 14800

2. Aligarh 45057 31929

3. Almora — 29755

4. Allahabad 68232 36418

5. Azamgarh 32045 13299

6. Banda — 41243

7. Barabanki 23966 11900

8. Bullandshahr 32345 15037

9. Bahraksh — 9414

10. Bareilly 18588 13268

11. Basti mmmm 17142
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SLNo. Name of District UsarLand BanJarLand

1 2 3 4

12. Badaun 25283 16569

13. Ballia 21218 16755

14. Bijnore 7415

15. Chamoli 6 179402

16. Deoria 6 9139

17. Dehradun 6 1814

18. Etah 56027 11553

19. Etawah 42328 26039

20. Faizabad 26599 8520

21. Farrukhabad 49499 21798

22. Fatehpur 41937 14157

23. Garhwal — 29191

24. Ghonda — 7959

25. Ghaziabad 20439 9057

26. Gorakhpur 6 5061

27. Ghazipur 14796 6803

28. Hamirpur — 23113

29. Hardoi 35535 21302

30. Jhansi 6 32164

31. Jalaun 6 14932

32. Jaunpur 28885 7894

33. Kanpur 78128 53944

34. Kheri Lakhimpur 24083 7133
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SLNo. Name of District UsarLand BanjarLand

1 2 3 4

35. Lucknow 25515 10718

36. Lalitpur —— 18985

37. Muzaffarnagar 19763 11098

38. Mathura 12563 6366

39. Mainpuri 66752 36686

40. Moradabad 28456 15315

41. Mirzapur —— 52913

42. Meerut 15748 6128

43. Nainital —— 4937

44. Pilibhit —— 4962

45. Pithoragarh — 25221

46. Pratapgarh 31685 12477

47. Rae Barelii 59800 25435

48. Rampur —— 7232

49. Sitapur 19932 8454

50. Sultanpur 42577 18270

51. Saharanpur 12022 5585

52. Shahjahanpur 21725 11044

53. Tehri Garhwai —— 10836

54. Unnao 48638 21254

55. Uttar Kashi —— 17958

56. Varanasi 23328 11955
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$L No.  Name of District LfsarLand Ban jar Land

1 2 3 4

Others 156457 —

Total: 1295000 1099748

[Translation ]

Installation of Public Call Offices In 

Pithoragarh

9144.  SHRIHARISHRAWAT: Will the 

Minister of COMMUNICATIONS be pleased 

to state:

(a) the number of Public Call Offices 
sanctioned for Pithoragarh district of Uttar 

Pradesh;

(b) whether the PCOs sanctioned for 
this district are not being set up due to the 

shortage of equipments;

(c) if so, the steps being taken by the 

Ministry for installing these PCOs; and

(d) thetimeby which these PCOs will be 

set up?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) 100 nos. of 

PCOs are sanctioned till 8.5.1990for Pithora-

garh district of U.P.

(b) 82 PCOs have been commissioned 
so far. Installation of balance 18 sanctioned 

PCOs was held up due to shortage of line 
stores and delay in supply of Radio Equip- 

ments during 1989-90.

(c) Materials are being arranged.

(d) PCOs are likely to be set up by

March, 1991.

[English]

Reports of Banerjee Committee

9145.  SHRI RAMDAS SINGH: Will the 

Minister of AGRICULTURE be pleased to
state:

(a) whether Government have taken 

any decision on the reports of Banerjee 

Committee received in 1986 and 1987;

(b) if so, the details thereof;

(c) whether these reports have been 

made public; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) and (b). In 1986 Banerjee Committee 

submitted a report on BHC, while the 1987 

report covered Aldrin. Dieklrin, Chbrdane. 

Heptachlor, EDB and Edrin. The registration 

in respect of Endrin has been cancelled and 
the use of Diekirin. EDB and BHC restrKted.

The recommendatk>ns in respect of 

Akirin, Heptachbr and Chbrdane are under 
examination.

(c)and(d). The purpose of the study by 

the Banerjee Committee is to enable Gov-
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emment to review the continued use, or 

othenMfise, in India, of pesticides banned or 
restricted for use in other countries. The 

question whether to mal̂e the reports public 

can be considered after all reports are re-

ceived and decision taken thereon.

Project lor Providing STD Facility

9146.  SHRI SUDHIR GIRI: Will the 

Minister of CX)MMUNICATIONS be pleased 

to state:

(a) the number of on-going projects for 

providing STD facilities to be completed in 
1990-91 in the country;

(b) the number of new projects to be 

undertaken in 1990-91; and

(c) the fate of the on-going project 
undertaken in Contai in the district of Midna- 

pore in West Bengal?

THE MINISTER OF STATE IN THE 

MINISTRY OF CX>MMUNICATIONS (SHRI 

JANESHWAR MISHRA); (a) In the country 

74 projects are in progress for providing STD 

facility during 1990-91.

(b)  The numl>er of new projects being 

undertaken in 1990-91 are 117.

been given the benefit of fixation of revised 

pay scale w.e.f. 1 January, 1973 with ar-
rears, whereas others have been given pay 

fixatbn natk>naliy w.e.f. 1 January, 1973 

with monetary benefits from 30 Mar̂ 1989 

despite being in the same grade;

(b) if so, the reason therefor; and

(c) the steps taken or proposed by 

Government to remove this disparity?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Yes, Sir.

(b)  and (c). The Trained Matrk; Teach-
ers of the Dandakarynya Project who filed 

writ petitions in the Central Administrative 

Tribunal, Cuttack Bench, ware albwed the 

pay scale of Rs. 290-560/- under the specific 
directive of the Tribunal with effect from 

1.1.1973 or from the date their actual ap-

pointment, whrchever is later, with arrears of 

pay and allowances. However, other Matric 

Trained Teachers have been given notk>nal 

benefit with effect from 1.1.1973 or the date 

of actual appointment, whbhever is later, 
and the actual benefit from the date of issue 

of the sanction, i.e. 30.3.1989 because of the 
limitation aspects as contained in the Admin-

istrative Tribunal Act.

(c)  A 60 Channel UHF link between 
Contai and Haklia has been commissbned 
in April, 1990.

Disparity on giving benefit of pay 

fixation tp teachers of Dandakarynya 

Project

9147.  SHRIARVINDNETAM: Will the 
Minister of HOME AFFAIRS be pleased to

(a)  whether some of the MatricTrained 
Teachers of the Dandakarynya project have

[Translation]

Civil Defence Unit In Rajasthan

9148.  PROF. RASA SINGH RAWAT: 

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) the present number of Civil Defence 
units in Rajasthan and the places where they 

are k>cated;

(b) the reasons for shifting the office of 

Civil Defence from Ajmer;
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(c) whether Gk>vernment propose to 

extend Civil Defence Sen̂ices in view of 

Rajasthan being a border State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) There is no 

concept of Units in Civil Defence. The se-

lected towns are categorised based on the 

threat perception. At present, there are 10 
categorised Civil Defence towns in Rajast-

han.

(b) Ajmer was deleted from the list of 

categorised Civil Defence towns duringl 985 

revision based on the changed threat per-

ception.

(c) and (d). The Civil Defence set-up 
exists only in the 10 categorised towns of 

Rajasthan State. As of present there is no 
decision to extend Civil Defence Sen̂ices to 

other towns of Rajasthan.

Voluntary Organisations receiving

foreign funds in Uttar Pradesh

9149.  DR. BENGALI SINGH: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) the number of Voluntary Organisa-

tions in Uttar Pradesh which are getting 

funds from abroad under the Foreign Contri-
bution (Regulations) Act, 1976; and

(b)«w amount of foreign exchange 

moriwedbyiwasoiganisattons during 1987, 
1968 and 1969. separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) There are 508 

organisations registered under the Foreign 

Contribution (Regulation) Act, 1976 in Uttar 
Pradesh upto the period ending December,

1989 to receive foreign contribution;

(b)ye«r Amount

1987 HsAA2S aom

1988 Rs. 15.66 crore

1989 Computerised 

data is nol avail- 
able as returns 

have become 
due only in 

March, 1990.

[English]

Abolition of Telecom. ONnmission

9150. SHRI G.S. BASAVARAJ:
SHRIMATI BASAVA RAJES- 

WARI:

Willthe Ministerof COMMUNICATK)NS 

be pleased to state:

(a) whether Government propose to 

abolish the telecommunicatbn commission 
and instead create a telecom board;

(b) if so, the main purpose of change 

from Commissbn to Board;

(c) to what extent will it be helpful; and

(d) the time by which the final dedsbn 
will be taken in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MtSHRA): (a) No such pio- 

posal is at present under oonskJBralion of 
Government.

(b) to (d). Do not arise.
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[Translation]

Etoetronic Telephone Exchange at 

Korba

9151.  SHRI RESHAM LAL JANGDE: 
Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) when the construction work of elec-

tronic exchange in Korba and Cable laying 

work therein was started and when it was 
completed and the capacity thereof;

(b) whether the machines and other 

equipments therefor have been provided 

there and If not, the reasons therefor;

(c) the names of the telephone exchange 
abngwith their capacity functioning in 20 

kibmeters radius thereof;

(d) the reasons for not provkiing STD 
facility there; and

(e) the time by which the saki electronk: 
exchange will start functbning?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) No construc-
tion work and the cable laying regarding 

electronic exchange at Korba has been 
undertaken so far.

(b) Machines and other equipment have 

not been provided due to non-availability of 

the equipment.

(c) The names of telephone exchanges 

functioning within 20 Kms. of Korba ex-

change system are as follows:

SI. No, Name Capacity

1. Gevra Project 90 L

2. Bank! Mogra 45 L

3. Kusmunda 45 L

4. Chhuri 25 L

5. Pahada 25 L

6. Raj Gamar 25 L

7. Bhaisma 25 L

(d) STD facility at Korba shall be pro-

vided abng with the automatisatlon of the 

telephone system.

(e) Electronic exchange at Korba will 
start functbning during the 8th Plan subject 

to time availability of the exchange equip-
ment.

[Enghsh]

Forgery of Indian Paesports by For* 
eigners

9152.  SHRI R.L.P. VERMA: Will the 

Ministerof EXTERNAL AFFAIRS 'bepleased 
to state:
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(a) whether Government are aware that 

forgerieson Indian passports are taking place 
by substitution of photographs by unscrupu-

lous elements including terrorists to hood-

wink security agencies; and

(b) If so. the steps taken or proposed to 

be taken to make it difficult for forgers and 
terrorists to forge the Indian passports?

S.T.D. Facility In Talcher in Oclssa

9154.  SHRI RAVI NARAYAN PANI: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a)  whether Talcher Telephone Ex-

change in Orissa has been approved for 
STO (Subscriber Trunk Dialling) facility with 

code Number—06765;

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI I.K. GUJRAL): (a) Yes. Sir. 

Reports of photo substitutbn have been 

received.

(b) if so. the reasons for not provklrng

S.T.D. facility as yet; and

(c) the steps being taken for its expedi-

tious introduction?

(b)  The Government propose to intro-

duce a new passport In which photograph 

will be secured by using heat activated secu-

rity film, making substitution of photograph 
dlffk;ult and easily detectable.

National Highway Authority and Road 

Development Fund

9153.  SHRI K.S. RAO: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state:-

(a) whether Government have decided 

to re-examine the plan to set up the National 

Highway Authority and the Road Devebp- 

ment Fund; and

(b) If so, the reasons therefor?

THEMINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 

arni (b). The National Highway Authority Act, 

1988 which provides for the creation of the 

Natbnal Highway Authority of Indlahasbeen 

brought into force with effect from 15th June

1989. The Central Road Fund is in existence 

since 1929 and there are no proposals to set 
up any Road Devebpment Fund.

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) S.T.D. facility 

at Tabher has been introduced In the last 
week of March, 1990.

(b)  and (c). Question do not arise in view 

of (a) above.

[Translation]

Disparity in pay scales of technicians 

and supervisors in Department of 

Telecommun Icatlons

9155.  SHRI HARI KEWAL PRASAD: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) whether there are disparities in pay- 

scales of technicians and Technical Super-

visors in the Department of Telecommunica-
tions;

(b) if so. the details thereof;

(c) whether Government have consti-

tuted a number of Committees to remove 
these disparities;

(d) if so. the details of the reports of the
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Committees in regard to their pay-scales; 

and

(e)  when the recommendatbns of this 

report are liliely to be implemented?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) These are two 
different cadres. Technical Supervisor is a 

pronfK>tional cadre for Technicians arxi hence 

pay its pay scale is higher.

(b) The pay scale of Technical Supervi-

sor is Rs. 1400-2300 and that of Technician 

Is Rs. 975-1660.

(c) No, Sir.

(d) Does not arise.

(d) Does not anse.

Mathura Telephone Exchange

9156.  SHRI K. MANVENDRA SINGH: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a)  the number of complaints received 
during the last one year regarding telephones 

in Mathura distr'cts of Uttar Pradesh being 

out of order; and

(b)  the steps being taken by Govern* 

ment for smooth functioning of telephones in 
Mathura district?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) and (b). The 
information is being collected and will be laid 

on the Table of the House.

[EngSsfii

Agro Bas«d Induslrtes

9157. SHRI J.CHOKKA RAO: Win the 

Minister of AGRICULTURE be pleased to 

stale:

(a) whether there is a thrust on promot> 

ing agro-based industries; and

(b) if so, the industries identified in this 

context?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes, Sir. Government have delicensed 

processed food industries which include agro-

based industries. These industries have 

also been included in the Appendix-1 of the 

First Schedule of l(D&R) Act on account of 
which MRTP/FERA companies are also a\- 

bwed in this area.

(b)  Industries based on local raw mate-
rials having market potential and likely to 

generate substantial empbyment opportu-

nities are being encouraged. These include 

industries for manufacture of fruit and vege-

table' products, cereals based products, 

cocoa t>ased products.

Installation of Modem Electronic 

Telephone Exchanges at «lalpaigiiri and 
BIrpara Town

9158. SHRI MANIKSANYALWII the 

Minister of COMMUNICATIONS be pleased 
to state:

(a) whsiisr Oowsmmsnt Iws alrsady 

taken a dsdWofi to replaoe the telephone

exdmpt in the Jalp̂ uri dtstnct barring 
MHpurdum Town exchanges with nnxiem 

elecbomcsystem under **NEA V programme;
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(b) whethor for installation of Modem 

Electronic Exchanges (under *NEAV’ pro-
gramme) at Jaipaiguri Town and Birpara. 

buiding and other infrasrtrucfure ĥs; t>een 

completed; and

(c) if so. the details thereof and the time 

schedule for the installation oi the same at 

«lal|paiguri Town and Birpara Exchange?

THE MINISTER OF STATE IN THl 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) There is no 
NEAX programme for replacing the Ex-

changes in Jalpaigun district. However, suit> 

able Electronic exchanges have beer> 

planned for Jaipaiguri Distrkit.

(b) Building work at Jaipaiguri is nearing 

completion and the building work at B'lrpara 

has already commenced. Other infrastruc> 

lure activities are proposed to be taken up 

after completion of the kHjiklings.

(c) Electronk: exchanges at Jaipaiguri 

and Birpara has been planned by alkiting 

suitable equipment for these statbns during

1990-91. The exchanges are proposed to be 
ŝtalled in about 6 months from the date of 

receipt of the equipment aruf completk>n of 

infrastructure.

Shrimp Farming

9159.  SHRI A. CHARLES: Will the 

Minister of AGRICULTURE be pleased to 
state:

(a) the India's share of shrimp produc-

tion in comparison to the world market;

(b) whether large chunk of our exports 

markets had to be conceded to countries like 

China, Thailand and Indonesia, which have 
resorted to agrknitture and sharing farming;

(c) if so. the reasons therefor;

(d) the extent of area in hectares in the 

country presently being used for shrimpfarm'

(e) whether Government propose to 

encourage shrimp farming in the country;
and

(f) if so. the steps being taken or pro-

posed to be taken in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NfTISH KUMAR):

(a) India's share in the worM*s shrimp pro- 

ductson is about 10%.

(b)  and (c). No, Sir. The export of frozen 
shnmp has increased from 49.203 tonnes in

1986-87 to 56.835 tonnes in 1988-89.

(d) About 59.000 hectare of brackish- 
water area is presently used for shrimp farm-
ing in the country.

(e) Yes. Sir.

(f) Government have taken a number of 

steps for development of shrimp farming in 

the country, which include (i) Development 

of brackishwater prawn/fish farming through 
a Centrally Sposored Scheme integrated 

brackishwater Fish Farm Devek>pmenf. 

Construction and operatk)n of brackishwa-

ter fish/prawn farms and modern prawn seed 

hatcheries; estabiishment of Brackishwater 

Fish Farmers* Devebpment Agencies in the 

coastal distrkrts for providing a package of 

tech;ticai, financial and extenskxi support to 

prawn farmers; establishment of oibt farms 

and pilot commerciai prawn seed hatcheries 

with the assistance of foreign experts under 

a UNDP assisted Coastal Aquaculture Proj-

ect. are the major components of thisscheme; 

(ii) Import of technobgy with the assistance 

of Internatbnal Funding Agencies arKi 
through techncal collaboratbn under joint
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ventures for upgrading and standardising 

the indigenous technology for aquacufture; 
(ill) Establishment of 2 commeidai scale 

prawn seed hatcheries with imported mod̂ 

em technology and provision of assistance 

to the prawn farmers for producing prawn for 

export purposes by the Marine Products 

Export Development Authority (MPEDA) 

under the Ministry of Commerce; (rv) Step

ping up of the research activities on shrimp 

farming by the Fisheries Research Institutes 

of the Indian Council of Agricultural Re> 

search (ICAR); etc.

Kashmir Migrants in Rajasthan

9160. SHRIYADVENDRA DATT: WiH 

the Minister of HOME AFFAIRS be pleased 

to state;

(a) whether Government are aware that 

a large numk)er of families from Kashmir 

have recently fled to Rajasthan; and

(b) if so. the number of such families and 

ttie steps Union Government tiave taken to 

rehabilitate and provide relief to them?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). No 

rehabilitation measures for the migrants from 
the Kashmir Valley is being contemplated. 

ReM has been provided to these migrants

the local administration. Details are 

awaited from the Government of Rajasthan.

Fishing HartxMir in Kanyakumari

9161. SHRI N. DENNIS: Will the Minis< 
ter of AGRICULTURE be pleased to state:

(a) whether (k)vernment propose to 

devefop a fishing hart)Ouronthe West Coast 

of Kanyakumari district; and

(b) i so. the details in t̂iis regard and 
when It is Ikely to be constructed?

THE MINISTER OF STATE M THE 

DEPARTMENT OF AGRKXILTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) No. Sir.

(b) Does not arise.

Purchase and prfoing of ChiHy in 

Andhra Pradesh

916̂ DR LAXMINARAYAN PAN* 

DEYA: Wai the Minister of AGRK̂ULTURE 

be pleased to state:

(a) whether chilly is one of the main 

crash crops in Andhra Pradesh providing 

emptoyment to a large number of fanners, 

mostly small farmers and landless labour;

(b) whetherthere has been good crop of 

chilly this year in Andfva Pradesh and in the 

absence of support price and purchases by 

the NAFED the farmers are forced to sell 

their produce at a distress price rendering 

them unable to redeem Bank arKf Govern

ment bans;

(c) whether Government propose to 

instruct NAFEDtogo in for purchase of chrily 

on a kxg scale offering remunerative prk» to 

the growers keeping in view the inaeased 

cost of production; and

(d) if so, wfien and if not. the reasons 

therdor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRK)ULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes. Sir.

(b)  The final estimate of chillies has not 
yet been received from Andhra PradBsh. 

However, as per the market inlilgonco 

reports, the chiies crop in Andhra Pradesh 

fiad been raported to  normal this year. So
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far, there has been no intimation with regard 

to distress sales k)eing made by the farmers.

(c) and (d). Does not arise.

Hew Telephone connections in Banga
lore

9163.  SHRI H.C. SRIf<ANTAIAH: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) the total number of telephone con-
nections under different categories released 

in 1989by Bangalore Telephones, category- 

wise; and

(b) whether Government propose to 

increase the NonOYT (General) quota while 
releasing new connections to help general 

masses?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) The total num-
ber of telephone connections released dur-

ing 1989 by Bangalore Telephones cate-
gory-wise, are:—

[Translation]
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(i)Non-OYT General 8730

(ii)Non-OYT Special 2307

{•«)Non-OYT SS 304

(iv)OYT General 3830

(V)OYT Special 1172

(Vi) Tatkal 150

(vii) Total 16493

(b) There is no such proposal under 

consideration by the Government at preŝ 
fnt.

Installation of Car Tatophones

9164. SHRI RAMESHWAR PRASAD: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of car telephones in-

stalled in Delhi so far;

(b) the details of the departmental ex-
penditure on each car telephone;

(c) whether this facility is also being 

provided/proposed to be provided in other 
cities; and

(d) whether Government propose to 
postpone the provisbns of additional car 

telephones in Delhi?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA) (a) No. of Car Tele-

phones installed in Delhi as on 7.5.90 is 138.

(b) The recurring expenditure on each 

Car telephone has not been separately cal-

culated.

»»

(c) There is no proposal presently to 

provide this facility to other cities.

(d) No, Sir.

[English]

Link between Kashmir and Punjab 
Ultraa

9165. SHRI P. NARSA REDDY: Will 
the Minister of HOME AFFAIRS be pleased 

to state:

(a)  whether Government have any in-
formation that Punjab and Jammu and Kâ
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shmir ultras are working together; and

(b) if so, the specific steps Government 
propose to take in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); (a) Government 
do not have any definite information that 
Punjab and Jammu and Kashmir ultras are 
working together.

(b) Does not arise.

[Translation]

Harassment of Train Passengers by
Policemen at H. Nizamuddin Railway 

Station

9166. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether policemen at H. Nizamud- 
din Railway station are compelling the Orissa 
bound passengers to show the receipt of the 
domestic articles/goods and check their 
goods barely fiveAen minutes before depar-
ture of the trains and take bribes in the 
absence of receipts;

(b) whether this fact was brought to the 
notice of the S.H.O. and higher officers; and

(c) if so, the details of the action taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir.

(b) and (c). Does not arise.

Police cases against employees and 
Union Leaders of DTC

9167. SHRI ISHWAR CHAUDHARY: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the number of employees and Union 
leaders of Delhi Transport Corporation 
against whom poik^ cases were registered 
during DTC strike heki in March. 1988; and

(b) the number of cases out of these still 
pending in the courts?

THE MINISTEROFSURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
There are 3119 DTC empk>yees including 
13 Union leaders against whom 43 polrce 
cases were registered in connectbn with 
DTC strike in March. 1988.

(b) 37. In March, 1990, Delhi Adminl> 
stration whk̂ h is the competent authority to 
decide about the withdrawal of the cases, 
has been requested to review such cases in 
the context of Govemment *s decisbn to 
reinstate the dismissed emptoyees with a 
view to promoting cordial industrial relatbns 
in D.T.C.

[English]

Bomb Explosion in Punjab Roadways 
Bus near Pathankot

9168. SHRI UTTAMRATHOD: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether a powerful bomb expk>ded 
in a Jammu-bound bus of the Punjab Road-
ways near Pathankot on 19 April. 1990;

(b) if so, the number of persons kHied 
and injured in the inckient;

(c) whether the culprits have been 
apprehended;

(d) the details of relief provkled to the 
kith and kin of the persons who died/injured 
in the bomb blast; and

(e) the steps being taken to ensure
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safety of travel in buses plying in and through 

Punjab?

THE MINISTER OF STATE !N THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANTSAHAY): (a) to (c). Accoid- 

ing lo information available, a bomb ex-

ploded in a Punjab Roadways bus bound for 

Jammu near Village Bharoli (about 4 Kms. 

from Pathankot). As a result, 13 persons 

were killed on the spot and 36 others were 

injured. Three of the injured succumbed to 

their injuries subsequently. No arrests have 

been reported so far.

(d)  and (e). Information in this regard is 
awaited from the Government of Punjab.

Maintenance Grant of National High-

ways

9169.  SHRiMATIJ.JAMUNA: Will the 

Minister of SURFACE TRANSPORT be 

pleased to state:

(a) whether there ts any proposal to 

raise the maintenance grant of National 

Highways from the existing rate of Rs. 12,000/ 

- per Kibmetre due to escalation in cost of 

construction materials etc.;

(b) whether any representations have 

t>een received from the lj>rry Owners* Asso> 

ciations In this regard, and

(c) if so. the reaction of Government 
thereto?

THE MINISTER OFSURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to

(c). Requirements of funds for maintenance 

of National Highways are worked out as per 

norms evolved by a High Level Technical 
Committee. The cost per km. depends on 

various factors such as the cost of material 

and labour, wkith of road surface, traffic 

intensity, physkial and dimatk: conditions, 

etc. Requirements of funds are cakiutated

each year at current rales and not at a 

constant rate of Rs, 1200(V-perkik>melre.ln 

1989-90, tfie requirement of ordinary repairs 

arKi perkxiic renewals on Natkmal Highways 

in plan terrain as per norms ranged from Rs. 

21,860 to Rs. 42,310 per km. depending 

upon the various goveming factors. These 

figures wiH change for 1990-91 in relation to 
the cost of varkHis inputs. However, actual 

allocatk>ns to the various States for mainte-
nance of Natbnal Highways are made ac-

cording to resources and exact availability of 

the maintenance grant. A reference has been 

received from the Krishna District Lorry 

Owners’ Associatxxi, Vijayawada, for en-

hancement of maintenance funds.However. 

due to txidgetary constraints, it has not been 

possible to enhance the maintenance grant.

Waiting List for Telephone connections 

in Gujarat

9170.  SHRI KASHIRAM CHHAVIL- 
DAS RANA: Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) the numk)er of applk:ations on wait-

ing list for telephone connections in Gujarat 

as on 31 March, 1990 at District headquar-

ters, Exchange-¥vise;

(b) whether Government are proposing 

to increase the capacity of the existing tele- 

pf lone exchanges in Gujarat to cope with the 

demand for telephone connectins; and

(c) if so, the details thereof and the time 

by which the present waiting list is likely to be 
exhausted?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHFtA): (a) A Statement is 
given bek>w:

(b) Yes, Sir.

(c) The present wsuting list is proposed
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to be cleared pfogressively during the first  has been planned to commission about

three years of 8lh five year plan period  27000 lines at the fblowring d. irict head-

(1990-96) sutjject to timely availability of  quarters,

equipment and resources. During 1990-91 it

SLNo. District Hqr. Ho. of lines to bo 

Commis$K)ned in 1990-91

Replacement

1 2 3 4

1. Ahmedabad 3000 Lines 8̂00 Lines

Sabarmati

2. Ahmedabad RLU 2000 Unes

3. Gandhinagar 6000 Unes 4000 Unes

4. Jamnagar 1500 Lines

5. Himmatnagar 2500 Lines 1680 Unes

6. Baroda 10000 Lines

Alkapuri

7. Surat 1000 Lines

8. Rajkot 1000 Lines

Total 27000 Unes 7480 Lines

STATEMENT

SI. No, Dbtrid Hq. Name of Exctiange Waiting Uŝ  Total

1 2 3 4  5

1. Ahmedabad Jamalpur (35.39) 598

Cantonment (6) 747

Central (2) 1196

Elis Bridge 443

Naranpura 1 (49) 175

Naranpura U (47.48) 3579
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SL No.  District Hq. Nsune of Exchange Waiting List  Total

1 2 3 4  5

Navrangpura (40,46.44) 4977

Railwaypura Block 

(36.37,38.33.34.31) 5473

Raipur Gate (5) 146

Sabarmati (86) 1505

Vasna (41.42) 4589

Naroda (81) 425

Odhav (87) 1189

Vatva (830) 174

Total 25513  25513

2.  Rajkot

Jubilee Park (JB Rajkot) 1162

Kr. Rajkot 1950

Bhakti Nagar 323

Aji 19

RLU Rajkot 130

3984  3984

3.  Baroda (Vadodara)

City X Bar 1268

Aikapuri 6359

KothI Nil

Makarpura 1800
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SL No. District Hq. Name of Exchange  Waiting List Total

1 2 3 4 5

Fatehganj 1147

Koyali 510

Total 21064 21084

4. Surat

Mahidharpura (Unit I. II, III) 11959

Textile Market (NEC XBAR) 13607

Textile Market (RLU) 1677

Athva 1010

Udhna 2766

Randher 2786

Katargam 467

Total 34,272 34,272

5. Bhavnagar

Bhavnagar 4374

Chltra 535

Total 4909 4,909

6. Amreii Amreii 203 203

7. Palanpur Palanpur 889 889

8. Bharouch Bharouch 1755 1755

9. Ahwa Ahwa Nil Nil

10. Gandhinagar Gandhinagar 1051 1015
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St. No. District Hq. Name of Exchange Waiting List Total

1 2 3 4 5

11. Jamnagar Jamnagar 1, II 872 872

12. Junagadh Junagadh 3 3

13. Bhuj Bhuj 1051 1051

14. Kheda Kheda 23 23

15. Mehsana Mehsana 1250 1250

16. Godhra Godhra 398 398

17. Himmatnagar Himmatnagar 558 558

18. Surendra Nagar Surendranagar 290 290

19. Valsad Valsad 1252 1252

[Translation]

Improvement in Dak Distribution 

System

9171.  SHRISATYNARAYAN JATIYA: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) the existing system of dak distribU' 

tion; and

(b) the steps being taken to speed up 

and improve the dak distribution system?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Dak is distrib-

uted by postman/extra departmental deliv-
ery agent and through post boxes/post bags.

(i) An important factor in the system of 

distribution of dak is the mail ar-

rangement. Mall arrangement in 

each post office is reviewed from 

time to time and changes are made 

wherever wan̂anted. Thereby, dis-
tribution of dak is ensured to be the 

best that is possible in the system.

(ii) Cancelling machine is provkied in 

big post offk̂es for speedy date- 

stamping whk̂h is an important 

factors within the office in issue of 

delivery without delay. Mostly the 

letters are cancelled by hand.

(iji) Renting of post boxes and post 
bags by those who receive large 

volume of mailis encouraged as a 

means of prompt delivery.

(b) (iv) Occupants of multi-storeyed buiki-
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ings are encouraged to install de> 

livery boxes on the ground floor of 
the buildings to facilitate delivery of 

their letters.

(v) InstaNalion of residential letter 

boxes with dear address help to 

speed up delivery.

(vi) Appeals are made fiom time to 

time to write dear addresses with 

Pin Ckxle.

lEngSsh]

Introduction of Head Post Office and

Central Telegraph Office in Wynad 
District of Kerala

9172. SHRI K. MURALEEDHARAN: 

Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) whether Government propose to 

introduce head post office to Wynad district 

and if so. when and where; and

(b) whether Government propose to 
introduce Central Telegraph Office in Wynad 

district and if so, when and where?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) No. Sir.

(b)  A departmental Telegraph Office 
stands opened at Kalpetta of Wyanad Dis> 

trict on 16.4.90.

One time Bound Promotion to SC and 

ST Employees

9173. SHRIJAG PAL SINGH: WiHthe 

Minister of COMMUNICATIONS be pleased 
to state:

(a)  whether benefit of reservation/Te* 
laxation has been allowed One time Bound

Promotbn to SC/ST Employees introdudng 

40*Point Roster with effect from 29 August, 

1988 if so, the reasons for not implementing 

40'Point Roster with effect from 30 Novem-
ber, 1983 the date from which it was discon-

tinued; and

(b)  the reasons for not providing one 
time bound promotbn to SC/ST employees 

on completion of 12 years service without 
roster as suggested by Hon*ble Supreme 

Court in Judgement dated 29 August 1988?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Hon’Ue Su-

preme Court had held that any order that 
may kie issued by the Govemment in this 

regard shall operate prospectively and that 
all promotions that have t>een made shall, 

however, remain undisturt>ed.

(b)  The Hon*ble Court did not specifi-
cally direct to reduce the service limit in 

respect of SC/ST officials to 12 years. The 

Supreme Court made no direction atiout 

roster also. It only ordered that a suitable 

scheme should be devised. Under the or-

ders issued in pursuance of the Court's 

dedsbn, SC and ST offidals can get promo-

tion even with less than 12 years of service 

provided reserved points in the roaster are 
available.

Procurement of Milk by Dairy Co-

Operathres assisted by NDDB

9174.  SHRI BABUBHAI MEGHJI 

SHAH: Will the Minister of AGRICULTURE 
be pleased to state:

(a) the average procurement of milk by 
Dairy Cooperatives under the Dairy Devel-

opment Programme of the Natboal Dairy 

Development Board;

(b) the average purchase and sale price 
of various type of mik; and
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(c)  the number of milk producers cov-

ered ufKier Procurement Schemes through 
members in Cooperative Societies assisted 

by National Dairy Development Board?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Dairy Cooperatives under the Operation 

Flood Programme procured on an average 

about 98 lakh Kg. of milk per day (provi- 
sk>nal) during the year 1989<90.

(b)  The estimated average price of milk 
in Operation Rood Milk Sheds during the 

year 1989*90 was as under;—

AVERAGE PROCUREMENT PRICE

(i)Cow Milk Rs. 3.60 per litre.

(ii) Buffab Milk Rs. 4.80 per litre.

AVERAGE SALE PRICE IN METROS

(i)Standard Milk Rs. 5.00 to 5.80 

per litre.

(ii)Toned Milk Rs. 4.50 to 5.00 

per litre.

(Mostly in polypacks)

(c)  An estimated 71 lakh farmer mem-

bers have benn covered under Operation 
Fkx)d programme till March, 1990.

Import of DAP

9175.  SHRI R. PRABHU: Will the Min-

ister of AGRK)ULTURE be pleased to state:

(a) whether a bt of foreign exchange is 

being spent on the import of DAP while 
indigenous manufacturing capacity is not 

being utilised to the full;

(b) if so. the reasons therefor;

(c) the amount of foreign exchange likely 
to be spent on the import of DAP during the 

current financial year;

(d) the percentage utilisatbn of DAP 
industry in the country during 1989-90 and 

the anticipated utilizatbn during 1990-91; 

and

(e) the steps taken to utilise the indige-
nous manufacturing capacity of DAP fully?

THE DEPUTY PRIME MINISTER AND 

MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) and (b). The demand for phos- 

phatb fertilizers in the country is met through 
indigenous manufacture from the basic raw 

materials and from intermediate products 
and also the direct import of finished phos- 

phatb fertilizers (mainly DAP). The utilisa-

tion of the indigenous manufacturing capac-
ity is inter alia dependent on the availability 

of the basic inputs whbh have to fc>e imported 

and imports are dependent on the interna-

tional prbe situatbn and the availability of 
foreign exchange. For the perbd April-Sep- 

tember 1990 full provisbn has been made 
for supplying the industry with the desired 

inputs through MMTC whbh is the canalis-
ing agency.

(c) It is not in the pubib interest to reveal 

the amount of foreign exchange likely to be 
spent on the import of DAP during the cur-

rent financial year.

(d) and (e). The percentage utilisatbn of 
the indigenous DAP capacity during 1989- 

90 was 66.9% and the target for 1990-91 Is 
83.5%.
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ITrmnskiithn]

Setting up off Telephone Exchange at 

Bhojpur

9176.  SHRI TEJ NARAYAN SINGH: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) whether Government propose to set 

up a telephone exchange in Bhojpur district 

of Bihar;

(b) if so, the details thereof; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b)  In the Eighth Five Year Plan, new 
telephone exchanges are planned to t>e 

opened at the following 9 places, subject to 

demand for telephones.

(1) Barbara

(2) Undwantnagar

(3) Sandesh

(4) Sahar

(5) Nawnagarh

(6) Rajpur

(7) Chainpur

(8) Chand

(9) Tararl

(c) Does not arise in view of (b) akxive.

Improvement of Berahampur-Phulbani 

Road In Orissa

9177. SHRI A.N. SINGH DEO: WHI the 

Minister of SURFACE TRANSPORT be 

pleased to state:

(a) whether proposal has been received 

from Govemment of Orissa for improvement 
of Berahampur-Phulbani Road in Orissa with 

the World Bank assistance;

(b) if so, the date of receipt of the pro-
posal and the amount sought by Orissa 

Govemment; and

(c) the actbn taken in the matter?

THE MINISTEROFSURFACETRANS> 

PORT (SHRI K.P. UNNIKRISHNAN): (a) to

(c). Yes, Sir. A proposal from the State 
Govemment in this respect was received on 
16th January, 1990 in which the lough con 

of the project was indk̂ed as Rs. 40cfores. 
No final dedsbn has been taken so far about 

posing a Second Package of State Road 
schemes to the WorkI Bank for assistance. 

This scheme, ak>ng with other roads pro-
posed by various States, will be projected lo 

the WorkI Bank for conskleratbn after a 

decisk>n to this effect has been taken.

Funds to Punjab under Centrally 

Sponsored Schemes

9178. SHRI KAMAL CHAUDHRY: Will 

the Minister of AGRICULTURE be pleased 
to state:

(a)  the total amount given by Unk>n 

Govemment to Punjab for Centrally spon-
sored schemes and the amount given for 

Integrated Rural Devek>pment Programme, 

Natk>nal Rural Emptoyment Programme and 

Drought Prone Area Programme therefrom.
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separately, during the last three years;

(b) the details of vvorks completed by 

Punjab Government under Integrated Rural 

Development Programme and DPAP and 

the amount spent thereon; and

(c) the number of persons provided 
employment by Punjab Government under 

the National Rural Employment Programme 

and the number of mandays generated there> 

under?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA):

(a) During the last three years an amount of 

Rs. 6860.17 lakhs was released by the 

Department of Rural Development under 

three major Centrally Sponsored Schemes 

to Punjab. Out of this Rs. 1486.65 lakhs were 
under IntegratedRural Deek>pment Pro-

gramme and Rs. 3697.52 lakhs were re-
leased under Natonal Rural Empbyment 

Programme/Rural Landless Emptoyment 

Guarantee Programme/Jawahar Roazgar 

Yojana as Central share. Punjab is not con-

verged under Drought Prone Area Pro-

gramme.

(b) Under Integrated Rural Devek>p- 

ment Programme 191634 families were 

assisted and an amount of Rs. 3284.73 

lakhs was spent, including State share, during 
the last three years.

(c) Under Natbnal Rural Empbyment 

Programme/Rural Landless Empbyment 
Guarantee Programme an empbyment of 

80.53 lakh mandays was generated during
1987-88 and 1988-89. Under Jawahar 
Rozgar Yojana the total number of mandays 

generated upto February, 1990 was 29.89 

lakhs. The progress is monitored under this 

scheme only is temis of mandays empby-
ment generated.

Constructkm off Hshfaig Harbour in

Bamanapadu (Andhra Pradesh)

9179. DR. VISWANATHAM: Will the 

Minister of AGRICULTURE be pleased to

state:

(a) whether constructbn of fishing har- 

tx>ur at Bamanapadu. Srikakulam district of 

Andhra Pradesh has been completed arKi it 

is ready for commissbning;

(b) H not. the reasons for delay in com-

missbning the Haibour; and

(c) ¥vhen it is likely to be commissbned?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) No, Sir.

(b)  and (c). The Government of Andhra 

Pradesh wfio are developing the fishery 
harbour at Bavanapadu under a Centrally 

Sponsored Scheme had completed the 

constructbn of all the major wori(s by fto- 

vember, 1987. However, the harbour coub 
not be commissbned due to the siltatbn of 

the entrance channel. According to the 

administrative approval of Government of 

India issued for revised cost in February,

1990, the State Govemment has to com-

plete the constructbn of the remaining works 

at Bavanapadu fishery hartx)ur by March.
1991.

Prawn Cultivation in Thanjavur (Tamil 

Nadu)

9180. SHRI M.SELVARASU: Will the 

Minister of AGRICULTURE be pleased to 
state:

(a)  whether there is a great scope for 

increasing prawn cultivatbn in Thanjavur 
distrbt of Tamil Nadu; and
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(b) if ao. the steps taken/proposed to be 
taken by Government in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(c) whether Union Government have 
received any proposal from Bihar in this 
regard; and

(d) if so. the reaction of Union Govern-
ment on the said proposals of the State 
Government and the amount sanctk>ned by 
Union Government to Bihar for this pro-
gramme?

(b) Government of India sanctioned 
establishment of a brackish water prawn farm 
at Thondiakadu in Thanjavur district during 
1983-84 at an estimated cost of Rs. 24.50 
lakh and an adhoc grant of Rs. 7 lakh was 
given towards Central’s share of expendi-
ture for the purpose. The project, however, 
could not be taken up for construction by the 
Government of Tamil Nadu due to unsuit-
able site conditions.

Government of Tamil Nadu have pro-
posed to set up a Brackishwater Fish Farm-
ers* Development Agency in Thanjavur 
district under the Centrally Sponsored Sec-
tor, during 1990-91 for providing technical, 
financial and extension support to prawn 
farmers for undertaking prawn farming in 50 
ha. brackishwater area per annum.

[Translation]

Construction of Godowns

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA'NATH VERMA):
(a) and (b). The Union Government is con- 
skjering the preparation of a Master Plan for 
the establishment of rural godowns by vari-
ous agencies including cooperative and 
Marketing Boards, to prevent distress sales.

The coverage of interior rural areas by 
warehousing/godown facility has not been 
adequate, nor has the facility been used by 
the farmers effectively. A package of ware- 
housng facility and credit would help the 
farmer better.

A scheme is already being implemented 
for creating network of rural godown under 
whrch the States are provided with the assis-
tance to the extent of 25% of the constructk>n 
cost.

9181. SHRI JANARDANTIWARI; Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Union Government have 
chalked out any scheme to construct a chain 
of godowns in the country for the storage of 
food-grains and to provide remunerative 
prices to farmers for theri agricultural pro-
duce;

(b) if so. the main objectives and other 
details thereof;

(c) and (d). Yes, Sir. Proposals for 
construction of 156 rural godowns received 
from Bihar has been approved and an amount 
of Rs. 1.64 crores has been sanctioned as 
central assistance for this programme.

[Eng/fsh]

Investment In Rural/Agriculture Sectors

9182. SHRI K. RAMAMURTHY: Will 
the Minister of AGRICULTURE be pleased 
to state:



199 Written Answers MAY 17.1990 Written Answers 200

(a) whether Gk)vernment have commit-
ted to spend 50 per cent fresh investments in 
rural/agricultural sectors;

(b) if so. the amount of investment pro-
posed during 1990-91 and the break up of 
the same as between these two sectors; and

(c) the details of the inve<̂ tment pro-
posed in each of these two sectors scheme- 
wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
Government is committed to ensuring that 
50% of the investible resources are de- 
pbyed for the devebpment of agriculture 
and rural development.

(b) and (c). The Scheme-wise break-up 
of the Plan allocation made in 1990-91 Central 
Budget for agriculture and rural develop-
ment in the country is given in the statement 
below.
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[Tnnslation]

Rtservod Vacancies in Delhi Admini
stration

9183.  SHRI KALKA DAS: Will the 

ii/iinister of HOME AFFAIRS be pleased to 

state:

(a)  the category*wise and Department- 

wise number of reserved vacant posts for 
SC/ST in Delhi Administration and since 

when these are lying vacant; and

(b)  the steps being taiten to fill up these 

posts and the time by which these are lilcely 

to be filled?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Astatement is 
given below.

(b)  The Delhi Administration has issued 

instructions to the concerned Departments 
for early filling up of the reserved vacancies 

as per rules.
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[English]

Rehabilitation of Post Blue-Star Army 

Deserters

9184.  SHRIMATI SUKHBUNS KAUR: 

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) the number of army personnel who 

deserted their posts after Blue Star Opera- 
tion in June, 1984, and have been rehabili> 

tated since January. 1990 and where; and

(b) the time by which all of them will be 

rehabilitated?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY); (a) and (b). Ac-
cording to information given by Ministry of 

Defence, 2731 persons were proceeded 

against for leaving their barracks following 

'Operation Blue Star’ and related charges. 
Of these 22 were exonerated and 2297 were 

kept back in the Army/Defence Security 

Corps (DSC). 50 persons were provided 

empbyment by the Government of Punjab.

There persons had been called to ap-

pear for the interview and cases of the those 

who appeared and were selected are being 

processed f urther by the concered organisa-

tions for appointments. It may be difftoult to 

indicate the exact time by which these Army 

deserters are likely to be rehabilitated îy 

these organisatbns as various procedural 

requirements will need to be met before 
actual appointments are made.

Trains accidents due to Bomb blasts

involving Assam Avadh Express

9185.  SHRI M. V. CHANDRASHEKARA 
MURTHY: Will the Minister of HOME AF-

FAIRS be pleased to state;

(a) whether six bogies of 5609 Dn. 

Assam Avadh Express which plies between 
Delhi and Guwahati and one ix>gie of 5718, 

Dear’s Express were derailed by two power-

ful bomb explosions on 13 April, 1990 on the 
Alipurduar Divison of North-east Frontier 

Railway;

(b) if so, whether any clue has since 

been found of the persons responsible for

Since January, 1990 names of 347 persons planting of these bombs at railway tracks;

have been forwarded to the folowing organi-
satbns for employment. (c) if so, the details thereof; and

C.I.S.F. —  51 (d) if not, the action proposed to be

taken by Government to apprehend the cul-

Railways —  46 prits?

Posts —  44 THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI

Telecom —  46 SUBODH KANT SAHAY): (a) Six bogies of

Assam Avadh Express were derailed on

F.C.I. — 100 13th April, 1990, and one bogy of Dooars
Express was derailed on 12th April. 1990

C.W.C. —  25 due to bomb blasts.

D.P.E. torP.S.Us —  35 (b) to (d). The registratbn, investiga-
tion, detection and preventk>n of crime on

Total 347 the railways is the responsibility of the Gov-
ernment Railway Police, which functions
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under the control of the State Governments/ 
Union Territory Administrations. Action to 

register, investigate and detect the crime 
under referencG is to be taken by the Gov-

ernment of Assam.

[Translation]

Installation of Teleprinters

9186.  KUMARI UMA BHARATI: Will 

the Minister of COMMUNICATIONS be 
pleased to state;

(a) the number of telegraph offices and 
telegraph circuits having teleprinters with 

English letters only in the country;

(b) the time by which Devnagari tele-

printers or bi'lingual teleprinters would be 
installed in all these offices and circuits; and

(c) the total number of English, Devna- 

gn and bi-lingual teleprinters installed in tele-
graph offices throughout the country at pres-

ent?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) About 80% of 
the Teleprinters in Telegraph Offices and 

circuits are Roman and 20% Bilingual or 

Devnagari.

(b) Devnagan or Bilingual Teleprinters 

are provided on circuits based on adequacy 

of traffic. Devnagari/Bilingual Teleprinters 

are planned to be provided in the 8th Plan 
period in the remaining Telegraph Offices 

with adequate Devnagari messages.

(c) In the beginning of 7th Plan there 
were 7615 Roman and 700 Devnagari 

Electromechanical Teleprinters. During the 
7th Plan period 1235 Bilingual teleprinters 

and 770 Electronic Roman teleprinters have 

been introduced.

[English]

Naxalism in Andhra Pradesh

9187. SHRI B.N. REDDY: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) whether some additional para-mlli- 

tary forces have been deployed in Andhra 

Pradesh to meet the naxalite problem there; 

and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBpDH KANT SAHAY): (a) and (b). A few 

companies of Central para-military forces 

have been provided to the State Govern-
ment of Andhra Pradesh. The nature of their 

actual deployment is decided by the State 

Government.

Telephone Connections In Farldabad 

Telephone Exchange

9188. SHRI D.M.PUTTE GOWDA: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of aplicants registered 

for telephone connectins in Faridabad since 

last five years;

(b) whether all the telephone exchanges 
in Faridabad District are frozen since 1989;

(c) if so, facts and reasons for not ex* 

pending the capacity of telephone exchanges 

in Faridabad; and

(d) the steps taken to clear the backk>g 

of pending applicatbns?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) 14869 appli-

cants have been registered for telephone
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connections in Faridabad telephone system 

during the last five years.

(b) Out of 72 telephone exchanges in 
Faridabad Telecom district, only 3 exchanges 

namely Faridabad, Ballabgarh and Gurgaon 
are over baded since April 1989.

(c) and (d). In view of the reply to para

(b) the existing Faridabad telephone ex-
change is being replaced by 10000 lines 

electronic exchange by July 1990 which will 
be progressively expanded to by another 

7000 lines by March 1991. With this expan-

sion exchanges adjoining Balabgarh ex-

change will also be given relief by area 
transfer. Gurgaon exchange system will be 

expanded by 512 lines during the current 

financial year. In addition a 10000 lines 

exchange will be provided at Gurgaon dur-

ing 1991-92.

Pin Code allotment in Jajpur Sub 

Division

9189.  SHRIANADICHARAN DAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state:

(a) the criteria for allotment of Pin Code 

to each post Office including Departmental/ 

ED/Branch Post Offices, etc;

(b) the reasons for not alloting Pin 

Codes to several branch post offices/post 

offices in Jajpur Sub Division (Cuttack North 
and South Division of Orissa); and

(c) the steps taken/proposed to be taken 

to Departmental-wise post offices having 
PIN code numbers and having PCO facility 
in thA sakl area?

THE MINISTER OF STATE IN THE 

MiNlSTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Pin Code is a 6 
digit postal address system. All the delivery 

Head Post Offices, Sub-Offices and EDSOs

are allottted PIN Code. ED/Branch post of-
fices and non*delivery Sub-Offices are not 

allotted PIN Codes. These offices use the 

PIN Code of their parent account office.

(b) In Jajpur sub Division, Jajpur H.O. 

and all delivery Sub-Offices and EDSOs 

have already been allotted PIN Codes as per 

the prescribed norms.

(c) Departmentalisation is done on the 

basis of statistical data and the financial 
position of a post office.

Crimes against Women In Deihi

9190.  PROF. VIJAY KUMAR 

MALHOTRA: Will the M«nister of HOME 

AFFAIRS be pleased to state:

(a) the number of cases of crimes against 
women In Delhi during this year;

(b) the details of action taken thereon;

and

(c) the measures being taken to curbthe 
tendency of crimes against women?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SHAHAY): (a) and (b). The 

information is contained in the statement 

given below.

(c)  The following measures have been 

taken to curb the tendency of crime against 
women:—

(i) Offences under the Dowry Prohibi-
tion Act have been made cogni-

zable and non-bailable.

(ii) A new Section has been added in 

the Indian Penal Code maklng'the 

offences of harassment and cru-
elty to women by their husbands 

and in-laws a cognizable offence.
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(iii) New Sub>Sections, 113-A and 113> 
B have been inserted in the Indian 
Evidence Act providing for pre-
sumption by a Court as to abet-
ment of suictde/dowry death by a 
married woman if cruelty or harass-
ment for dowry is proved.

(iv) It has been made mandatory to 
hold inquest by SOM where death 
of women occurred in suspicious 
circumstances.

(v) A Special Cell headed by a Deputy 
Commissioner of Police for crime 
against woemn has been set up. 
Women Ceil as have also been set 
up in each Oistt. of Delhi Police.

(vi) Policement are detailed for duty at 
Girls’ Colleges and Schools, run-
ning buses and also at important 
market places which are frequented 
by women to check cases of eve- 
teasing etc.
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Sale of Fertilizers and seeds

9191. DR. VENKATESH KABDE: Will 

the Minister of AGRICULTURE be pleased 

to state:

(a) whether Union Government propose 

to set up Centres for sale of fertilizers and 

seeds to avoid inconvenience to farmers, 

especially at the beginning of rainy season; 

and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITI5H KUMAR):

(a) and (b). One Centrally Sponsored Scheme 

and two Central Sector Schemes were im-

plemented during 1988-89 and 1989-90 for 
opening of retail outlets for selling f ertilizers 

in remote and inaccessible areas in the 
country. During 1990-91, a budget provision 

of Rupees Seventh lakhs has been made for 

taking up of a Central Sector Scheme, which 

includes opening of retail outlets as one of 
the components.

In respect of Assam and J & K, special 

schemes are being implemented to set up 

unput supply system by sharing the cost 

between Govt, of India and the State Govts.

Hiring of American Lobbying Firm by 

Kashmir Expatriates in U.S

9192.  SHRI SANAT KUMAR MAN-
DAL:

SHRI DILIP SINGH JU DEO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a)  whether an organisation of expatri-

ates and kashmir American Council Is re-

ported to have hired a high-powered lobby-
ing firm to create support for the idea of self-

determ inatk>n for the people of Jammu and 

Kashmir; and

(b) if so, the steps taken or contem-

plated to counteract the activiites of this 

body?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) The Gov-
ernment has seen reports to this effect.

(b) The Government has made known 

Its views to the US Government and influen-

tial members of the US Congress.

Procurement of Grapes

9193.  SHRISANATKUMARMANDAL: 
Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether Government have decided 

to procure grapes from Haryana and Punjab 

under the Market Interventbn Scheme;

(b) whether this scheme is being ex-

tended to grapes for the first time;

(c) the reasons for such Market inter- 
ventbn, particularly when the grapes pro-

duced In these two States are unsuitable 

because of k>w content of soluable solkis; 

and

(d) to whk:h use these grapes will be put 

to by Government or Its agencies like they 
Natbnal Agtricultural Co-operative and 

Marketing Federation of India Ltd. (NAFED)?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes. Sir.

(b) Yes, Sir.

(c) Market intervention Scheme to pur-
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chase grapes in Punjab and Haryana from 

Farmers is being launched to save them 
from distress sales.

(d)  National Agricultural cooperative 

Marketing Federation of India Ltd. (NAFED) 

and other Agencies will make immediate 

arrangements for disposal of grapes in vari-

ous terminal markets in the country.

Import of Purline Breeds of Poultry

9194. SHRISANATKUMAR MANDAL: 
Will the Minister of AGRICULTURE be 

pleased to state;

(a) whether tnspite of the availability of 
better quality poultry stock in the country, 

Government have allowed the import of 
purelme breeds of poultry; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) and (b). The growth in poultry sector 
continues to be phenomenal and as such the 

demand for quality chicks is very high. Pure- 

line breed imports in poultry have been per-

mitted by Government to fulfil this demand 
and to ensure self reliance In quality breed-

ing stock

(Translation]

Jobs to Unennployed Persons by 
providing Public Telephone Booths

9195. SHRIGULABCHANDKATARIA: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a)  whether Government propose to 

install public call offices in each Pachayat 

and city to provide jobs to the unemployed 
persons; and

(b)  if so, when the proposal is likey to be 

implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) and (b). Public 

Call Offices are proposed to be provided in 

ail Pnachayats as also in cities during the 8th 

Five Year Plan. The PCOs are under folbw- 

ing categories:—

(i) Departmental Public Telephones.

(ii) Private Guaranteed Pubik; Tele-

phone.

(iii) Public telephones manned by 

physically handicapped persons

(iv)  Franchised Public Telephones.

All these public telephones, especially 

those manned by Physically Handicapped 

persons, have potential to provide jobs/self-

employment.

Telephone Connections Problems

9196.  SHRIGULABCHANDKATARIA: 

Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) whether there is a long waiting list in 

all the cities for telephones; and

(b) if so. the steps taken to remove the 
backlogs?

THE MINISTER OF STAT̂ IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Yes, Sir. The 

Waiting List is particularly long in the cities of 
large size.

(b)  The total waiting list in the country as 

on 31.3.1990 is 17.14 lakhs. During the 8th 
Five Year Plan, about 52 lakhs new tele-
phone connections are proposed to be pro-
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vided sûect tgo approval of the Plan and 

availability of resources. It is thus planned to 
clear the existing waiting list as also provide 

new telephone connections.

Compensation to Garlic Cultivators

9197. SHRIGULABCHANDKATARIA: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a) whether there has been crash in 

garlic prices during 1988-89 and 1989-90;

(b) if so, the reasons thereof; and

(c) the steps taken by Government in 

this regard to save the farmers from the 

heavy loss suffered by them as a result 

thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) to (c). The prices during the years 1986 

and 1987 were ruling very high (Rs. 950- 

2083 per quintal) as compared to the prices 

of 1985 (Rs. 174-438 per quintal). The prices 
in 1988-89 were lower (Rs. 225-734 per 

quintal) but these were beter than the prices 

during the year 1985. The prices have again 

increased in March-April 1990 between Rs. 

360-900 per quintal. Therefore, the price 

increase during 1986 and 1987 may be 

considered as unusual. However, the Cen-
tral Government is considering the request 

of the State Government of Gujarat to intro-
duce market intervention scheme.

[English]

Declaration of Betel-leaves as an 

Agricultural Commodity

9198. SHRI HANNAN MOLUH: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Government propsoe to 
declare betel-leaves as an agricultured 

commodity;

(b) if not, the reasons therefor;

(c) the State-wise, area under betel- 

leaves cultivatbn and the number of cuHiva* 

tors engaged thereon;

(d) the quantity and value of betel-leaves 

produced during the last three years, State- 

wise; and

(e) the Inter-State trade position of be- 

tel-leaves?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) and (b). Betel-leaves is a horticultural 

commodity.

(c) Official estimates on State-wise area 

under betel-leaves cultivation and number of 

cultivators engaged in this field are not avail* 
able. However, on area of 40,000 hectare 

has been roughly estimated under betel- 
leaves cultivation in the country.

(d) State*Wfse data on actual quantity 

and value of betel-leaves produced during 

the last three years are not available. How-

ever. an annual turn over of Rs. 700 crores 

has been estimated in betel-leaves cultiva-
tion.

(e) There is no restrictbn on Inter-State 

trade of betel-leaves.

Contractor Workers in SIndri Unit of 
FCi and PDIL

9199.  SHRI A.K. ROY: Will the Minister 

of AGRICULTURE be pleased to state:

(a) the number of contractors and the
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number of contractor workers under each of 
them working in the Sindri unit of the FCi and 
PDIL:

(b) whether the payment given to the 
contractor workers and their pay is super-
vised by the FCI management i.e. principal 
employeer, if so. the details thereof;

(c) whether it ts a fact that there is no 
P.P.. record register, E.S.I.. canteen facili' 
ties for the contractor workers and minimum 
wage is not given to them ;

(d) if so, steps taken against the con> 
tractors violating the rules;

(e) whether any complaints have been 
received about the connivance of the offi-
cers in this regard; and

(f) if so. the action taken in the matter?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) A list of contractors and number of 
workers empbyed by each of them in the 
Sindri Unit of F.C.I. and P.D.I.L as on 1.5.90 
is given below in the Statement.

(b) Yes, Sir. Details of last date when 
the payment was supervised for each con-
tractor of F.C.I. Sindri Unit is indkiated in Col.
4 of the Annexure.

(c) to (f). Provident Fund and Ccuiteen 
facilities are provided for contract workers by 
Sindn Unit of FCI and PDIL. The workers are 
paid the minimum wages. The workers are 
provided medial facilities also.
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Opening of New Postal Delivery Zone 

for indraprastha Extention, Viicas Marg

9200. SHRt KIRPAL SINGH: Will the 

li/linister of COMMUNICATIONS be pleased 

to state:

(a) whether there is any proposal to 

open new Delivery Zone for indraprastha 

Extension, Vikas Marg. New Delhi;

(b) if so, the details thereof;

(c) whether any delivery zone in Delhi 

has recently been converted in New Delhi 

Zone; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No. Sir.

(b) Doos not arise.

(c) No.Sir.

(d) Does not anse.

Qveiopment Projects of Rashtriya 

Chemicals and Fertilizers Ltd.

9201. SHRI VASANT SATHE: Will the 

Minister of AGRICULTURE be pleased to 

state:

(a) whether the Rashtriya Chemicals 

and Fertilizers Ltd. have sought financial 
assistance and administrative/technical 
approval for their development projects; and

(b) if so. the details thereof and the time 

by which the projects are likely to be cleared?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) and (b). Rashtriya Chemicals and 
Fertilizers Ltd. (RCF) has not sought any

financial assistance for its devek>pment 

projects. However, requests for adminstra- 
tive/lechnical approval for the folk>wing proj* 

ects have been received:

(i) 300 TPD methanol plant at Thai at 

an estimated cost of Rs. 81 crores.

(ii) 1350 TDP third train of ammonia at 

Thai at an estimated cost of Rs. 

300 crores.

(iii) Collaboratk>n with Tripura Indus- 
trial Development Corporation and 

ONGC for setting up a 300 TPD 

methanol project in Tripura with an 

estimated cost of Rs. 126.6 crores. 
the equity partidpatbn of RCF being 

Rs. 16 crores.

(iv) Associatbn with M/s. Mangalore 

Chemk:ais and Fertilizers Ltd. with 

an investment of Rs. 45 crores for 
revamping of the existing ammo-

nia. urea and DAP plants.

These proposals are at initial stages of 
examinatk)n and till the examinatk>n is over 

the time by whk:h the projects are likely to be 

cleared cannot be given.

FAX Facilities in Kerala

9202.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of COMMU-

NICATIONS be pleased to state:

(a) whether FAX facilities have been 

extended to the State of Kerala;

(b) if so. the details of places in Kerala 
connected thereby; and

(c) the Southern States that have the 
FAX facility?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. Bu-
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reaufax facilities have been extended from 
the Central Telegraph Offices of Kerala. 
Telephone subscribers can also have this 
facility on payment of a licence fee pre< 
scribed for the purpose.

(b) In the Central Telegraph Offices at 
Trivandrum and Ernakulam, Bureufax facil> 
ity is provided.

(c) The four Southern States of Andhra 
Pradesh, Karnataka, Tamil Nadu and Kerala 
as well aas the Union Territory of Pondich-
erry have the Bureaufax facility in the Central 
Telegraph Offices.

Shljps added to its fleet by S.CJ.

9203. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the numt>er of ships added to its fleet 
by the Shipping Corporation of India during 
1989-90; and

(b) the number of them which were 
procured from foreign and domestic ship> 
yards alongwith their sources, costs and 
DWT?

(a) whether State Government of Ker-
ala has sought any grant from Union Gov-
ernment so as to enable them to maintainthe 
preset rate of fares in State Road Transport 
buses inspite of hike in petroleum Product 
prices;

(b) if so, the details of the request made;
and

(c) the decision of Union Government 
thereto?

THEMINiSTEROFSURFACE TRANS-
PORT (SHRIK.P.UNNtKRISHNAN);(a)No 
such formal request has been received from 
the State Government of Kerala

(b) and (c). Do not arise.

Mennorandum from A som JatiyalabadI 
Chatra Parishad

9205. SHRI CHITTA BASU: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

THE MINISTEROF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Shipping Corporation of India acquired two 
bulk carriers during the year 1989-90.

(b) Both ship were acquired from Hin-
dustan Shipyard Limited, Visakhapatnam. 
Each ship is of 26450 DWT. The cost of the 
1st vessel is Rs. 21.17 crores and that of the 
second vessel Rs. 22.53 crores.

Request for grant from Kerala to 
maintain present rate of fares in State 

Road Transport Buses

9204. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether any memorandum has been 
received recently from Jatiyatabadi Yuva 
Chhatra Parishad;

(b) if so, the details there of; and

(c) the reaction of Union Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY); (a) and (b). Yes. 
Sir; A memorandum dated 2nd january, 1990 
has been received from Asom Yatiyatabadi 
Yuva Chatra Parishad inn which primarily 
demands for implementation of Assam 
Accord, providing total autonomy to all States
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including Assam, providing the concept of 

dual citizenship in the Constitution and intro> 

duction of Inner Line Permit system for Assam 

have been raised.

(c)  The Union Government are commit-

ted to the implementation of Assam Accord 

and necessary measures have k>een taken 

from time to time in this behalf. The progress 

is also perlodicatly reviewed under the fed- 

era! set up in the country. The States enjoy 
powers in accordance with the provisions of 

the constitution. The constitution does not 

provide for dual citizenship. Introduction of 

inner line permit in Assam is not under the

consideration of the Government.

IPS Officers

9206.  PROF. K.V. THOMAS: Will the 

Minister of HOME AFFAIRS be pleased to 

state the number of IPS Officers in position 
as on 1 April, 1990 State-wise?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): The inforamtion 

in respect of number of IPS officers in posi-

tion is available as on 1.1.90 State-wise is 

given bebw in the Statement.

STATEMENT

Statement showing number of tPS Officers in position as on 1.1.1990

S. No. Name of State No. of IPS Officers in 

position as on 1.1,1990

1 2 3

1. Andhra Pradesh 165

2. Arunachal Pradesh-Goa-Mizoram-UTs 110

3. Assam-Meghalaya 120

‘ 4.4 Bihar 195

5. Gujarat 119

6. Haryana 86

7. Himachal Pradesh 61

B. Jammu and Kashmir 64

9. Karnataka 110

10. Kerala 101

11. Madhya Pradesh >47

12. Maharashtra 177
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S,No. Name of State No. of IPS OfTtcers in 

position as on 1.1JB90

1 2 3

13. Manipur-Tripura 75

14. Nagaland 22

15. Orissa 113

16. Punjab 103

17. Rajasthan 128

18. Sikkim 18

19. Tamil Nadu 134

20. Uttar Pradesh 321

21. West Bengal 225

Total 2694

Intrusion of Subversivers in Gujarat

9207.  SHRI MADHAVRAO SCINDIA: 

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a)  whether tt is a fact that terrorists and 
subversive elements have intruded in large 

numbers into six cities of Gujarat across the 
coastal t>elt abng Jamnagar;

(b) if so, Government reaction thereto;

the Table of the House.

Production of Nitrogenous and Phos- 
phatic Fertilizers

9208.  SHRJ MADHAVRAO SCINDIA; 

Will the Minister of AGRICULTURE be 

pleased to state:

(a)  the estimated production of nitroge> 

nous and phosphatic fertilizers respectively 
at the end of Eighth Plan period;

and

(c) the measures taken in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SHAHAY): (a) to (c). Infor- 

matbn is being collected and will be laid on

(b) whether it will be sufficient to meet 
the demand; and

(c) if not, the details of the steps Govet n- 
ment propose lo take to augment pix>duc> 

tion?
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THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) The VIII plan is yet to be finalised. 

However, the Working Group on Fertilizers 

set up by the Planning Commission has 
assessed the production at 89 lakh tonnes of 

nitrogenous and 32 lakh tonnes of phos- 
phatic fertilizers at the terminal year of VIII 

Plan.

(b)  and (c). Our polk̂ as reflected in the 

Five Year Plan documents has been achieve-
ment of maximum degree of self-suffficiency 

in the production of nitrogenous fertilizers. 

While in the case of nitrogen it is estimated 

that90%of thedemand would be metthrough 
indigenous production during the VIII Plan, 

in phosphates domestic raw material con-

straints do not permit self-sufficiency in pro> 

ductbn. As regards Potash entire require-

ments are met through imports as there are 

no known sources of Potash in the country. 
For meeting the demand of nitrogenous fer-

tilizers the Working Group has suggested 
establishment of three large-sized gas based 

ammonia -urea plants in addition to the 
completion of the three delayed projects 

ak>ng the HBJ pipeline. For reducing the 
demand supply gap in phosphatic fertilizers 

the Working Group has recommended set-
ting up of DAP plants with a total capacity of 

4.5 lakh tonnes in terms of Pp̂ and nitro- 

phosphates plants with a total capacity of 1.5 

lakh tonnes of P,0,.

Expenditure on security arrangements 

at race course Road House of Prime 
Minister

(b)  if so. the total expenditure incurred 

thereon?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Yes. Sir.

(b)  The expenditure per month on the 
SPG and SDG personnel depbyed in the 
Race  Course Road house is  Rs. 
1.90.000/-.

[Translation]

Construction of a Bye-Pass on National 
Highway No. 24

9210.  SHRISANTOSHKUMARGANG- 
WAR: Willthe Ministerof SURFACE TRANS-

PORT be pleased to state:

(a) whether in view of increasing num-

ber of acckients k>etween Faridpur and 
Meerganj in Bareilly District on Natk>nal 

Highway No. 24. there is any proposal for 

constructbn of a bye-pass on this road; and

(b) if so. the details thereof ?

THE MINISTEROF SURFACE TRANS-

PORT (SHRI K.P. UNNIKRISHNAN): (a) 

and (b). Necessity of a bye-pass around 

Bareilly, in this Sectbn of National Highway 
No. 24 has been projected by the State 

authorities. Need for the bye-pass is yet to 
be established.

9209.  PROF. K.V. THOMAS: Will the 
Minister of HOME AFFAIRS be pleased to 

state:

(a)  whether necessary security arrange-
ments have been provkied at the Race 

Cource Road house of the Prime Minister; 
and

[English]

Memoranda From Coconut Growers in 

Kerala

9211.  SHRI T. BASHEER: Will the 
Ministerof AGRK)ULTURE be pleased to 

state:
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(a) whether Government have received 
any memoranda from coconut growers in 
Kerala regarding difficulties being faced by 
them;

(b) if so, the details thereof; and

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(c) the reaction of Government thereto 
and the action taken thereon? (b) and (c). A Statement Is given below.



279 Written Answers MAY 17.1990 Written Answers 280

UJ
S
lU

i

CNi

I

CO

G
a>
ts

3

5
o

3

S   CO

® -C

j::
(0

(0
0>
i
CO

(d >,

- 2 
O  3 (0

cc
Q

<0 -S
<D  ̂ro 

2
U)
o(O
S ® o
« 11 
■o  ̂̂
4= T3

15
<D
C
<DC

8 o>

•O
cc
«
E
E

® ^
x:  ®x:  ®

o d
cib l
■£ O) o
■2 -E 8
« "SO) ® -Q
® J® c
GC   ̂ (0

(0

3
C

8 
8

r
a
E
a

B

S.
o
-*-<
CO

C
a.p>

CM

 ̂VJ*VJ*

.S’ S?



281 Written Answers VAISAKHA 27,1912 (SAKA) Written Answers 282

I
»
CO

c
Q»
E
E
S
s
Q>
«c

o
c
oM

o
(t
0)
Q:

s
a

c\|

t

n S
a ̂
E ^

® *o
tr  ^

o>
JO

CO
c
‘<0
o>
f«
E
o>

a
CA

X 8.

IS  CD 
£ ® 
a>\   6   p♦

;«s  Q96
in  Vi  r-

*0> E
<D  (0

0 -D 

C-

a ■“
1  o
®  o-C  c —
t!  Rir  O ®

I 8 I
3  O CO

a 2
e .2 
z: ®  ̂
« ® ® 
x:  ̂
o
t: 
a
E

CO  <D 

> 
o to 
0) ^

CO
0>
■Q
(0
O
c:

c_

Io  }: 

X   “ 
0>
<D

o

a
c
a

2 ~ 
sz

o *«rr*«rr

C
0>
E
x:x:
w
E
J5
Q.
P

C
Q  CO
(O t
a

Q. O

COCO



283 Written Answers MAY 17.1990 Written Answers 284

.§
1
s

I
I
S

C*>

CMCM

t.?I i!
«> B

»»
V »
•s 8
CO })

♦- a
 ̂S 
c :s
2  CO2  CO 

£ £

V < «   </) 

5 O < *-
toto

CO  a>

2 ‘
2 o
COCO

wi
CC
(0
c
0)
iSC

„  E 
(0 a 
x:  o

c  $ 

®  ® 
E -o 
c
0)
g
O
d)
JCJC

(0
•ts•ts

in 
a 0)
w
.5

(D O 
(D 0) 
<0

O
o>
CO

'si'si

o
cc

Ql
CO

(D
JSCJSC

(0 (0 
CO
TO

r - -O 
IS.  0)IS.  0)

w .g>
QC  CO

1
(0
■§
T)

<D3
CC

0>

0)
•D

18

i-i
1 E0 ®

V »

CO  <0CO  <0 

 ̂ i
CL CL CO 
♦- c
” Q. 
(0 M
-  G

l.i 
Q .  CO

CO  a>CO  a>

0~ (o
« E 
-c  :o w 
h- O CO

CO
CO

.52
10
(0
JQ
2
Q)

2
®
(0
cc
O
w
*x
CD

 ̂  a ̂  a 

2 § 

5
C
cc 
(0cc

q
Vi
N

"2
CO
■O

o
CD
CO
COo
o

CO

w .E

CD
o
cc

2
3
CO
,c

Q.

2
o
*o
0>
E
0>
JC
o
CO

CD

CD
x:x:

Q>
JCE

i 
CC 

COCO

T» _ 
® W 
 ̂2

C
o

))

*5
CO

33 
«

Q)

S
-*= E
CO  CD«s
cc 
(D(D

E
c

"8  CO"8  CO

Q . 

_ ® 
0> ^

» » 
n)
c  
Q>

O

■O 
cc
CO

oQs«b 
iS 
(0
CD
JC
K -

o
iLiL

0 ^

1 cc 
o   o
iL PiL P

 ̂I 

8  ̂

a o
CO  CO 

=   ̂
CO  =3 

CD  r;

O   -

CD  .£

f 8 
O

C    ̂ 

i  CD 
CO

-N h
2 5

o

"co

E 
8 
L
CO 
)
E
E
(Q

0> u  ̂
2 <D > 
\ «  CM  «M

o  o5  ro  o5  r

U)U)

OA
O
CO

2
CD

O
CO

c

?
z

^
CM
^
i
CO
n)
)>
:s

COCO



285 Written Answers VAISAKHA 27,̂9̂2(SAKA) Written Answers 286

I

£

s

s

I
3

I
0 
c

■I
1

I

s
s

$

I
•S

s
§
to
42

§

O)

c*)

CMCM

O
E
3
.is:.is:
■o
cc

2L
O
c
(0
x:

(0
x:
x:

CO

®  5

c (A

 ̂iS

o>
c

0) 3
>   Q

lO

JC JC ^̂
K OC 
*5 
>* 
CO

*s

I

o>  o

I ̂
® CO 
E c 
_® o

3
O
c
flj
-C
•ta•ta

$

O)

o
(0
2
(0
c
(0
t)
o
e
CL

=
«
>

s

w 
(Q

i ̂
05 2?00 o»
01
O)

o C
 ̂   3 3 T5

 ̂S
e i 
a> o

» t
®  “(3 

% ^s

(/)
x:
jjc
J5

I
</)
CC

<D
3
C

C

8
o

®  03®  03

iS ^

a> i>  ̂ 0) 

■? 
(0 3
x: 0,
o  E 
o c
T- to

in

c
0)
x>x>
CO
(0
x:x:

6  ̂c -c

I 5
o i5 
O r-
J5  ®J5  ® 

C8 O

 ̂12

Q>

>s
(Q
nj

i to
o 0> 
QD to

(0O)
0) ti

c
_to_to

CL
JZ

0)

S2 i= CL  ±:

T3
C
to

(I)
Q)
k_

9
o

£ .1.d> 
x:

“O 
a>

c 
a>

€

a §

C
_to

CL
k_
to
0)

>

tn
CO
JZ

to

to

€
O)

V-
c
JO
a

c 
0

m  *
g «
m ® -5
c  *'  C
CD )>  O

o   *o

®  to  w
0)  “

€
9
sz 
o 
tf)

>
Q

O

to
33
o*

33
X>

■D
c
to

§
I!
O Q.Q.

o
o
0)

I/)
O)
c

1
0)
(0

T>
c
to
CO

CO

>%

to
33
cr

JZ

.5>

o
c

.Q

3

C

to

O

c
o

t5
33

a

c
(D

■H
to
o>

■§
0}
(0

E 4 
f I

O  C

c  to 
0)  *o

€ Qu
x:
(0

■§

(0
LU

X>
>N
JZ

X

a

CO
■O
i—i—
X)
>%
x:

Q

X

o
c
o

=>

5
T)
c
to

c
o

33
T3
O

CVJ

Q)
SZ

"D
0>
JC.

ts
c

3

c
0)

€
0)

3
2
Q.

*D
<D
0)

U)

to

<s

a>
j=

c
a>

€ ti) 
•c 
to
33
or 

to  (I)

to

j5
to

LU

COCO



287 Written Answers MAY  1990 Written Answers 268

c
Q>

I
I
I
s

I
I
o
c
.o.o

t)
s
cc

a

CO

CM

*o

I
CM
T~T~

•O
cc
(0
cc
0>

*1

® *s
(g E
S E 
 ̂  JO ̂  JO >» I—

 ̂.E

° s
c
0)
c

c
a>
c
a>

c Otn
-O .E
D> 
C

\’f Q)
ill K

.t:

8
a

8

0

t

c
01
6

Q.Q.

E

i

G>
E

 ̂ô̂ 
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Labour Unrest on Jawaharlal Nehru 

Port

9212.  DR. DAULATRAO SONUJI 
AHER: Will the Minister of SURFACE 

TRANSPORT be pleased to state;

(a) whether Jawaharlal Nehru Port is 

facing labour unrest;

(b) if so» the reason therefor; and

(c) the steps tal̂en to overcome the 

problem?

THE MINISTEROF SURFACE TRANS-

PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). No. Sir. The demands raised on behalf of 

a section of the workers and staff of the 

Jawaharlal Nehru Port has been discussed 
by the Management the representatives of 

workers and staff from time to time. Since 

January, 1989, discussbns were held seven 

times and 21 demands on different issues 

were settled.

USSR and Japan’s Views on Kashmir 

Issue

9213. SHRI DHARMESH PRASAD 

VARMA: Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:

(a) whether USSR and Japan have 

advised both India and Pakistan to solve the 

Kashmir issue in the letter and spirit of the 

Shimla agreement; and

(b) if so, the details thereof and the 
reaction of Pakistan Government thereto?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) and (b). In a 
statement issued on 13.4.90 the USSR 

Government urged a peaceful and political

dialogue on the basis of the Simla Agree-

ment. In a statement issued on .17.4.90 the 

Government of Japan expressed the hope 

that the Government of India and Pakistan 
wouki exercise restraint and try to solve this 

issue peacefully through talks based on the 
Simla Agreement.

Pakistan, however, is persisting with its 

attempts to intematk>nalisethe Kashmir issue 

in dear vlolatk>n of the Simla Agreement. 
While repeatedly expressing its profonma 

readiness to hoki bilateral talks with India to 

resolve these differences and to deescalate 

the situatk>n, it is continuing with its support 
to subversion and terrorism directed against 

India.

Conversion of Telephone Exchanges In 
East and West Champaran Districts of 

Bihar

9214.  SHRI DHARMESH PRASAD 

VARMA: Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether the conversbn of Raxaul, 

Narkatiaganj. Ramnagar, Betiah, Loria, 

Ramgarba exchanges in Bihar have been 

sanctk)ned for conversbn into electronk: 
exchanges in place of existing SAX and 

Manual exchanges; and

(b) if so, the details of programme of 

their conversion and progress made in this 

regard so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir except 

Bettiah exchange which has been installed 
in recent years.

(b)  The conversbn programme details 

are as under:
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Divisional Hoadquartsrs of Telafihona 

AtBatiali, Bihar

9215. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of COMMUNtCA> 

TIONS be pleased to state:

(a) whether telephone subscribes of 

East and West Champarans are facing great 
tnoonveniericeforeach Divisional Headquar-

ters at Chhapra as there is no direct road/raii 

link from there to Chhapra;

(b) whether Government propose to set 

up a fulfledged Division Headquarters at 

Batiah to provide facility to the telephone 

subscribers of East and West Champaran 

districts; and

(c) if so, when and if not, the reasons 

therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a)Though rail links 

from East and West Champarans to Chapra 

and not available, road links are existing.

(b)  and (c). The existing workload of 

Motihari Secondary Switching Area (SSA) 

does not justify a separate Telecom. District 

with Headquarter at Betiah at present.

India Nepal Relations

9216.  SHRI A. VUAYARAGHAVAN: 

SHRI SRIKANTHA DATTA

NARASIMHARAJA
WADIYAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the steps proposed to be taken by 
Government to improve the relationship with 

Nepal in view of the changed situatbn there;

(b) whether Government have received 
any new proposals from Nepal Government

in this regard; and

(c)  if so, the details thereof and reactk)n 

of Government thereto?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI LK, GUJRAL): (a) The Gov-

ernment have warmly wekx>med the instal- 

latk)n of new government in Nepal with a 
mandate to establish a multi-party democ-

racy under a constltutbnai monarchy. We 
wish the people of Nepal all success in 

realising their aspirations and are ready to 

extend them alt sympathy and support.

India highly values the traditional and 

unk)uely close relatbnship with Nepal and 
desires sincerely to restore this in its entirety 

and. going further, to deepen and strengthen 

it in all areas. The Government thus attaches 
high prk>rity to the early, comprehensive 

resolutk)n of all outstanding problems be-

tween India and Nepal. Given the goodwill 
on both sides and the understanding of each 
other’s needs and concerns, we are confi-

dent that such a mutually acceptable solu-

tion can be achieved. The Government will 

cooperative fully with the Government of 
Nepal to this end.

(b)  and (c). The Prime Minister of Nepal 
Shri K.P. Bhattarai, has written to P.M. on 

April 30,1990. The proposals made by him 

are being studied with due attentbn, with a 

view to deckling the best way to proceed 
towards the kind of mutually acceptable and 

mutually benefk:ial solutbns that both sides 

seek.

New Kashmir Policy

9217.  SHRI PRAKASH KOKO 

BRAHMBATT:
SHRI SUDHIRGIRl:

SHRI Y.S. RAJA SEKHAR 
REDDY:

WilltheMinisterof HOME AFFAIRS be 
pleased to state:
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(a) whether a new Kashmir Policy is 

being evolved by Government to deal with 

both the immediate problem of insurgency 

and to find a long-term solutbn to the Ka-

shmir issue; and

(b) If so, the main points of the new 

policy and the time by which it is likely to be 

introduceo?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). The 

Kashmir problem is under constant review 
and suitable steps are taken to deal with it, 
keeping in view the devebping situatbn.

FAG meeting in Beijing

9218.  SHRI PRAKASH KOKO 

BRAHMBHATT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether India was represented by 

him in the FAO meeting heb in Beijing during 
April, 1990;

(b) if so, the main subjects discussed 

and decisions taken in the meeting;

(c) whether the proposals made by the 

Indian delegation were accepted; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISI) KUMAR):
(a) Yes. Sir. The Deputy Prime înister and 

Agriculture Minister led the In* ian Delega* 
tion to the 20th FAO Region.=>! Conference 

for Asia and the Pacific held in I’eijing, China, 

from 23-27 April, 1990.

(b) Apart from reviewing the activities of

he FAO in the Regbn during 1988>89, the 

main subjects discussed at the Conference 

related to alleviatbn of nutritional defksien- 

des; progress and prospects of bbtechnol- 

ogy for aops ad livestock productbn; repre- 

sentatbn of the Aslan Regbn In the Consul-

tative Group on internatbnal Agrcultural 

Research (CGIAR); and membership of 

China to the Plant Protectbn Agreement for 

Asia and the Pacific Regbn.

The Conference spelt out the prbrity 

areas for the activities and programmes of 
the FAO in the Region; it emphasised on the 

Member Government steps to be taken to 
alleviate nutritbnal defbiencies; made rec- 
ommendatbns for developing appropriate 

training and research programmes and in-

frastructure for bbtechnobgy training and 

research programmes and infrastructure for 

bbtechnobgy and for better cooperation 

between the Member countries for sharing 
of their experiences and techrK>bgies. The 

Conference also elected India and Samoa to 
represent the Region on the CGIAR for a 

term for four years 1991-94. China was 
admitted, as a Member of the Plant Protec-

tion Agreement for the Regbn, by the Con-

ference.

(c)  and (d). The folbwing proposals 
made by the Indian Delegation were ac-

cepted by the Conference:

i) Candbates of the Chinese Agricul-

ture Minister for chairmanship of 

the Conference;

ti) Co-sponsoring the resolutbn al- 

bwing China to become a Member 
of the Plant Protection Agreement 

for the Regbn; and

iii) Offer for hosting the next (21st) 

FAO Regbnai Conference in India 

in 1992.
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Monitoring off measuras to Curb Terror

ists Activitiss

9219.  SHRI PRAKASH KOKO 
BRAHMBHATT:

SHRI G.S. BASAV. V): 

SHRIMATI BASAVA RAJES- 

WARI:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether Union Government have 
set up a high level group to monitor the 

measures being taken to curb the activities 
of terrorists In the country;

(b) if so, the details thereof;

(c) whether Union Government have 

issued any instructions to the State Govern-

ments to ensure thorough screening of public 

places and provide adequate security in 
running trains and buses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). No, 

Sir. However, an lnter>Ministerial Advisory 
Group has been constituted to assess the 

developing situation in certain troubled ar-

eas including Punjab and Jammu & Kashmir 

on a regular basis to evolve ideas and sug-

gestions regarding the Govemmenfs re-

sponse and line of action from time to time.

(c)  and (d). “Public Order* being a State 
sut̂ect, it is for the State Government to 

devise various methods and take concrete 
steps to improve the law and order situation. 

The Central Governments renders ail pos-
sible assistance to the State Government 

whenever necessary.

Deciins in Wheat YiekI

9220.  SHRI PRAKASH KOKO 

BRAHMBHATT: Will the K/»-l<?ter of AGRI-

CULTURE be pleased to stôe:

(a) whether a recent study undertaken 

by Punjab. Haryana and Delhi Chamber of 

Commerce and Industry has revealed that 

returns per hectare from wheat cultivation 
declined sharply in 1971-72 in comparison 

to 1981-82;

(b) if so, the main reasons put fon̂/ard 
for decline in wheat yield per hectare; and

(c) the steps Government propose to 

take in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) As per the recent study undertaking by 
Punjab, Haryana and Delhi Chamber of 

Commerce and Industry, the net income per 
hectare from wheat cultivatbn has declined 

in 1981-82 as compared to 1971-72.

(b) There has been no decline in wheat 

yields per hectare in any of the major produc-

ing State. On the other hand, the productivity 
has been showing a rising trend.

(c) In order to make wheat cuHivatbn 

more remunerative, efforts are being made 
to further increase the productivity levels 

through propagation of locatk>ns specific 
high yielding variety seeds, applk:ation of 

improved technology and effk;ient use of 
inputs. Besides, the Government have also 

been taking varbus steps by way of prk̂e 
support mechanism to ensure fair return to 

the farmers on wheat cultivation.
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Grape Growing States

9221.  SHRIMATl VASUNDHARA 

RAJE: Will the Minister of AGRICULTURE 

be pleased to state:

(a) the names of the States growing 

grapes at present;

(b) whether there has been good har> 

vest of grapes this year;

(c) if so. whether Government have any 

proposal to procure grapes form those States 
under Market Intervention Scheme; and

nated as Central Agencies to procure the 
grapes in collaboration with Agro-Mustries 
Coiporation of the conoemeH Slates. The 

bss incurred due to introdudfon of market 

intervention scheme will be shared on fifty- 

fifty basis by both Central and State Govern-

ments. The procurement prk̂s has t>een 

fixed at Rs. 3.00 and Rs. 2.50 per kg. for 

grade A and B respectively. The procure-

ment targets in Punjab and Haryana has 

k>een kept at 2000 and 1500 M. Tonnes 

respectively. The scheme will be in opera-
tion from 15.5.1990to the end of June. 1990.

Arrests Under National Security Act

(d) if so. the details thereof?

THE MINISTER OF STAFE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Grapes are grown mainly in Andhra 

Pradesh, Karnataka, Maharashtra. Tamil 

Nadu. Punjab. Haryana and Uttar Pradesh.

(b) Yes, Sir.

(c) and (d). A Market Inten/ention 
Scheme has been introduced to procure 

grapes in Haryana and Punjab. National 
Agricultural Cooperative Marketing Federa> 

tbn of India Limited (NAFED) and National 

Dairy Development Board have t>een desig-

9222.  SHRIMATl VASUNDHARA 

RAJE: Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the number of persons arrested 

under the Natbnal Security Act in the coun-
try during the last three years. State-wise; 

and

(b) how many of them have been re-

leased by the respective State Governments 

so far?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). A 

statement giving the information is given 

behw.
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Sitting up of National Fisiiarias Corpo
ration

9223.  SHRI ERA ANBARASU; 
SHRI  MANORANJAN

BHAKTA:
SHRI P. NARSA REDDY:

Will the Minister of AGRICULTURE be 

pleased to state;

(a) whether Government propose to set 
up a National Fisheries Corporation in the 

Country;

(b) if so, the details thereof; and

(c) when it is likely to be set up?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) No, Sir.

(b) and (c). Do not arise.

Implenoantatlon of Assurance given to

. Employees of HMT, Srinagar

9224. SHRI MADHAVRAO SCINDIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government have given 

some assurances regarding security, safety 

and job-prospects to the employees of HMT, 

Srinagar, who are at present in refugee 

camps in Delhi;

(b) if so, the details thereof;

(c) whether Government have tal̂an 

any steps to implement those assurances; 

and

(d) If so, the details thereof and if not, 

the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Security has 

been provided to the camps in Delhi In which 

migrants from Kashmir have taken shelter. 

No assurance of any alternative job to the 
employee-migrants of HMT, Srinagar, has 

been given.

(b)to(d). Do not arise.

Seizure of Arms and Ammunitions in 

Jammu & Kaslimir

9225.  SHRI MADHAVRAO SCINDIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a big arms haul has been 

made at Uri in Jammu and Kashmir on 18 

April, 1990;

(b) if so, the details of the arms and
ammunition seized; and

(c) the details of the persons appre-

hended In this connectton?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Yes, Sir.

(b)  The details of arms and ammuni- 

tions seized are:

i)  AK-47 Rifles

ii)  Pistols

Hi)  Handgrenades

6

15

27



iv)  Anti-Personnel mines —

v)  Ammunition —

vl)  Magazines

vil)  Detonators —

317 Written Answers  VAISAKHA 27,1912 {$AKA)

1810 rounds 

23 

44

Written Answers 318

19

(c) 22 persons have been an'ested.

Non*F6rmal Education Centres in 

Orissa

9226.  SHRIANADICHARAN DAS: Will 

the Minister of AGRICULTURE be pleased 

to state:

(a) the broad details of the pilot project 
'Non-Formal Primary Education of Children 

of Marine Fisherfolk’ being implemented 

since 1983 under the Bay of Bengal Pro- 

gramme of the Food and Agriculture Organi-

sation;

(b) the places in Orissa where Non- 

Formal Education Centres are located with 

number of learners enrolled by each of them 

so for;
(c) the details of assistance received 

from FAO so far;

(d) whether the programme is being 

diversified and the release of funds by the 

donor agency, Norwagion Agency for Inter-

national Development is still awaited; and

(e) if so. the latest position in this regard 

and the action proposed to be taken to get 

the release of funds expedited?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NiTISH KUMAR):

(a) to (c). A pitot project on Non-Formal 
Education for Fisher-folk’s chikiren was 
implemented by the Bay of Bengal Pro-

gramme (BOBP) of the Food and Agriculture 

Organisatk)n during 1983-86 in Orissa to 
develop and demonstrate a Non-Formal 

Primary Education Programme for chiWren 
between the age of 6 and 14. Educatbnal 

curriculum and materials were prepared and 
workshops were heki to train teachers in the 

use of booklets. In all. 40 centres were 

established in Baiasore (19), Cuttack (5), 

Puri (8) and Ganjam (8). A total of 1100 
students were admitted, the BOBP inputs 

included Technrcai advice from an expert on 
education and training, the sen/|pes of a 

national Consultant, preparatbn of curricula 

and materials, organisation of seminars and 
workshops to trains teachers, honorary for 

teachers, coordination and monitoring of the 
programme etc.

(d)  and (e). The proposal received from 

the State Government of Orissa for estab-
lishment of 100 Non-Formal Primary Educa-

tion Centres for marine Fisher-folk children 

in Orissa at a cost of Rs. 145.35 lakhs was 
put up for Nonvegian assistance in Febru-

ary, 1988. The Norwegian authorities have 

indk̂ated that due to the review of Indo- 
Norwegian Cooperatbn, they are not in a 
position to give any commitment for assis-

tance to this project.

Assistance to Orissa for Road Con
struction Pro|ects

9227.  SHRIANADICHARANDASiWitt 

the Minister of SURFACE TRANSPORT be 
pleased to state:
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(a) whether Orissa is still one of the few 
States which are belowthe national average 
in the upkeep of roads and use of sophisti-
cated machines and equipments:

(b) whetherGovernment are examining 
any proposal to assist Orissa to acquire 
adequate sophisticated machines and equip- 
ments;

(b) Whether Government are examin-
ing any proposal to assist Orissa to acquire 
adequate sophisticated machines and 
equipments to improve the quality of con-
struction and to complete the projects in 
time; and

(c) If so, details thereof and if not, 
reasons therefor?

THE MINISTER OF SURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) to
(c). No evaluation of the standard of upkeep 
of roads and use of sophisticated machines 
and equipments in different States has been 
made. The State of Orissa is presently 
having 92 number of Central machines of 
various types purchased out of the Central 
Funds. In additbn, bans assistance of Rs. 
13&.051 lakhs had been provided to Orissa 
Govemment for augmentation of Road 
Construction Machinery. The Orissa Gov-
ernment has been advised to send addi-
tional proposals for loans assistance as

required to procure sophisticated machines 
for the constructbn of National Highways in 
the State. To improve the quality of construc-
tion and complete the projects in time, the 
State has also been advised to encourage 
contractors to go In for sophisticated ma-
chines for the construction of National High-
ways.

Implementation of Recommendationa 
of Rajagopalan Committee

9228. SHRI A.K. ROY: Will the Minister 
of HOME AFFAIRS be pleased to state:

(a) whether the recommendations of 
Rajagopalan Committee set up in 1978 by 
Government regarding Mafias in coal fields 
have been implemented;

(b) if so, the details thereof; and

(c) if not implemented, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) A statement indicating the follow-up 
action and the recommendations is given 
bebw.

(c) Does not arise.
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Groundnut Cultivation

9229.  SHRiA.K.R0Y:Willtheli4inister 

of AGRICULTURE be pleased to state:

(a) whether there is great potential for 

producing groundnut in Chhotanagpur re> 

gion of Bihar and Punjlia district of West 

Bengal;

(b) the area under cultivatbn and aver-

age production per acre; and

(c)  thestepstakentoenoourageground* 

nut cultivation in those areas?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes, Sir.

(b)  The average area & productivity of 
groundnut in Chhotanagpur region of Bihar 

and Purulia District of West Bengal are as 
follows:

Average Average ProductMty

area (ha.) (Yield in KgJha.)

1.  Chhotanagpur Region 4448.0 957

2.  Purulia District 4256.6 1106

(c)  Two Centrally Sponsored Schemes 
namely National Oilseeds Development 

Project (NODP) & Oilseeds Production Thrust 
Project (OPTP) are being implement in 

Bihar & West Bengal States for the develop* 
ment of Oilseeds including groundnut. Un> 

der these projects, financial assistance is 
provided to the States for production & distri-

bution of quality seeds, plants protection 

measures, supply of improve farm imple> 

ments. organising demonstration etc.

Closure of Indian Supply Mission In 

London

9230.  SHRI KUSUMA KRISHNA 

MURTHY: Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:

(a) whether Government have decided 
to dose down the Indian Supply Mission in 

London which had been operating since

long:

(b) if so» the reasons thereof;

(c)  whether the Indian High Comrris- 
sioner to Britain has suggested certain 

measures to effect economy in the High 
Commission; and

(c)  if. so the details thereof and the 
savings expected in expenditure as a result 

thereof?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) No, Sir.

* (b) Does not arise.

(c) Yes. Sir.

(d)  A total of 49 posts of Indian offtdals 
in the High Commission of India, London 

have been identified for abolition or reloca-

tion. This would result in a saving of about 

î. 2 orores annually in the Budget of the 
High Commission.
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Jimvna RafugMs From Bangladesh

9231.  SHRtSANATKUMARMANDAL: 

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the number of Jumma refugees from 

Chittagong Hill Tract in Bangladesh at pres-

ent living in the camps in Tripura and other 

places;

(b) whether any official-level talks had 
been held with the Bangladesh Government 

for their return to their homes; and

(c) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) At present 

there are 58,229 tribal refugees, (also re-
ferred to as the Jumma people) from the 

Chittagong HillTracts in Bangladesh living in 

camps in Tripura.

(b) Yes, Sir.
(c) Does not arise.

Fire Safety Measures In High Rise 
BuUdings in Delhi

9232.  SHRI RAMDAS SINGH: Will the 

Minister of HOME AFFAIRS be pleased to 
state:

(a)  the number of detailsand ownership 
of sky scrapers in Delhi whfeh lack fire fight- 

ing equipment;

(b)  whether the NDMC/MCD had given 

completk>n certificates to these buildings 
without insisting for the prk>r installatk>n of 

fire-fighting devices in those buildings; and

(c) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) There are 157 

high rise buiUings constructed prior to 1983 
whk:h lack fire fighting equipment. Out of 

these, 36 are owned by Central Govern-

ment, 13 by local bodies, 30 by autonomous 

bodies are 78 by private k>uikiers. A list of 

such buikiing is given in the statement be- 

bw.

(b)  and (c). NDMC/MCD have not given 

completioncertifKatbnto any high-risebuikJ- 
ing which was constructed after coming into 

operatbn of the Unified Buikiing Bye-laws in 

June, 1983 without obtaining NOC from the 

Chief Fire Offber.
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Sato of Aluminium Phosphido in Open 

Marl(0t in Deiiii

9233.  SHRi RAÎDAS SINGH; Will the 
Minister of AGRICULTURE be pleased to 

state;

(a) whether the sale of aluminium 
phosphide has been restricted by the Regis-
tration Committee set up under the Insecti-

cides Act, 1968 and it can only t>e sold to 

Government Department, FCI and organi-
sations like Warehousing Corporations etc.;

(b) if so, the reasons for selling of such 
insecticides freely in the open market by 

unscrupulous traders in Delhi;

(c) whether any raid has been conduct 
on theae traders;

(d) if not, the reasons therefor, and

(e) the action taken in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
.COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) Yes, Sir.

(b)  to (e). As per the informatbn made 
available by Delhi Administratk>n the mate-

rial is not soki freely in the market as no 

ircence for sale of Aluminium Phosphide has 

been issued to any trader. To ensure that 
unscrupubus traders do not sell the chemi-

cal illegally the Adminlstratk>n conducts 
surprise rabs periodbally. Some rakis were 
conducted recently on 6.8.1988,12.5.1989 
and 12.4.1990. During whbh no free sale of 

Aluminium Phosphkie was notk:ed. How-

ever. during an inspection in the month of

April, 1989 one distributor of one of the 

manufacturers of Aluminium Phosphkie was 

found not to be conducting the sales as per 

provisbns of the Insectbkles Act and the 
restriction imposed by the Insecticides 

Registratbn Committee and his Ibence was 

revoked. The Administratbn also keep a 

watch on he sale of Aluminium Phosphide to 
the neighbouring States by the manufactur-
ers based in Delhi by way of intimating the 

concerned State about the quantity of Alu-

minium Phosphide sold to dealers of their 
area, for verificatbn as to whether, the Alu-

minum Phosphide has been entered in the 

Stock Register by dealers and used sold as 
per the Law.

[Translation]

Fertilizer Plants In Rifastlian

9234.  PROF. RASA SINGH RAWAT: 

Will the Minister of AGRICULTURE be 
pleased to state:

(a) the year-wise productbn of fertilizer 

plants in Rajasthan during the last three 

years;

(b) whether there has been any reduc> 

tion in the quantity and quality of fertilizer 

produced by these plants; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) The productbn of fertilizer plants during 

the last three years (year>wise) in Rajasthan 

are given below;
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(b)  and (c). Except (i) Shriram Fertilizers 

and Chemicals, Kota, (ii) Hindustan Copper 

Limited, Khetri, (iii) Bharat Chemicals and 

Fertilizers, Alwar and (iv) Udaipur Phos< 

phate, Udaipur, others have registered de-
cline in their production mainly due to short-

age of sulphur, sulphuric acid and rock

phosphate.

As regards quality of fertilizer produced/ 

distributed in Rajasthan, the year-wise 
complaints of quality control received from 
Rajasthan during the last four years are 

given below:

Year No. of samples drawn Found non-standard

1 2 3

1986 2207 46

1987 3459 82

1988 881 15

1989* 1358 2

*Based on available information on date.

[English ]

Deepening of Cochin Port

9235.  PROF. K.V. THOMAS: Will the 

Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether many of the ships calling at 
Cochin Port need a draft of 30 feet and more;

(b) whether the draft in all the berths is 

less than 30 feet;

(c) whether this is causing great incon-
venience to the ships; and

(d)  if so, the action taken for depending 
the port for the required draft?

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Except for few crude oil tankers and some 

fertilizer ships, other ships calling at Cochin

Port do not normally require more than 30 

feet draught. Ships having draught of more 
than 30 ft. constituted less that 20% of the 

tôal number of ships which have called at 
the port in the last 3 years.

(b)  No, Sir. Draughts of 35 ft. at Cochin 

Oil Terminal and 33* to 35' at Fertilizer Berth 
are still maintained. Also one berth at Er- 

nakulam channel is maintained at 32*. The 

designed draught at all other berths along- 

skie are 30 ft. Whenever reduction in permis-
sible draught is unavoidable, like during or 

immediately after monsoon, the Port notifies 
the shipping trade in advance about the 

reduced permissible draught.

(c) No. Sir.

(c)  To avokl reduction in draught, dredg-

ers are depk>yed till the beginning of mon- 

sdon. Siltatbn during the monsoon and 
immediately thereafter is cleared by depby- 

ing dredgers after the monsoon.
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Collcictlon of L»vtes by Cochin Port 

Trust

9236. PROF. K.V. THOMAS: WiH the 
Minister of SURFACE TRANSPORT be 

pleased to state:

(a) whether presently levies are ool> 

lected on the basis of a percentage of wages 

of the Dock Labour Board worlters by the 

Cochin Port Trust;

(b) whether there is any proposal to 
collect levies on the basis of tonnage of 

cargo handled; and

(c) if not, the reasons therefor?

THE MINISTEROFSURFACE TRANS-

PORT (SHRI K.P. UNNIKRISHNAN): (a) 

Yes, Sir. Levy is collected on the employ-

ment of registered dock workers by Cochin 

Dock Labour Board.

(b) No, Sir.

(c) Cochin Dock Workers (Regulatbn 
of Empk>yment) Scheme, 1959 provkies for 
collection of levy on the employment of dock 

workers as a percentage of daily time rate 
wage of the workers.

[Translation]

Issue of Commennorathfe Postal Stamp 

on Former Deputy Prime Minister Shrl 
Jagjiwan Ram

9237.  DR. BENGALI SINGH:

SHRI RAMAWADH:

Will the Ministerof COMMUNICATIONS 
be pleased to state:

(a)  whether Govemment has received 

any proposal to issue a oommemorative 
postal stamp in the memory of late Shri

Jagjiwan Ram former Deputy Prime Minis> 

ter;

(b) if so, the steps tr.tng taken by 
Govemment in this regard: and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Yes, Sir.

(b) It has been deckied to issue a 
commemorative stamps on late Shri Jagjiwan 

Ram.

(c) Does not arise.

Linking Villages with Roads

9238.  DR. BENGALI SINGH: Will the 

Ministerof AGRICULTURE be pleased to 

state:

(a) whether Unk>n Govemment have 
received any proposal from Uttar Pradesh 

Government for linking villages having more 
than 80 per cent Scheduled Castes popula-

tion with the main roads;

(b) if so, the time by whk;h approval is 

likely to be accorded to these proposals and 
special grants sanctioned; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):
(a) No, Sir.

(b) Questbn does not arise.

(c) There is no scheme in the Govern- 
ment of India for such roads. Moreover, 

constructkHi of rural roads is a State subject 
arKi funds for this are provkled under Mini-
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mum Needs Programme in the State Plan/ 
Budget.

Under the Central programme Jawahar 

Rozgar Yojana, ‘roads' are an admissible 
item of work. The choice, however, is left to 

the concerned Gram Panchayats.

[EngKsh]

Support of Organisation of Islamic

Conference to Pslcistan on Kashmir 
Issue

9239. SHRI G.S. BASAVARAJ:
SHRIMATI BASAVA RAJES- 

WAR!;
SHRI P. NARSA REDDY:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan is trying to win 
over the support of the Organisation of the 
Islamic Conference on Kashmir issue;

(b) whether Saudi Arabia has agreed to 

use its influence in this regard; and
(c) if so, Government's reaction thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) and (b). 

Govemment are aware of Pakistan’s efforts 
to internationalise the Kashmir issue and of 

its efforts to seeK support of several OIC 

countries.

(c)  Government hopes that OIC mem-

ber countries wouki not be a party to any 
attempt to interfere in the internal affairs of 

another country, and to promote terrorism 
and secessionism based on religion.

[Translation]
Constructk>n of Roads and Bridges in 

Tribal Areas

9240.  SHRI RESHAM LAL JANGDE: 
Will the Minister of AGRICULTURE be 

pleased to state:

(a) the number of bridges and total 
length of roads for which construction work 

was started or completed during the Sev-
enth Plan period in tribal dominated areas of 

Bilaspur, Sarangarh and Janjgir Parliamen-
tary Constituencies of Madhya Pradesh and 

under the Harijan Special Component Plan;

(b) the details of the constructbn of 

works proposed to be undertaken during 

1990-91; and
(c) the total expenditure incurred during 

this period on the construction of roads and 

bridges in the above saki areas except the 
expenditure incurred on national highways?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):
(a) to (c). Information is being collected and 
will be placed on the Table of the House.

[English ]

Rise in Prices of Essential Commodi
ties

9241.  PROF. VIJAY KUMAR 

MALHOTRA: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether before and announcement 

of the recent hike in the procurement prk̂s 

of wheat and support prices of other items of 
Rabi' crops. Govemment had undertaken an 

indepth study about the repercussk>ns of the 
hike on the general prk» index of the essen-

tial commodities whk:h is already sky high; 
and

(b) if so, the details of such studies 
made?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) and (b). The Govemment are aware that
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increases in procurement/minimum support 

prices would lead to higher market prices, 
the procurement/minimum support prices 

were revised after considering the recom* 
mendations of the Expert Committee for 

review of Methodology of cost of production 

of crops with modifications suggested by the 

Standing Advisory Committee to make these 
more remunerative.

Constructton of Natk>nal Highway Bye- 

Passes in Orissa

9242.  SHRI RAVI NARAYAN PANI: 

WilltheMinisterof SURFACE TRANSPORT 
be pleased to state;

(a) whether there is any proposal for 

constructnn of bye-passes on National 
Highways passing through important towns 

in Orissa in order to relieve traff k: congestion 
and avoid road accktonis; and

(b) ifso.thedetailsthereof indudingthe 

names of the proposed bye>passes?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 

and (b). At present construction of two 

byepasses (i) at Meramundali on NH 42 and 
(ii) at RambhaonNH5. sanctioned atacost 

of Rs. 80.29 lakhs and Rs. 88.90 lakhs 
respectively, is in progress. Besides, a 

byepass at Khalikote Ghat (realignment) on 

NH 5 has been sanctbned for Rs. 129.55 

lakhs in October. 1989.

Itorassment of Motorists by Oeliii 

Traffic Police

9243.  SHRI Î AN UVL KHURANA: 

WiH the Minister of HOME AFFAIRS be 
pleased to state:

(a)  iMfhether Delhi Traffk: Police is har-

assing the motorists in Delhi in the name of 
pollution despite the motorists having certifi>

catesfromthe Directorate of Transport, Delhi 
Administratk>n;

(b) if so, the reasons thereof; and

(c) the steps taken to check the harass-

ment of motorists?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir.

(b)and(c). Do not arise.

Telephone Adalat

9244.  SHRI A.R. ANTUUY: Will the 
Minister of COMMUNICATIONS be pleased 

to state:

(a) whether Government are contem-
plating to assodate the local MP/MLA in the 

telephone Adalat;

(b) if so. in what manner; and

(c) whether Government propose to 

direct the Chairman of the concerned Tele- 
communk̂bn District/Circle of the “Tele-

phone Adalat” to seek nominatbn of the 
panel of advocates/sodal workers of the 

area for inclusbn in the Adalats?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir.

(b) Does not arise in view of the reply to
(a) above.

(c) No, Sir.

State Agriculture Ministers’ Conlerenoe

9245.  SHRIMATI BASAVA RAJES- 

WARi: Wiy the Minister of AGRICULTURE 
be pleased to state:
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(a) whether the State Agriculture Minis' 

ters' Conference was held in New Delhi in 

April. 1990;

(b) if 90. the main subjects discussed in 

the Conference;

(c) whether any agreement has t)een 

reached for setting up of chain of rural 

godowns;

(d) whether any target for storage of 
foodgrains has k)een fixed; and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NPHSH KUMAR):

(a) Yes. Sir. the State Agriculture Minister's 
Conference was held on the 12th April, 1990 

to discuss the strategy for increasing pro- 
duction of Kharif Crops, 1990.

(c)  to (e). Provision of a network of 

warehouses and godowns for the entire 
country is an items of the Action Plan of the 

Government. The storage capacities, pro-

posed to be created would t>e meant for 

meeting the storage requirements of farm-
ers to prevent them from forces to resort to 
distress sales. No separate targets have 

been fixed by the Government for storage of 
foodgrains.

New Post Offices in Bombay North

9246.  SHRI RAM NAIK: Will the Minis-

ter of COMMUNICATIONS t>e pleased to 
state;

(a) whether keeping in view the phe- 

nominal increase in populatk>n in the Bom-

bay North Parliamefitary Constituency Gov-
ernment propose to open more post offices;

(b) if so. the k>catk>n thereof; arxJ

(c)  the details of time bound programme 

for oonstructk>n and or securing therental 
aooommodatton for the new post offices?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). At 

present there is a proposal for opening a 
post office at Charkop Kandivali.

(c)  For the proposed post offce at 

Chari(op Kandivali accommodation has been 
offered by Bombay Urîan Development 

Project. Departmental BuiMings are con-

structed for existing post offices functk)ning 
in rented buiMings and not for new post 

offces. In so far as new post offk»s are 
concerned, efforts are made to secure suit-

able rented accommodatbn after the post 
office is sanctioned.

Constructton of Inter-State Roads of 

Economic Importance

9247. DR. VENKATESH KABDE: Will 

the Minister of SURFACE TRANSPORT be 

pleased to state:

(a) whether any Inter-State F̂oads of 

Economic Importance have been completed 
With the assistance of Union Govemment 

during 1969-90; and
(b) if so. details thereof. State-wise?

THE MINISTEROFSUFJFACETRANS- 

PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). Out of 18 schemes approved during 

7th Plan period ending 31 st March. 90 under 
the Programme of k>an assistance for Inter- 

State Roads of Economic Importance in the 
various States, none has been complete 

during 1989-90.

Distribution of Seeds

9248. SHRI YADVENDRADATT: Win 

theMlnisterof AGRKXJLTURE bepieased 
to state:
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(a) the quantum of seeds proposed to 

be distributed amorig the cultivators during 

the year 1990-91;

(b) the source of procurement of seeds 

from Government agencies, business agen> 

cies and cultivators, percentage-wise;

(c) the amount of subsidy paid by the 

Government; and

(d) the break-up of subsidy paid to 
various agencies?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) A target of 60.00 lakh quintals has boen 

proposed by Deptt. of Agriculture and Coop-
eration for 1990-91.

(b)to (d). Necessary information is being 

collected.

Manufacturing of Digital Electronic 
Exchanges

9249.  SHRI H.C. SRIKANTAIAH: Will 
the Minister of COMMUNICATIONS be 

pleased to state:

(a) the total number of digital electronic 

exchanges manufactured by ITI during 1989; 

and

(b) the number of digital electronic 
exchanges proposed to be manufactured by 

ITI during 1990?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) ITI manufac-

tured a total of 1141 Nos. of digital electronic 
exchanges during 1989-90.

digital electronic exchanges during 1990* 

91.

Electronic Telephone Exchanges in 

Karnataica

9250.  SHRI H.C. SRIKANTAIAH: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of electronic telephone 

exchanges in Karnataka;

(b) the number of exchanges out of 

them in Bangalore and Hassan districts 

separately; and

(c) the number of new electronic tele-

phone exchange to be opened in Karnataka 
other than Bangabre during 1990 and the 

details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Total number 
of electronic telephone exchange in Karna-

taka is 88.

(b)  i)  9 in Bangalore (Urban)

ii)  3 in Bangalore (Rural)

iii)  2 in Hassan district.

(c) 390 new electronic exchanges are 

planned for opening during 1990-91, in 
Karnataka other than Bangalore.

Details are given in the statement be-

low. This is subject to timely availability of 
equipments.

STATEMENT

Electronic Exchanges Planned for 1990-91 
in Karnataka

(b) iTiproposesto manufacture 2758of I.  RLU Panambur
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CRLU Sakieshpur 9.

Written Ans\

llkal

II. 2048 Port ILT 10. K.R. Nagar

1. Karkala 11. Kaup

2. Moodabidri 12. Kunigal

Ill 512 Port C- DOT 13. Maddur

1. Dharmashthala 14. Mahalir̂ gapur

2. Pollibetta 15. Maiavalli

3. Byndoor 16. Muddebihal

4. Gubbi 17. Mudhol

5. Kanpur (Dakshina Kanr̂ ada) 18. Nagamangala

6. Karatgi 19. Pandavapura

7. Manvi 20. Pavagada

8. Mudaigi 21. Ramadurga

9. Thuruvekere 22. Sankeshwar

10. Gurupur 23. Sedam

IV 512 Port ILT 24. Shehabad

1. Athani 25. Shorapur

2. Basavakalyan 26. Skidapur (Coorg)

3. Beiur 27. Skilaghatta

4. Byadgi 28. Shirguppa

5. Channarayapatna 29. Somwarpet

6. Hoienarasipur 30. Srirangapatna

7. Humnabad 31. Suntikoppa (COORG)

8. Hunsur 32. Tarikere
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33. Uppinangady 11. Polllbetta

34. Vittal 12. Shakthinagar

35. Kemmannur 13. Honnali

36. Doddathota 14. Koratagere

37. Satigrama (O.K.) 15. Srinivasapura

38. Belwadi 16. Belagola

39. Chamarajanagar (2 Units) 17. Badami

40. Malur 18. Bilgi

41. Beliare 19. Anoor

42. Shikari pura 20. Gonibeedu

43. Kutta 21. Hosadurga

44. Nargund 22. Hebri

45. Wadi 23. Gangolli

V. ESAX PAM 24. Guthlgar

1. Kakti 25. Gokarna

2. Mudalgi . 26. Mundgod

3. Huvinahadagaii VI C DOT RAX

4. Anrad 1. Nandagad

5. Hangal 2. Nandavadi

6. Navafgund 3. Ainapur

7. Ron 4. M.K. Hubli

a. Aland 5. Nesargi

9. Ammathi 6. Halga

10. Shanivarasanthe 7. Hidkaf Dam
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8. Kadoli 32. Mahagaon

9. Yallur 33. Narayanpur

10. Kanagale 34. Kesagodu

11. Kurugod 35. Shukravarasanthe

12. Kamalapur 36. Halebeedu

13. Kudalgi 37. Basavapatna

14. Donimalai 38. Ramanathapura

15. Toranagallu 39. Javagal

16. Mathaia 40. Bikkodu

17. Kamathan 41. Byrapur

18. Kariji 42. Heggadde

19. Guttal 43. Udavara

20. Adaragunchi 44. Gowdahally

21. Bankapur 45. MaMare

22. Hebsur 46. Kunda

23. ingaigi 47. Shantalli

24. Saurshi 48. Makkandur

25. Halgeri 49. Kallhamadu

26. Naregal 50. Yelburga

27. Bellatti 51. Hutti

28. Gangapur > 1 52. Jalihal

29. Gangapur RS 53. Kukanpur

30. Nalwar 54. Tavargere

31. Kembhavi 55. Javalgere
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56. Pothnal 80. Amruthur

57. Anaveri 81. Shailapur

58. Arebikhi 82. Mayasandra

59. Holehonnur 83. Nandi Village

60. Shankarghatta 84. Gudibande

61. Basavapatna 85. Narasapura

62. Nanur 86. Chidiathirupathi

63. Ripponpet 87. SomenahalK

64. Anandapuram 88. DfeburhaHi

65. Anavatti 89. Hahivadi

66. Hosabale 90. KyathanahaHy

67. Agaradahallt 91. Yeiiyur

68. Gopenahalli 92. Akakere

69. Ayanur 93. Mandagere

70. Pyiangere 94. Doddamukjgod

71. Ulavi 95. Chunchanakatte

72. Arali Surali 96. Gudur

73. Hultekere 97. Amingud

74. Hebbur 98. Nalatwad

75. Hutiyurdurga 99. MGolasangi

76. Handankere 100. Ti(ota

77. Nonavinakere 101. Ajjampura

78. Yediyur 102. Herur

79. Nagavalli 103. Kachige
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104. MMpal VII MILT 64

105. Pandaravaili 1. Madabhavi

106. Katasa 2. Shankaratti

107. Kesuvinamane 3. Belavadi

108. Hunseghatta 4. Nagnur

109. Hosadurga Road 5. Belagundi

110. Asagodu 6. Eksamba

111. Bharamsagar 7. KaiDshi

112. Attigere 8. Shiragaon

113. Lokikere 9. Soundaiga

114. K.N. Hally 10. Kulgod

115. Parashurampura 11. Mamdapur

116. Sirigere 12. Naganur

117. Amasebail 13. Yadwad

118. Hemmady 14. Pachapur

119. Keravase 15. Nurgod

120. Ampar 16. Hagari

121. Kamire 17. Kolagallu

122. Kaikini 18 Kudithini

123. Makiipur 19. Hirehadagali

124. Belekeri 20. Nahatli

125. Bhairumbe 21. Daroji

126. Balkur 22. Dgv^

127. Itagi. 23. Emmlgannur
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24. Siddammanahalli 48. Andola

25. Aresikere 49. Yadrami

26. Hiremagalgeri 50. Maliipatna

27. Santapur 51. Gandsi

28. Hulscx>r 52. Haranhalti

29. Bhayamdra 53. Kolagunda

30. Lakhangaon 54. Udaypura

31. Chillargi 55. Dudda

32. Bhimalkhed 56. Shanthigrama

33. Nirma 57. Kabbur

34. Karjagi 58. Keraiapur

35. Sargur 59. Hagare

36. Morab 60. Haiikote

37. Nalwadi 61. Jyotinagar

38. Tumminakatti 62. Baleie

39. Makanur 63. Anegundi

40. Hulgur 64. Kanakagiri

41. Naribol 65. Alawandi

42. Kunikunta 66. Kinhal

43. Saklapur 67. Hanamasagar

44. Nimbarga 68. Mudugal

45. Mariyan 69. Sirwar

46. Kamalapur 70. Thungabhadra

47. M Hipparga 71. Umbiaylu
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72. Kerebichi 96. Peerasandra

73. Sasivehalli 97. D.N. Pafya

74. Algeiimandir 98. Hosur

75. Humcha 99. Thondebhavi

76. Jogfatts 100. VatadHosalli

77. Kargal 101. Tayatur

78. Agumbe 102. Uthanoor

79. Basavani 103. Cheemangata

80. Kannagt 104. Santhobachaili

81. Kanathur 105. Kestur

82. Towinkere 106. Purugai

83. Hosakere 107. Basaraki

84. Kbdigenahalli 108. Bindiganavile

85. Mddigeshi 109. Devalapur

86. C.K. Opura 110. Kbdiyala

87. Y.N. Hoskoke 111. Kappa

88. Tavarekere 112. Hebbasur

89. Bellavi 113. Kuderu

90. Venkatapura 114. Bargi

91. Bargur 115. Garaganahally

92. Pathapalya 116. Hangala

93. Kyasambalti 117. Hundipura

94. Mandital 118. M. Bandipura

95. Nandihllls 119. Hampapura
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120. Kabini Colony 144. Antharghatta

121. Karapura 145. Hirenallur

122. Hanagodu 146.Mathighatta

123. Cowdahaity 147. Panchanahalli

124. Kothanur 148. Ramenahally

125. Kunthur 149. Kammardi

126. Sathegala 150. Daradahalli

127. Haranahally 151. Gadigeshwar

128. Hediyaia 152. Begar

129- Thagadur 153. Kemmangundi

130. Kittur 154. Sampigehatti

131. Kegalipura 155. RangavanahaHy

132. Vatalu 156. Alar

133. Bandahatty 157. Dharmapur

134. B.R. Hills 158. MuHadihaiiy

135. Huvina Hippargi 159. N.G. Hally

136. Yelwar 160. Rampura

137. Nandikeshwar 161. Hirehally

138. Babaleshwar 162. Gerukatte

139. Kudalsangam 163. Hosangady

140. Mugul(hod 164. Nettan

141. Managoli 165. Udane

142. Sasnur 166. Tbodikana

143. Singatagere 167. Arengady
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168. Katgal S.T.D. Facility from Dharmaslithala to 

Bangalore

169. Katur

9252. SHRI H.C. SRIKANTAIAH: Will

170. Harsikatta the Minister of COMMUNICATIONS be 

pleased to state:

171. Bakkal
(a) whether there is any proposal to

172. Dasankoppa connect Dharmashthalato Bangabre by STD 
in Karnataka; and

173. Hegdekatte
(b) if so, the details thereof?

174. Neeranahally
THE MINISTER OF STATE IN THE

175. Salkari MINIS 1HY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

176. Joida
(b) Dharmashthala is planned to the

177. Kirwatti ST.D. network during the current financial 
year through the new Mangabre Trunk

178. Magod Automata Exchange.

Agriculture Universities In Karnataka

9251.  SHRI H.C. SRIKANTAIAH: Will 

the Minister of AGRICULTURE be pleased 

to state:

(a) the number of Agricultural Universi-

ties in Karnataka; and

(b) the amount of grant given by Gov-
ernment to these Universities during 1989- 

90?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Sir, There are two State Agricultural 

Universities in Karnataka.

(b)  An amount of Rs. 40.86 lakhs has 

k>een given in 1989-90 as grant to the State 

Agricultural Universities of Karnataka through 
the Indian Council of Agricultural Research.

Road and Bridge Projects Kopt In 
Abeyance for want of Funds

9253.  SHRI MAHESHWAR SINGH: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether proposals for roads and 
bridges under Central Road Fund are kept in 

abeyance for want of funds; and

(b) if so, the action proposed to be taken 

to approve these projects under CRF?

THE MINISTEROFSURFACETRANS- 

PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Proposals for schemes under the Central 
Road Fund invited from State Government 

in May, 89 in anticipatk>n of the augmenta-

tion of Central Road Fund have been kept In 
abeyance.

(b)  Processing of the proposal will be 
taken up on the actual augmentation of the 

Central Road Fund which has not yet taken 
place.
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ITranslation]

Waiting List for Telephona Connection 

in Uttar Pradesh

9254.  SHRISHEOSHARAN VERMA: 

Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of applications in the 

waiting list for telephone connections till date 

in each telephone exchange in Uttar Pradesh;

(b) the number of exchanges expanded 

during 1989-90 and the details thereof; and

(c) the number of exchanges which are 
proposed to be expanded during the current 

financial year and the details thereof̂

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA); (a) to (c). The in-

formation is being collected from the filed 

units and will be placed on the Table of the 

House.

Daily Wage Workers in Telecommunica
tion Divisions of Uttar Pradesli

there were 7,487 workers working on daily 
wages for many years in the TelecommL'ni- 

catbn Divisions of UP.

(b) Yes, Sir. Out of the above workers 

2892 have since been regularised and more 

than 3000 workers have been granted tem-
porary status withe effect from 1.10.89.

(c) No worker engaged prior to 30.3.85 

have been retrenched. Some workers en-
gaged after 30.3.85 have been retrenched.

(d) The reason for retrenchment was 

no-availability of work.

Setting up of Farm Machinery Training 

and Tasting Institute in U.P.

9256.  SHRI SHEO SHARAN VERMA: 

Will the Minister of AGRICULTURE be 

pleased to state:

(a)  whether there is any proposal to set 

up a Farm Machinery Training and Testing 
Institute in Uttar Pradesh;

and

(b) if so, when it is likely to be set up;

9255.  SHRI SHEO SHARAN VERMA: 

Will the Minister of COMMUNICATIONS be 
pleased to state:

(a) the number of workers working on 

daily wages for many years in the Telecom-

munication Divisions of Uttar Pradesh;

(b) whether any steps have been taken 

to regularise their servrces;

(c) whether any retrenchment of those 

workers was made last year; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) As on 31.6.88

(c) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) No, Sir.

(b) and (c). Questk>n does not arise.

Number of Applications From U.P. for 
Ha] Pilgrimage

9257.  SHRI SHEO SHARAN VERMA: 

WiH the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) the number d applications received
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by Government during 1989 for clearance 

for Ha| pilgrimage from Uttar Pradesh;

(d) the number of applications cleared;

and

(c)  the reasons for not clearing the 

remaining applications?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) 419. Sir

(b) 186 pilgrims from UP went to Haj 
during 1989 on seats released from the 

Govemment quota;

(c) the total number of applications 

were in excess of seats available for release.

[EngUsh “

Abolition of Telephone Advisory 

Committee

(b) tf so. the details thereof ?

THE MINISTEROFSURFACETRANS- 

PORT (SHRI K.P. UNNIKRISHNAN): (a) 

and (b). The existing oil jetty at Haldia has 
facility to unloan Naptha from ships abngwith 

Petroleum crude and products. In addition, 

the 2nd oil jetty under construction there is 

also being provided with facility for unbad- 
ir)g Naptha from ships.

Adequate facilities for unloading Naptha 

are available at Madras. Visakhapatnam and 
Tuticorin ports on the Eastom coast

[ Translation]

Reclamation of Barren Land in Mahar-

ashtra

9260.  SHRI HARIBHAU SHANKAR 

MAHALE: Will the Minister of AGRICUL-

TURE be pleased to state:

9258.  SHRICHIRANJILALSHARMA: 

Will the Minister of COMMUNICATIONS be 

pleased to state at what stage is the proposal 
to abolish the Telephone Advisory Commit-

tee both at the State and District level?

(a) the area of fertile and barren land 

separately in Maharasthra. district-wise;

(b) whether any action has been taken 

to reclaim the barren land;

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): There is not such 

proposal under consideratk>n.

Setting up of Jetty for unk>ading 

Naptha

9259.  SHRI SATYAGOPAL MISRA: 
Will the Ministerof SURFACE TRANSPORT 

be pleased to state:

(c) if so. the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) District-wise informatk>n on area under 
cultivable and barren land, as per Land Use 

StatistKs (1985-86) is given in the State-
ment t>ek>w.

(a)  whether there is any proposal under 
consideration to set up a jetty to unbad 
Naptha from ships in the Eastern part of our 

country and particulariy at HaMia Port; and

(b)  to (d). Responsibility for treating 

problem area under appropriate schemes 
for Soil and Water Conservation vests with 

the Govemment of Maharashtra. The State
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Government is implementing following 
schemes:—

(i) Employment Guarantee Pro* 
gramme.

(ii) Khar and Khajan Lands Develop- 
ment Project with EEC assistance.

(iti) Afforestation schemes for soil 
conservation.

Besides, the Central Govemment is 
supplementir>g the State Government's ef-
forts through the following schemes:—

(1) Soil Conservation in the Catch-
ments of River Valley Projects.

(2) National Watershed Development
Programme in Agricul<
ture (NWDPRA).

(3) Drought Prone Areii Programme 
(DPAP)

(4) Programmes implemented by 
National Wasteland Development 
Board (NWDB).

(5) World Bank Aided Pilot Project on 
Watershed Development in Rain- 
fed Areas.

(6) Western Ghat Devebpment Pro* 
gramme.
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Transport Facility to Female Employees 
in Telephone Exchanges

9261.  SHRI HARIBHAU §HANKAR 

MAHALE: Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) the total number of female employ-

ees in the telephone exchange in the coun-

try;

(b) whether any transport facilities are 

provided to the female empbyees, during 

the night shifts;

(c) if not. the reasons therefor; and

(d) the details of other facilities being 
provided to female employees during night 

shifts?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Total No. of 

female employee in Telephone Exchanges 

in the country is around 36,000.

(b) No. Sir.

(c) and (d). Dormitories are provided. 

Telephone Operators on night duties stay in 

dormitories in case the duties start either late 
in the night or end early in the morning hours.

[English]

Cattle Insurance Scheme

9262.  SHRIVASANTSATHE: Will the 
Minister of AGRICULTURE be pleased to 

state:

(a) whether Government have intro-

duced Cattle Insurance Scheme in Mahar-
ashtra on a selective basis;

(b) if so, the details thereof;

(c) whether its implementatbn has been 
reviewed; and

(d) if so, the expansion plan for 1990-91 

and Eighth Plan period?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) The Government have not introduced 

Cattle Insurance Scheme in Maharashtra on 

a selective basis. However, cattle insurance 

coverage in all States, including Maharash-

tra, is compulsory in case of animals pur-

chased under Integrated Rural Devebpment 
Programme (IRDP) and Special Livestock 

Breeding Programme (SLBP).

(b)  to (d). Question does not arise. 

[Translation]

Working of Pubik: Utility Telephones in 

Raipur and Bilaspur Telephone Ex

changes Madhya Pradesh

9263.  SHRI RESHAM LAL JANGDE: 
Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of complaints received 
regarding very unsatisfactory sen̂iceof publb 

utility telephone numbers 197,198,180,181 
etc. In Raipur and Bilaspur telephone ex-

changes in Madhya Pradesh during the 

period from November 1989 to April, 1990; 

and

(b) the action taken or proposed to be 

taken to set right the said public utility tele-
phone numbers?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) From Novem-

ber, 1989 to April. 1990, 40 verbal com-

plaints in Bilaspur and 60 verbal complaints
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Raipur were received.
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(b) Manning of positions as per traffic 
proposed to be introduced. Effort is being 
nrtade to control the absenteeism among the 
staff. It is proposed to introduce call queuing 
equipment at Bilaspur.

[English]

Implementation of NPDP

9264. SHRI YASHWANTRAO PAUL: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) the expenditure incurred on the 
National Pulses Development Project dur-
ing 1989-90, State-wise;

(b) whether the programme is proposed 
to be extended to more districts; and

(c) if so, the districts proposed to be 
covered during 1990-91, State-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):
(a) State-wise expenditure incurred in the 
National Pulses Development Project dur-
ing 1989-90 is given below in the Statement.

(b) No. Sir.

(c) Question does not arise.

STATEMENT

State-wise expenditure incurred during 1989-90 under National Pulses Development
Project

Si. No. Name of the State/UT Expenditure Incurred 
(Rs. In lakh)

1 2 3

1. Andhra Pradesh 28.82

2. Arunachal Pradesh 0.40

3. Assam 1.00

4, Bihar 39.38

5. Goa 0.20

6. Gujarat 42.38

7. Haryana 31.09

a. Himachal Pradesh 3.75

9. Jammu & Kashmir 0.70
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SI. No. Name of ttw State/UT Expenditure Incurred 
(Rs. In lakh)

1 2 3

10, Karnataka 45.00

11. Kerala 0.50

12. Madhya Pradesh 172.50

13. Maharashtra 46.00

14. Manipur 0.075

15. Meghalaya 0.40

16. Nagaland 0.30

17. Orissa 13.00

18. Punjab 10.00

19. Rajasthan 149.39

20. Sikkim 0.50

21. Tamil Nadu 18.31

22. Tripura 0.70

23. Uttar Pradesh 137.50

24. West Bengal 5.00

25. Andaman and Nicobar islands 0.10

26. Delhi 0.30

Total: 747.295

9265.

import of Seeds

SHRI YASHWANTRAO PATIL:

(a) the quantity of high utility seeds and 
plants imported during the 1988-89and 1989> 
90 under the new policy of seed devetop-

SHRI BALVANT MANVAR:

Will the Minister of AGRICULTURE be 
pleased to state:

ment and the countries from which these 
were imported; and

(b) the import bill thereof?



THE MINISTER OF STATE IN THE (a) A Statement is given betow. 
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF (b) The value of the imported seed is yet
AGRICULTURE (SHRI NITISH KUMAR); to be published.

421 WrHten Answers VAISAKHA27,1912 (S>4/CA) Written Answers 422
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STD Facility in Arunachal Piadesh

9266.  SHRIIĴETAUIi/IBREY; Willtiie 

Minister of COÎMUNICATIONS be pleased

to state:

(a) the name of the places where STD 

facifrties are available in Arunachal Pradesh;

(b) whether Government have any plan 
to improve the communicatbn services in 

the State; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a)  Itanagar, 

Khonsa, Nahar Lagan. Passighat, Tezu, 

Bomdilia.

(b) Yes, Sir.

(c) The Satellite Earth Station at Anini, 

Seppa, Deporezo, Aero. Along. Tawarig and 

Itanagar in Arunachal Pradesh are to be 
augmented and proposed to be connected 

to the National Trunk Dialling Network.

One new Earth Statbn at Changlang 

has been planned.

For modernisation 24 electionk: ex> 

changes have been albtted to replace the 

existing Electro mechank̂l exchanges.

Potable Drinking Water Facility Along 

Side IMaJor Irrigation Canals

(c)  if not, whether it is proposed to 

construct the protected water supply canals 

abng side the irrigatbn canals?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):

(a) There are no such plans and proposals 

under conskJeration. However, the Natbnal 
Water Polby provkles for a drinkkig water 

component in all the future mayor irrigatkm 

dams and canals projects. Whenever 

schemes based on surface water sources 

are received for techncal clearance under 

Accelerated Rural Water Supply Programme, 
these are conskfered on merits and cleared.

(b) Does not arise.

(c) There is not such scheme under 

conskieratbn of the Government.

ProductkMi of DAP/Fertiifzer Mixtures

9268.  SHRI ANBARASU ERA; Will the 

Minister of AGRICULTURE t>e pleased to 

state:

(a) the targets of productbn of DAP/ 

Fertilizer mixtures of each of the fertilizer 
manufacturing units during 1989-90 and 

1990-91;

(b) the total quantity of phosphork: acki 

requrired to ensure optimum productbn of 

DAP/Fertilizer mixtures; and

9267.  DR. VISWANATHAM: Will the 

Minister of AGRICULTURE be pleased to
state:

(a) whether there are any plans to 

provide potable drinking watertothe masses, 
especially in rural areas along skie the major 

irrigatbn canals and dams;

(b) if so. the details thereof; and

(c)  whether Govemment have ensured 
that this quantity of acb will be made avail-

able to the manufacturing units?

THE DEPUTY PRIME MINISTER AND 

MINiSTEROF AGRICULTURE (SHRI DEVI 
LAL); (a) The targets and productbn of 

DAP/complex fertilizers in respect of each of 
thefertilizermanufacturing units during 1989-

90 and 1990-91 are given k>ebw:—
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(b)  and (c). About 21 lakh tonnas of 

phosphoric acid are requirad for optimum 

production of P20g during 1990-91. Out of 

this about 18 lakh lonnas %vould have to be 

imported. MMTC whkii is the canalising 

agency forthe import of phosphoric ackJ. has 

contracted 335 lakh tonnes of phosphork: 

acki in terms of  for the first half of 1990>

91 (April'September. 1990)fromsthe inter- 
natbnal maricet. This shouM suffceto meet 

the needs of the user units during this period. 
For the second half, a view will be taken in 

due course in the light of availability of for-

eign exchange, the internatk>nal market situ- 

atk)n and the country's needs.

Productk>n of DAP

9269.  SHRIANBARASUERA: Will the 

Minister of AGRICULTURE be pleased to

(a) the projected requirement of phos-

phoric fertilizers during the Eighth Five year 

Plan, year wise;

(b) thebreak-upofthesameintermsof 

products;

(c) whether it is proposedtoeetupmore 

fertiliser factories for manufacture of DAP;

(d) if so, the requirement of imported 

raw materials for optimum productkxi of DAP 

during the Eighth Plan; and

(e) whether adequate for foreign ex-

change wouM be provided for import of raw 

materials for full utilisatk>n of capacity?

THE DEPUTY PRIME MINISTER AND 

MINISTEROF AGRICULTURE (SHRI DEVI 
LAL): (a) and (b). The projected requirement 

of phosphatk: fertilizers, year-wise, during 

the Eighth Plan in terms of P̂O, nutrient is as 

folbws:

SI, No. Year Requirement m kkh tonnes

1 2 3

1. 1990-91 35.14 — 35.63

2. 1991-92 39.49 — 40.47

3. 1992-93 43.83 — 45.31

4. 1993-94 48.17 — 50.14

5. 1994-95 52.50 — 55.00

The phosphate fertilizers will consist mainly 

of Di-Ammonium-Phosphate. Single Super 
Phosphate and Complex Fertilizers. The 

break-up of the above figures in terms of 

products has not been worthed out.

(c)  A Woridng Group set up for the 
purpose has recommended that indigenous 

capability shoukl be created to the extent of

85% of the requirements of phosphatk: fertil-

izers. Adedsk>nonthe recommendations of 
the Woridng Group has not been taken.

(d)  The requirement of imported raw 

materials for production of phosphatic fertil-

izers during the Eighth Plan as woritedoutby 
the Eighth Plan Working Group, year-wise, 

are as foHows:
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(e)  Foreign exchange will be allocated 

on yearly basis keeping in view the country’s 

balance of payment situation and the needs 

of the different sectors.

Subsidy on Fertilizers

9270.  SHRI K. RAMAMURTHY: Will 
the Minister of AGRICULTURE be pleased 

to state:

issue additional licences for the manufac-

ture of SSP in the light of  intaeased 

demand?

THE DEPUTY PRIME MINISTER AND 

MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) There has been no report of 

shortage of SSP from any State.

(b) Question does not arise.

(a) whether Government propose to 
reduce the subsidy on the fertilizers;

(b) if so, the reasons therefor; and

(c)  the amount of reduction in the fertil-

izer subsidy and the extent to which the 

fertilizer price will go up on this account?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) There is no specific proposal at 

present to reduce the subsidy on the fertiliz-

ers.

(c)  Licencing of additional capacity for 
the manufacture of SSP is considered on 

merits keeping in view the demand projec-

tions and the existing capacity in the state or 

region.

Productkin of Urea

9272.  SHRI K. RAMAMURTHY: Will 

the Minister of AGRICULTURE be pleased 
to state:

(a)  the estimated demand for urea 

during each year of the Eighth Five Year 

Plan;

(b) and (c). Do not arise.

Shortage of Fertilisers

9271.  SHRI K. RAMAMURTHY; Will 

the Minister of AGRICULTURE be pleased 
to state:

(a) whether there is shortage of (SSP) 

Single Super Phosphate fertilisers in several 
States;

(b) if so. Statewise demand and supply 

position of SSP fertiliser during 1989-90 and 

1990-91 so far; and

(c) whether Govemment propose to

(b)  the existing manufacturing capacity 

of urea and the anticipated productbn from 
existing capacity of during each of the next 

five years; and

(c)  the overall demand and supply 

position, State-wise?

THE DEPUTY PRIME MINISTER AND 

MINISTER OF AGRICULTURE (SHRI DEVI 

LAL): (a) and (b). The estimated demand for 

Urea, the existing manufacturing capacity 

and the anticipated production from existing 
capacity during each of the next 5 years 

(Eighth Plan) is as under:



439 Written Answers MAY 17.1990 Written Answers 440 

(ooo MT)

Existing instated capaaty Estt. Production

1990-91 1991-92 199293 1993-94 1994-95

6736 5675 5675 5679 5695 5695

(c) The overall demand and supply and the same is given in the statement
position is available in terms of nutrients only bebw.



441 Writt»n Answers VAISAKHA27.1912 (SAKA) Written Answers 442

CMCM
))
o

cl

QQ

OL

&
o

CO

o

CO

7
CO

CNJ
h-
CNJ
h-
CNJ

cb
o>

(D
o>

(D

7 CO
CVJ
CO
CVJ
I

Oi
GO
cl

T
o cl CM

h-h- §

00 O

H

O

H
Z
UJ

S
til

<0<0

Oi

5
o>o>

S'
I
I
1
a
Q>

<D

Q>

<D

S
W)

9

W)

9

I
KK

Uj

X3
c
(«

B

c
(«

B

s

COCO

io

CO
at

CMCM

o
CO
U)U)

cl
in

00
CMCM

))
o

CM
o»
CM
o»

o

U)U)
))

COCO

<j)<j)

c:
in
in

in
cl

o
CVJ
CM

CD
CM

CM

CD
CM

cl
Oi
O)

O)

O)

O)
CMCM
in

o
cl

h-
CM
h-
CM

CO

CO
CO (OCO (O

in
in
in

C\iC\i ))
cl
CO
CM

a

CO
CM

a

cl M

CM

I—

i

JCJC

s
■§■§k.
CLCL

IS
mmnn

<

«

<

«

S5

 ̂  CM ̂  CM

OS

-s
E
COCO

cl

3

■§

3

■§
k

k
oO
<

<&

<

<&
JC

a>a>

6

in

a>a>
c

fS

<3<3

aa



443 Written Answers MAY 17.1990 WattM Answers 444

I
I

W
Uj

Q

§

I
IN

3)

o>

COCO

to

C»i

iIiI

iO
=

CD
CO
CD
CO
in

iL
iI
iI

iL
iI
iI

CO

CO

iL
iL
iL
iL

M
eg

iqiq

»N
K

s.‘5*
O

COCO

M
o>
iI

iL
iq
iI

iL

iI

iL
iq
iI

iLO
O

O
>s£>s£

M
iL

iL

iL

iL

J5
\\

§
COCO
x:

iq

L

iq

L
o

=

00
))

L

iq
iL

iI
L

L

iq
iL

iI
L
IT)IT)

L

iL

L

iL

x;tn
9

m
sfsf
JZ

eKeK

cl

7

iL
iL

iL

iL
iL

iL

CMCM

CD

GOGO

iI

iI

iI

iI

5

Mb

iL
Ĉ
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Flood Assistance to Punjab (c) Twelve.

9273. SHRIKAMALCHAUDHRYrWill 

the Minister of AGRICULTURE be pleased 

testate:

(a) whetherthe funds allocated to Punjab 

Gk)vemment for payment as compensation 

for the damage to property and crops caused 
by rains and floods in Punjab during the 

September. 1988 have been fully utilised;

(b) if not, the reasons therefor; and

(c) the criteria adopted in assessing the 

loss to property and crops and for fixing the 
amount of compensation?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR);

(a) to (c). The information is t)eing collected 

and will be laid on the Table of the House on 
receipt.

Punishnient to Gulity of 1984 Riots

9274. SHRIMATISUKHBUNS KAUR: 
Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) the number of persons involved in 

the November, 1984 riots punished since 1 

January, 1990;

(b) how many cases have been regis-
tered since 1 January, 1990; and

(c) how many cases were registered 
from December. 1984 to December. 1989?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODHKANTSAHAY):(a) Nil

(b) Nil.

[Translation]

Installation of Bilingual Teleprinters

9275. KUMARI UMA BHARATI: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of Ministries having only 
Roman Script Teleprinters; and

(b) the time by which teleprinters having 

both English and Hindi letters are likely to be 

installed in all the Ministries?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) and (b). The 
information is being collected and will be laid 

on the Table of House.

[English]

Linlcing of Thamarassery with Calicut 
by Group Dialing System

9276. SHRI K. MURALEEDHARAN: 
Will the Minister of COMMUNICATIONS be 

pleased to state:

(a) whether Government propose to 

link Thamarassery with Calicut group dialing 

system (Kozhikode Telcom. Circle, Kerala 

State);

(b) whether Government propose to 
upgrade the telephone exchanges of 

Thiruvambadi and Kodencherry; and

(c) whether Government have a pro-
posal for installing telephone exchange at 

Thotlumukkom to meet the public demand?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a)  No. Sir,



451 Written Answers MAY 17,1990 Written Answers 452

Tamarassery is beyond 20 Km. from Calicut 
which is prescribed limit for providing group 
dialling facility.

(b) Yes, Sir.

(c) Yes, Sir.

Rape Cases in Punjab

9277, SHRIKAMALCHAUDHRY: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) the number of cases of rape re-
ported in Punjab during 1989;

(b) the number of persons arrested and 
action taken against them; and

(c) the steps taken to check such crime 
against women?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) 83 cases of 
rape were registered in Punjab during 1989.

(b) and (c). The registeration inves- 
tiagation, detection and prevention of crime 
is the responsibility of the State Govern-
ments/Union Territory Administrations. The 
central agencies do not tabulate data re> 
garding the number of persons arrested and 
action taken against them in crime cases. 
Steps to check including against women are 
also to be taken by the State Government.

[Translation]

Direct Telephone Links Between 
Tehsils of Bareilly

9278. SHRISANTOSHKUMARGANG- 
WAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any proposal is under

consideratk>n of Government to provide di-
rect telephone link between Namfabganj 
Baheri. Aonia and Faridpur Tehsilsof BareiNy 
and Bareilly city; and

(b) if so, when this proposal is likely to 
be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. Sir.

(b) The proposal is included in the pro-
gramme for 1992-93.

[English]

Fixation of Number of Free Telephone 
Calls

9279. SHRI K.S. RAO: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Indian Chamber of 
Commerce has recently urged the Govern-
ment in a memorandum to fix the number of 
free calls for two months at 250 or 225 as 
against 150 fixed by the Government; and

(b) if so. the reactbn of Government to 
the demand?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS {SHRI 
JANESHWAR MISHRA): (a) No. Sir.

(b) Does not arise.

Flood Affected Villages In Hoshiarpur 
District of Punjab

9280. SHRI KAMAL CHAUDHRY: 
SHRI KESHRI lAL:

Will the Minister of AGRICULTURE be 
pleased to refer to the reply given on 26 April, 
1990 to Unstarred Questk>n No. 6704 re-



453 Written Answers VAISAKHA 27.1912 {SAKA) Written Answers 454

garding flood affected villages in Hoshiarpur  number of the affected Indian nationals resi-

district of Punjab and state:

(a) the reasons for delay in implement-

ing the scheme and the release of funds for 

removal of sandfrom Badla. Hartaand Rajpur 

Bhayan villages affected by floods in 1988;

(b) whether the villagers had to hire 
tnjlldozers from Govemment at exorftxtant 

rate of Rs. 370 per hour for removing the 

sand from their fields;

(c) if so, whether Govemment will re> 
fund such payments to the villagers under 

this scheme;

(d) if so, the details of modalities formu-

lated and the time by which such payments 

are likely to be refunded and if not. the 

reasons therefor: and

(e) the steps taken to check floods in 

these villages, partbularly the f kxxis caused 
by the rivulet f towing through these villages?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NfTISH KUMAR):

(a) to (e). Informatton is being collected and 

will be laki on the Table of the Hose on its 

receipt.

Nepal's Work Permit System

9282.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of EXTER> 

NAL AFFAIRS t>e pleased to state:

(a) the number of Indians who had been 

affected by the work permit system intro> 

duced by Nepal; and

(b) thereactbnof Govemmentthereto?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI I.K. GUJRAL): (a) No precise

dent in Nepal is available.

(b)  Right from the introduction of the 

work permit system,the Govemment of India 

had taken it up with the previous Govern-

ment of N L̂

Telephone Disconnected on Account of 

Non-Payment of Telephone Bills

9283.  SHRI BALVANT MAN VAR: Will 

the Minister of COMMUNICATIONS be 

pleased to state:

(a) the number of telephone discon-
nected in Gujarat on account of non-pay-

ment of dues during the last one year, circle- 

wise;

(b) the number of disconnected tele-

phones restored during the above period; 

and

(c) the numk>er of complaints received 

about the faulty sen/ice of telephones during 
the last year?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Sir. there is 

only on Telecome Circle covering the State 

of Gujarat, and the number of telephones 

disconnected in Gujarat on account of non-

payment of dues during the year 1989-90 

was 51487 against the 2876708 bills issued.

(b) The number of disconnected tele-

phones restored during the above period 

was 47678 on payment of dues.

(c) The number of (written) complaints 
received about the faulty service of tele-

phones during the year 1989-90 was 8427 

against a total of 4,11,796 connections 

working in Gujarat.
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Checking of Over Speeding and Reck

less Driving by Motorists

9284. SHRl K. PRADHANI: Will the 

Minister of SURFACE TRANSPORT be 

pleased to state;

(a) whether there is any proposal tor 

stopping and apprehending motorists while 

they are actually driving in an illegal manner 

or over-speeding; and

(b) if so, the details thereof including the 
proposed drive if any to be launched in this 

regard, especially to check buses, mini-buses 

and trucks?

THEMINISTEROFSURFACETRANS- 

PORT (SHRl K.P. UNNIKRISHNAN): (a) 
and (b). The information is being collected 

and will be laid on the Table of the House.

Tourist Police in Deihl

9285 . SHRl GOPI NATH GAJAPATHI: 

Will the Minister of HOME AFFAIRS be 
pleased to state.

(a) whethei Government have launched 

Tourist police in Delhi, and

(b) if so. the main functions assigned to 
them?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRl 

SUBODH KANT SAHAY): (a) Yes, Sir.

(b)  The following duties have been 

assigned to the Tourist Police:—

(i) To lodge report and conduct 
preliminary enquiries on general 

complaints:

(ii) To help the tourists in getting 
suitable accommodation without 

being harassed by the touts;

(ill) To help them deal with porters

and transporters;

(iv) To help in arranging taxis and 

scooters;

(v) to faciirtate assistance from the 

railways, Police and tourist de-
partments; and

(vi) To provide wheel-chairs and such 

other facilities.

Rasarvation of Posts in ICCR to SCs/ 
STs and Handteapped

9286.  SHRl PIYUS TIRAKY: Will the 

Minlsterof EXTERNAL AFFAIRS be pleased 

to state:

(a) the number of posts of different 
categories created by the Indian Council for 

Cultural Relations during the last five years;

(b) whether any of these posts were 
reserved for handicapped, scheduled castes 

and scheduled tribes candidates;

(c) If so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRl l.K. GUJRAL); (a) Astalemenl 

is given below.

(b)  to (d). No, Sir. However, the Finance 

Committee in iis meeting held on 12.4,1989 

approved that as far as possible efforts shouM 

be made to follow Government directions on 
reservation quotas for scheduled castes and 

scheduled tribes. This was ratified by the 
Governing Body of ICCR during its meeting 

hekJ on 20th April, 1989.

Action is in hand to foibw the specified 
quotas directed by Government while mak> 

ing fresh recruitment.

No reservatbn has been made for 
physically handicapoed oerson<%
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PwKflng Casas off Fraadom Fightars

Wrkten Answers 462

9287.  SHRI KiRPAL SINGH: WiN the 
Minister of HOME AFFAIRS be pleased to 

stale:

(a) the number of cases for Freedom 

Fighters pensbn received from the Punjab 

Government during the years 1980-85 final-

ized so far;

(b) the number of cases still pending 

with Unbn Government;

(c) the reasons therefor;

(d) whether Government have received 

any presentations recently in this regard; 
and

(e) if so, the action taicen thereon?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). All 

applications received for grant of Freedom 

Fighters’ pension from the State'of Punjab 

before the last date fixed for the purpose, viz. 

31.3.1982 have been disposed of. Applica-

tions received beyond the last dale are treated 

as delayed applications which are consid-
ered only if they are accompanied by evi-

dence from official records. No separate 

record of finalization of delayed applications 

is maintained.

(d)and(e). Theapplicantswhoseclaims 

are rejected continue to send representa-

tions from time to time and these are dealt 

with as and when received.

[TiansladorU

Freedom Fighter Applications fitxn 

Maharasthra

9288.  SHRI HARIBHAU SHANKAR 

MAHALE: WUI the Minister of HOME AF- 

FAIFtS be pleased to state:

(a) thedetailsof appiicationsforSwatan- 
trata Senani Samman penison from Mahar-
ashtra State pending with Government dis-

trict-wise; and

(b) the steps tal(en by Government for 
speedy disposal of these applications?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) A total num-

ber of 12 appTications from Maharashtra 
State are pending. The Oistricl-wise infor-

mation of these cases is given in the State-

ment below.

(b)  Generally, disposal of cases is held 

up for want of verification reports/darifica- 

tions from the State Govemments. They are 

reminded regularly to send the reports/dari- 

fications.

STATEMENT

District-Wise Pending Cases of Maharashtra

S.Na Name of the District No. of appiications pending

1 2 3

1. Nanded 1

2. Osmanabad 2
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S.Na Name of th9 IXstria No, of appScabons pending

1 2 3

3. Latur

♦♦

2

4. Chandrapur 1

5. Bhandara 1

6. Thane 1

7. Aurangabad 1

8. Seed 1

9. Paibhani 2

Total 12

Freedom Fightar applications from 

Gujarat

9289. SHRIBALVANTMANVAR:

SHRI  SHANTILAL  PU- 
RUSHOTTAMDAS 

PATEL:

Will the Minister of HOME AFFAIRS be 

pleasod to state-

(a) the number of applications for 
Swatantrata Senani Samman pension from 

Gujarat pending with Government; and

(b) the time by which these applications 
are likely to be disposed of?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). Only 
one application for grant of Swantrata Senani 

Samman Pension from Gujarat is pending 

for want of verificatbn report from the jail

authorities about the claimed jail suffering of 

the applicant. The case can be finalised only 

after receipt of verification report.

[English]

Technical Inputs for Enhancement of 

Milic Production

9290.  DR. KHUSHAL PARASHRAM 

BOPCHE: Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether technical inputs for en-

hancement of milk productk>n have been 
provMed under Operatk>n Fkxxl Project;

(b) if so, the targets fixed and achieve-

ment made under Operatbn Fkxxi I. II and III 
upto 31 March. 1990;

(c) the target and achievement regard-
ing improved mik:h animals up to 31 March, 

1989;
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(d) whether the Jha Committee has 
pointed out the failure of authorities in pro-
viding technical inputs under Operation 
Flood; and

(e) if so, the stepe taken to ensure that 
the Jha Committee's recommendations are 
fully implemented?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR);
(a) and (b). Operatbn flood provides techni-
cal inputs programme for increasing mik 
productbn. The cumulative targets and 
achievements under Operatiort Flood I. II 
and III upto March, 90 are as urnier:—
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(c) Thereis no settaigetfbrthe number 

of improved milch animals by the end of 
pfoject period. However, the number of Al 

performed during 1988>89 was around 2JS 

miUion.

(d) The Committee had noted thatthere 

had been constraints in the efforts to provide 

health cover, upgradation of stodc, improve* 

ment of fodder availability and other inputs. 
The Committee also observed that while 

Indian Dairy Corporation and National Dairy 

Development Board must intensify their own 

efforts in these areas, both the Central and 

State Government swill have to play an 
active role for success to be achieved.

(e) The Technology Mission on Dairy 

Development seeks to achieve optimal utili-
sation of various input facilities operating 

under State Governments/Operation Flood.

Com Protection

9291. SHRIARVINDNETAM:

SHRIKALPNATH SONKAR: 

SHRIK. MANVENDRASINGH: 

SHRI PRASARAM BHARD- 

WAJ:

Will the Minister of AGRICULTURE be 

plêksed to state:

(a) the names of the States where cow 

slaughter is stiH not banned;

(b) the steps proposed to be taken to 
bring aboui ban on coW'Slaughter In the 
entire country; and

(c) whether Govemment are consMer- 
ing to incorporate the cow protectton in the 

concurrent list of the Constitution?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRiCULltlRE AND 

CXX3PERAH0N IN THE MINISTRY OF 

AGRICULTURE (SHRI NmSH KUMAR);

(a) Cow Slaughter is still not banned in the

States/Union Territories of Arunachal 

Pradesh, Kerala, lyianipur, k. ̂halaya, 
îAizoram, Nagaland and Lakshadw ep.Cow 

slaughter Is also permissble under certain 

conditions prescribed by Stale l̂isMbn in 

Assam, Orissa and West Bengal.

(b)and(c). The preservatnn of cattle is 

a matter on whch the State Legislatures 

have exclusive power to legislate vide entry 
15 of List II of the Seventh Schedule of the 

Constitution. At present, there is no proposal 
under conskJeration of the Govemment to 

incorporatecowpiotectbn in the Concurrent 

List of the Constitution.

[Tfansi(afid/i]

InslaliatiDn of Hand Pumps for Drinking

Water Supply to Uttar Pradesh

929̂ SHRISANTOSHKUMARGANG> 

WAR; Win the Minister of AGRICULTURE 
be pleased to state;

(a) the amount of financial assistance 

given to Uttar Pradesh by Unk)n Govern-

ment for installing hand pumps for provkiing 

pure drinking water in the villages during the 

last three years;

(b) whether any shortcomings or irregu-
larities have been reported in this regard;

(c) if so, the details thereof; and

(d) the action proposed to be taken in 
the matter?

THE MINISTER OF STATE IN THE DE-
PARTMENT RURAL DEVELOPMENT IN 

THE MINISTRY OF AGRICULTURE (SHRI 

UPENDRA NATH VERMA): (a) Under the 
Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARWSP), the 

Unton Govemment is giving grants-in-akl to 
the StatesATTs for implementatton of Rural 
Water Supply Schemes based on



471 Written Answers MAY 17.1990 Wr̂en Answers 472

handpumps. Piped Water Supply gravity feed 

scheme etc. The f inanciai assistance is not 
given for the handpumps separately. The 

financial assistance given to Uttar Pradesh 

under ARWSP. Mini-Mission Project Areas. 

Sub-Mission activities and schemes of water 
harvesting structures during the last three 

years is as under:—

Year Amount of Assistance 

(Rs. In aores)

1987-88 37.80

1988-89 46.46

1989-90 53.42

(b)  No shortcomings or irregularities 
have t>een reported by the State Govern-

ment or other agencies.

(c)and(d). Do not arise.

lEngrish]

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) The policy is 

constantly under review and dectsbns are 

taken from time to time as per the changing 

situation. Employees of the Department of 

Telecommunications who migrated from 
Srinagar during disturbances were accom-

modated in other circles to the extent vacan-

cies were available. The postings were only 

provisional and these employees have now 

been asked to go t>ack to Srinagar.

(b) 190 empbyees were adjusted on 

provisional basis as explained in (a) above.

(c) 17 employeeŝout of those camping 

at Delhi coukJ not be accommodated either 

at Delhi or at Jammu for want of vacancies 
and had l)een asked to choose other neigh-

bouring circles for provisk>nal posting. 
However, as per the latest decisk>n of the 

Government in this regard, these empk>yees 

have now t>een asked to report back to work 
in Kashmir Valley.

Adjustment of Migrated Srinagar and 

Kashmir Telecom Emptoyees

US Proposal to Settle Kashmir issue by 

Bilateral Negotiations

9293. SHRI HARISH RAWAT:

PROF.  VIJAY  KUMAR 

MALHOTRA:

9294.  SHRI G.SBASAVARAJ: Will the 

MinisterofEXTERNALAFFAIRS be pleased 
to state:

Will the Minister of COMMUNICA> 

TIONS be pleased to state:

(a)  the polk:y in regard to adjustment of 

the migrated Srinagar and Kashmir Valley 

Telecom empkiyees In various circles in 

D.O.T. all over India;

(a) whether US has advised both India 

had Pakistan to avert war and to settle the 

issue of Kashmiri by bilateral negotiatk>ns;

(b) if so, the details thereof; and

(c) the reaction of Govemmentthereon?

(b) the number of such empbyees 

already adjusted; and

(c) the numk>er of migrated telecom, 

empbyees camping at New Delhi who have 

not yet been adjusted and the reasons there-

for?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) to (c). The 
US Govemment has supported liKlia's posi-
tion that the Kashmir issue should resolved 

bilaterally in the spirit of the Simla Agree-
ment. The Govemment appreciates the US 
Interest
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Kashmir Migrants

9295.  PROF. VIJAY KUMAR 

MALHOTRA: Will the Minister of HOME 

AFFAIRS be pleased to state:

Tibetans and Chakma Refugsss In 

Arunachal Pradesh

9297.  SHRILAETA UMBREY: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) the latest number of migrants from 

Jammu and Kashmir who are taking shelter 

in camps in Delhi and other places;

(b) whetherthese migrants have made 

complaints for not providing them adequate 

financial aid and other basic facilities, if so. 

the details thereof;

(c) whether Government propose to 

grant some special kind of assistance to 

these migrants and if so, the details thereof;

(d) whether Government are contem-

plating to provide suitable jobs to these 
migrants to earn their livelihoods themselves 

instead of depending on Government aid; 

and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANTSAHAY): (a) Latest reports 

indicate that 2350 migrant families from 
Kashmir Valley are in camps in Jammu and 

363 in Delhi.

(b)  and (c). Their demands broadly 

relate to their economic rehabilitation. Since 

the migration is due to the unsettled condi-
tions in the valley and they are expected to 
return to their homes with restoration of 

normalcy in the Valley, their rehabilitation 

outsklethe valley is not being contemplated.

Relief to their basis needs in the camps 

has been provided.

(a) whether a large number of Tibetans 

and Chakma Refugees have been accom-

modated in Arunachal Pradesh;

(b) if so, the number of these refugees 

in different camps in the State;

(c) whether these refugees have been 
settled there in violation of the Inner line 

Regulation Act; and

(d) if so, the reasons therefore and 

when they are likely to be repatriated?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). No 

Tibetan or Chakma Refugees have been 

accommodated in Arunachal Pradesh in the 
recent past and there are no camps for them 

in the State.

(c) and (d). Do not arise.

Second Time Bound Promotion to 

Group *0’ and *D’ Empioyees of post 

and Teiccom Departments

9298.  SHRI JAG PAL SINGH: Willthe 

Minister of COMMUNICATIONS be pleased 
to state:

(a) whether there is any proposal to 

grant second Time Bound Promotion to 

Group *C* and *D’ Employees of Posts and 

Telecom. Departments;

(b) If so, the main factors of the Scheme;

(c) whether Government have conski- 

ered reservation/relaxation for SC/ST em-
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pfoyees in view of Supreme Court Judge* 

ment date 29 August, 1988; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 

JANESHWAR MISHRA): (a) Yes. Sir.

(b) The basic cadres which are not 

common with other departments of Govern-

ment of India are being considered for sec-
ond Time Bound review for promotion after a 

total of 26 years of service in the basic 

cadres.

(c) and (d). The guidelines laid down by 

the Government on the basis of the Supreme 

Courts’ judgement will apply when the 

scheme of time bound 2nd Promotion comes 

into force.

Loss of Documents/Papers in Fires

9299. SHRI MADAM LAL KHURANA: 
SHRI  M.V.  CHAN- 

DRASHEKARA MUR- 

THY:
SHRI  V.  SREENIVASA 

PRASAD:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether a number of important and 

sensitive documents of various Government 

departments have been destroyed in dias- 

tating fires that broke out in Vigyan Bhavan, 
Nirman Bhavan and Shastri Bhavan;

(b) if so, the facts and details in this 

regard;

(c) the preventive measures taken or 

proposed to keep important and sensitive 
documents intact from fire and theft; and

(d) whether any decision has been

taken the store all important and sensitive 

Papers/documents into the microfilms and 
to store the same at some other safer places 

from fire and theft by all Government officer?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) to (d). The 

information is being collected and will be laid 

on the Table of the House.

Sealing of Borders in Jammu and 

Kashmir and Punjab

9300. SHRI  M.V.  CHAN-

DRASHEKARA MUR- 
THY:

SHRI  V.  SREENIVASA 

PRASAD:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether Government have decided 

to seal the weak points along the line of 

actual control in Jammu and Kashmir and 

International border in Punjab to prevent 

Pakistan from sending trained militants and 
terrorists in these States; and

(b) if so, when these weak points woukJ 

be sealed?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) and (b). 

Security along the Line of Actual Control and 

the International border in Punjab is being 

further tightened up and close vigil is being 
maintained to check attempts of infiltratbn. 

Security of these borders is under constant 

review.

Cooperative Institutions in Punjab

9301. BABA SUCHA SiNGH: Will the 

Minister of AGRICULTURE be pleased to 
state:
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(a) the details of the cooperative Insti- 

tutions in Punjab having Government share 

capital;

(b) whether some institutions had of> 

feredto return the Government share money; 

and
(c) if so, the details thereof and the 

decision taken by Gk)vernment in these 

cases?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR):

(a) to (c). According to the information 
furnished by the State Government a sum of 

Rupees 175.50 crore has been invested as 

share capital in 4901 Cooperative Institu- 
tions in the State. The retirement of such 

share capital is done in accordance with the 

terms and conditions prescribed for each of 

these Institutions.

[Trainslatton]

Circulation of Pak Currency in Kashmir

9302. SHRI HARISH RAWAT:

SHRI RAJAMOHANA REDDY: 
SHRI Y.S. RAJA SEKHAR 

REDDY:

Will the Minister of HOME AFFAIRS be 

pleased to state:

(a) whether It is a fact that Pakistani 

Currency is being used as media of ex> 
change in some part of Kashmir Valley;
(b) if so, the details thereof; and

(c) the steps taken by Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODHKANTSAHAY):(a) and(b). The 

Govemment of Jammu and Kashmir have

informed that there is no such informatton 

with them. The report is unfounded.

[Engtish]

Cattle Lifting from India to Bangladesh

9303. SHRI RAJVEER SINGH: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) the number of cases of cattle lifting 
from Indian border to Bangladesh during 

1989; and

(b) the steps taken by Government be 
prevent such cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) 248 cases of 

cattle-lifting were reported on lndo-Bangla> 

desh border in 1989.

(b)  BSF have been taking necessary 

steps in coordination with the Bangladesh 
authorities, to check such instances. More 
border outposts and observation post tow-

ers of BSF have been set up, and sophisti-
cated equipments and vehicles etc. have 

k)sen provided to increase the vigilance on 

the border.

Exiortloii of Money by Some Youths in 

Punjab

9304. SHRI  V.  SREENIVASA

PRASAD:
SHRI BANWARI LAL PURO- 

HIT:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a)  whether some youths in Punjab are 
extorting huge amounts from public t>y issu-

ing threats for giving the same to the families 

d terrorists; and
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(b)  if so, the steps taken to curb the 

activities of such youths and to take action 

against them?

THE MINISTER OF STATE 5N THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Sonne Inci-
dents of extortbn of money from the public 
and payment of money to families to ten'or- 

ists killed have come to notice.

(b)  Appropriate steps are being taken 

by the Government of Punjab to curb such 

activities.

Hoax Bomb Calls in Delhi

9305.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of HOME AFFAIRS 

be pleased to state;

(a) whether there has recently been an 
increase in the unlawful activities by antiso-
cial elements in Delhi, Particularly in South 

Delhi area;

(b) whether residents in South Delhi are 

receiving telephone calls of bomb threats by 

planting hoax bomb in the residential areas;

(c) whether any complaints in this re-
gard have been registered with police au-

thorities;

(d) if so, the action taken thereon so far;

and

(e) the preventive measures beingtaken 
by Government to keep peace in areas of 

South Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY); (a) to (c). No, Sir.

(d) Does not arise.

(e) The following measures have been

taken to prevent terrorists activities in the 

Area:—

(i) Anti-terrorist Cell South Dlstrkit has 

been activated and strengthened.

(ii) Regular checking of buses (DTC/ 
under DTC Operation and private) is done.

(iii) PCR Vans/Pickets have been 

alerted.

(iv) All ACsp/SHOs/lnspectors have 

been briefed to conduct thorough and ran-
dom checking of buses and also to carry out 

door to door survey to keep an eye over the 

hide outs of the terrorists.

(v) DTC Staff, Associations, Colleges & 

Schools have been briefed about the reac-

tions to be taken by them to avoid such 

inckients.

(vi) The Public Is educated through the 

T.V., Newspapers and Radb to exercise 

caution and to be on the look out for suspi-

cious objects and to inform the police, if 
necessary.

Appointment of Chairman and Direc

tors of NDDB

9306.  SHRIMATI SUBHASHINi ALI: 

Will the Minister of AGRICULTURE be 
pleased to state;

(a) the procedure foltowed for the ap> 
pointment of Chairman and other Directors 
of Natbnal Dairy Devetopment Board;

(b) when were the present incumbents 

to these posts appointed;

(c) whether there are two Managing 

Directors on the Board of NDDB;

(d) if8o.whetherNDDBActprovidesfor 
these appointments; and
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(6) if so, the details thereof?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) and (b). The present Chairman and other 
Directors of the National Diary Devebpment 

Board (NDDB) have been nominated/ap- 

pointed by the Central Government with 

effect from 5.11.1989 as per Sector 8 (2) and 

(3) of the NDDB Act, 1987 after following the 
prescribed procedure as laid down for such 

appointments.

(c)  to (e). As per Section 8(2) of the 

NDDB Act, 1987, the Board of Directors of 

the NDDB shall inter-alia consist of whole-
time Directors, not more than three in num-

ber, from amongst the executives of the 

highest grade. Under Section 9(4) of the Act, 

the appointment of these executives in the 
Board of Directors shall be, without preju-
dice, to their continuance as Executives in 

the NDDB. In pursuance of these provisions 

and by virtue of Section 18 of the Act, the 
farmer Managing Director of the erstwhile 

Indian Dairy Corporation (IDC) and the For-
mer Secretary of the NDDB (Society) Were 

appointed as Directors of the new NDDB 

(Corporate Body). The title of the Managing 

Directors subsequently assigned to these 

positions was only way of their functional 

designation.

Influx of Bangladeshis Into West 

Bengal

9307.  SHRI LK. ADVANI: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) whether Government are aware of 

the continued influx of Bangladesh is into 
West Bengal;

(b) the names of the districts mostly 

affected by the influx of such Bangladesh is;

(c) the number of Bangladesh is who 

have aossed the Indian Border and are 

living unauthorisedly in West Bengal; and

(d) the steps taken or proposed to be 

taken to tackle this problem?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) Yes, Sir.

(b) According to the information avail-

able, the districts mostly affected in West 

Bengal are West Dinajpur, Murshidabad, 

North 24 Parganas, Nadia, Malda, Jalpaiguri 
and Cooch Behar.

(c) No Precise figure is available.

(d) Varbus measures have been taken 

to tackle the problem including intensifica-

tion of patrolling by B.S.F. and other agen-
cies. As and when infiltrators are intercepted, 

they are pushed back to Bangladesh. Border 

roads are being constructed for better com- 

munbation. Mobile task force has been 
constituted for detection of infiitrantes.

Crimes by Infiltrators Indo-Bangiadesh 

Border

9308.  SHRI MONORANJAN SUR: Will 

the Minister of HOME AFFAIRS be pleased 

to state:

(a) whethera large numberofdacoities, 

thefts, murders are committed by infiltrator 

from other sideof the Indo-Bangladesh border 
in Bashirhat, West Bengal;

(b) if so, the steps taken by Government 
to check such incklents;

(c) whether Government propose to 
enhance BSF camps in this sensitive area to 

check such incidents; and

(d) if not, the reasons therefor and the
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details of other measures Government pro-

pose to take in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANT SAHAY): (a) No such case 
has come to the notice of the Government.

(b)  to (d). A five year expansion pro* 

gramme for BSF was sanctioned in 1985>86 
and it is being implemented. According to 

this programme, more border out>posts are 

being set up, observation spot-towers are 
being constructed, BSF are being provided 

with more sophisticated equipments as well 
as additional vehicles for more effective 

patrolling.

Prices of Agricultural Commodities

9309.  SHRIKAILASHMEGHWAL: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether the gap between the prices
of agricultural and non-agricultural commodi-
ties has widoned as a result of the Union 

Budget for 1990-91 notwrthstanding the 

recent raise in the support pricĉs;

(b) whether the agricultural prices are 

expected to dip as a result of iiberaiisation of 

Farm Trade by OECD (Organisation for 

Economic Cooperation and Deve(opmvsnt) 
countries, and

(c) if so, the Government’s .plans to 

check such a strong scissor movement in 
Indian agriculture?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) The movements in the prices for agricul-
tural and non-agricultural commodities are 

governed by various factors affecting the 
demand for and supply of the commodities

coricerned. Though after the presentatbn of 
the Unk>n Budget, the prk̂es for agricultural 

commodities have moved faster than those 

for non-agrk:ulturai commodities, it is map- 

propriate and too early to attribute the trends 

entirely to the Union Budget for 1990-91.

(b)  and (c). Liberalisatbn of farm trade 

by the Organisation for Economic Coopera* 

tion and Devebpment (OECD) countries 
cannot depress the domestk: prrces for agri> 

cultural commodities in India considering the 

very size of the agrk:uttural economy and the 
extent of agricultural imports from these 

countries.

Container Berth Reservation Scheme of 

Madras Port Trust

9310.  SHRI GOPI NATH GAJAPATHI: 

Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Madras Port Trust for-

warded a proposal to launch a scheme called 

container berth reservatbn scheme for 
approval;

(b) if so, whether the scheme has met 

with position from various quarters;

(c) if so, whether Government have 

examlnid those grounds; and

(d) the decision taken on the scheme?

THE MINISTEROFSURFACETRANS- 
PORT (SHRI K.P. UNNIKRISHNAN): (a) 

Madras Port Trust have sent a proposal for 
reservation of container berth for mother/ 

main line container vessels on certain terms 
and conditions.

(b) Yes, Si

(c) and (d). All the issues connected 

with the proposal are under examinatK)n of 

the Government.
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National Commission on Land, Reve

nue and Administration

9311.  SHRI BALASAHEB VIKEH 

PATIL: Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether Government have decided 

to set up a National Commission on Land, 

Revenue and Administration;

(b) if so, the terms and reference of the 

proposed Commission and whether it is 
proposed to make it broad-based; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

MENT IN THE MINISTRY OF AGRICUL-

TURE (SHRI UPENDRA NATH VERMA):

(a) to (c). The Government have decided to 

set up a National Commission on Revitalisa-

tion of Land Revenue Administration.

The proposed terms of reference of the 

Commission are as follows:

(1) To define objectives and tasks to 

be performed by revenue admini-

stration and to suggest lines on 

which revenue administration 

should be restructured to achieve 

them.

(2) To study problems that have stood 

in the way of the establishment of a 
land records system in fhe North- 

Eastern States and to recommend 

a programme of action an consis-
tent with local conditbns and tradi* 
tions and aspirations of tribal com-

munities

(3) To specificalty study and look into 

the apprehensions of the tribal 
oommunittes about bss of their 

traditional rights in land through

establishment of a land records 
system and how these can be pro-

tected and recognised in the re-

structured system of revenue and 

land records management for the 
North Eastern States.

(4) to suggest models of Infrastructure 

facilities for restructured revenue 

administration at various levels.

(5) To suggest areas of modernisation 
and induction of new technology 

with a view to cut down cost and 

reduce delays in varbus opera-

tions of revenue administration and 
land records system.

(6) To recommend measures neces-

sary for evolving a new system of 

management which can absorb 

new technology and infuse a new 

work culture consistent with it.

(7) To recommend programme of 
development/upgradatbn of skills 

for personnel of revenue admini-
stration and for orientation of their 

attitude in favour of the poor and 

the weak.

(8) To recommend suitable integration 
of existing regulatory and deveksp- 

ment administration with a view to 

facilitate easy accessibility of the 

revenue administration to people 
and for bringing about greater 
cohesion, integration and coordi-

nation for expeditbus adjudbation 

of disputes relating to land.

(9) In the context of problems faced by 

weaker sections, to lay down gen-

eral principles on whbh the justice 
administration system could be 

reorganised and a proper jurispru-
dence for the administration of 

justice to them can be evolved.
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(10) To recommend to effective system 
of social control over revenue 

administration with a view to make 
it more responsive to the needs of 

the people.

(11) To examine the desirability and 

feasibility of introducing the system 

of State Guaranteeing Title to Land* 

in the country with a view to reduce 
litigation and ensuring security and 

stability in land translations.

The Commission is proposed to be 

broad-based with a Chairman and six 

members drawn from amongst experts, 

professionals and other with long experi-

ence in the relevant fields.

Per Capita Foodgrain Consunnption

9312.  SHRI S. KRISHNA KUMAR: Will 

the Minister of AGRICULTURE be pleased 

to state:

(a) the per capita consumption of 

foodgrains in the country at present;

(b) how does it compare with the con-
sumption in other developing countries; and

(c) the per capita consumption of 

foodgrains during the each of the last three 
five year plans?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):

(a) Th« level of consumption at any point of 
time depends upon population; production 

and availability; changes in stocks held by 
producers, traders and consumers; income 

distribution; pattern of consumption etc. The 
provisional estimates of per capita net availa-

bility of foodgrains for consumption for 1988 

and 1989 are 446.5 grams and 496.6 grams 

respectively per day.

(b) From available data on food supply, 
including foodgrains, it woukJ appear that 

availability in India is relatively k>werthan in 

some of the important developing countries.

(c) The average per capita net availabil* 
ity of foodgrains during each of the last three 

Five Year Plans were as follows:

Five Year Plan Per capita Net Availability
of Foodgrains 

(Grams per day)

Fifth

Sixth

Seventh

441.8

455.1

472.8

Issue of Tree Pattas to Snnall Farmers

9313.  SHRI SRIKANTHA DATTA 

NARASIMHA RAJA WADIYAR: Will the 

Minister of AGRICULTURE be pleased to 

state:

(a) whether tree pattas are being issued 
to the small and marginal farmers who are 

living in the rural areas;

(b) if so, the Central guidelines sent to 
different States in this regard; and

(c) the steps State Governments have 

taken in this matter during Seventh Plan?

THE MINISTER OF STATE IN THE 

DEPARTMENT IN THE MINISTRY OF 

AGRICULTURE (SHRI UPENDRA NATH 

VERMA): (a) and (b). The tree patta scheme 
introduced in 1986 envisages grant of patta/ 

lease generally to local landless rural poor 
as defined under IRDP, with 50% reserva-

tion for SCs/STs and 30% for women. The 

lands to whk:h the scheme applies are Govt./ 

Panchyat/Community waste lands, Bhoo-
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dan land and caiUng surplus land in rural 
areas but do not tndud* the lands covered 
bythe Forest (Consafvalion)Act. 1980. Under 
the scheme first a tree planting permit is 
issued. A tree patta is issued after two years 
if there is satisfactory plant sun/ival. The 
scheme does not give any right whatsoever 
on the land earmarked for growing trees to a 
beneficiary. It gives usufructuary rights in 
trees planted and grown on the earmarked 
lands and for tree based activities. The main 
emphasis is on growing fuel wood, fodder 
and fruit trees. The tree patta would have a 
legal status in respect of unsufrustuary rights 
in trees. These rights extend to :—

(i) gathering dead branches, twigs & 
toopings of the branches.

(ii) harvesting produce such as fruits, 
flowers, seeds, leaves, tappings 
(resins etc.),

(iii) carrying tree based activity like bee> 
keeping, mogatusser silk-worm 
rearing, lac production etc.

(iv) coppicing of trees/poilarding of 
trees.

(c) States of Bihar, M.P., Maharashtra, 
Tamil Nadu and Uttar Pradesh have intro-
duced tree patta schemes on lines of model 
tree patta scheme circulated by Govt, of 
India. Andhra Pradesh has its own scheme 
called 'Afforestation of degraded forests with 
family assistance’ to be operated in de> 
graded forest areas only, which is different 
from Tree Patta Scheme. The States of

Gujarat, Karnataka and Rajasthan have in-
troduced land leasing schemes under which 
benefk:iary is leased out land for a certain 
number of years.

(ii) The Unk>n Ten'itory of Pondfcherry 
has a tree patta scheme which has 
started before the introductbn of 
model tree patta scheme by Gov- 
emment of India.

(iii) Ten States namely Arunachal 
Pradesh, Assam Goa, J & K, Ker-
ala. Manipur, Maghalaya, 
Nagaland, Tripura and West Ben-
gal and four Union Territories 
namely Dadra and Nagar Haveli, 
Delhi, Daman & Diu and La-
kshadweep have expressed reser-
vations in implementing tree patta 
scheme due mainly to apprehen-
sion of encroachment of Govern-
ment lands and preference for 
community ownership rather than 
individual ownership etc.

(iv) Six States namely Haryana, Hima-
chal Pradesh. Orissa, Punjab 
Mizoram and Sikkim have indicated 
that afforestation through tree patta 
scheme is under their considera-
tion. Union Territories of Chandi-
garh and Andaman & Nkx>bar Is-
lands have not furnished theirviews 
yet.

(v) The particulars of tree patta issued 
in different StatesAJTs during the 
VII Five year Plan are as under:—

Tree Pattas issued during VII Five Year Plan

SL No. Name of the state/UT No. of beneficiaries Area covered
(Hectares)

1 2 3 4

1. Andhra Pradesh 2790 3659
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St. No, Name of the state/UT No. of beneficiaries Area covered 

(Hectares)

1 2 3 4

2. Bihar 92913 30337

3. Gujarat 771 6745.70

4. Karnataka 1095 2050

5. Madhya Pradesh 4331 3322

6. Maharashtra 709 852

7. Rajasthan — 62456

8. Tamil Nadu 72130 15466.65

9. UP. 93542 30586

10. Pondicherry 6068 —

Pension Schemes for Pondicherry 

Employees

9314.  SHRI D. PANDIAN: Will the 

Minister of HOME AFFAIRS be pleased to 

state:

(a) whether there are two different 

pension schemes for the retired employees 

in Pondicherry and those who have opted for 

Indian Pension are getting lesser amount 

than those who have opted for French pen-

sion Scheme; and

(b) the steps being taken to remove this 
anomaly and introduction of uniform pension 

scheme for the employees?

THE MINISTER OF STATE  THE 
MINISTRY OF HOME AFFAIRS (SHRI 

SUBODH KANTSAHAY): (a) and (b). Atthe 
time of merger of Pondicherry with India, 

employees, appointed by the erstwhile

French Govt of the Territory were allowed to 

give options in respect of their pensionable 

Services. Those, who opted for pensionable 

Service under the French Govt, are given 

Metropolitan Pension by Govt, of France as 

per provisions of the Treaty of Cossion and 
those who opted for retention in Pondicherry 

Administration of the Indian Union are given 

pension just tike any other Govt, servants of 

Central Govt. It would not be appropriate to 

equate the two sets of pensions, as these 

are governed by different pension rules and 

an international agreement entered ihto by 
two sovereign natbns.

Civil Defence

9315.  SHRI YADVENDRA DATT: Will 

the Minister of HOME AFFAIRS be pleased 
to state:

(a)  whether Government propose to 

gear up Civil Defertce and to set up an
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organisation for protecting the Civil Popula- 

tion from air raids and to create and train an 

organisation for Protectbn of vital instalta> 

tions, bridges and communications; and

(b)  if so, the outlines of the organisa-

tions proposed and training programmes 
therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). Civil 

Defence organisation already exists in 106 

categorised CD towns. Civil Defence is an 

on-going process. Vitalization and energiz-

ing of the organisation is threat perception. 

The Civil Defen' ce volunteers are trained in 

self-defence measures for protecting life and 

property. The Civil Defence plans for some 

categorised towns including vital installa-

tions in and around them already exist and 

others are in the process of preparation.

Waste Land Development

9316.  SHRI P. PENCHALAIAH: Will 

the Minister of AGRICULTURE be pleased 
to state:

(a)  whether National Cooperative 
Development Corporation have received any 

project for development of waste-lands 

through Co-operative Farming Societies of 

Weaker Sections in Nellore District; and

(b) if so. action taken so far in this 

regard?

THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 

AGRICULTURE (SHRI NITISH KUMAR):
(a) No, Sir.

(b) Does not arise.

12.00 hrs.

{Interruptions)

MR. SPEAKER: Mr. Dinesh Singh.

(tntenupthns)

SHRI DINESH SINGH (Pratapgarh): Mr. 
Speaker Sir, yesterday I had brought to your 

notice the developments in Nagaland that an 
illegal Government is continuing to functbn. 

It was my request that a discussion should 
be permitted in the House. You have said 

that you will conskler the matter and then 

give your ruling. It is to request you Sir, to 

allow us to have a discussion under Rule 184 

today. As I have said yesterday, the longer 

an illegal Government continues to function, 

the difficulty will increase in Nagaland. 

Nagaland is a very sensitive are a. We have 

been able to bring about peace in Nagaland. 
They are depending on a democratic func-

tioning of the Indian Constitution. If theirfaith 

is lost in the democratic functioning, then 

they can again take recourse to activities 

whk:h would not be in the best interest of the 

country. Therefore, I woukJ request you Sir, 

to alk)w for a discussbn today so that at 

least, the position will be clarified and there-

after, it is for you to decide as to in what 

manner we should tackle the problem.

MR. SPEAKER: Mr. Shikiho Sema may 

speak.

(Interruptions)

SHRI SHIKIHO SEMA (Nagaland): Sir.
I thank you for giving me an opportunity to 

speak. I would like to draw the attention of 
the hon. Memt>ers that in the Nagaland 

Assembly, 12 MLAs have been made to 

defect. This defection was engineered by a 
Janata Dal person. It was only defection and 

not a split of the party. It is purely a defection. 
Therefore, the Speaker had disqualified the 

MLAs. There were 24 MLAs on t||itĵide and
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24 MLAs on tis sie. Hence, te Cief 

Minister, Sri S.C. Jair e ane te trial 
of strent on te floor of te Asse bly. ut 

te oernor i not ie i an o ortu-

nity. Te oernor su one te Seaker 

an treatene i to reiew is ecision 
oer isualifyin te 10 MLAs. Te oer-

nor as no ower to o tat (interrutions)

M. SEAKE: Do not o into te erits 
of te uestion.

(Interrutions)

SHI SHIKIHO SEMA: 12 on. Me-

bers were also kina e an we. e ket in 
a bunatow forcibly. (Interrutions)

M. SEAKE: I a not erittin you 

to rea anytin. Do not o into te erits or 
te case.

SHI SHIKIHO SEMA: I also su ort 

te ean for a iscussion on tis subject. 
If you fail to ie an o ortunity toay, ten 

I wouki bla e you also, Sir. (Interrutbns)

SHI JANA DHANA OOJA Y 
(Manalore): Yesteray, te notice as been 
ien uner rule 184.

M. SEAKE: I tol you yesteray. I 
a oin to ie y ecision. I only wante 

to ear you for a secon.

SHI JANA DHANA CXXJAY: As 

er te rule, a otk>n as to be on a efinite 
issue.

M. SEAKE: I a oin to ie y

ecision.

SHI JANA DHANA CXWAY: Now, 

coin to te constitutional oint, tey are 
blatin all te nors of te ConstKutbn. 

Tere is a constitutional crisis. It is a ery 

serk)us atter. Te illeal oern ent 

cannot continue. (Interrutions) reskienfs 

ule soukl be i ose now. In te i 
traitions of te e ocracy, te illeal o-

ern ent soul be trown out. (Inten - 

tions) Tere is a constitutional crisis. So, 

kinly ie a ecision.

M. KAMAL NATH (Cinwara): Tis 
uestion was reset yesteray also. You a 

sai tat you were eely consierin it. I o 

not know to wat et you ae one into 

tat atter. ut tis uestion is not erely 
confine to Naalan. As Mr. So nat 

Catterjee an Mr. Inrajit uta sai yes-
teray, it trowns oe oen raifications. 

Tere is te uestion of te role of te 

Seaker. You, as Seaker of te Lok Saba, 

soul be concerne wit wat is a enin 

to te Seakers in te State Asse blies. So, 

tis is not a atter to be asse oer. (Inter-
rutbns)

Will you ie your rulin  We can is-
cuss It ere now toay itself.

O. .J. KUIEN (Maelikara): Not 

only tis section of te House, but also Mr. 

Inrajit uta an oter Me bers fro tat 

sie also wante a iscussion. (Interru-

tions)

M. SEAKE. I know tat.

SHI JANA DHANA OOJAY* A 

efinite Issue a been raise yesteray. 

Our entire aru ents were witin te liits 

rescribe uner rule 18. Now, Sir, I o not 

know wy you ae not allowe it Wat is 

your ecision

SHI INDAJIT UTA (Minaore): 

Hae you obtaine any reort trou  te 

Hoe Ministry Yesteray, you sai, Sir, 

tat after obtainin te reort, you will e-
cie.

M. SEAKE: I a oin to say tat.

(interrutions)
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MR. SPEAKER: Order please.

{Intenrupthns)

MR. SPEAKER: I called Mr. Kurlen.

(Interruptions)

PROF. P.J. KURIEN: I do not know why 

Mr. Indrajit Gupta is getting annoyed. When 

a similar incident happened during the last 

year, the proceedings of the House were 

stalled for one hour. We are not doing that. 

(Interruptions) We are only trying to raise oui 

point. (lnterruptions)N\ sections of the House 

want a discussion. We wanted a discussion 
yesterday itself. Today also, we are de-

manding it. I am only requesting you to give 

the ruling now. We want a discussion today 

itself.

MR. SPEAKER: I have asked the Home 

Minister to post me with facts by 1.00 p.m. 

today. After I get the facts and if I am satis-

fied, I will allow the debate to take place 
tomorrow.

(Interruptions)

SHRIVASANT SATHE (Wardha): How 

bng in this country will you witness the 
spectacle of women being raped and burnt 

and that too in one constituency? It is a sad 

thing that just in a period of hardly a fortnight, 

it is happening again and again. Today, 

there is a report that a Harijan woman was 
raped and burnt in Fatehpur. Why is it hap-

pening in Fatehpur? (Inten'uptbns) How 
many Harijan people do you want to t>e burnt 

and raped and that too in Fatehpur constitu-
ency? Before the Government decides to 

take up the matter seriously, tell us what 
stern measures have you takes to stop this 

orgy, t woukJ like to know this from the Home 
Minister...(Intem/ptions) Have you now 

become totally immune to any feelings? How 
k>ng IstNstogoon? In fact, it is for the Prime 

Minister in whose constituency this hap-

pened to come to this House arid tell us \îat 

measures he has taken. Has he gone there? 
Have you gone there in spite of ail this? 

(Intenruptbns)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Sir. it is a serious matter. The Home 

Minister has committed to the House that he 

wouki make a statement on the floor of the 

House. It is about four weeks that he made 

a commitment. He said not once, but twice 

that he would make a statement on what 

happened in Fatehpur; he woukl enquire 

and report. (Interruptions) We woukJ like to 

know if he thinks that atrocities on Harljans 

have nothing to do with the Home Ministry, 

specially when it is in the constituency of the 

Prime Minister. (Interruptions)

[Translation]

SHRI DHARM PAL SHARMA( Udham- 

pur): Mr. Speaker. Sir. on this subject. I 

wouki like to state that it is a matter of great 

concern for all of us that such incidents have 

become a daily feature in in Fatehpur distrkrt 

of Uttar Pradesh. Eariier also, a Harijan 

named Dharam Chandra was burnt alive 

there. It was with the motive of lessening the 

gravity of the crime that the Prime Minister 

attributed police inactbn to the reason that 
the aforesakJ Harijan was drunk. Now, a 

married woman has been raped by three 

people and burnt alive in Paryapur village, 

whk:h lies at a distance of 50 Kilometres from 

Fatehpur. In this case, an F.I.R. was regis-

tered with the polbe. but the k>cal police 

officials are not taking any actbn. Actksn is 

not being taken against these officials be-

cause they are cbse to Shri V.P. Singh as 

they had helped Shri Singh during the elec-

tion days. It is really a matter of shame that 
no arrest has been made so far. Earlier, a 

harijan youth was burnt alive, now a harijan 
woman has been raped and burnt alive. I 

woukl like to know why such inckients are 
taking place only in the Prime Minister’s 

constituency and why nobody has been
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arrested so far and why no action has been 
taken against any culprit? Some time back, 
Shri Paswan made a statement in this House 
regarding the Dharam Chandra case. At that 
time, the hon. Home Minister was not pres-
ent in the House. Today, the hon. Home 
Minister himself is present in the House. I 
wouki like him to make a statement in the 
House regarding this incident without any 
delay. It is a very serk>us incident. Therefore, 
I urge that a discussion on this inckient 
should be allowed under Rule 193. Atterall, 
what is the reason that the atrocities on 
Harijans are increasing day by day and the 
Govemment is taking no action against them?

[English]

{Inten^uptionsy

MR. SPEAKER: Nothing is going on 
record.

(Inten'uptions)

MR. SPEAKER: Yes, what do you want? 
He is the Home Minister. Let us first hear 
him.

(interruptions)

SHRI P.R. KUMARAMANGALAM: His 
words have no meaning.

MR. SPEAKER: Let us hear the hon. 
Home Minister.

(Interruptions)

MR. SPEAKER: Since the Home 
Minister has agreed to respond, let us hear 
him.

SHRI P.R. KUMARAMANGALAM: His 
assurance has no rrieaning (interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur); Sir, has this Party got any Leader? 
Have they got any ..mouth-piece to whom 
we can hear? (Interruptbns) Sir, we want to 
hear the Home Minister. Why are they not 
albwing the Minister to speak? (interrup-
tions)

MR. SPEAKER: Let us hear him. How 
do you know what he is going to say?

(interruptbns)

MR. SPEAKER: I request you to please 
take your seat. Let us first hear the Home 
Minister and then you can react.

(interruptions)

MR. SPEAKER: He is the Home Minis-
ter and it is his duty, tt is his functk>nal duty 
to respond to the House with respect to the 
matters related to Home Affairs.

(interruptions)

MR. SPEAKER: Dinesh Babu, if they 
take their seats, then only I can hear you.

SHRI DINESH SINGH (Pratapgarh); Sir, 
the difficulty is that the hon. Home Minister 
has already made a promise in this House 
that he wouki make a statement after enquir-
ing from the Government in U.P. but uptill 
now, he has not made any statement.

MR. SPEAKER: Let us hear him first

SHRI DINESH S'NGH: Therefore, we 
feel that he might make a promise again 
whk:h he will not keep.

MR. SPEAKER: How do you know?

SHRI DINESH SINGH: Because he has 
done it in the past. Therefore, we request

*Nat recorded.
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that you direct the Prime Minister to oome 
here and he should make a statement. {In-
terruptions)

MR. SPEAKER: The Home Minister is 
present here, he wants to respond.

{Interruptbns)

MR. SPEAKER: The matter is serious. 
The Home Minister is here and he wants to 
respond.

{interruptions)

[Translation]

SHRI KESHARI LAL (Ghatampur): Mr. 
Speaker, Sir, we want more information. The 
rapists of the harijan lady were Congress 
workers, who had worked actively during 
last election in support of Shri Shastri.

{intenuptions)

[English]

woman who has been raped. It is the culprits 
against whom you shouki take actbn. So, 
we want to know whether the culprits are 
being apprehended or not. if not. will the 
Ministertell us whatthe Government is going 
to do? We want to know that. The Home 
Ministry is responsible for this situation. {Inter- 
ruptions) Since it is a very serbus thing, we 
expect that this House should be assured 
that no such incident would take place in 
future, and that in this case, the culprits 
wouki be put down. (Interruptions)

It is not the Prime Minister who is raped; 
it is the woman who has been raped, and this 
must be taken in that sense. Therefore. I do 
demand this. Mufti Sahib is here. We want to 
hear him. What is the situatbn in regard to 
this heinous crime? Has anybody been al-
ready apprehended? If not, will he immedi-
ately take necessary steps? We want the 
information from the Government of India; 
we want the Government to assure this 
House that all necessary steps will be 
\aV.er\.{lnterruptions)

MR. SPEAKER: Let us hear the Home 
Minister what he wants to say. He is here.

{Interruptions)

MR. SPEAKER: Whoknows?The Home 
Minister may be able to satisfy you.

[Translation]

SHRI >/ASANT SATHE: Rape of a 
woman is being defended. What Is this? 
{Interruptions}

[English]

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir. I have given a notbe. I want 
to be heard on this very issue and you kindly 
call me. I want to say this. This Is the Press 
Report of the Times of India whk:h has come 
today. It is very serous. I wouM like to hear 
what steps have been taken? it is not the 
Prime Minister who has been raped, it is a

{Intenvptions)

MR. SPEAKER: it is a serbus matter.

{Interruptions)

SHRI T. BASHEER (Chirayinkit): We 
want the Prime Minister. {Interruptions)

PROF. PJ. KURIEN: Call the Prime 
Minister. {Intenuptions)

SHRI VASAMT SATHE: If the Prime 
Minister is not coming to reply to this, then we 
are waldng out in protest against it.
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12.201/2 hrs.

Shri Vasant Sathe and some other hon. 
Members tf̂ en left the House

(Interruptions)

SHRI P.C. THOMAS (Muvattupuzha): 
On behalf of Kerala Congress, I also share 
the same view and I walk out In protest.

12.301/4 hrs.

Shri P.C, Thomas then left the House

(Interruptions)

SHRI R. MUTHIAH (Periyakulam): Sir, 
we, the members of AIADMK, also walk out 
in protest.

12.301/2 hrs.

Shri R. Muthiah and some other hon. 
Members then left the House

spond—I do not know what he wanted to 
say—we wanted to hear him also because ft 
was a serious matter. The matter was not 
intended to be politcised as the Congress 
Party obviously did. They wanted to single 
out the inckient In Fatepur only to malign the 
Prime Minister, if possible. If such an ind> 
dent happens in my constituency—I hope it 
will never happen--am I responsible for it 
sitting here In Delhi? The Government there 
has to take actbn. (intem^tions) Where 
there is no govemment, the administration 
has to take action. Why is a particular MP 
being singled out for the purpose of this— 
just because it is the constituency of the 
Prime Minister. I request the Home Minister 
kindly to respond to it. Let us hear him 
whatever he wants to say about it. I am sure, 
the Government will react more firmly and 
take strong action in respect of the incident 
that has taken place, (intenvptions)

MR. SPEAKER: Mr. Advani.

(Interruptions)

(Interruptions)

MR. SPEAKER: Mr. Somnath Chatter-
jee.

[Translation]

MR. SPEAKER: Mr. Kirpal, please take 
your seat. I haven't allowed you.

SHRI SOMNATH CHATTERJEE 
(Bolpur): We Have seen another exhibition 
of irresponsible behavk>ur on the part of the 
Congress Party. Nobody minimises the sen- 
ousness of a situation like this. But it seems 
that the Congress people only come to know 
aboutthe rape in Fatehpur. They do not raise 
their voice of protest against any inckient 
anywhere else. We condemn it wherever it 
takes place. The Government must take 
serkDus action against it. I do not know why 
are they singling out the incident fn Fatepur? 
Therefore, I request the Government to take 
the strongest action with regard to that.

When the hon. Home Minister wanted 
to make a statement and wanted to re-

[English]

SHRI LK. ADVANI (New Delhi): Once 
again we have witnessed a spectacle whbh 
for this House has become a daily ugly ritual. 
In fact, I am constrained to repeat what I saki 
the other day. So far as the Congress Party 
is concerned, which is the principal Opposi* 
tion party in this House. I am sorry to say that 
if it was incompetent in Government. It is 
even more in'esponsible in the Oppositbn. 
After all, everyone in this House is con-
cerned and disturbed atthe ugly incident that 
took place in Fatepur; everyone of us, with-
out exceptbn, condemned it unreservedly; 
and yet we see that here is a party whk:h 
does not have a single spokesman now; it
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was a party which was objecting to the 
absence of the Prime Minister, who was 
indisposed one day; and on that day, it 
raised hullabaloo, furore and all kind of noise. 
I have seen that the Leader of the Opposition 
has remained absent from the House prac-
tically for the whole session. {Interruptbns)

[Translation]

SHRl L.K. ADVANI: I am aware of Shri 
Rawat’s compulsion. {Interruptions)

[English]

I am not yielding.

SHRI HARISH RAWAT (Almora): Are 
we discussing the leader of the opposition or 
the Fatehpur incident*  ̂(Interruptions)

[ Translation]

MR. SPEAKER; I will provtde opportu-
nity to you also. {Interruptions)

SHRI LK. ADVANI: I am aware of Shri 
Harish Rawct’s compulsion. I do not wat to 
comment on his statements made inside 
and outside the House.{Interruptbns)

SHRI HARISH RAWAT: Mr. Speaker 
Sir, have you allowed him to speak?

MR. SPEAKER: Please take your seat. 
{Interruptions)

[English]

SHRI L.K. ADVANI: Mr. Speaker, Sir. 
having made my submission I would like to 
appeal to you that you must insist,upon there 
being a spokesman of their party. It seems 
that in the absence of their leader every 
member of that party thinks that he is the 
spoksman and stands up always. You must, 
in order to see that order is restored, insist

upon someone, may be Mr. Sathe; it may be 
Mr. Narasimha Rao, may be Mr. Kurien, may 
be Mr. Kumaramangalam whosoever it is, 
but let there be one spokesman.

SHRI SOMNATH CHATTERJEE: I 
hope, it is not Mr. Poojary!

SHRI L.K. ADVANI: Here is a situatton 
where the party declares a Shadow Cabinet. 
After all, the concept of a Shadow Cabinet is 
that on every particular issue there must be 
•one spokesman and here instead of one 
spokesman you have 190 spokesmen, ail 
together and the result is that every day 
instead of Zero Hour we have got a pande-
monium hour created by the Congress Party. 
{Interruptions)

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore): Mr. Poojary should not be al-
lowed every day.

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I feel extremely d'stressed 
that such a serious news has appeared and 
that should have been taken very seriously, 
and with a spirit of doing something about 
those culprits, wherever it may be. That is 
the notice that I give and this is not the way 
to deal with the things, in the melee this case 
and cases of this type will go unnoticed and 
It will be a debate between the Prime Minis-
ter’s presence and their affair. Therefore, I 
once again appeal to the House to take this 
case much more seriously and in a totally 
non-partisan manner so that we can all really 
try our level best to see that such a thing 
does not happen. That is not the way to help 
it. Therefore. I would appeal to Mufti Saheb, 
this is a State subject, concerning taw and 
order. Even then, since it is the concern of 
the whole nation I request the hon. Home 
Minister to get the latest information and 
Inform the House and through this House, 
the entire nation that the Parliament of India 
is serious and in one voice it wants to take 
measures against all such cases. I hope that
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something of that kind we shall be hearing. 
{Interruptbns)

[Translation]

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, the incident of the rape and burning of 
the Harijan woman is an indicator of the 
mental dispositbn of the Governments that 
are in power in many states including Uttar 
Pradesh. This is not an isolated incident, 
rather it should be treated a case of atrocity 
on woman and Harijans. The Congress 
members were agitated over this issue 
because we had requested the hon Home 
Minister. (Interruptions)

[English]

SHRI HARIN PATHAK (Ahmedabad): 
Where is your leader? He has not attended 
this Session. He has attended only three or 
four days in the previous Session. (Interrup-
tions)

[ Translation]

SHRI HARISH RAWAT: Sir, the hon. 
Home Minister. (Interruptions)

MR. SPEAKER: You please take your 
seat. I have listened to Shri Advani. (Inter  ̂
ruptions)

SHRI HARISH RAWAT: Earlier, in a 
similar incident when a Harijan was burnt 
alive, we had asked the hon. Home Minister 
to lay a statement on the Table of the House. 
If not then, at least now, he should have 
made a statement on the rape and burning of 
the Harijan woman, while tendering an apol-
ogy for not making a statemen on the previ-
ous incident in time. We are distressed over 
the fact that despite being present in the 
House, the Hon. Home Minister did not 
consider it necessary to say even a word on

this Incident, until Congress members took 
to their feet and started agitating, {interrupt 
tions) and when he got upto make the state-
ment. we felt like saying that we have a 
Home Minister, who failed to make a state-
ment earlier. (Inten'uptions) Therefore, hon. 
Mr. Speaker, Sir, we felt it in the fitness of 
things to say that we would not listen to the 
hon. Home Minister’s statement as he had 
failed to honour his promise relating to the 
issue of making a statement in the House on 
the Fatehpur incident. (Interruptbns)

It is really a matter of regret that even 
Shri Advani, for whom, I have the highest 
regard, has chosen to treat the present inci> 
dent in the same light in which the Opposi-
tion Party, that is the Congress Party has 
been depicted as an irresponsible party. 
(Interruptions) Mr. Speaker Sir, the records 
of this House can speak volumes of the 
irresponsible manner in which those sitting 
on the other side now wasted the precious 
time of the House, during the past five to ten 
years. We, the Congress Party Members 
rried to draw your attention for ten minutes 
on the issue of the rape of a Harijan woman, 
but these people have wasted the time of the 
House by levelling baseless allegations. 
(Interruptions) Today’s behaviour of the 
Members sitting on the other side of the 
House, are much more reprehensible than 
this usual behaviour (Interruptions)

MR. SPEAKER: Please take your seat.

SHRI HARISH RAWAT: The manner in 
which the leader of the opposition was cas-
tigated is not acceptable. He had attended 
the House yesterday also. I think the leader 
of the opposition has not attended the House 
lesser times than attended by Shri Advani. 
(Intenuptions), Hon. Speaker, Sir, Shri Rajiv 
Gandhi has spent more time in the House 
than Shri Advani. I want to say this much.

MR. SPEAKER: Please sit down.
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[EnffBstH

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, we do not want to listen 

porrtical lectures on this. We want to know 

what has happened and what steps have 

t>een taken. We want the Home Minister to 

respond to that. {Interruptions)

MR. SPEAKER: Shri G.M. Banatwaila.

SHRI G.M. BANATWALLA (Ponnani): 

Mr. Speaker, Sir, the incident made out is 

very serious. It deserves condemnation from 

all quarters. There are no two opinions about 

that. Everyone, whether on the treasury 

benches or on the opposltbn, unanimously 

condemn such incidents and everyone does 

realise also the seriousness of the situation. 

The hon. Member Shri Somnath Chatterjee 

was pleased to make a remark that the 

whole matter is being politicised. And a 

pandemonium is sought to be created be> 

cause the incident relates to the constltu> 

ency of our Prime Minister. That is a fact that 

It relates to the constituency of the Prime 

Minister and as such, the inddentgetsgreater 

seriousness. The constituency of the Prime 
Minister must be a model for all the constltu> 

encies. And in view of the situation here In 

this very House, in the previous Lok Sabha, 

we have often heard references from the 
oppositk)n to the constituency of the Prime 

M\nMQr{tnten’uptbn$) They do not have the 

patience even to listen. When such a serious 

inckient takes place, the Prime Minister may 

not be personally responsible. I may accept 

that. But in view of the serk>us situation, In 

view of the serbus happening in the Prime 
Ministers constituency, the f intness of things 

wouki have been that the Prime Minister suo 

motu comes over and makes the statement 

so that the bureaucracy, the administration 

must also realisethe seriousness of it. There-

fore, the demand for the Prime Minister to 

come before the House was a Justified 
demand that had been made by the oppost* 

tk>n. {interruptions)

MR. SPEAKER: Many hon. members 

have already spoken on it. i think, let us hear 

the Home Minister. (Interruptions)

[Translation]

SHRI KESHARILAL (Ghatampur): Sir, 

In the incident that took place In village 

Daryapurwhk:h comes under the Kishanpur 
police station of Fatehpur District, a woman 

was raped and later on killed. This is a 

conspiracy hatched by congress party and 
one Ck)ngress worker Is also involved in It. 

The Congress people are involved in the 

earlier killing of a Harljan also and police 

have taken stringent action. Harijans are 

being harassed and kilted by Congress 
workers at the instance of their high com-

mand In Delhi, with an ulterior motive of 

maligning the Prime Minister and spoiling his 

image. Such Incidents of atrocities are a 

dally occurance in Jahanabad Assembly 

constituency of Fatehpur district which fails 

under the Ghatampur Lok Sabha constitu-

ency, from where I was elected. Stringent 

action should be taken against all those 

involved in such Incidents, Irrespective of 

their stature or political afiliatlons. Even the 
punishment of hanging to death would be 

less for such people. (Interruptions) All this is 

aimed at maligning the image of Hon. Prime 

Minister. But It is futile. However the killers 

should be hanged.

{Interruptions)

[English]

MR. SPEAKER: You cannot prevent 

anyone from speaking.

SHRI JANARDHANA POOJARY: Sir. It 

is a very serious matter. We want to draw the 

attentk)n of the House through you Sir and 
through you to the entire natk>n, what is 

happening every day.
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[Translation]

SHRIMATIJAYAWANTINAVINCHAN* 

DRA MEHTA (Bombay North East): Mr. 

Speaker. Sir, I have a point of order. You 

have asked the hon. Ministerof Home Affairs 

to speak but this is an encroachment on hon. 
Members time. {Intemptions)

[English]

MR. SPEAKER: Mr. Poojary Is an much 

an hon. Member as you are.

SHRIJANARDHANA POOJARY: Ear- 
lier incident, you will remember was raised 

by us here and it has been raised in the other 
House also. The hon. Home Minister made 

a statement saying that stern actbn wouki 

be taken against the culprits where they 

murdered the husband of a harijan woman 

because he resrted to abkie by the settle-

ment. (Interruptions)

DR. BIPLAB DASUPTA { Cateutta 

South): We cannot discuss here what was 

discussed in the other House. (Interruptions)

SHRI JANARDHANA POOJARY: The 

hon. Prime Minister has assured the nation 

that stern actbn would be taken against the 
culprits and also against the offk;ers who 

have not discharged their duties. The hon. 

Prime Minister went to his constituency after 

that and there also he assured to the people 
that stern action would be taken. Now in the 

very same constituency, another lady was 

raped and she was burnt. We have been the 

performance of our hon. Members here also. 
Today we heard sermons given by Hon. Shri 

Somnath Chatterjee, for whom I have a great 

respect, and by Shri L.K. Advani. They said 

that we are politicising this inckient. (Inter-

ruptions) Sir, for your information, I may tell 

you what they used to do in the 8th Lok 
Sabha. Sir, at that time you were not here. 
(Interruptions)

MR. SP€AKER: Mr. Poojary. please 

conclude.

SHRI JANARDHANA POOJARY: Sir. 

these Ck)mmunist Members, the BJH Mem-

bers were hokiing this House to ransom in 

those days. Tĥ had gone near the Speaker 
and sat in the well of the House and they 

prevented the proceedings of the House. 

But now. Sir, we are behaving in a dignified 

manner in order to keep up the dignity and 
decorpm of the House and folbwing the high 

traditions of Parliament. They are now giving 
sermons to us. (Intenryptions) Sir, I beg of 

you. we don't have any faith in the Statement 
of the Home Minister. So. the Prime Minister 

has to come and make a statement here. 
(Interruptions)

MR. SPEAKER: Legally and constitu-

tionally. I think I will be failing in my duty if I 
do not call upon the Home Minister to speak. 

The House is interested to hear him. Mr. 

Home Minister.

(Interruptions)

SHRI P.R. KUMARAMANGALAM: Sir. 

before you perm it the Home Ministerto make 

his statement, may I say a few words? 

(Interruptions)

PROF. P.J. KURIEN: Sir, before he 

makes his statement.

SOME HON. MEMBERS: No. no. (ih- 
ternjptions)

13.00 hrs.

MR. SPÎKER: Will you please Xeke 
your seats?

(Interruptions)

MR. SPEAKER: The Home Ministeronly 
is to speak now.

(Interruptions)
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MR. SPEAKER: Prof. Kurien has no 
objection to hear the Home Minister, as I 
understand. And I thinl( he wilt atteniiveiy 
hear the Home Minister and also all his 
colleagues. He wants to say something 
before the Home Minister speaks. Yes, Prof. 
Kurien.

(Intenvpthns)

MR. SPEAKER: Will you please allow 
me to regulate the House? Yes, Prof. Kurien.

{Interruptions)

PROF. P.J. KURIEN (Mavelikara): Sir, 
you called upon the Home Minister. We are 
always obeying your Rulings. But before he 
makes the statement, 1 would only like to 
inform the hon. Minister, through you, and 
this House about our strong reservatk)n about 
his not being able to keep up th compromise 
he made to this House. (Interruptions) Let 
me explain. I said before he makes the 
statement. It means, he will make the state* 
ment.

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Ram Vilas Paswan made 
the statement. (Interruptions)

PROF. P.J. KURIEN: That is what I am 
saying. (Interruptions) Sir, Madam Geeta 
Mukherjee says that Mr. Ram Vilas Paswan 
made the statement.

MR. SPEAKER: You are happy about 
the statement.

PROF. P.J. KURIEN: No. no. We are of 
happy. (Interruptions) Sir. this is a questbn 
of atrocities on Harijans. (Interruptions) Shri 
Mufti Sahib assured us that as Home Minis* 
ter he would come to this House with a 
statement. But, he could not keep up that 
promises. Heowes an explanatbn. he shouki 
explain why he couki not come fonward with 
the statement during last week. This is the

fifth incklent in the Prime Minister’s constitu-
ency. We still feel that the Prime Minister has 
a responsibility to come here and make the 
statement. But because of your ruling, with 
strong protest, in the absence of the Prime 
Minister, we allow him to make the state-
ment. (Interruptions)

MR. SPEAKER: Let us hear the Home 
Minister.

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYCED): Mr. 
Speaker, Sir, there has been an unfortunate 
incident in Fatehpur. One harijan was killed 
and (Interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, they cannot hoW the House to 
ransom like this. (Interruptions)

MR. SPEAKER: I have permitted the 
Home Minister to make a statement.

(Intenuptions)

PROF. P.J. KURIEN: The Prime Minis-
ter is here. Let him say.

THE PRIME MINISTER (SHRI 
VISWANATH PRATAP SINGH): I will make 
a statement.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Is Mr. Kurien -u- 
per*Speaker in this House?

(Interruptions)

SHRI JANARDHANA POOJARY: Sir, 
he has uttered the words 'bloody felk>w\

(intenuptions)

MR. SPEAKER: I do not know; I have 
not heard anything. Nothing is on record.

(Interruptions)
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SHRIJANARDHANA PCXXJARY; He is 
a senior parliamentarian. He shK)6ld not use 
such words, (/nferrupfions)

MR. SPEAKER: I have not heard any-
thing. Nothing has gone on record except the 
statement of the Home Minister and the 
Prime Minister.

{Interruptions)

SHRI N. SUNDARARAJ (Pudukottai); 
Sir. i am on a point of order, (interruptions)

MR. SPEAKER: Let me hear the point of 
order.

SHRI N. SUNDARARAJ: Sir. we heard 
Prof. Madhu Dandavate catling one of our 
Members, as ‘bloody fellow*.

MR. SPEAKER: I have not heard any-
thing. Nothing has gone on record.

(Interruptions)

MR. SPEAKER: I have not heard any-
thing. Nothing is going on record.

(Interruptbns)

MR. SPEAKER: Let us hear Advaniji. 

[Translation]

SHRI L.K. ADVANI: Mr. Speaker, Sir, 
yours is right decision. You have already 
given your ruling.

MR. SPEAKER: Yes, I have given my 
ruling.

SHRI LK. ADVANI'̂ Neither you have 
heard anything, nor there is anything on 
record.

MR. SPEAKER: Yes, I have not heard 
anything.

SHRI L.K. ADVANI: Our coUegues in 
Congress shouki have atleast thought that 
such a harsh comment cannot come from a 
balance and restrained person like Dan- 
davateji. May be they have heard something 
wrong. (Interruptions)

MR. SPEAKER: It is n^ point of order. 
Please sit down.

SHRI LK. ADVANI: Mr. Speaker, now 
the entire house is anxisus to listen to the 
hon. Minister of Home Affairs. (Intenrupthns) 
Please ask him to speak.

SHRI JANARDHANA POOJARY: Let 
Prof. Madhu Dandavate himself say what he 
has said.

MR. SPEAKER: I have not alk>wed you. 
I have now allowed the Home Minister to 
speak.

(Interruptions)

SHRI P.R. KUMARAMANGALAM: It 
might have been a slip but it is unparliamen-
tary.

PROF. MADHU DANDAVATE: Sir. 
looking at this atmosphere, I did say to my 
colleague, * ^ a t  a bloody atmosphere in 
the House.” I had saki that. But I think, even 
that word is against the dignity of the House.

I withdraw the inddvertent remark that I 
have made, in the best parliamentary prac-
tice. (Interruptions)

MR. SPEAKER: Order, please.

The Home Minister.

SHRI MUFTI MOHAMMAD SAYEED: 
There was a i unfortunate incident in the 
Prime Minister’s constituency. Fatehpur, 
where one Harijan was killed. This was 
brought to the notk» of the Government, and
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ner the irection of the ri e Minister— 

he was e all concerne —the clrits who 

were absconin were a rehene ar-

reste an ner section 302 a case was 

reistere aainstthe. Secial elo ent 

of forces was ae in the constitenc. The 

wiow of the erson who was kille to soe 

extent was co ensate b the State 

oern ent. Interrtions) lease listen to 

e. The rie Minister ot of his rie 

Ministers elief n also ae to the fail 

s. 20.000.

I st sa atocit on Harians an weaker 
sections in the concern of the resent o-
ern ent. I o not know wh the hon. Me-

bers fro the O osition—there hae been 

so e incients where soe Harians hae 

been kille in nab as well. Wh are the 

inointin onl ateh r

SHI MULLA ALL

AMACHANDAN (Cannanore). Becase 

It is the rie Ministers constitenc. Inter- 

r tbns)

SHI MUTI MOHAMMAD SAEEO: 
When o are concerne abot ateh r 

incient o shol hae been e all 

concerne abot the carnae that ha been 

there in Bhaal r where thosans of 

eole were kille. Interrtions) Let the 
listen to e. Interrtions) This oern-

ent is e all concerne. It is er ro t 

in ealin with the sitations where atrocities 

are co itte on Harians. Interrtions) I 
st sa that we hae taken secial eas-

res ner the irections of the resent 
oern ent. If an eole are inole in 

atrocities on Harians the clrits st be 
nishe b secial corts. Secial Corts 

are bein set . Interrtions) We hae 
ien stattor owers to the Co ission 

on Schele Castes an Schele Tribes. 

We are eterine to eal firl with the 

sitation if there has been one incient at 
ateh r that incient st be ealt with.

SHI MULU ALL AMACHAN-

DAN: One

SHI MUTI MOHAMMAD SAEED: I 

o not know. This secon incient where the 

wife of the erson was kille.

AN. HON MEMBE: ae an kille.

SHI MUTI MOHAMMAD SAEED: I 

o not know. I hae to ake eniries. 

I eiatel eniries will be ae as to 
who is the erson inole an to which 

art he belons. We are i artial. (Inter-

rtions)

M. SEAKE: Hoe Minister is seak-

in. lease listen to hi. He is not ielin.

SHI MUTI MOHAMMAD SAEED: 
As far as the secon incient is concerne 

i eiatel we are in constant co nica-

tion with the U Chief Minister. The facts will 
co e an we will ecie the corse of ac-

tion. Intentions) I st sa to the hon. 

Me bers of the O osition o hae no 

isse to fiht. or are roin in the ark. 
o hae waste hors an hors of this 

Hose. o are not er serios. estera 

the Deans of ar Deart ents of the 

oern ent of Inia were illotine. We 

ha no ti e to iscss the relar aena of 
the oern ent an the fnctionin of the 

Ministries. It is becase of or iersionar 
tactics. o are e hasisin non-isses like 

whether the rie Minister shol hae been 
resent while intro cin the Ministers of his 

Cabinet. learsw be ĉnos abot the bsi-

ness of the Hose. There hae been inci-

ents in ateh r. That is ost cone nable 
incient. Whateer facts are collecte abot 

the secon incient the will be bro ht to 
the notice of the Hose. Interrtions)

M. SEAKE: ri e Minister.

SHI VASANT SATHE: Before he
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speaks, may t have a word? I am very sorry 

to point out to the hon. Prime minister—we 

had, if he remembers right, at the beginning, 

promised to give constructive cooperation to 

this government. {Interruptions) We did not 
promise it to them. Our leader had promised 

it to the Prime Minister, not to anybody else.

MR. SPEAKER: Please address the 

Chair.

SHRI VASANT SATHE: I would like to 

know from the hon. Prime Minister if again a 
vindictive vendetta in selective persecution 

is let loose as has been done on 42 selected 
people and also some Rajya Sabha Mem-

bers are there, does he expect. {Interrup

tions)

SHRIMATI GEETA MUKHERJEE 
(Panskura): What is going on here? Let u*̂ 

get the facts about the incident involving the 
rape and burning of that Harijan woman. 

That is more important than what is happen-

ing. {Interruptions)

SHRI VASANT SATHE: Now that he is 

liere, let us know what is the attitude of this 
Government so that we can also take our 

stand. {Interruptions)

MR. SPEAKER: Let us hear the Prime 
Minister.

THE PRIME MINISTER (SHRI VISH- 

WANATH PRATAP SINGH): Sir, I think, this 

is not an issue of incriminating features. I 

share the anger of the Members of the oppo-

sition. I think, not only me, but all the Mem-
bers sitting on this side share that anger. And 

on this, our minds and hearts are clear. 
When I sit here, my responsibility is not only 

extended to Fatehpur but about any con-
stituency in India, t am responsible. And as 

Chief Minister, U.P., it was on the killing of 

Harijans and backward classes that I had 

quit my office acknowledging a matter of

tractive responsibility. So, in the case ot

the people who are in higher office, it is not 

that they themselves commit crime but the 
essence of pubik: life of constructive respon-

sibility has to be built up and strengthened. 

On this, I am in one with you. And that has 

been not only my view but I have practised it 

as well. {Interruptions)

SHRI VISHWANATH PRATAP SINGH: 

So, as soon as this matter came to my notice, 

already the Home Minister has said that. I 

contacted the authorities concerned for tak-

ing immediate action. And he has given the 
details thereof and I may not repeat that. 

There has been no lapse, may I assure the 

House, on my part and on behalf of the 

Government to take immediate action as the 

matter came to my notice. And I assure the 

house, no one will be spared and no one will 

be allowed t escape like that. And also offi-
cers, be it from the top to bottom, I have 
asked them to scrutinise any lapses and 

those officers will not be spread either, (/n- 

terruptions)

SHRI VASANT SATHE: How many have 
been arrested, Mr. Prime Minister? I want to 

know, {Interruptions)

PROF. P.J. KURIEN (Mavelikara): But 

you did not visit that place. {Intenruptions)

SHRI VISHWANATH PRATAP SINGH: 

May I, Kurienji, with all respect, relate an-

other story and please bear with me. Let us 

not spill the blood of the innocent and the 

oppressed in a slinging manner; let us pay 

respect to the blood that has been shed, if 

that is it, one thing with great sorrow and 

anguish, may I relate? Dugarai is a village in 

Fatehpur. During my campaign, when we 

were going, the international press was also 

there, we were fired upon. I was there in that 
group. And after that, after the poll, when you 

were sitting on this side, we were on that 

side. {Interruptions) I am not yielding. One 

hour you have taken on this. Now let me 
have my say. I am not accusing you. I do not



521 Written Answers VAISAKHA 27.1912 {SAKAi Written Answers 522

make you responsible for it. But I am also 
relating a story. My Harljan agent in the 
village of Ougarai was killed the next day 
because he was just an agent, {tnterrup- 
tions)

PROF. P.J. KURIEN: Is that the justifi-
cation for this?

SHRIVISHWANATH PRATAP SINGH: 
There is one difference. Till the new Govern-
ment came, the killers were free. The differ-
ence is as soon as we came, those criminals 
were arrested and put in jail. That is the 
difference. [Interruptions)

MR. SPEAKER: No interruptbns please,

SHRI VASANT SATHE: After three 
years, they were arrested?

SHRI VISHWANATH PRATAP SINGH: 
Not three years At the time of campaigning 
in the Lok Sabha Elections, in Nov. 1989. 
{Interruptions)

SHRI JANARDHANA POOJARY: Is that 
a defence?

SHRI VISHWANATH PRATAP SINGH: 
It is not the defence. It is a sad incident. Even 
then, you can say 1 am responsible. Okay. 
Why I put a Harljan agent? It was on my 
responsibility. I should have thought that he 
might be killed and I shouki have taken 
precaution not to put a Harijan agent there.
I feel sorry. {Interruptions) I do not absolve 
any Government and I told you those per- 
sons are in Jail, those wlio had killed a 
Scheduled Caste/Scheduled Tribe person 
and I assure you fiillest action wiH be taken, 
no one will be spared, including offk:ers, if 
there Is any lapse. I have asked the Chief 
Minister to take the fullest action. The point 
which is more basic when it is wklespread in 
this context is, the Scheduled Castes and 
Scheduled Tribes are not only economically 
down; they also bear a social stigma; and

those who are socially better odf are unable 
many a time to see them coming up arxi the 
octal conflKts lead often, to such situatkms. 
Individual cases are different. The person 
who is an accused was also earlier oon- 
vk:ted—I am toki—in some murder case. 
That ts different I have seen in Bihar and in 
UP—particularly in Bihar-~where land re-
forms have not taken place at ail, social and 
economk: justk:e has not been given and 
virtually the prevkxis land relatbnship re-
mains. The feudal order remains. There, 
these conflk:ts have come out sharper and 
the vkrtims have been the backward classed 
and the Scheduled Castes and the Sched-
uled Tribes. Therefore, in this context, it is 
necessary to take measures, first on the 
social and economk: side and then on land 
reforms. The present Government, is com-
mitted to put the land reforms in the Ninth 
Schedule of the Constitutk>n. Also the notifi- 
catbn.

SHRI B. SHANKARANAND (Ghikkodi): 
Please let me speak for a minute, {fntenvp- 
tions)

SHRI VISHWANATH PRATAP SINGH: 
You can ask after I have completed. {Inter-
ruptions)

MR. SPEAKER: I have permitted the 
Prime Minister to speak. And the Prime 
Minister is not yielding. Mr. Shankaranand. 
Yes, Mr. prime Minister.

{Intemiptions)

SHRI VISHWANATH PRATAP SINGH;
I cannot respond after every sentence. Let 
me complete.

Also the legislation that was passed by 
the prevk)us Government on atrocities, but 
not notified because opink>ns of the States, 
etc., etc.,—that was the consideratx>n. We 
found out that it is not necessary, only con- 
sultatbn is enough, the consensus is not
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necessary. We now have notified on 30th 
January regarding setting up of Special 
Courts. You may be happy to learn that most 
of the States have agreed to set up special 
courts for atrocities against the Scheduled 
castes and the Scheduled Tribes.

Also, in a border sense of our concern 
for this section, we are giving statutory status 
to the Scheduled Castes and Scheduled 
Tribes Commission. About that also a deci> 
sion is coming.

Rest assured, in the general context, 
while this is being done, on the specific 
issue, the firmest action will be taken. This ts 
the assurance solemnly I give on the floor of 
the House that not only in Fatehpur but 
anywhere in the country, wherever it be. we 
will do it

(f/igfe/)]

SHRIB. SHANKARANAND; Yesterday, 
Mr. Rawat, who has given shelter to the wife 
of the Harijan, who was burnt, met me. She 
told me that she has not been given protec-
tion and she is also being threatened. Is the 
Prime Minister aware of these facts that 
these people are running from pillar to post 
for getting protection and the accused are 
left free even to this moment terrorising the 
Harijans in that area?

Will the Prime Minister promise that he 
will give confidence to the people by visiting 
those places?

SHRIVISHWANATH PRATAP SINGH: 
I Have already decided to go there tomor> 
row.

MR. SPEAKER: Mr. Shankaranand. 
{Interruptions)

MR. SPEAKER: I have called Mr. Sh-
ankaranand because Prime Minister has 
promised to hear him.

(Intenvptbns)

MR. SPEAKER: Will you please keep 
quiet? {Intenuptionsi)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): After the Hon Prime Minister's inter-
vention the issue should have been ck)sed.

MR. SPEAKER: I am giving achance as 
the Hon. Pnme Minister has spoken.

SHRI MADAN LAL KHURANA: h would 
be better if he speaks on Bofors.

MR. SPEAKER: I am giving a chance 
because he gave his consent.

13.31 hrs.

PAPERS LAID ON THE TABLE 

[T/anslatidn]

Annual Report and Review on the work-
ing of the Gujarat Agro Industries Corpo- 
ratton Ltd., Ahmedabad for 1986-87 and a 
statement showing reasons for delay In 

laying these papers

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
CaOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
On behalf of the Deputy Prime Minister and 
Minister of Agriculture I beg to lay on the 
Table:—

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under section 619 A of the 
Companies Act, 1956:—
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(i) Review by the Government on 
the working of the Gujarat Agro 
industries Corporation Limited. 
Ahmedabad, for the year 1986- 
87.

(ii) AnnualReportoftheGujaratAgro 
Industries Corporation Limited. 
Ahmedabad, for the year 1986- 
87 along with Audited Accounts 
and commerits of the Comptrol-
ler and Auditor General thereon.

(2)  A statement (Hindi and English 
versions) showing reasons for 
delay tn laying the papers men< 
tioned at (1) above. [Placed in 
Library See No. USA6/90]

lEngSsh]

Border Security Force (Assislant 
Commandants) Recruitment (Amend

ment) Rules, 1989

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): I 
beg to lay on the Table a copy of the Border 
Security Force (Assistant Commandants) 
Recruitment (Amendment) Rules, 1989 
(Hindi and English versions) published in 
Notification No. G.S.R. 35 in Gazette of India 
dated the 20th January, 1990 under suth 
section (93) of sectbn 41 of the Border 
Security Force Act. 1968. placed in Library. 
See No. LT—847/90]
[Translation]

Report of CAG of lndia~4Jnion Govern- 
ment--€omnnercial Pawan Hans Ltd.
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
On behalf of the Minister of Energy and 
Minister of Civil Aviation, I beg to lay on the 
Table a copy of the Report (Hindi and Eng-
lish versions) of the Comptroller and Auditor 
General of India—4Jnion Government (No. 
12 of 1989)—CommeiciaMPawan Hans 
Limited under article 151(1) of the Constitu-
tion. [Placed in Library. Sm —Mo LT—848/ 
90]

Notification under Extradition Act, 1962 
and a statement showing reasons for 
delay in laying tliese |>apers Statenient 
oorrecling reply ghrni on 2S.11.1987 to 
USQ No. 2885 re: Passport Offices

lEngSsii]

THEMINiSlEROFSURFACETRANS- 
PORT(SHRI K.P. UNNIKRISHNAN): Sir. on 
behalfof Shri I.IC Gujral I beg to lay on the 
TaŴ

(1) AcopyoftheNotificationNo.G.S.R 
721 (E) (Hindi and English ver-
sions) published in Gazette of India 
dated the 31st July, 1989 contain-
ing Order directing that the provi- 
snns of the Extradition Act, 1962, 
other than Chapter ill, shall apply 
to Netherlands with effect from 31 st 
July, 1989 under section 35 of the 
said act

(2) A statement (Hindi and English 
versons) showing reasons for de-
lay in laying the papers mentioned 
at (1) alx>ve. [f’laced in Linary. 
See No. LT--849/90]

(3) A statement (Hindi and English 
versions) (i) correcting the reply 
given on the 25th Novemt>er. 1987 
to Unstarred Question No. 2885 by 
Shri Sayed Shahatniddin regard-
ing Passport Offices and (ii) giving 
reasons for delay in correcting the 
reply. (Placed in Lit>rary. See No. 
LT~̂50/90]

13.32 hrs.

(MR. DEPUTY SPEA»<ER in the Chaa\

Notifications under Major Port Trusts 
Act, 1963; Annual Reports and Reviews 
on tfie woridng of Mormugao Dock 
Labour Board, Calcutta Pock Labour 

Board lor 198M9 eta

THEMINISTEROFSURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): I beg 
to lay on the Table—
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(1) A copy each of the following Notifi-
cations (Hindi and English versions) 
under sub-section (4) of section 
124 of the Ms4or Port Trusts Act. 
1963—

(i) G.S.R. 68 (E) put)llshed in Ga-
zette of India dated the 8th Feb- 
mary, 1990 approving the Bom-
bay Port Trust Employees 
'(Recruitment, Seniority and 
PfDmotion) Amendment Regu-
lations, 1990.

(ii) G.S.R. 82 (E) published in Ga-
zette of India dated the 19th 
February. 1990 approving the 
Bombay Port Trust Employees’ 
(Classification, Control and 
Appeal) Amendment Regula-
tions, 1990. [Placed in Library, 
SeeNo. LT--851-90]

«J)

Visakhapatnam Dock Labour 
Board, \Tisakhapatnam, forthe 
year 1988-89 akmg with Au-
dited Accounts.

(ii) Review by the Government On 
the  working  of  the 
Visakhapatnam Dock Labour 
Board, Visakhapatnam, forthe 
year 1988-89. [Placed in 
Library. See No. LT--854/901

(i) Annual Report of the Cochin 
Dock Labour Board Cochin, 
for the year 1988-89 ak>ng with 
Audited Accounts.

(ii) Review by the Government on 
the working of the Cochin Dock 
Labour Board, Cochin, for the 
year 1988-89.  [Placed in 
Library. See No. LT 855/90]

(2)  A copy each of the folbwing  (3)
papers (Hindi and English ver- 
sbns) under section 5 E of the 
Dock Workers (Regulatbn of 
Employment) Act, 1948:—

(a) (i) Annual Report of the Mor-
mugao Dock Labour Board for  (4)
the year 1988-89 abng with 
Audited Accounts.

(li) Review by the Government on 
the Working of the Mormugao 
Dock Labour Board forthe year 
1988<89. [Placed in Library.
See No. LT--852/901

(b) (i) Annual Administration Report
of the Calcutta Dock Laix>ur 
Board for the year 1988-89  (5)
abng with Audited Accounts.

(ii) Review by the Government on 
the working of the Cabutta 
Dock Labour Board forthe year 
1988-89. [Placed In Library. 
SeeNo.LT—853/90) (6)

(c) (i) Annual Report of the

Four statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (2) above. 
[Placed in Library. See no. LT 
852/90 to 855/90]

(i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions) of the Par- 
adip Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Paradip Port Trust for the 
year 1988-89.

A statement (Hindi and Eng-
lish versbns) showing reasons 
for delay in laying the papers 
mentioned at (4) above. 
[Placed in Library. See no. LT 
856/90]

(i) A copy of the Annual Admini- 
stratbn Report (Hindi and 
English versions) of the
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Jawaharlal Nehru Port Trust 
for the year 1988>89.

(n) A copy of the Review (Hindi 
and EngKsh versions) the 
Gk)vemment on the working of 
the Jawaharlal Nehru Port 
Trust for the year 1988-89.

(7) A statement (Hindi, and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (6) ak>ove. 
[Placed in Library. See no. LT 
857/90]

(8) (i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions) of the Co-
chin Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Ck)chin Port Trust for the 
year 1988-89.

(9) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (8) above. 
[Placed in Library. See No. LT 
852/90]

(10) (i) A copy of the Annual Admini-
stratbn Report (Hindi and 
English versk>ns) of the Bom-
bay Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hirtdi 
and English verskvis) by the 
Government on the working of 
the Bombay Port Trust for the 
year 1988-89.

(11) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentk>ned at (10) above.

(Placed in Library. See No. LT 
859/90]

(12) A copy c of the folbwing pa-
pers (Hindi and English ver- 
sk>ns) under sub-sectbn (2) of 
sectbn 109 of the Ma^r Port 
Trusts Act, 1963:—

(a) (i) Annual Accounts of the Bom-
bay Port Trust, Bombay, for 
the year 1988-89together with 
Audit Report thereon.

(ii) Review by the Government on 
the Audited Accounts of the 
Bombay Port Trust for the year 
1988-89. [Placed in Library. 
See No. LT— 860/90)

(b) (i) Annual Accounts of the Ma-
dras Port Trust for the year 
1988-89 together with Audit 
Report thereon.

(ii) Review by the Government on 
the Audited Accounts of the 
Madras Port Trust for the year 
1988-89. [Placed in Library. 
SeeNo.LT— 861/90]

(c) (i) Annual Accounts of the Par-
adip Port Trust for the year 
1988-89 together with Audit 
Report thereon.

(ii) Review by the Government on 
the Audited Accounts of the 
Paradip Port Trust for the year 
1988-89. [Placed in Library. 
See No. LT— 862/90]

(d) (i) Annual Accounts of the New
Mangabre Port Trust for the 
year 1980^9 together with 
Audit Report thereon.

(ii) Review by the Government on 
the Audited Accounts of the 
New Mangabre Port Trust for 
the year 1988-89. [Placed in 
Library. See no. LT— 863/90]
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(e) (i) Annual Accounts of the Co-
chin Port Trust for the year 
1988>89 together with Audit 
Report thereon.

(ii) Review fciy the Government on 
the Audited Accounts of the 
Cochin Port Trust for the year 
1988-89. [Placed in Library. 
See No. LT~ 864/90]

(f) (i) AnnualAccountsoftheKandia
Port Trust for the year 1988-89 
together with Audit Report 
thereon.

(ti) Review by the Government on 
the Audited Accounts of the 
Kandia Port Trust for the year 
1988-89. [Placed in Library. 
SeeNo.LT— 865/90)

(g) (i) Annual Accounts of the Cal-
cutta Port Trust for the year 
1988-89 together with Audit 
Report thereon.

(ii) Review by the Government on 
the Audited Accounts of the 
Calcutta port Trust for the year 
1988-89. [Placed in Library. 
See No. LT—866/90]

(13) Seven statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (12) 
above. [Placed in Library. See 
No. LT~^60/90 to 866/90]

(14) (i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions)of the Kandia 
Port Trust for the year 1988- 
89.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Working 
of the Kandia Port Trust for the 
year 1988-89.

(15) A statement (Hindi and Eng> 
iish versions)showing reasons 
for delay in laying the papers 
mentbned at (14) above. 
[Placed in Library. See No. 
LT--B67/90J

(16) (i) A copy of the Annual Admini*
stration Report (Hindi and 
English versions) of the Tuti- 
corin Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Tutkx>rin Port Trust for the 
year 1988-89.

(17) A statement (Hindi and Eng-
lish versk>ns) showing reasons 
for delay in laying the papers 
mentbned at (16) above. 
[Placed in Library. See No. 
LT^68/90]

(18) (i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions) of the Cal-
cutta Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Calcutta Port Trust for the 
year 1988-89.

(19) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (18) above. 
[Placed in Library. See No. 
LT-^69/90]

(20) (i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions) of the Ma-
dras Port Trust for the year 
1988-89.

(ii) A copy of the Review (Hindi
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and English versions) by the 
Government on the working of 
the Madras Port Trust for the 
year 1988-89.

(21)  A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (20) above. 
[Placed in Library. See No. 
LT-~870/90]

(22) (I) A copy of the Annual Admini-
stration Report (Hindi and 
English versbns) of the Mor- 
mugao Port Trust for the year 
1988-89.

(li) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the K4ormugao Port Trust for 
the year 1988-89.

(23)  A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (22) above. 
[Placed in Library. See No. 
LT-871/90]

(24} (i) A copy of the Annual Admini-
stration Report (Hindi and 
English versions) of the 
Visakhapatnam Port Trust for 
the year 1988-89.

(11) A copy of the Review (Hindi 
and English versions) by the 
Government  on  the 
Visakhapatnam Port Trust for 
the year 1988-89.

(25)  A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (24) above. 
[Placed in Library. See no. 
LT—872/90]

[T/ansbdhfil

Indian Tetograph (Amendmant) Rules,
1990 and a statement correct  reply 
given OT 29th March to USO  262 re;
Increase fei subscription r̂ies of 

teiephories

THE MINISTER OF STATE OF THE 
MINISTRY OF CX)MMUNiCAT10NS (SHRI 
JANESHWAR MISHRA): I beg to lay on the 
Table:—

(1) A copy of the Indian Telegraph 
(Amenidment) Rules, 1990 (Hindi 
and English versbns) published in 
Notificatbn No. G.S.R. 413 (E) in 
Gazette of India dated the 29th 
March. 1990 under sub'sectbn (5) 
of sectbn 7 of the Indian Telegraph 
Act, 1885. [Placed in Library. See 
No. LT—«7awj

(2) A statement (Hindi and English 
versbns) (i) correcting the reply 
given on the 29th March. 1990 to 
Starred Questbn No. 262 by Shri 
Gulab Chand Kataria regarding 
increase in sut)scriptbn rates of 
telephones and (it) giving reasons 
for delay in correcting the reply. 
[Placed in Library. See No. LT— 
874/901

Statement giving reasons for not laying 
Annual Report and Audited Accounts 
of National Dairy Development Board
lor 198M9 within stipulated time

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NfTISH KUMAR):

(1) A statement (Hindi and English 
versbns) explaining reasons for not 
laying the Annual Report and Au-
dited Accounts of the Natbnal Dairy 
Devebpcnent Board, Anand, for the 
year 1988-89 vrilhin the stipulated 
perbdof nine months afterthecbse 
of the Accounting year. [Placed in
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Llbraiy. See No. LT~̂75/90]

Reports of CAG of India for year ending 
31 St March 1989 Union Government (Delhi 
Administration), Union Government 
(Other Autonomous Bodies), Union 
Government—Civil, and Union Govern* 
ment Appropriation Accounts and Fi

nance Accounts for 1988-89

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir. on behalf of Shri Anil Shas> 
tri, I beg to lay on the Table—

(1) A copy each of the following Re- 
ports (Hindi and English versions) 
under article 151 (1) of the Consti> 
tution—

(i) Report of the Comptroller and 
Auditor General of India for the 
year ended the31 NC March. 1989 
(No. 3 of 1990)—Union Govern-
ment (Delhi Administration). 
[Placed in Library. See* No. 
LT-876/90]

(ii) Report of the Comptroller and 
Auditor General of India for the 
year ended the 31st March, 1989 
(No. 8 of 1990)—Union Govern-
ment (Other Autonomous Bod-
ies). [Placed in Library. See No. 
877/90]

(iii) Report of the Comptroller and 
Auditor General of India for the 
year ended the 31 st March, 1989 
(No. 13 of 1990)— Union Gov-
ernment—Civil, {Placed in 
Library. SêNo. LT—878/90)

(2) A copy of the Union Government 
Appropriation Accounts (Civil) for 
the year 1988>89 (Hindi and Eng-
lish versions) [Placed in Library. 
Sm No.LT~879/90]

(3) A copy of the Union Government 
Finance Acoountsforthe year 1988> 
89 (Hindi and English versions) 
[Placed in Library. See No. LT— 
880/90]

13̂  hrs.

ELECTION TO COMMITTEE

Committee on Welfare of Scheduled 
Castes and Scheduled Tribes

THE MINISTER OF INFORMATION 
AND BRROADCASTING AND MINISTER 
OF PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Sir. I beg to move:

That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254 read 
with sut̂rule (1) of Rule 3318 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, one member 
from among themselves to serve as 
member of the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes for the unexpired 
portion of the term of the Committee 
vice Shri Ram Dhan resigned from the 
Committee."

is:
MR. DEPUTY SPEAKER: The question

“That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254 read 
with sub-rule (1) of Rule 331B of the 
Rules of Procedure and Conduct ot 
Business in Lok Sabha, one member 
from among themselves to serve as 
member of the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes for the unexplred 
portion of the term of the Committee 
vice Shri Ram Dhan resigned from the 
Committee.’'

The motion was adopted.
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Concentration of Pakistani troops close 
to Indo Pak border In Chhamb sector

[English]

SHRI P.R. KUMARAMANGALAM (Sa-

lem): Sir, I call the attention of the Minister of 

Defence to the following matter of urgent 

public importance and request that he may 

make a statement thereon:—

“That reported concentration of Paki-

stani troops close to Indo-Pak border 

in Chhamb sector and the steps taken 

by the Government in regard thereto.”

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 

RAMANNA): Sir, Government are aware 

that Pakistan has underlaken ail measures 
to improve its operational preparedness. In 

particular, the Pak formations in the POK 

continue to be in a high state of aleil. Airfields 

have been operationalised and increased 

radar activities have been noticed. Govern-
ment have also seen reports regarding 

movement of tanks in the Chhamb sector as 

well as the movement of formations and 

units to their respective areas of operational 

responsibility, in the other sectors along the 

Indo-Pak border, units and formatbns con-

tinue to remain in a state of preparedness 

and are currently engaged in summer collec-
tive training.

Government are keeping a close watch 
on all such devebpments having a bearing 
on our national security and are taking ap-

propriate measures to ensure full defence 
preparedness.

SHRI P.R. KUMARAMANGALAM (Sa-

lem): Mr. Deputy Speaker Sir, the Minister of

State for Defence, in his reply, has tried to be 

as precise as he couki be in words, without 
crossing or infringing into, may be, revealing 

things whbh might, according to him, preju-

dice the situation. But I think that it is my duty 

to bring to his notice that his statement does 

not really suffice to the extent that it does not 

show the clear prcture. The nation is worried. 
We are all aware of the fact that Mrs. Bhutto, 

the Prime Minister of Pakistan, not in one 
public meeting but in many public meetings, 

harangued, used her own strong terminol-

ogy and had almost announced or declared 

a ‘Jehad’, a thousand-year war. I do recollect 

that in this very House, the Prime Minister, 

who is our Minister for Defence had come 

forward saying that they would not even last 

for thousand hours, let alone a thousand- 

year war. But I do not think that that is the 

answer which we are expecting today. It is 

very clear from the Statement of the Minister 

of State for Defence that increased radar 

activities and operationalisation of air-fields 

are not matters to be taken up lightly. The 

presence of Pak forces in the Pakistan— 

occupied Kashmir in a high state of alert is 

also not a matter to be taken up lightly. I do 

not think that it is sufficient for us to be 

satisfied with the statement that are taking 

appropriate measures to ensure full defence 
preparedness. We would like to know a little 

more specifically about this point. We would 

request the Prime Minister and the Defence 

Minister to take us and also the natbn into 

confidence because the war histeria is not 

only being built up in Pakistan but unfortu-

nately, is also being built up. by reflection, in 

India. I am not pointing any accusing finger 

at anybody. But I think every citizen of India 
is eligible to know how prepared we are. 

what is the level of our alertness, whether or 

not our Army and Artillery have reached the 
border, can we face our enemy, what is the 

sttuatbn in monsoon, what happens, when 
the snow melts as the passes open us, what 

is the comparative strength, etc. so that the 

hysteria stems. There is no questk>n of 

sudden unguarded situation arising. 1 wouki
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like to specifically know from the Prime 
Minister as to whether the situation in Ka-
shmir reflects the ability of Pakistan to utilise 
under-hand techniques in crossing the bor-
der, arming the insurgents, finarlting terror-
ism* and creating internal instability in Ka-
shmir as part of their larger plan to really 
expand what is called Pakistan—occupied 
Kashmir and also to expand the line of actual 
control in their favour. I do recollect that one 
of the alliance parties or supporting parties of 
the Government, the BJP, had made an 
official statement that we must attack and 
raid the camps; 1 repeat, attack and raid the 
camp, in Pakistan occupied Kashmir, where 
the terrorists are receiving training. Then it 
was slightly amended later that if necessary.
I do recollect that the amendment came after 
the Prime Minister made the statement that 
if necessary we will do it. I wouki like to 
know—is It necessary or not necessary? Is it 
going to be done or not going to be done? It 
is not necessary that you shoukJ reply spe-
cifically. but I would like to know in generality 
at least—is the Government of the opinbn 
that terrorists are being trained in Pakistan 
occupied Kashmir—there arecamps there— 
or do they feel that all these news which we 
see in the newspapers are not matters to be 
given much credence to, because your intel-
ligence may have informed you that these 
are only stories that are being said to build 
the war hysteria, but actually the terrorists 
are not being trained in the Pakistan occu-
pied Kashmir, they must be being trained 
deep in Pakistan? I woukj like to know at 
least to that level.

Then, there is another very fundamen-
tal issue, it was. in fact, yesterday—there is 
a report also in the Hindustan Times today 
and I saw it in the morning~4hat there was 
some firing from the Pakistan occupied 
Kashmir side on our picket in Poonch sector 
and I understand we retaliated and had to 
destroy the building on the other skle. Fortu-

nately, no one was injured. How many of 
such skirmishes have taken place? Is it just 
one incident or are there many?

I wouki also like to know if the level of 
alertness is high in Pakistan occupied Ka-
shmir as mentioned by the hon. Minister of 
State for Defence, what is our level of alert> 
ness. Is it bw, is it at the mkidle level or is it 
at a red alert, or green alert? We, as citizens, 
as Members of this House and the natbn 
deserve to know all this. Why shouki we be 
kept guessing? Is it that difficult for the 
Pakistanis to come to know with all the 
satellite sun/eillance that is available to them, 
with all the AWACS available to them? I am 
sure they are able to identify every single 
soldier wherever you place them. With all the 
modem technology, it is not very difficult to 
know, only it is diffteult for us to know, be-
cause we are unfortunately used to getting 
information from the press and the Door- 
darshan and in this House sometimes when 
the Government deems it fit to come and tell 
us what is the situatk>n, otherwise we do not 
know, or if we are lucky enough that some 
calling attentbn comes us, or discussbn 
under Rule 193 comes up or the Speaker or 
the Deputy Speaker has been kind enough 
to permit us, otherwise we do not know the 
information. We are your subjects, we are 
the people of this country, we are the citizens 
of this country. We are according to the 
Constitution sovereign, but according to 
reality we know where we stand. But we 
would like to know if our borders are safe and 
how safe you have kept them. They know 
how safe you have kept them. Let us know 
also.

1 would not take much of the time of the 
House, but it is my duty to bring it to the notice 
of the Hon. Minister for Defence that their 
attack on the question of our integrity and 
security is not one-skied, it is a mutti-pronged 
attack. Pakistan is doing It at a very sophis-
ticated level. On the one hand, they arc 
ensuring thattheir army is on atotal alert and
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readiness. They are attempting skirmishes 

and minor provocations to test our readiness 

from the point of view of Army Armed forces, 

Air forces and navy. On the other point of 

view, it is an admitted fact—Government is 

aware, world is aware—that they are training 

terrorists and a very dubious, underground 
method of insurgency is being created in 

Kashmir to ensure that in the event of war our 
local forces would not get the amount of 

support which they should get from the local 

population and they would be able to carry 

out spy activities in full coverage. I am not 

sure that there agents are not there in Ka-
shmir, whether it is in the garb of terrorists or 
whether it is hiding in the robes of the terror-

ists, but they are definitely present, accord-

ing to the information received. What action 

are we going to take to ensure that we secure 

that side of area inside our border.

Third thing which I think is very impor-
tant is the Islamic Conference that is to take 

place in Cairo. We know that Pakistan and 
Mrs. Bhutto had sent their Foreign Minister, 

Defence Minister and eight other ministers 
to all the 30 Islamic States to campaign 

among them 'ihat Kashmir should not be 
taken upas a self-determination issue. They 
are not taking up Kashmir as Kashmir alone. 

They are bringing in Kashmir as a trans- 

Caucasian area of the Soviet Union, portion 
on the other side of Asia, all in total from the 

view of the Muslims self-determination, if 

such a general term is brought into the U.N. 
Assembly, I think we would be running into 

trouble because there would be serious 
consequences internationally.

The Prime Minister assured that dipb- 

matic efforts are being made but we would 
like to know what son of diplomatic efforts 

are made. When their Prime Minister goes 
and speaks to the Saudi Arabian diplomats 
as well as King, it is flashed in our papers. 

But when our representatives go, we do not 
know much about it. We would like to know 

ft because it gives us confidence. After all.

the morale of nation lives in its confkience 

and it is the duty of those who are in power 

to create that confidence.

[Translation]

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker, Sir, the state-
ment made by the hon. Foreign Ministe*'just 
now is very brief but substantial. He has 
given us a clear picture of the threat we might 
be facing from Pakistan and simultaneously 
assured us that our armed forces are ca-
pable enough to safeguard our borders and 
successfully face any threat or repulse any 
aggression from other side of the border. 
Despite all this, the country is still anxious 
with regard to certain aspects particularly 
the movements of Pak army fully equipped 
with ultra-modern weaponry to take posi-
tions at strategic points. The Chhamb sector 
of District Jammu is a chicken-neck area. It 
»N a very sensitive and dangerous area and 
it lies very close to our borders with Pakistan. 
Their army cantonment and supply line have 
an easy access to this area and they have 
already taken position there. This way. they 
will be able to make striding advances in 
their Radar systems and thereby increase 
the range of their radar. Besides, they have 
made all their air fields ready for operational 
action. They can attack from any angle or 
point. We are faced with such a grave dan-
ger today.

During 1971 war, our army had entered 
10 kilometers deep inside the Pakistan bor-
ders through the chicken-neck area, but we 
had to beat a retreat in the Chhamb Sector 
which is very shameful for us. The line of 
actual control was pushed into our area to a 
certain extent. In view of this, we would like 
to draw the attention of the hon. Defence 
Minister to this aspect and want to know if our 
army is on a total alert and readiness? Have 
our armed forces reached alongwith their 
ultra-modern weaponry such strategic posi-
tions wherefrom they would be able not to 
allow the enemy army to cross even in inch 
into our territory?

This is very unfortunate that while there
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is a worldwide campaign for arms limitation 
and which there were apprehensions of a 
war or cold war donditions prevailed; Rus-
sia, America, China, Britain and France are 
endeavouring to create an atmosphere of 
mutual amity free of an attitude of confronta-
tion and an atmosphere of peace and secu-
rity is being built all over the globe; but self- 
defeating steps in the shape of creating a 
war hysteria against India are being taken by 
Pakistan at such a time in the sub-continent.

Mr. Deputy Speaker, Sir, I am confident 
even today that the people of Pakistan do not 
favour a war with India and we too should 
endeavour in the direction of averting a war. 
A security preparation rather than a war 
preparation is necessary. On the contrary, 
effective steps should be taken to avert a 
war. I would like to know, what steps have 
been taken in this direction till now?

Mr. Deputy Speaker, Sir, the third point 
I would like to make is that a war is not won 
merely by the armed forces alone. During 
the second world war, Mr. Churchil was the 
Prime Minister of Britain. He was not a so-
cialist yet he took three effective steps to win 
the war. Though his army was in a state of 
preparedness yet he took some measures. 
The very first step he took was to remove 
unemployment. Not a single person was left 
jobless and this gave an impetus and en-
couragement to the national morale and the 
people were all set for the defence of their 
country. The people should thmk in terms of 
sacrificing everything for the security and 
defence of the system they live in. Every 
child of the nation should be ready to lay his 
life for this cause. That is why Churchil 
provided job to unemployed. Secondly, he 
totally eradicated corruption from his soci-
ety. And thirdly, he removed the economic 
imbalance and inequality. I would like to 
know what steps are we going to take with 
regard to our integral part-Kashmir-when we 
are faced with such a grave danger. Kashmir 
and Punjab being neighbouring States are 
connected with each other and we are facing 
a dangerous situation at both the places.

There is need to pay utmost attention to> 
wards the situation of these States today. 
We shall have to enthuse and instil a sense 
of patriotism in every child of Punjab and 
Kashmir and make them physbally and 
mentally stout enough to guard every inch of 
our territory in the defence of the country. We 
shall have to boost their morale. What 
measures are we going tc take to achieve 
this end?

Mr. Deputy Speaker, Sir, it is an admit-
ted fact that the people of Kashmir know that 
they have progressed more from economic 
point of view in India. A sun^ey conducted 
three years ago revealed that per capita 
income in Indian Kashmir was Rs. 2100 
whereas it was only Rs, 1800 in Pak-occu- 
pied Kashmir.

MR. DEPUTY SPEAKER: Mr. Shastri, 
you are deviating from the subject. You are 
taking up the economic aspect.

SHRI YAMUNA PRASAD SHASTRI: I 
am just concluding. According to our infor-
mation, Pakistan is deploying its armed forces 
at strategic positions in Pak-occupied Ka-
shmir, but two groups of youth in that part of 
Kashmir have made it clear that they are not 
going to participate in this war. Similarly, 
these youth have decided not to participate 
in the process of elections scheduled to be 
held on 21 st May in Pak-occupied Kashmir. 
They have decided to boycott the elections. 
This war hysteria is being fiercely opposed 
there.

Keeping all these factors in view, I would 
like to know from the Government what 
steps are being taken to uproot the poison- 
ous sapling of communalism the seeds of 
which were sown in the recent past though 
the situation there is improving for the last 
few days? What measures are we going to 
take to arouse faith and allegiance towards 
their country among Kashmiri people and to 
encourage their morale?

With these words, 1 would like the hon. 
Defence Minister to clarify these points in the
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interest of the country and its units and 
security.

[English]

SHRI EDUARDO FALEIRO (Mor- 
mugao): I would like to thank the hon. Prime 
Minister for being present in this House, 
because his presence and his intervention in 
this debate will help a lot in clarifying issues 
which are really bothering the people of this 
country, and on which there have been very 
confused responses so far.

I will begin by saying that in substance 
and in fact, the statement of the hon. Minister 
of State for Defence is in contradiction to 
what the Prime Minister has been saying all 
this while. I will clarify what I mean. The hon. 
Minister speaks, in paragraph 1. that the 
Pakistani lormations continue to remain in a 
state, of preparedness and are currently 
engaged in summer collective training.' This 
is a routine type of training—eveiy summer, 
this type of things happen; so they are hap-
pening this year; very very different from the 
imminence of war, to whteh I will come in a 
moment.

in paragraph 2, there is a stereo-typed 
reply. I have been for a few years. Every 
single question on Indo-Pakistan relations or 
Defence situation bears this reply, and this is 
the formulation.

MR. DEPUTY SPEAKER: You have to 
understand the meaning in between the lines.

SHRI EDUARDO FALEIRO: This is the 
meaning which has been there for 13 years 
since I am in Parliament; and I am sure this 
meaning has been there for 30 years before 
that. And this is the classb formulation al-
ways, in every single case, it says:

* Government are keeping a close 
watch..."

THE PRIME MINISTER (SHRI VISH- 
WA*NATH PRATAP SINGH): The hon. 
Member must also be understanding the

real meaning behind the line because he 
knows ft.

SHRI EDUARDO FALEIRO: I am very 
happy that hon. Prime Minister is here, and 
( will accept everything that he says. The 
point I am making is this, that this reply does 
not show any difference in perception or any 
qualitative change in our perception on the 
sHuatbn or any qualitative change in our 
perceptbn on the situation, on the Pakistani 
skie. This Is in sharp contrast to what the 
Prime Minister has been saying.

The Prime Minister has been saying 
this—not that they are engaged in summer 
collective training, nor that these are routine 
exercises which the Pakistanis are indulging 
in atthis point of time. The prime Minister has 
been saying in so many words: 'Pak prepar-
ing for war\ This is not the first time that the 
Prime Minister has been saying this. I am 
quoting from the national Press of 15th April ’ 
1990. Before that there was an interview that 
he gave, on what is now routine for the Prime 
Minister, i.e. on board the aircraft, when he 
was travelling. He made ail those speeches 
in the Lok Sabha.

1 would like the House to appreciate how 
the words of the Prime Minister are being 
interpreted in this country, not just as some 
sort of routine exercises by the Pakistanis. 
An eminent political commentator of this 
country, writing in Times of India’ of the 19th 
April 1990 has this to say, and it is important, 
just to show how the statements of the Prime 
Minister are being understood, totally differ-
ently from what the Minister of State has said 
in reply to this Calling Attention. This is what 
the political commentator says, and this is 
the understanding in the country, arising out 
of the statements of the Prime Minister. It 
says:

There was a bt of difference between 
hearing the Prime Minister’s speech in 
the Lok Sabha on Tuesday before last 
and reading it In next morning’s news-
papers. To be sure, many even among 
those who actually listened to him were 
startled by his stern warning to Pakistan
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and wondered whether he hadn’t spo-
ken a 'shade too strongly’. However, 
immediate reaction in the press gallery 
and the lobbies was nothing compared 
with the war scare that was later to grip 
those who learnt of what Mr. V. P. Singh 
had said from Doordarshan and news-
paper reports.

For several hours news agency 
and newspapertelephones kept ring-
ing. with anxious callers inquiring if 
the fourth India-Pakistan war was 
about to begin.”

This Is the way, Mr. Prime Minister, in 
which your statements are being understood. 
They are not being understood as routine 
summer operations, or routine situations. 
They are understood in the sense that me 
Prime Minister is saying that the war is 
imminent, because Pakistan is preparing for 
war.

14.00 hrs.

Will the hon. Prime Minister clarify the 
latest position about it? Is a war imminent? Is 
It what you what you wanted to convey to the 
world? If so, what is the basis of your 
assessment? Please say about it clearly 
because a statement has come from the 
highest level of this country which has been 
confusing, if I may respectfully say so in this 
regard? Please clarify this confusion and let 
the country know about it.

This type of statements are really dan-
gerous. We have had three wars with Paki-
stan. It is a matter of record that no Prime 
Minister before any of these wars or even 
eariier had spoken that a war was imminent. 
The impression that this type of statements 
carry abroad is that we are the bu|ly; that we 
are preparing for a war; that we are creating 
asituation like that. Nowwhy am I raisingthis 
issue of international opinion? I am raising 
this issue because the Prime Minister of 
Pakistan has just embari<ed on a mission to 
mislead the worM; because it is Pakistan

who is culprit In this exercise. They are 
arming the infiltrators; they are supplying 
weapons to them in Kashmir. But now their 
dipbmatk: mission of Mrs. Bhutto and many 
delegattons including Pakistani MPs are 
going there. In your reply, you have to mentbn 
about it. Now my specify question is this. 
What happens to our diplomats efforts? We 
had Mr. S. K. Singh as Foreign Secretary. He 
was specifically looking after Pakistan. He 
had gone to many foreign countries to can-
vass our point of view. He is a very able man; 
he is so able that this Government had 
offered him a post of Governor of Assam 
where there is a tricky situation. It shows the 
respect that he had commanded In the 
administration. Now this man. who had been 
our Ambassador to Pakistan just before he 
was the Foreign Secretary, was asked to 
resign. He was involved in this exercise. 
Was he asked to resign because there has 
been a change in our diplomatic approach to 
the Kashmir issue and Indo-Pakistan situ-
ation at that particular point of time? If not, 
why was he asked to resign? This was the 
second time that a Foreign Secretary was 
asked to resign. The-first time was when Mr. 
Venkateswaran was asked to resign. Then 
the Prime Minister clarified what was the 
position. This is the second time. But we 
have nothing from the Foreign Office or from 
the highest level as to why was this done at 
that crucial point of time? Why was the 
Foreign Secretary, who is the most knowl-
edgeable man, who is the most able man— 
as per your assessment, you had offered 
him a post of ‘Governor of Assam, which is a 
difficult State—asked to resign? Will you 
clarify whether it has any import of our dipto- 
macy regarding Indo-Pakistan attack?

There was a very good interview with 
the Prime Minister in the Far Eastern Eco-
nomic Review, dated 17th May, 1990. That 
is a latest issue. A pointed question was 
asked from the hon. Prime Minister. This 
question is as follows:

*'Do you fear the possibility of nuclear 
weapons being used if oonflbt breaks 
out?"
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The Prime Minister did not reply to it  But 
it has been mentioned here as follows:

"We want to avoid conflict but if it comes
we have nothing to fear.”

Again it is a bit confusing, as far as this 
crucial issue is concemed. Why am I saying 
that it is a crucial issue because there is no 
doubt that the Pakistan is preparing for a 
war. Today, I have met the Minister of State 
for the first time. Perhaps discussion regard-
ing this has t̂ een going on for a long time in 
the Consultative Committee under the Min* 
istry of Atomic Energy. So, all of us know 
what is happening in Kahoota in Pakistan. 
How Pakistanis have been smuggling nec-
essary material for making a bomb? How are 
they preparing? Has this been contemplated 
that a war may break out in view of our 
conventional arms superiority? This is a very 
real possibility, partcularly keeping in view 
the specifk:situatk>n, asfar as military estab-
lishment in Pakistan is concerned. Pakistan 
is perhaps the only country in the worid 
where there is a civilian govemment; and 
this civilian govemment is specifically toki 
not to Interfere in military matters; military 
dedsbns are taken by the military alone. In 
this set of circumstances—whether there is 
a Prime Minister or no Prime Minister—̂ ny 
use of the nuclear weapons is possible. Are 
you prepared for this eventuality? Please do 
not give us a stereotyped reply again *That 
nudear option is always there; we are pre-
pared for every eventuality.” That time has 
passed end we want a clear statement and 
we do not want any more nuclear ambiguity, 
if I may say so, on this very important issue.

The last point and the last questk>n. Mr. 
Gales and Mr. Kelly of the U. S. State De-
partment are now, at the moment, if I am not 
mistaken, are on the way to Moscow. From 
Moscow they are going to Islamabad. It is 
very pertinent to note that wheiji they are 
going to be in Islamabad on Sunday, the 
Prime Minster of Pakistan will not be there. 
And then they are coming here. But they are 
tattdnglo the Defence people. The questkm 
is, what is the background of this visit? It is 
veiy dear from the statement of the spokes-

man of the White House that they are coming 
in connectbn with the Kashmir situatbn. 
Now, the question is what is the background? 
If USA and the USSR are taking interest in 
this matter, to what extent are they taking 
interest? That is the first question.

The second questk>n is, what, is the 
purpose of the visit of Messrs. Kelly and 
Gates? Thirdly, obvbusly the Government 
must tell them. There is no questbn of India 
doing anything. They must tell Pakistan that 
they must stop infiltration, that they must 
stop this proxy war, that they are launching 
against us.

The USA has a tremendous leverage It 
is the USA that has given them these arms. 
The USA has armed Pakistan and in many 
respects they have a tremendous leverage 
thatthey useforthis purpose. Obvbusly, this 
is the purpose, namely, to tell Pakistan to 
remain cool and to tell them. “Do not do what 
you have been doing”.

I would ask a last questbn. Is there any 
quid pro quo with the U. S. Administration on 
this that they are coming for cueing on the 
situatbn on the border? Are we thinking of 
some concessbns or are we being mollified 
whether it is on Super 301 or other business 
and economic advantages? Thank you very 
much.

[Translation]

SHRI BANWARILAL PUROHIT 
(Nagpur): Mr. Deputy Speaker, Sir, this is a 
very serbus situatbn and in view of the 
posture and attitude Pakistan has adopted 
for the last few months, we can only say that 
the way our Government is responding to it 
is, it is demonstrating a bt of patience. The 
High Commissbner of Pakistan, Shri Abdul 
Sattar came to India in January 1990. So far 
as my opinion is concerned, our Foreign 
Affairs Ministry displayed a high degree of 
politeness and courtesy to give him a 'red 
carpet welcome'. Sub^quently, the Paki-
stan Prime Minister's envoy was also treated 
in the same fashbn by our Foreign Affairs 
Ministry. Many rounds of taAcs were heki but
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the dialogue resulted in the futility of efforts 
in this direction. They showed a total disre-
gard to Simla Agreement and its implemen-
tation in letter and spirit whenever a refer-
ence was made to it.

Mr. Deputy Speaker, Sir, latest position 
in this regard is that Pakistan is leaving no 
stone unturned in its efforts to instigate the 
people of Kashmir. This is being done at 
every level so much so that a person not less 
than the Prime Minister of Pakistan, makes 
public statements with regard to their re-
solve to fight a thousand year war with India. 
The people of Kashmir are being instigated 
by propounding the Islamic fundamentalist 
precept that the fight for the cause of free-
dom and independence amounts to martyr-
dom and we shall do everything that needs 
to be done for its achievement. Two funds of 
Rs. 10 crores and 5 crores were raised one 
after the other for this purpose. Many groups 
raise funds by giving advertisements in 
Pakistan. In this connection, I had written 
you a letter stating that the people of India 
would contribute thousands and lakhs of 
rupees if only you took some initiative for the 
development of Kashmir, but it is a different 
thing that you paid no need to my sugges-
tion. We are today facing another pertinent 
question. We feel that the representatives of 
the Foreign Affairs Ministry and their envoys 
have utterly failed at many places to attract 
the world opinion in their favour. The way 
Pakistan is using its propraganda machinery 
in USA and other Muslim countries to win 
over their confidence and goodwill gives the 
apprehension of Pakistan attempting at uni-
lateral publicity and propaganda. We seem 
to be too weak on this front. A statement in 
today’s newspaper regarding the offer of 
Iran and Saudi Arabia to supply aircraft to 
Pakistan in case of such an emergency has 
caused concern. They are talking of allowing 
Pakistan to make use of their air space and 
airports. They are assisting Pakistan and it is 
a matter of concern for us. Everyday we read 
in newspapers that Pakistan is preparing 
itself for war whereas our aircraft are not 
ready as they could not be equipped with the

armament. Reports also appeared in some 
newspapers that we are lacking much needed 
ammunitbn for Bofors gun. On the whole the 
situatbn before the country is serious. The 
hon. Prime Minister, Sir, we cannot ignore 
these circumstances because it is the ques-
tion of entire country. Though no country 
wants war because it shatters the natbnal 
economy, yet if Pakistan creates war-like 
situatbn in the near future, there is no doubt 
that entire country would be behind the 
Government. Under such circumstances, on 
the one hand we have to give befitting reply 
to Pakistan and on the other hand every 
citizen of the country would like to protectthe 
honour of the country at all costs. Therefore,
I would request you to keep the morale of the 
people of the country high and keep them 
informed about the factual positions from 
time to time. Certain things appear in news-
papers whbh demoralise the morale of the 
people of the country and for that no clarifi- 
catbn is given from the Government side. It 
is true that the vital information about the 
defence preparedness cannot be given to 
the people, but any wrong informatbn shoukl 
be contradicted by the Government. I feel 
that it is not done by the Government. I would 
like to know about the navel aircraft carriers 
whether they are in working order or are lying 
for repairs, I would also like to know upto 
date positbn of our submarines because 
Pakistan have acquired big missiles. It is not 
clear as to how fat our aircraft carriers can 
counter their attack. We have a big oil instal- 
latbn in the High sea on which our economy 
depends to a great extent.

MR. DEPUTY SPEAKER: I want that 
the hon. Members shouM speak in brief 
because Defence Budget has already been 
discussed. It wouki be better it he speaks on 
defence preparedness only.

SHRI BANWARI LAL PUROHIT: Mr. 
Deputy SpeaKer, Sir, regarding prepared-
ness I would humbly say that if Pakistan 
starts warthat would rx)t be limited to Chhamb 
sector or to Kashmir only but' it would be 
fought in sea, air and on land. Therefore we 
have to fully prepare ourselves. In this re-
gard I have asked about the positbn of



553 CaH Attention
Concentration of

VAISAKHA 27,1912 {SAKA) Pak troops in 554
Chhan^ Sector

armament and ammunition of our Navy, 
Airforce and Infantry. TheGovemnrientshouid 
clearly tell the position of our defence pre> 
paredness to people. The Government 
should tell about the defence preparedness 
of Pakistan also because it has deployed its 
Army along the border. The people should 
Know whether our forces are capable to 
counter their attack. Besides, Pakistan has 
sent 10.000trained terrorists to Kashmir. So 
the Government shoukJ clarify its polk^ and 
tell as to what it is doing to check the intru> 
son.

We shouki be informed about the fac-
tual positbn. We sh^e your concern and the 
Congress party or any other party will not lag 
behind in this matter. There is no question of 
party, we are all one. If war like situatbn is 
created, every citizen of the country wouM 
definitely be with the Government. The hon. 
Prime Minister should not divulge vital de-
tails of defence and we are also not asking 
for that, but we shouki get some informatkm 
about the preparedness of our three defence 
forces. Pakistan has deployed its military 
and tanks equipped with arms and ammuni-
tion ak>ng the border. Then what we are 
waiting for? We have desert area ak>ng the 
border. So what is the positbn of our tanks 
and how efficient shall we prove in that area? 
If the Government could highlight these 
points, we shall be thankful to them.

[English]

SHRIBHOGENDRA JHA(Madhubani); 
Mr. Deputy Speaker, Sir, as has been re-
peatedly emphasised tiy our Government, 
our goal is peace. We have been striving for 
it; we are striving for it; and we shall remain 
engaged in that effort. But we will have to 
think as to what are the factors whbh are 
tempting Pakistan to resort to the method of 
confrontatbn, etc. Do they think that we 
have a minority Government supported by 
Parties whrch do not participate in the Gov-
ernment and installed the biggest Party as 
the Oppositbn? Is that a factor? If it is so, and 
quite possibly it may be so, then this House 
unanimously through a resolutbn must 
express its vobe that whatever differences

there may be, on this issue we stand united 
and 82 crores of Indian people stand united 
with one vobe that we are one and their is no 
questbn of Government or oppositbn, this 
or that. Is it also a fact that Pakistan is 
thinking that during the last few years there 
have been problems of communal tensbn, 
sometimes on the Personal Law Bill where 
this Government sun’endered to communal- 
ists and there was a shnlled reactbn of 
communalism on this sbe and that skJe? 
Again, repeatedly, the demands are being 
made for demolitbn of a mosque here or 
constructbn of a temple there. A ^  when we 
say. demolish this mosque at Ayodha, has it 
not gol the repercussbn or reactbn 'leave 
India* among Kashmiri people? Encouraged 
by that, is Pakistan not thinking that this time 
it may get a better atmosphere among the 
people in Kashmir itself and it may get a 
slightly tsetter atmosphere in Punjab, in 
westem part? If that is so, than I think, all the 
patrkjtb forces, whatever attachment they 
may have to temple, mosque or gurdwara— 
must be asked in the name of natbnal cause, 
in the name of patrbtism to give us these 
things for the sake of the country. We should 
not give any handle to Pakistan to utilise 
these things to divbe our people, then is it 
also a fact that Pakistan must be thinking 
that US, whatever it say, shall remain with it 
even in the worst conditbns? Formerly there 
was a commitment made to us in the UNO 
and to the Govemment of India also that US 
arms will never be used against that they are 
meant only for the communist country. In 
vblatbn of that commitment, those were 
used only against us and not against any 
communist country. At present we have not 
got even that commitment that those amis 
will not be used against India. Again^ whom 
wilt these be used? Pakistan denies that it 
has got any direct invohrement in Afghani-
stan. Against China it cannot dare even to 
think of. Against Soviet Unbn, questbn does 
not arise. Then we are the only target. In 
such a situatbn, regular US supplies of most 
sophistbated modem offensive arms to 
Pakistan is an unfriendly etc. Not only USA 
but there are other westem countries whbh 
supply these types of arms to Pakistan. Only 
yesterday, this House discussed Australian
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supplies. Sometimes, some other oountries 
also do the same thing. Will our Govemment 
determinedly make it clear to them that these 
are unfriendly acts not only from the war 
point of view but if we are compelled to match 
them, then our devebpmental work suffers 
and development of (Pakistan suffers and the 
whole subHx>ntinent l>ecomes defence-ori-
ented and not devebpment-oriented? From 
that angle, can this Government pick up 
courage or the whole House can direct the 
Govemment to say that we treat any supply 
of offensive armaments to Pakistan as an 
unfriendly act against India, against peace in 
this sub-continent and in South Asia? Then 
what other things can be there? With regard 
to diplomatic offensive. Pakistan always tries 
and US never sits t)ack. At present, the 
international atmosphere is such where for 
the first time in world history, most offensive 
parts of armaments have kseen destroyed. 
Rockets with a range of 5000 kms owned by 
USA and USSR have been destroyed to the 
satisfactk)n of each other. In such a situ- 
atbn, USA has also been compelled to say 
that these two countries shouM settle these 
disputes in accordance with the Simla Agree-
ment. Naturally, in that agreement whk:h 
was made in those conditk>ns. we proved a 
friend of Pakistan. 93.000 prisoners of war 
were unconditbnally released. Whatever 
parts we had occupi^. we gave up our right 
to that So we showed our friendship. Up till 
now, the Pakistani Government has not been 
sitting quiet. Now the voices are even offi-
cially raised—yes. Simla agreement but 
beyond that the intemational forum, beyond 
that the tripartite thing and above all war. So 
it is not limited to the Simla Agreement Now. 
our Govemment is insisting on that, but the 
questk>n Is whether we pre go\nĝ  to make it 
a conditbn. otherwise what will be the value 
of the future agreements. The Simla Agree-
ment was signed by the father of the present 
Prime Minister, and she was also present at 
Simla and the people of Pakistan know how 
we behaved on equal footings. In such a 
situation whether we are going to insist on 
nothing k>eyond Simla Agreement and. bilat-
eral talk. I may be satisfied, you may be

satisifed or dissatisfied and I think this satis- 
factk>n will continue. The seedwas sown in
1947.1 am not going to blame anyone here 
for that l>ecause I was one among them. On 
15 August, 1947 when we were celebrating 
.the Independence. I coukJ not take my meal 
on that night, because from the childhood. I 
had been fighting, not-born in rich family, or 
even a well-to-do family. So. \ 6td not take my 
meal on that night; only a few Congressmen 
know that, other dki not.

Now. I want to say that whatever may be 
the conditk>ns. neither we nor Pakistan can 
afford to violate or go t>eyond the Simla 
Agreement. In such a situatbn we have saki 
no mediation but the US representative at 
the highest level is coming. They are coming 
to Pakistan, coming to India, only for Ka-
shmir issue, and then they are regularly 
supplying the sophistk^ated weapons. These 
connections cannot be lost sight of. Our 
Ministers even our Prime Minister can go to 
any country of the worki including USA. We 
have no o^ectbn. We can invite the repre-
sentatives of USA. In this context whether 
our Government can pick up courage to say 
to USA you are going to Pakistan, coming to 
us, only for Kashmir, whattfie business you 
have got to do that? Kashmir is our internal 
affair, and I wish, today, the Prime Minister 
should tell this to them. We do not want any 
mediation by any third party, because we 
know once it was stuck in our leg, when we 
went to the UNO in 1947-48 and that cease 
fire line hangs over our head uptill now. So, 
we know what sort of monkey mediators they 
are. When there was a quarrel between the 
two cats, and the monkey became an arbi-
trator and devoured the whole bread. So, we 
got it from the Britisher, from the Ameri-
cans. Now. Amerk:ans have been giving 
bk)w after bk)w in a friendly tongue repeat-
edly.

So. in the present circumstances, Ithink 
the hon. Prime Minister with all the modesty, 
the Indian people have, with all the sweet 
words, but nonetheless in a firm language,' 
we have to tell the USA that no mediatk>n, 
and this is nothmg but mediatbn, going to 
Pakistan, supplying arms to Pakistan, and
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coming to us only for Kashmir. All this has to 
be made dear to them.

Sir, with regard to diplomatio relations. 
Recently, there was Inter-Parliamentary 
Conference in Nicosia in Cyprus and there 
was a 7>Member delegation from our coun- 
try from both the Houses and I was also 
there. There also the Pakistan delegate made 
a grave issue of Kashmir. But, there the 
dominant issue was Palestine. Naturally India 
played a important role in that. Pakistan 
could not secure the support from any coun> 
try, when the Parliamentary Delegationsfrom 
107 countries were present there in Nkx>sia. 
And again I would like to say. that the Paki-
stan Prime Minister Mrs. Benazir Bhutto has 
been going to Arab countries, when we do 
not want anything from the Arabs. We are 
supporting the cause of Palestanian on prin-
ciple, and we have been very firm, very 
consistent. Governments have been chang-
ing here. Ministers. Prime Ministers have 
been changing here, but naturally we have to 
tell the people in a friendly language, even to 
our Arab friends, and other countries, theo-
cratic or whatever sort of Government they 
have got, that any interference wit|i regard to 
internal affairs of Kashmir may boomerang. 
It may not confined to Kashmir only but. 
naturally it may have wkler repurcussk>ns 
even if we do not try for that. This is because 
the work! has become smalt and Is becoming 
smaller due to scientifk: devek>pments. We 
should continue with the policy of developing 
our friendship with our neighbors, partk:u- 
larly with the people of Pakistan, One thing I 
would like to say is this. I have been hearing 
the propaganda with regard to Kashmir. I 
think our views, our propaganda with regard 
to the entire people of Pakistan must be 
improved and we should tell them how the 
US arms and the US military supplies will 
hamper the developmental growth both in 
Pakistan and India. We shoukJ tell this to our 
friendly people of Pakistan and not the 
Government of Pakistan. We should tell the 
friendly people of Pakistan not to enter into 
war or defence preparedness, otherwise 
there will naturally be less development and 
less economic advancement. So,purpfopa- 
ganda must be some what improved. We

shouM appeal to the people of Pakistan, 
even to the sokJiers of Pakistan, even to the 
rulers of Pakistan that willingly we accepted 
Pakistan. If you want to separate Kashmir 
from India, then Indian secularism will be at 
stake. That is why Kashmir has become the 
symbol of our traditk>nal secular character of 
Indian nation. So, that is non negotiate, that 
is non-bargainable. No questk>n can arise 
and no Government can afford to talk of that. 
They are making blind propaganda based 
on religk)n and utilising some rbts here and 
some riots there. Of course, the Ayodhya 
issue is there. It is a dominant issue, which is 
used against India. I hope that my friends on 
my skJe wilt heed to it because I believe that 
we all bve our country. On that point we aN 
are one.

Then, Sir, as far as the question of war 
is concerned, Pakistan has got most modem 
weapons this time, as I think as in 1971. But 
they wouki be having much more now. They 
wouki like to hit our internal targets, not only 
on our border but on other sectors also. I 
doni want to know anything about the secret 
thing but something will have to be toM to the 
Hpuse, to the natk>n by the Prime Minister 
whether we have got most modem devel-
oped radar productkm, rocket productbn 
and productk>n of sophistbated tanks and 
a ircr^s to match it and the nKxiemised 
airports so that in the case of any eventuality, 
we can stand up to it and we can defend our 
peace. Even in order to defend peace, one 
must have the strength massive intelligence 
to mobilise all our forces and resources.

Sir, another danger is chnken-neck 
point. It seems that they want to break it so 
that Jammu & Kashmir can be isolated from 
the rest of the country. I wouki like to know 
whether any extraordinary effort is being 
made to defend that 'neck* because that is  ̂
after all lice any other 'neck*. In that case. I* 
want to know whether any special efforts 
have been made or not, whether our Gov-
ernment IS prepared If there is war thrust 
upon us. If war is thrust upon 4js. it will not 
remain one front war but it will become all- 
out war. If so, then we will see to it to ensure 
that never any aggressbn takes place again
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from that side. Sir, I am disappointed with 
regard one sentence in the statement made 
by the hon. Minister. It is stated like this:

‘Government have also seen reports 
regarding movement of tanks in Chhamb 
sector as well as the movement of for- 
mation and units to their respective 
areas..”

Sir, we have seen these reports in the 
newspaper. We have raised the question 
and the Government have also seen the 
report. Then what information they have got 
other than this report? If the Government wil! 
be depending only on these reports, then 
what information they have got from its own 
source which the House wouM like to know. 
Govemment should say whether they are 
factually correct or not. If they are factually 
correct, then we do not expe^ the Govern* 
ment to tell us that they have also seen the 
reports.

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE: (DR. RAJA 
RAMANNA): Mr. Speaker, Sir, I wouM like to 
support the statement I have made in con- 
nectbn with the Calling Attention notne. You 
were good enough to say that in such mat-
ters one has to read in between the lines. But 
it Is obvious that for some people even 
reading the lines itself is not clear. So, I 
should have to explain this to them. How-
ever, I wouM like to start with the desaiptk>n 
of the present situatbn with respect to the 
Calling Attention motion and respect myself 
only to the military situatbn. The hon. 
Members have spoken on vark>us other 
aspects. I will not concentrate too much on 
throe aspects.

I wouM like to start from the very percep* 
tive and deep speech whrch the Prime Min> 
ister made in this House some weeks ago. 
Long before the tanks were seen in Chhamb 
and k>ng t>efore you read in the newspapers 
the various reports whbh we also got to 
know separately so the reports must be true 
since both in the newspapers and what even
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the information we have got describe the 
same thing. The Prime Minister gave a 
waming to the country to be in a state of 
preparedness and if I recall, it is with a sense 
of sadness he mentioned that a war like 
situation is developing and the country must 
be prepared for it. Now, people criticise on 
the basis of press reports that a hysterical 
situation has k>een created. This is a contra- 
diclk>n whk:h I woukJ like to point out to my 
hon. friend who has been showing contra- 
dk:tlon in my statement. One is, t>eing 
wamed* is called "hysteria.'* If you are not 
warned, you say, 'What are you doing? You 
are not telling us anything about the real 
situation'. Now, the present situatbn is, of 
course, that Pakistan has moved her troops 
to some positions ak>ng the border partk^u- 
larly in some areas. When I said 'engaged in 
summer collective training', yes, of course, 
there has been summer collective training in 
other parts of the border. So, it is a quk:k way 
of passing on to you the fact that the whole 
border has to be defended. It is not simply a 
small part of the border, but right from the 
Rann of Kutch to the Siachin area. So, you 
see that the military situation calls for the 
same awareness which the Prime Minister 
mentioned some weeks ago. Here, he also 
dki mentnn that the diplomatic efforts are in 
progress, in other words, telling other coun-
tries what the situatbn in respect of Kashmir 
is Now, everytxxly knows that Kashmir is an 
integral part of India; but people outside still 
require to be convinced and I am most sur-
prised how well most of the countries in the 
worid have accepted our arguments.

Hon. Members have mentbned about 
the Prime Minister of Pakistan going abroad 
and making statements, but I do not know 
whether the credibility of the Prime Minister 
of Pakistan still remains after the frightful 
speeches she seems to have made in La-
hore and other places wh»h were available 
to us on tapes. I must say that K was hysteri-
cal in the true sense of the word. Now, when 
that kind of hysteria is being spread in that 
country, surely our Defence Ministry is not 
that stupM as not even to take note of it. But 
the whole effort of the Defence is to make 
sure that your enemy does not know what
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you are doing. I would bve to tell you all the 
details of our strength but you will recognise 
that it is not really wise to discbse details 
because an element of surprise is probably 
even more important than the power to the 
gun. I am very glad that Mr. Kalpanath Rai is 
shaking his head in agreement because this 
is not a matter of party discussions, as was 
in the case of the debate in the morning. This 
is something which every person has to 
understand Defence is not simply a matter of 
the services taking part and that is all. Every 
citizen is involved; every industry is involved. 
Fortunately. India is an industrial country 
now. It is no k>nger a purely rural or agricul-
ture-based country, which is of course is also 
good because we can feed ourselves. But 
we are an industrial country now. it has an 
important significance because we manyth- 
ing ourselves here which is of value to de-
fence. We do not publicise this too much, but 
I think our enemies know this. This is an 
important aspect of defence. Now, we can 
make spare parts ourselves and a k>t of 
things required for basic defence is available 
in the country. This makes a big difference to 
what is known as defence preparedness.

Then, some statements were made in 
respect of the internal situation. As I said 
earlier, when we are in difficulty practically 
everybody within the country cooperates. I 
have a feeling that even some of the mis- 
gukied youth in the Kashmir valley willchange 
over. There are already signs that the same 
intensity of opposing us by every person no 
longer hokls. It is only a section of the popu- 
latk>n which needs to be educated. These 
are things that have been overlooked over 
the years and I think the need for a new kind 
of re-educatk>n of the population Is begin-
ning to be understood by the people who are 
governing it. I am sure they will pin the 
mainstream and the same will happen in 
Punjab also. The talk that the intemal situ-
ation would affect the war effort is something 
which I will take seriously, but not as to 
hamper our defence efforts.

There was a mention about camps in 
Pakistan Occupied-Kashmir. f think the hon. 
Member Mr. Kumaramangalam asked this

questbn. I do not kryow wh«r he asked it 
as a rehetorical questk>n or > wanted infor> 
mation. I presume he is too m v'ligent a man 
to make us believe that it was '-nly a simple 
questbn. Of course, there aie camps. This is 
a very important fact whk:h wa have to con-
sider at the appropriate moment. I do not 
think the policy of the Government to break 
the intematk>nal border straightaway unless 
there are very good reasons.

SHRIBHOGENDRA JHA: Do you mean 
to say the ceasefire line or the international 
border?

DR. RAJA RAMANNA: 1 am not talking 
of the Kashmir border. But the polk^ of the 
country is not to go cross any international 
border without any reason. We have heard 
statements here that Pakistan is heavily 
armed. Some people asked: Is it even better 
than ours? Some fears have t>een expressed 
even in public. I would like to make a few 
statements on this. Pakistan has certainly 
improved its fighting capabilities because it 
has been receiving a lot of arms from outskie 
on one pretext or the other. But we have not 
been just watching this happening. To some 
extent, we have been matching it  Our coun-
try has a strong industrial background which 
I specially mentioned, in times of war. how> 
ever much storage of spare parts we have, 
there is always a difficulty when it comes 
from abroad. There can always be a control 
on you in the matter of availability of spares. 
This is something which a country that en-
tirely depends on import has to take into 
account. Somebody has asked; Is Pakistan 
equipped with AWACs? As far as I knowthey 
do not have AWACs. These are only pieces 
of information i am passing on to you. R- 
nally, there is the questk>n of diplomatic 
initiative and—if the Prime Minister permits 
me as nry boss in defence-1 must pay credit 
to the Extemal Affairs people of the Govern-
ment of India, who really have convinced 
very large number of countries that Pakistan 
really has no daim to all that is making about 
Kashmir, and all agreethat the Shimia Agree-
ment shouM be the basis on which we shouM 
operate our future relatkms with that coun-
try. Mr. Gujral has made a strong statement
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i only say this because a question has been 
ra is^. Have we made efforts to convince 
other countries. I must say with great em> 
phasis, that we have greatly succeeded in 
doing this.

Just before I sit down. I make one 
commentonthe nuclearquestion. Mr. Faleiro 
was good enough to refer to the discussbn 
he had with me many years ago, as a Memt}er 
of this House and as a hon. Minister. Since 
he referred to the conversation, I would like 
to say one thing. People do not fully appre-
ciate the destructive and the distractive 
capability of a nuclear weapon. They think “It 
is like one more big weapon and we will use 
it when the time comes." I think, if nuclear 
weapons are used, they have the deepest 
consequences to the whole ariBa, in the 
sense of environmental pollutbn of the worst 
type and they may destroy the environment 
for a bnger period of time. That can be 
dreamt of even in Hiroshima suffk:ient de- 
structbn was there. Now with modemisation 
and all that, a weapon of this type can only be 
mentbned but to believe that people can use 
it in a sub-continent a dand whch bebngs to 
all of us. We were one country at a time, t 

•think, it is betrayal of the human spirit. But if 
our neighbour chooses to have It. then the 
answer which the Prime Minister gave last 
time in his speech, is fully operative.

I was surprised that somebody even 
suggested that we have a quid pro quo 
between two countries just to keep peace 
here. I never heard of that. But it is rather an 
interesting statement for the people who 
write academb notes in Defence journals 
^ u t  quid pro quos between U.S. and us. 
But I never heard of such a thing.

Mr. Deputy Speaker, Sir, before I sit 
down, having been in the Defence Ministry, 
I woukJ lice to assure this House that De-
fence preparedness Of this cx>untry is at the 
highest pitch that you can think of. We have 
not been sitting idle, t wouM have bved to 
share more details with you but the very 
nature of things forfokis me to do that. But I

wouM say, whether it is the Army, or the Air 
force or the Navy, all the three forces are at 
the fullest pitch, to rise to any occassion that 
may come up. I will give credit to the people 
in the servbes for keeping us in the state of 
readiness.

SHRIBHCX3ENDRA JHA: Many of the 
questbns have remained unanswered. The 
Prime Minister is here. For the country, he 
will do it.

SHRI EDUARDO FALEIRO; I am on a 
point of order.

Rule 197 speaks of classificatory ques-
tbns in Calling-attention. The operative 
portbn is this:

Each member may ask a classificatory
questbn and the Minister shall reply at
the end to all such questions”

It is sub-rule (2) of Rule 197. It says, the 
Minister "shall"—which is mandatory—reply 
at the end of all such questions. This is the 
point whbh Mr. Bhogendra Jha has also 
made.

I have the highest regard and sympathy 
for the Minister. But the point is, we are 
representing this country and these ques-
tions must be replied. The questions of mine 
whbh have not been replied are the follow-
ing;

One. is the massing of troops men-
tioned in the Call Attention pf such a scale 
that suggest preparation for aggression by 
Pakistan? This is Question No. 1 which is 
specifb.

Two. Shri S. K. Singh was asked to 
resign. Was he asked to resign in the context 
of any change in our policy towards Paki-
stan?

MR. DEPUTY SPEAKER: Please oe 
brief.

SHRI EDUARDO FALEIRO: Please do 
not cut out. We are not talking for my pleas*
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ure. We are talking for the country. We want 
a reply for the country on these matters.

MR. DEPUTY SPEAKER: Do it pa-
tiently.

SHRI EDUARDO FALEIRO: I have all 
the sympathy and respect for the Chair. But 
intervening and interupting the Members 
when they are making the points, is really 
unfair.

Third, what is the background of this 
visit of the US representative who are repre> 
senting President Mr. Bush. What is the 
purpose of this? What is the background. Is 
USA ad and USSR trying some solutk>n to 
this of pulling of ? It is a specific questbn. If 
he would not reply, I will be grateful.

MR. DEPUTY SPEAKER; I wouW like 
to say that when the situations are difficult 
and serious, we shouki ponder, plan and 
tackle the situation and do not just talk and 
talk and talk in details in Defence matters. As 
far as your point of order is concerned, You 
called the attentbn of the Government to a 
particular situation. A statement is given by 
the Government on that particular situation. 
Any clarification has to arise out of the state-
ment made by the hon. Minister. You are 
making this as the External Affairs Ministry 
debate and the Defence Minister debate. I 
do not think this arises out of the statement 
which is given by the hon. Minister. You had 
wanted to know whether the Government is 
prepared vis-a-vis the situatk>n arising out of 
preparedness by Pakistan is certain areas 
and. I think, in a guarded and correct man-
ner, the reply has been given.

SHRI EDUARDO FALEIRO: I am very 
sorry. Why did you albwthisquestbn? when 
I put this question, why dkt you allow it?

MR. DEPUTY SPEAKER: If I had
stopped you there, then you would have 
objected to me.

SHRI EDUARDO FALEIRO: We shouM 
not have Call Attentbn on this subject. We 
shouki not have a debate on this subject. I

have questbn whbh will upset the whole 
country. I have quoted spedfb questk>ns on 
these matters.

MR. DEPUTY SPEAKER: I woukJ like 
to say that in deference to your enthusiasm, 
I allowed you to put the questbn. But. you 
would first of all not question the ruling given 
by the Chair. Secondly, you cannot have a 
debate on the Foreign Ministry Affairs as well 
as Defence. You asked the questbns. They 
were pertinent in certain respects. But, you 
cannot force anything on the House like that. 
This applies to Shri Bhogendra Jha also.

SHRI P. R. KUMARAMANGALAM: I 
wouki like to make a request, not on your 
ruling, of course. I had made a request. I do 
not know, perhaps you have misunderstood 
it. People are generally very much won îed. I 
was hoping and many Members were hop-
ing that something wouki t>e said and I do not 
mean any illwill at all nor am I challenging the 
intelligence and ability of the Minister of 
State. Ail of us, as normal human beings, 
took up to the Prime Minister. This is a 
serious matter and we are tooking to the 
Prime Minister to say a few words.

SHRI BHOGENDRA JHA: I have a 
pertinent questbn to ask from this state-
ment.

MR. DEPUTY SPEAKER: All of you 
have made very good point. I do not think the 
Call Attentbn A^tbn can albwthe Ministers 
to explain all these things because it be-
comes a fullfledged debate. Now hon. Prime 
Minister.

SHRI EDUARDO FALEIRO: There 
should be no Call Attentbn.

MR. DEPUTY SPEAKER: You will 
control yourself and not behave like that.

(Interrvptions)

MR. DEPUTY SPEAKER: You can stop 
doing that.

{Intenrvptionsy
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SHRI DEPUTY SPEAKER: Now. mat-
ter ends there. Let us not prolong it now. Now 
hon. Prime Minister to speak.

THE PRIME MINISTER (SHRI VISH> 
WANATH PRATAP SINGH): Sir. you had 
already given your ruling that the Minister of 
State had fully repiied to the main thrust of 
the question. But hon. Members feel that on 
certain aspects, they want a further darif(ca-
tion. May I say that now it is an established 
fact that Pakistan is interfering in the internal 
matters of our country l>y supply of arms, by 
fanning secessionist, by building up war 
hysteria. And as has been mentioned, we 
have also heard the hon. Member from Goa 
Mr. Faleiro, we were not buikling war hys-
teria. as has perhaps, been suggested that 
the Pakistan Prime Minister had made some 
statement. A thousand years of war was not 
our diak>gue. And when there is also infor-
mation of movement to the front, we have to 
view the total situation. And in defence pre-
paredness, it IS not all the time that you are 
tying to analyse intentions. Yes. intentions 
are part of the analysis. But the ground 
situation has to be assessed and all precau-
tions have to be taken with regard to the 
ground situation, the possibility that can arise 
out of the ground situation. But when it has 
also been cxjupled with the intent of fanning 
secessionist and actually with the dialogue 
that we have been met with, while we wanted 
friendly relations with all our neighbors and 
we in right earnest started with Nepal, China 
and Sri Lanka. With China also, we have had 
a conflict. With china, we have got a prob-
lem. With China, there is also an issue of 
territory. But yet with those complicated 
matters, there has been a positive move-
ment. I do not say that we have got solution. 
But still we have had a positive movement on 
both the sides because we do feel that in 
spite of that, you see this similarity. Though 
we have a conflict with China, though we 
have a border problem, though we have a 
territory problem, still we feel that it is not 
fanning insurgency within our country. It 
does supply arms to Pakistan, that is. in its 
own bilateral relatronship. And it ^  with this 
perception that we could open a dialogue. 
And when we had this intention, there was

no reason why this Government would not 
have similarly taken initiative to improve 
relations with Pakistan. I think, the Pakistan 
Govemment has missed a very good chance 
with this Govemment which had oome with 
this intentk>n. That we had conveyed. Now. 
the ground language across the t»rder is of 
anthtank, of explosives. That is what is coming 
across the border, that is the real language. 
You shouki see what is the real ground 
language. The real ground language across 
Pakistan, to us is of anti-tank missiles, of 
sub-machine guns, of rocket launchers, of 
AK 47s. and according to some information, 
possibly surface to air missile launchers. 
Against our good will, this is what we are 
confronted with and then it was coupled with 
raising of mass hysteria, of funds at the 
highest level and then also forward move-
ment of troops. No country can be oblivious 
to this situation and may I assure the House, 
we have taken at) necessary steps, that our 
flanks do not remain open; in guarding the 
flanks, we have taken all precautions. I think, 
it is our duty. Nobody can tell us that we do 
not have a right to defend ourselves. Every 
country has a right to defend itself. And the 
steps we take are according to our light. 
Every country is free.

Now coming to the foreign affairs skJe, 
the diplomatic thrust. I think. I should pay 
compliment to the Foreign Affairs Ministry, 
for, really, it could convey to the various 
capitals the Indian point of view and quite a 
large number of capitals responded to the 
support of the Simla Agreement whk̂ h was 
sought to be diluted and was being de-
scribed as out of context. And I got it con-
veyed to Pakistan that if it is out of context, it 
will not be only one way out of context. So. 
please be serk)us when you say it is out of 
context. This is the framework by which we 
got peace for 18 years. Simla Agreement is 
a process of history. After several conflicts, 
the two countries had agreed on the Simla 
Agreement. It was not just that out of the 
Foreign Ministries; papers carne and both 
signed them. And it gave a framework of 
peace for so many years. Why cannot it t>e 
continued? Why cannot Pakistan understand 
that rK>t during the 15 years, but only during
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the last year, there have been trouble, insur-
gency and all that. Why those years were not 
worse of in our relationship? I think, some 
introspection Is necessary on that side. I 
have also conveyed through various chan-
nels that good relations are not built by good 
arguments. Good relations are built by acts 
of good faith. And I have conveyed-to share 
with the House—that if Pakistan shows one 
act of good faith, we will show two. But just go 
on denying, while you are doing it, carrying 
on merrily, this is something which we are 
not going to accept. The very fact that the 
Prime Minister of Pakistan has to move out, 
is a proof of our diplomatic success. In fact, 
she was under pressure within her own 
circles that the Indian dilomatic offensive 
has been successful, so successful that they 
were virtually isolated from some countries. 
Therefore now she herself has to undertake 
the journey. It is a proof of our success and 
we are not complacent. We have had talks 
with various Arab countries and genuinely 
they want that no conflict does occur. And 
many have come out expressly in support of 
the Simla Agreement.

15.00 hrs.

May I add at this juncture—which I want 
to do specially I am grateful to the hon. 
Members that on this Issue, they said, “All 
are one. There is no division among us. We 
sit here as Indians, not as party Members 
when it comes to this issue of national secu-
rity." I am grateful to the House and this 
message coming today from the House will 
go a k>ng way to strengthen because it is not 
only'the Army but also the people and their 
morale.

In this, may I say, at the sam̂ time, it is 
very necessary—as I have rightly said-it is 
not only the Army that takes on the respon-
sibility of security but the people? And in the 
people—if they are very strong there has to 
be harmony. Harmony and unity of the people 
is its great strength. Anything that would or 
could divkie the minds or the hearts of the 
people or divert energies elsewhere it this 
juncture~>not only at this juncture but for all 
time to come—is something whrch would

affect our security environment also.

I  have confidently conveyed that if on 
this issue, Pakistan thinks that the people of 
India are divided, they are mistaken. Be it our 
Muslim brethren, be it our Sikh brethren, be 
it our Christian brethren, be it of any religion, 
caste or creed, they are all one and this is our 
strength. May I assure the House that this is 
the message I have and the confidence I 
have In meeting any situation? With these 
words, may I assure you that there is nothing 
to worry about? We are ready to face any 
challenge..., {Interruptions) ....Now, Kashmir 
is an integral part of India, there is no ques-
tion. We have always held it and expressed 
ourselves that any issue between India and 
Pakistan has to be bilaterally decided and 
we are not accepting mediation in these 
matters. However, even for putting our point 
of view and conveying our point of view, it is 
necessary to keep communication channels 
open. If we clog our communication chan-
nels, then our presentation of our views also 
gets clogged. I do not think we should stop 
communication channels but we have said 
firmly ‘no’ about mediation.

15.04 hrs.

BUSINESS ADVISORY COMMITTEE 

Eleventh Report

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHR SATYA PAL 
f\4ALIK): Sir, I beg to move;

"That this House do agree with the 
Eleventh Report of the Business Advi-
sory Committee preserrted tothe House 
on the 16th May, 1990."

MR. DEPUTY SPEAKER: The ques-
tion is:
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“That this House do agree with the 
Eleventh Report of the Business Advi-
sory Comnnittee presented to the House 
on the 16th May, 1990.”

The motion was adopted

15.05 hrs.

MATTERS UNDER RULE 377

[English]

(i) Need to allot alternative land 
to the snfiall vendors at Minjur 
Railway Station on a perma> 
nent Lasls

[SHRIVAKKOM PURUSHOTHAMAN in 
the Chair]

SHRIMATI M. CHANDRASEKHAR ( 
Sriperumbudur): Sir, the small vendors 
numbering about 64 have been allowed to 
continue their vending business within the 
Railway land near Minjur Railway Station 
which is about 30 kms. from Madras Central 
Station on the New Delhi-Madras railway 
lines. These poor vendors belonging to 
weaker sections have been doing their petty 
business for the last mrany years and their 
sole livelihood is dependent on their vending 
business.

Suddenly, on 22.1.1990, the authorities 
not only used force to evict these vendors 
and damaged all their vending property but 
even removed the Railway boundary post 
and their land was forcibly taken over by the 
Highway Department of the State Govern-
ment. On bringing the matter to the notice of 
the Railway authorities, the Railway officials 
visited the place immediately and set the 
whole thing right and the railway and was 
retrieved and their boundary post was fixed 
as before.

Sir, these vendors have been always 
under the threat of eviction by the local 
authorities. I would, therefore, request the

Railway authorities to take immediate action 
for allotment of land at some other place to 
these small vendors in the Minjur Railway 
Station, on a permanent basis, so that the 
fear of frequent eviction action is removed.

(II)  Need to provide financial as
sistance to the Government of 
Uttar Pradesh to meet drink
ing water problem in Mohanlai- 
ganj Parliamentary constitu
ency

[Translation]

SHRI SARJU PRASAD SAROJ (Mo- 
hanlalganj): Sir, water is essential for human 
beings as well as ail other creatures. In 
summer season they need more water. Even 
after 40 years of planned development, the 
water problem in our country remains un-
solved. All the wells, ponds and rivers around 
our area are drying up and if immediate 
steps are not taken there, the situation will 
worsen. The immediate solution to the prob-
lem is a must. Sir, besides drinking water, 
the water is equally essential for agriculture. 
Therefore, I would request that a water supply 
scheme should be started there with the help 
of the world bank immediately so that people 
might not face such problem in future. For an 
immediate action, I would request the Cen-
tral Government to provide adequate funds 
to the State Government so that new tubew- 
ells and hand pumps could be installed, and 
wells and the tubewells lying out of order 
could be repaired.

[English ]

(III) Need to hand over the sicic Mewar 
Sugar Mills Ltd., Bhopal sagar In 
Chittorgarh District to a suitable 
promoter

SHRI HAMENDRA SINGH BANERA 
(Bhilwara): Sir, the Mewar Sugar Mills Ltd., 
Bhupalsagar, District, Chittorgarh is the only 
agro-based industry in the Udaipur regbn 
comparison of the districts Udaipur, Chittor
garh and Bhilwara. It Is a sick unit which has 
rendered hundreds of workers jobless. Cane
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growing farmers of the above districts are 
also the sufferers. Due to delay in taking 
action by the Board of Industrial Financial 
Rehabilitation to hand over the unit to a 
suitable promoter, the hardship faced by 
both the mills workers and farmers is wors-
ening day>by>day. 1, therefore, request the 
Government to instruct BIFR to hand over 
the above sugar mill to a suitable promoter.

[Translation ]

(Iv) Need to enquire into the alleged 
Irregularities committed by Gas 
Authority of India

SHRIISHWAR CHAUDHARY (Gaya)- 
Sir, it is a matter of great concern that Gas 
Authority of India is incurring an annual loss 
of about Rs. 70 crores. There are several 
reasons for it but I would like to draw your 
attention towards two points only. In the 
recent elections the Gas Authority of India 
got printed colored Calendars to be utilised 
for election campaign and in lieu of that a 
contract of Rs. 20 crores for HBJ extension 
pipeline was awarded to it without filing any 
tender.

I  would like to draw the attention of the 
hon. Minister towards one more reason for 
loss. The Snam Progetti an Italian company 
has been benefited by awarding contract of 
Tripura Pipe line project. Many other compa-
nies had submitted ̂enders for it. The rate 
quoted by Snam Company were just double 
as compared to the rates of othbr compa-
nies. No only that, their tender was received 
late by two months but even then the con-
tract was awarded to this company in viola-
tion of all the rules.

[English ]

(V) Need to provide speedy raihivay 
transportation facilities for betel 
leaves in West Bengal

SHRI SATYAGOPAL MISRA (Tamluk): 
Sir, the growers and traders of betel leaves 
in West Bengal have been facing a very 
serbus situation due to the inadequate facili-
ties provided for the transportation of betel 
baskets by the Railways.

West Bengal produces two-thirds of the 
betel leaves produced in our country. Being 
highly perishable, betel leaves need quick 
transportation by the Railway from Mecheda, 
Panskura, and Bagnan Railway Stations on 
South-Eastern Railway and Howrah, Seal- 
dah, Srirampur Railway Stations no the 
Eastern Railway. In Bagnan and Srirampur 
Railway Stations there are no facilities for 
the transportation of betel baskets as no 
major trains stop there and in other Railway 
Stations either facilities are inadequate or 
the trains do not carry regular empty V.P.S. 
for loading betel baskets.

Therefore, I urge upon the Railway 
Minister to take the following steps for the 
quick and regular transportation of betel 
baskets from various Railway Stations of 
West Bengal to other parts of the country:

1) Regular monitoring of the transpor-
tation of betel baskets in Howrah 
and Sealdah Railway Station, par-

ticularly in 8034 UP, 8005 UP, 8002 
UP, 8015 UP trains of South East-
ern Railway and 3211 UP, 2303 
UP, 2381 UP, 3007 UP, 3005 UP, 
3009 UP trains of Eastern Railway.

The top offrcials of Gas Authority of 
India have misused their position. There-
fore, I would request the Government of 
India that a high level inquiry should be 
conducted to probe into these financial ir-
regularities and action shouki be taken 
against all the top officials involved in it.

2) Stoppage of 8030 UP at Bagnan 
Statbn, Stoppage of 3009 UP at 
Srirampur Station and stoppage of 
8002 UP trains at Mecheda Sta-
tion.

3) Supply of regular V.P.S. in 8030 
UP and 7034 UP trains.
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vl) Need to clean the proposals to 
set up thermal power station at 
Sagardlghi and Budge Budge as 
also Purulia pumps storage and 
Balagarh thermal power projects 
(West Bengal) In 8th Plan Itself

SHRISANAT KUMAR MANDAL (Joyn- 
agar): Sir. West Bengal, particularly Cat- 
cutta, at one time hub of the industrial activ-
ity, Is at present passing through the throes 
of acute power shortage. Summer is also on 
in its full swing. It is high time that something 
is done to ease the electricity supply situ-
ation in this power-famished State. The West 
Bengal Government had submitted to the 
Central Electricity Authority proposals for 
two thermal power stations planned to be set 
up at Sagardighi and Budge Budge. The 
State Government has been trying hard to 
ensure clearance for both the projects.

The 2000 MW Sagardighi project has 
been waiting clearance since 1985. The 
clearance of the CEA for the 500 MW Budge 
Budge project was sought about four months 
ago. The CEA has. on the other hand, ar-
gued that the 2500 MW of thermal capacity 
proposed to be created in the State will be 
hopelessly under-utilized. The State Gov-
ernment is, however, worried about how to 
meetthe increased demand attheturn of the 
century by when the demand-supply gap will 
widen to 2870 MW. In fact, the gap could be 
even wider as the old units will produce less 
and less as they age further. I would, there-
fore, very strongly support the State Govern-
ment’s demand that the CEA must clear not 
only the Sagardighi and Budge Budge proj-
ects, but also Purulia pumps storage and 
Balagarh thermal power projects in the 8th 
Plan Itself.

(vil) Need to Clear the Proposals for 
expanding telephone exchanges 
In IdukkI district, Kerala

SHRI PAUI K.M. MATHEW (Idukki): 
Sir, pfdposais for the expansion of about 
three do;̂ telephone exchanges in Idukki 
distrk:t, Kerala are pending with the Govern-
ment.

Idukki is perhaps the most undevebped 
district of Kerala in the matter of transporta-
tion and communication. The need for com-
munication facilities in this hilly district, with 
a dominant feature of deep terrains and 
valleys cannot be over-ernphasised. This 
district produces a major chunk of the cash 
crops which earn foreign exchange.

I request the Government that in the 
interest of the undeveloped district of Idukki 
it should expedite the clearance of expan-
sion proposals on a top priority basis.

15.15 hrs.

FINANCE BILL 1990-COA/TD 

[English ]

MR. CHAIRMAN: We will now take up 
further discussion on the motion for consid-
eration of the Finance Bill, 1990, moved by 
Prof. Madhu Dandavate on the 16th May, 
1990.

Yes, Mr Vijay Kumar Malhotra.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Can I catch your 
eyes. Sir?

Mr. Chairman, Sir, in view of the fact that 
the Finance Bill after being adopte(f here has 
to go to the other House, if the process has 
to be completed expeditiously I woukj sug* 
gest that we may sit for a longer time. I can 
reply even In the late evening but the debate 
on the Finance Bill should be completed 
today only. That Is my request to the entire 
House through you. Sir.

SHRI SONTOSH MOHAN DEV (Tripura 
West): Yes, it is a small problem and I 
appreciate it. But I would like to say that the 
time should be adjusted In such a manner 
that the reply should be completed before
8,00 O’ Clock as some hundred Members 
want to go at 8.00 o’ Clock.
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PROF. MADHU DANDAVATE; Sir, 
everybody should be allowed to speak and 
go out so that my work in the end will be 
relieved.

SHRISONTOSH MOHAN DEV: Sir. of 
late the Finance Minister is so confident that 
he always talks in a funny manner. That is his 
nature. Every time he tries to be funny. But 
don’t be so over-confident. This is not the 
way to reply. While replying the questbns, 
you are calling Members bloody...

PROF. MADHU DANDAVATE: No. no.

SHRI SONTOSH MOHAN DEV: You 
may not agree now.

I have come here by my own merits. 
You cannot reply like this. I only said that 
since some hundred M.Ps have to go, have 
some commitment, at 8.00 o’ Clock so the 
time should be adjusted In such a manner 
that it finishes before 8.00 P.M. Otherwise, 
we have no objection. We should not be 
asked to sit beyond 8.00 P.M. That is what 1 
sakl. I am not supposed to say where we 
have to go.

PROF. MADHU DANDAVATE: I fully 
support the suggestion. If some appoint-
ment at 8.00 o’ Clock is there, you can ration 
the time and I myself will take the least 
amount of time and try to give reply.

[Translation]

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Chairman, Sir. all our 
Members have to go to attend a meeting at
6.00 p.m. and will come back at 8.00 p.m. If 
they have to go at 8.00 o’ Clock you can take 
It up at 10.00 p.m.

[English ]

SHRI SONTOSH MOHAN DEV: Sir, 
we have no objection. If you alk>w us to go at 
8 P.M. we will oome back at 9.00 P.M. and 
then we can sit up to even 12.00 o' Cbck.

[Translation ]

PROF. VUAY KUMAR MALHOTRA: Mr. 
Chairman, Sir, I feel that vartous conces-
sions and reliefs announced by the hon. 
Minister of Finance in direct and indirect 
taxes are highly disappointing. I would like to 
make it clear that the shape in which the 
Finance Bill was presented in the House is 
not acceptable to us. It could be our help-
lessness to extend our support to this Bill, 
but we do not think it to be a good Budget or 
a Budget of public interest.

Mr. Chairman. Sir, this Budget is a blow 
to the middle class the poor and the fixed 
income groups. We had expected that the 
hon. Minister of Finance would prepare a 
justifiable Budget. We fail to understand as 
to why efforts were not made to extend the 
concessions which were made available to 
multi* nationals and the big giants to partner-
ship firms, self-employed persons and indi-
viduals. The multi-nationals, widely heW 
companies and big industries have been 
given an exemption of 10 per cent thereby 
making the total concession of 20 per cent. 
While high companies have been granted 
concessions of 10 per cent in rate and 20 per 
cent in tax. the closely held companies have 
been granted 5 per cent concession in rate 
and 10 per cent in tax. No relief has been 
given to self employed persons and the 
partnership firms. Concessions to big com-
panies and no concession to commonman— 
at least we did not expect this thing from 
Dandavateji. Hundred per cent exemption 
has been given no dividends to be accrued 
to one corporate sector from the other 
whereas dividend accruing to commonman 
has not been granted any exemption. Why 
this facility was not extended to personal 
income? Mr. Speaker, Sir. Dandavateji stated 
that he would raise Rs. 800 crores from the 
corporate sector. I cannot under-stand the 
principle of arithmetic he applied to it. It is so 
because as compared to the earlier rate, an 
amount of Rs. 5289 crores shoukl have been 
expected from the corporate sector. If there 
is a reductbn of 20 percent, the total amount 
of reductk>n comes to Rs. 1000 crores. As 
per my calculations, instead of a profit of Rs.
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[Prof. Vijay Kumar Malhotra]

800 crores, there should have been a loss of 
Rs. 600 crores to Rs. 700 crores even after 
deducting the profit to be accrued from 
abolitbn of investment allowance out of the 
total reliefs given therein. I feel it is not proper 
to make good the losses by some other 
method. Various concessions given to the 
corporate sector call for a review and as 
such should be made clear. Mr. Speaker, 
Sir, he provided a total benefit of just Rs. 800 
annually by raising the income tax exemp-
tion limit from Rs. 18,000 to Rs. 22,000. It is 
too meagre. The income tax exemption limit 
should at least be raised to Rs. 30,000. he 
has snatched away the exemptions which 
were hither to available in the Budget. Dan- 
davateji is a professor of Mathematics. As 
such he calculated that if people having an 
annual income of Rs. 42,000 save Rs. 8000, 
they would not be required to pay income 
tax. I would like to place some more figures 
before him. If a person having an annual 
income of Rs. 48,000 saves Rs. 8000 he has 
to pay Rs. 600 more as income tax as per the 
new formula. Out of the relief of Rs. 800, the 
Government takes away Rs. 600. Those 
who are self-employed and whose annual 
income is Rs. 36,000 have to pay Rs. 600 
more if they save Rs. 6000 under the new 
formula. Is a person with an annual income 
of Rs. 36,000 a capitalist or millionaire? He 
claims that the new formula that has been 
evolved now is more justifiable. Snatching 
away Rs. 600 out of the relief of Rs. 800 is a 
great injustice. It is very simple. People whose 
income is in the range of 30 per cent will 
suffer a loss of Rs. 600 and for those in the
50 per cent range the loss will be Rs. 1800 if 
the savings are Rs. 6000. If my figures are 
wrong, let the hon. Minister of Finance say 
so. These figures are definitely correct. At 
the same time, there is big anomaly. People 
having an income of Rs. 75,000 will have to 
pay tax of Rs. 17,600. If their income is Rs. 
75,010 i.e. an increase of just Rs. 10, they 
will have to pay Rs. 1408 more. What a 
justice it is that on an income of Rs. 10 one 
has to pay Rs, 1408 as tax. Earlier marginal 
relief used to be given on surcharge, but this 
time no such relief has been given. If one has

to pay Rs. 1408 on an income of Rs. 10, its 
justifiability can be well understood, I would 
like to say that just as exemptbn has been 
given in corporate tax, maximum income tax 
should be 40 per cent and the exemptbn 
limit should be raised to Rs. 30,000. At the 
same time, okl formula shouki be applied to 
relief savings.

I would like to make a submissbn about 
wealth tax. it is not proper to impose tax on 
the natbnal increase In the value of wealth. 
For example, suppose some one came from 
Pakistan as refugee and he purchased a 
house for Rs. 600. Now he or she is staying 
in that house no matter whether she is a 
wideo or anybody else. If tomorrow notional 
value of his or her wealth is assessed at Rs. 
20 lakhs, where from he or she will pay 
wealth tax on Rs. 20 lakhs when he or she is 
a poor person and the house a self-occu-
pied. If It is estimated that the notional value 
of his property has increased how can he or 
she pay the tax? Neither his or her income 
has increased nor the property. While imple-
menting the wealth tax formula, a way out 
should be found to check the payment in 
black money in the open market.

I would like to point out further that the 
Government has not so far presented the 
Eighth Five Year Plan in the House. The real 
fabric of the Eighth Plan is not known. With-
out finalization of the Eighth Plan, it cannot 
be clear as to what is the actual position. The 
total increase In this year's plan in 10 per 
cent more than last year's revised estimate. 
Madhu Dandavate ji has shown a deficit of 
Rs. 7200 crores. He has reduced the plan to 
such an extent that it was but natural that the 
deficit will be less. Only an increase of 10 per 
cent has been shown in the plan. Under the 
circumstances if the deficit is kept under Rs. 
7200 crores, it would not serve the purpose 
because in that case this Budget will not help 
in further development.

All the Ministries have been advised by 
the Government to reduce their expenditure 
and meet the burden of dearness allowance 
out of their own savings. Please let me know 
if this expenditure has been shown under
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plan head or revenue expenditure head. U
this money is taken from the plan and conse-
quently plan allocation is reduced, there will
be a decline in the plan as compared to the
last year and the pace of development will be
retarded.

It has been said that reducing prices
and removing unemployment are the objec-
tives of this Budget. There has been a 5 per
cent rise in prices during the last 5 months.
The wholesale price index stood at 165
during the month of January this year now it
is 173 thus registering an increase of 5 per
cent. There has been an 8 per cent rise in
retail prices. I would like to request you to
look into it. No care has been taken as to
where from the revenue could accrue. No
attention has been paid to the public sector.
About Rs. 70,000 crores would be invested
in the public sector by the end of this year
and the profit to be accrued is likely to be 3-
4 percent. The hon. Minister of Finance said
that 48 per cent resources will be mobilised
from internal sources for the expansion of
the public sector. There is no mention in the
Budget as to where from this 48 per cent will
be mobilised and how the investment re-
quirements would be met.

Mention has also been made of loss in
Coal India Ltd. No matter whether it is the
Coal India Ltd. or any other public sector
company, the power generation has been
stagnating at 40 per cent of the installed
capacity. The SAIL is also producing far
below it~ installed capacity. If the production
could match the installed capacity, there
could be a large surplus. It is being said that
less work done by the workers is the cause
ofbelow capacity production. It is not so. It is
necessary that the management the bu-
reaucracy and the officers working there
should also be held responsible. If this could
be done, the quantum of surplus will be so
high that we would be able to utilise it in
public welfare work.

I would like 10 make two more points. I
~Quid like to point out that there has been no
mention as to the various steps being taken
bythe Government to unearth black money.

Please ensure that no harassment is caused
to the honest tax payers. The black money
should be utilised to remove unemployment
and to execute some scheme for the slums.
At the same time, it should be made clear as
to what method is going to be followed to
utilise this black money. I would like to lay
maximum stress -on the lifting of ban im-
posed on the recruitment of Government
employees. It may please be treated as my
appeal. The Government cannot guarantee
the right to work. Then at least, it should lift
the ban on recruitment. Lakhs of people are
crossing the maximum age limit for entry into
Government services due to this ban. Please
remove the problem of unemployment so
that the country could develop. Some alloca-
tion for this purpose should be made in the
Budget. The Government should at least
fulfil the promises it has made in its election
manifesto that it would lift the ban on recruit-
ment. I hope that the Government will take
necessary steps in this regard.

[English 1

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Chairman, at the ouset, I would
like to point out that, after the Budget was
presented by the hon. Finance Minister, we
have discussed only nine Ministries out of
many Ministries. What have we done really
is this? Thirty-seven per cent of the de-
mands for grants have been discussed and
63 per cent of them have been guillotined.
The point that I am making precisely is this.
The expenditure in the Budget is increasing
and has increased sine 1950. I have taken
the trouble of collecting some figures to
show how about 300 time it has increased
since 1950. The time devoted to the Budget
is getting less and less. In fact, the Sessions
of Parliament themselves are getting shorter
and less time the Parliament is meeting
since 1950 till this day. Within the shorter
time, the time devoted to the Budget is
getting less. Perhaps one could have thought
that the business of the Government was
increasing and getting so complex that there
was no way in which the accountability to
Parliament, as envisaged originally, could
be enforced. But this is not being done. I
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know of countries worth mentioning of some 
substance. India is the only country where 
the accountability of the Government to 
Parliament is getting less. The accountabit- 
ity of the government to representative 
democracy is increasing in all the countries 
of so>called old Commonwealth, in all coun-
tries where there is any substance in parlia-
mentary democracy. Presidential democ-
racy; it is also increasing to Committees 
which meet throughout the year and scruti-
nise in details the demands for grants. Only 
general matters are discussed in Parlia-
ments. Therefore. I would like to show the 
enormity of this problem so that this House 
takes some decision on these matters. We 
are the only odd country where parliamen-
tary effectiveness is decreasing year after 
year. This year, 37 per cent of the demarKis 
for grants have been discussed and 63 par 
cent of them have been guilbtrad. Tb» 
expenditure contained in the Budgeto#
51 of the Government of India wmm Hi. 
337.88 crores; in this Budget, ft is Hi. 
94,706.54 crores. There is an incrwM of 
about 300 timmes. As against this. Itis 
number of sittings of Parliament is decteaS' 
ing. In the First Parliament, in 1950-51, the 
Parliamentary sittings were 677 effective 
days; in the last Parliament, there were 465 
days. So. there is a substantial decrease. In 
the last Parliament, there wan an improve-
ment compared to many previous Parlia-
ments. It was only a short Parliament. So, 
there were only 200 days on which the 
Pariiament sat. In the Seventh Parliament, 
they sat for 400 days. Therefore,the Parlia-
ment is meeting less and less. Within those 
days when the Parliament is meeting, the 
percentage of time for discussbn for Budget 
is even less. The Budget time of the Second 
Lok Sabha, for instance, was 2.9 per cent of 
the total time. In the last Parliament, it was 
16.9 per cent. Therefore, the Parliamentary 
Sessions are getting shorter. The business 
of Parliament is increasing; the business of 
Government is increasing. Within the shorter 
Sessions of Parliament, the time devoted to 
the Budget is decreasing.

PROF. N.G. RANGA (Guntur): We are 
all guilty for this.

SHRI EDUARDO FALEIRO: This mat-
ter does not concern the Government alone; 
it concerns all of us; and ail of us must apply 
our mind to this, t am mentioning this in the 
context of the Report of the Rules Commit-
tee which was laid on the Table of the House 
on 4th April, 1990. It has recommended that 
there should be some more Standing Com-
mittees on the lines that are available in 
every parliamentary democracy, even in the 
Commonwealth countries, in Europe, in Asia 
and many other countries. One of them is 
the Finance and Planning Committee which 
will scrutinise the Budget. Now, I fail to 
understand why has not this Committee 
been set up? The Report was laid on the 
Table of the House on the 4th of April. Now 
we are in the middle of May. This Committee 
has not ben promulgated. Unless there is an 
ob|ectk)n to their being promulgated, these 
Committees should have been promulgated 
bf the Speaker. Therefore, through you I 
urge the Speaker, and I think I am express-
ing the feelings of the entire House that the 
standing committees must be promulgated 
in the course of this session itself so that we 
can start working like Parliaments elsewhere 
and effectively function from the inter-ses-
sion itself. And, therefore, unless these 
committees are formed as they are formed in 
every other country worth mentioning—I do 
not know what happens in Upper Volta or 
Togo, with due respect I do not know—but I 
know what happens for instance in Britain, 
Canada or Australia. Even in Britain which is 
so very conservative they have brought in 
these committees and it is very surprising for 
anybody to find this situatk>n.

MR. CHAIRMAN: In some State also it 
is implemented.

SHRI EDUARDO FALEIRO: It is there, 
yes. I am happy to note it.That is the only 
way. It is veiy embarrassing that our Pariia- 
ment does not have this system because 
without it the budgetary discussion will be 
hardly of any meaning and substance.
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Please see. What is the result of this 
little time that is devoted for discussion on 
the Demands? The hon. Finance Minister 
has rightly pointed out in his Budget Speech, 
that there are two major problems that con-
front him and the country and the Rnance 
Ministry must address them with a senxse of 
utmost priority.

One is the question of the Budgetary 
Deficit in general; and the other is the spe-
cific question of balance of payments. Now, 
the balance of payments is basically south to 
be redressed through the Ministry of Com-
merce—basically. So. the balance of pay-
ments problem is a priority problem to be 
discussed in the Budget and the Ministry of 
Commerce is the main instrument for re-
dressing the balance of payments. But the 
Ministry of Commerce has not been dis-
cussed in this year’s Demands!

So, in this type of situation it really 
shows how meaningless it gets. I would 
again repeat what I said a few moments back 
in a cooler atmosphere: That we are not here 
merely in that sense —I meant what I said— 
we are not here merely just to speak on any 
matter so bng as we get a chance. We are 
here to do substantial work to redress the 
grievances of the people and not merely 
giving speeches for the sake of speaking will 
not take us anywhere. This will be just 
speechifying unless certain committees are 
there that sit throughout the year, develop a 
sense of specialisation within the limitations 
and then really have a close look at the 
Budget.

Now see the budgetary deficit. That is 
the main problem according to the Finance 
Minister. With all the sympathy and respect 
the House has and I have personally for the 
Finance Minister, I wouW only say, that he 
has admitted that that is his main problem. 
But he has done nothing about it; no specific 
measure has the Finance Minister, taken and 
nothiftg is diseased which is meant to effec> 
tively control the budgetary deficit.

Now, it is not his fault. It is not the fault 
of his Govemment. That is the situatk>n of

the Government. A minority Government 
dependant on antagonistic forces for Its 
survival, what can they do?

But what can be done; surely is the hon. 
Finance Minister, must assert himself against 
the populist measure of the type which you 
have discussed in this House and which are 
in the Budget and commended from time to 
time, saying so much in the country. That is 
the minimum you can do. The hon. Finance 
Minister should himself say that these things 
should not happen.

Now I would like to mention one think on 
this point. It is not a new thing. Budgetary 
deficit has not been created by the Finance 
Minister. He has inherited it from us, along 
with a very buoyant economy and a vibrant 
economy. You have inherited both thethings, 
a very vibrant economy with the highest rate 
of industrial growth that was ever in this 
country and also the budgetary deficit. Now, 
all that I want to say is that our Government, 
the previous Government, was aware of this 
problem and wanted that steps should be 
taken to control effectively the budgetary 
deficit.

One of the steps taken was about the 
request made in the terms of reference of the 
Ninth Finance Commission. See paragraph 
4 of the report of the Ninth Finance Commis-
sion. It says: ‘The Government wanted the 
Finance Commission to adopt a normative 
approach in taking the receipts and expen-
diture for the revenue account of the States 
and the Centre, and so on and so forth.

Now in your action taken report, In the 
paragraph which you have accepted, that is 
among the recommendations of the Finance 
Commission which you have accepted, you 
have accepted this normative approach as 
far as the State are concerned. But you have 
not accepted the normative approach as far 
as the Central itself is concerned. Why have 
you not accepted the normative approach?
It is given in paragraph 10 of the raport. I 
quote:

The normative approach is formulated
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on thdse lines broadly.

Central and StateGovemments should 
be treated in a similar manner with 
regard to fiscal .discipline. yVe recom> 
mend thatthe convention should there- 
fore be developed limiting the extent of 
deficit financing by Central Govern-
ment in any given year to an amount to 
be determined in consultation with the 
Governor of the Reserve Bank of India 
on the basis of certain objective eco-
nomic criteriato be clearly laid down..

MR. CHAIRMAN: Mr. Faleiro. your Party 
has written that not more than ten minutes 
should be given to the Congress Members.

SHRI EDUARDO FALEIRO: Your Par̂ 
and my Party are one and the same. This is 
the opening speech. I am the first speakeron 
Finance Bill from our side. Please allow me 
more time.

Will the Government accept the norma-
tive approach recommended by the Finance 
Commission? That is what we want to know 
from the Finance Minister. Will the Govern-
ment, by law, establish the limits of borrow-
ing through Parliament under Ahicle 292? 
Will the Government bring a law under Ar-
ticle 292 to set up the limits of borrowing by 
the Executive? Under Article 292, the execu-
tive power of the Union extends to borrowing 
upon the security of Consolidated Fund of 
India within such limits if any, as may from 
time to time, be fixed by Parliament t>y law. 
It is necessary to fix these limits because if 
you exceed this limit, you have to come back 
to the Parliament and justify specificaliy as to 
why you want the limits to be raised and as 
to why you want to borrow more. This is 
necessary to control the budgetary deficit 
and the borrowings of this Government. Will 
you bring a legislation? If not why not?

On the questbn of balance of payments, 
I would like advert to a situation which we are 
all conversant with, but we must think deeply 
into us, namely matter of trade, conces-
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sk>nal finance, and even aki and interna-
tional eoonomic environment are adverse to 
us. Europe is being integrated as one market 
by 1992. So, the trade, aki and concessional 
finance will bask;ally go rather than to the 
South as formulated earlier, to the devebp- 
ing countries of South Europe like Portugal. 
Spain. Greece, and that is what would have 
come to us in terms of trade. Even conces- 
sk>nal finance will go to those countries. My 
questk>n is this. The mix of the newly indus-
trialised countries, for Instance, are already 
discussing with the EEC about market ac-
cess to those countries. They have covered 
a k>ng distance. I woukjl, therefore, like to 
know as to what this Government has done 
in this regard. Has the Government been 
doing anything specifk:on this matter? Have 
they worked out with the EEC access to their 
markets or not and at what stage is it?

We have problems with the Soviet Un-. 
k>n because of the convertibility of the rouble. 
Our trade has been on rupee basis. It will 
have to be most possible in hard cun'ency. 
Also no more in K̂scow decisbn are taken, 
in Kremlin. They are taken in the market 
place. We will have to compete. In view of the 
situatk)n created by PerestroS<a\n the Soviet 
Unbn, what steps have been taken to en-
sure our market in that country? I know that 
at the moment the Commerce Minister is in 
Moscow. We shoub have a strategy to 
maintain that market, in fact to strengthen it. 
We would like to know from the Minister, 
what his reaction is and what are his feelings 
about the decisions taken at the recent 
meeting of the IMF? As far as reports go. 
decisbn have been taken adverse to the 
developing countries. Instead of increase in 
quotas of one hundred per cent, which rec-
ommended by the Managing Diiector of the 
Fund and fully supported by the developing 
countries, the increase has only been fifty 
per cent. What is worse? A new condition-
ality has been applied viz. that there will be 
no concessional finance and no support 
from the Fund to any country that defaults 
whatever the circumstances. Now this new 
conditionality is against the very foundation 
of the charter of the IMF. It puts the IMF like 
a loan shark, like a person who gives money



589 Finance VAISAKHA27,1912 {SAKA) Bill, 1990 590

just to take it back and not like adevek>pment 
bank which was the purpose of IMF. It is the 
vk>latk>n of the charter, of IMF. What is the 
Government going to do in that?

As far as the United States are con> 
cerned, we are happy with the position taken 
by this Government on Super 301. That was 
the same position of our own Congress 
Government. The United States and the 
developed countries must be made aware of 
even more forcefully that they cannot have 
protectionism for themselves like in multi-
fibre agreements and try them to impose on 
open trade and open markets as far as 
developing countries are concerned.

We must again re-start North South 
dialogue if not on the global negotiation on all 
issues, at least on issue by issue and step by 
step. What are we doing to re-start the North 
South diabgue? South South ccoperation is 
a must. What are we doing to import from the 
developing countries rather then from the 
developed countries? I have some specific 
suggestions on this, viz. reduce nominally 
tariff for import from the developing coun-
tries and give them the benefit of,a nominal 
reduction say to the extent of 10 per cent. 
Have Chambers of Commerce with some of 
the developing countries, those devebping 
countries that are more devebped. When 
you can have Chambers of Commerce with 
USA, UK and Soviet Union, why can you not 
have Chambers of Commerce with some of 
the more devebped countries among the 
developing countries?

We have to increase our technical coop- 
eratbn because technobgy is the key. It was 
through technology that the western coun-
tries cobnised the rest of the worW. And it is 
through the tremendous development of 
technobgy at this point of time in bb-chem- 
istry and in many other areas that new- 
cobniatism is tx>und to aeep in unless we 
improve our own technobgy. Exchange of 
technobgy among south countries is a must. 
Therefore, what steps are we taking as a 
leading devebping country to improve on 
technical cooperatbn and exchange appro-
priate technology with other developing

countries? As I said, this is how It goes, we 
have rush through these things at every 
stage. I conclude on this but I wouki like the 
hon. Minister to reply to these specifb points 
that I have made.

SHRl MURLIDEORA (Bombay South): 
Prof. Madhu Dandavate deserves oongratu- 
latbns on two fronts. One is, this is the first 
budget whbh is praised by men like Mr. Nani 
Palkhiwala in Bombay and also by Mr. 
Somnath Chatterjee and Mr. Indrajit Gupta. 
Any budget whbh is praised and applauded 
by such sectbns of people, there is very little 
to offer in the budget And I have the privilege 
to go to the library for two or three days and 
I saw what Prof. Madhu Dandavate had 
been saying for four or five years on budget, 
on price rise, on the petroleum price when in 
the evening Mr. V.P. Singh himself had raised 
the petroleum prices. It is shocking to see 
that all his comments he gave for five years, 
not a single one he has implemented. BOp, 
deficit financing, India’s bonrowing, India’s 
trade abroad, what Prof. Madhu Dandavate 
has been preaching not even a single line he 
has been able to practise in the budget. 
When I ask the reason he will say* "Give us 
a change, we are there for five years* it is only 
six months." I only wish him luck. I only want 
to tell him sometimes please find a little time 
when inter-sessbn is there and see some of 
his speeches.

PROF. MADHU DANDAVATE: I remem-
ber all my speeches because none else has 
written them.

SHRl MURLI DEORA: Sir, the biggest 
problem of unemployment is being faced by 
our country. According to our recent survey, 
the Labour force growth in our country be-
tween the age group of 15-29 during 1980- 
2000 will be 110 milibn young adults as 
against the earlier 20 years which was less 
than 69 million young adults and the total 
employment is organised sector has risen by 
12 lakhs in four years as against the popula-
tion growth of 610 lakhs. The Government 
has rightly said again and again that the 
Government will put lot of emphasis on 
employment and I want to bring a few sug-
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gestions to the hon. Minister if he can con-
sider them. if he thinks they are good, he can 
Incorporate them. We must continue to put 
emphasis on rapid industrialisation which 
will create more job opportunities.

Sir. the first suggestion alx)ut which 
Shri Nirmal Kanti Chatterjee, Member of the 
Finance Consultative Committee is aware, 
is abolition of investment allowance, section 
115 J. Now. several time Government have 
experimented with this idea of abolition. It 
was abolished four years back also but was 
again re-introduced. This system worked 
well and it helped in industrialisation. The 
Government stated that the purpose of the 
abolition was to help the labour intensive 
industries. The Government is going to gain 
Rs. 800 crores due to abolition of investment 
allowance. In reality two-third of this money 
will come from public sector corporation 
engaged in infrastructural activities like IPCL, 
MTNL, IOC, ONGC etc This is a tax on 
efficiency. I would like to suggest the hon. 
Minister that this investment allowance be 
restored to infrastructure industries like 
power, telecom, petroleum and other indus-
tries which the Government want to give 
priority in core sector.

The best thing for employment genera-
tion is house contraction activities. For every 
Rs. 1 lakh investment in construction activi-
ties 3100 mandays of unskilled labour and 
1300 mandays of technical and skilled la-
bour get employment. Today, 16 per cent to 
total employment in our country is in con-
struction industries and the Government must 
help the housing and construction activities.

The Is a massive shortage of urban 
housing and the biggest hurdle is Urban 
Land Ceiling Act of 1976 applicable to in 74 
cities and towns. This Act passed in 1976 
has not achieved even half per cent of its 
target. Today in our urban cite due to the 
ULC Act there is a massive shortage of 
houses and on the other side the land is 
encroached upon by unauthorised people, ft 
should be allowed to develop into house

constructbn activities whk:h will not only 
give shelter and employment but also boost 
the industries engaged in hardware, steel, 
cement, etc.-the raw material need for house 
construction. I do not understand what is the 
use of having an Act which you cannot 
emptoy from 1976 to 1990, that is for 14 
years or so. What I am requesting the Gov-
ernment is that they should make an amend-
ment to the Urban Land Ceiling.Act. Prof. 
Dandavate has not referred in his budget on 
housing. He has not referred the emptoy- 
ment which you can get through house. You 
have not referred the urban housing which is 
so badly needed and the suggestion is that 
instead of having this ULC Section 20 and 
21. as its is today, which has totally handi-
capped the housing growth in big metropoli-
tan cities in Bombay and Calcutta, fiscal 
measures in the form of tax on urban vacant 
lands should be brought. When there is 
vacant land in big .cities, in Bombay or in 
Calcutta, they are not allowed to develop. 
But what happens is that slums come up and 
the crimes start. So it is better that this land 
is allowed to be developed by the Central 
Government and get more revenue. We will 
get more housing and we will get massive 
employment through this. It will not only give 
massive employment to the people but the 
amount of hardware, cement and steel and 
other things will be needed which will also 
give a boost to our general industries.

Sir, there are Non Resident Indians who 
have deposited over Rs. 10.000 crores in 
FCNR and NRI deposits with the Govern-
ment of India and Prof. Madhu Dandavate 
should know that there are several NRI 
organisations abroad and they want to oome 
back. The doctors and engineers want to 
come back and they are ready to invest the 
foreign exchange money which they have 
kept in deposit, in the housing activities in 
the country. So, to some extent, it will also 
help to settle the Balance of Payment

Sir, there is one section at present in the 
Income-tax Act. K is Section 24 (14) where 
the tax Is only deducted upto Rs. 5000. Now, 
this Is a disincentive for people to have his 
own home. This ceiling of Rs. 5000 shouki
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be increasGd to Rs. 10,000 or Rs. 15,000. 
The other point which I would like to suggest 
to the Government is that they must follow 
liberal licensing and libera; fiscal policies. 
What happened in the case of cement is that 
from 20 million tonnes produced in 1979-80 
the production has gone to 45 or 46 million 
tonnes today. When you totally delicense 
the production of cement, you allow the large 
house or the big house to manufacture 
cement. Today there is no shortage of 
cement; there is a little Increase in price of 
cement, I agree. But today we are producing 
46 million tonnes of cement. In 1980-81, we 
were getting a revenue of Rs. 169 crores 
through cement. Today, due to liberalisation 
and the incentive which have been given, 
Government is collecting Rs. 1086 crores as 
excise on cemont itself. This is the example 
of how liberalisation can help. I would re-
quest the Government that they should have 
such policies allowing the people, allowing 
the industries irrespective of their constitu-
tion, irrespective of where they are, irrespec-
tive of what share holding they have, large 
house or big house, that they can produce 
more and boost the economy. I would only 
like to say that for producing one million 
tonne of cement, you need about Rs. 145 
crores. Who can afford to spend Rs. 145 
crore? I would urge upon the Government to 
continue this delicensing process and liberal 
fiscal policies. There is a case about MRTP. 
Today the MRTP companies are those whose 
assets are upto Rs. 100 crores. Some years 
back, it was said that the value of rupee had 
gone down. Mr. Eduardo Faleiro has rightly 
said that all over the world the industries are 
becoming bigger and bigger; there merger 
takes place and we are trying to fragment our 
own industries. So, the time has cpme when 
either the Government scraps totally the 
MRTP or dilute the definition of MRTP. In-
stead of having Rs. 100 crore as assets, it 
should be more than Rs. 500 crore. That will 
really help the Department. If it does not 
help, the MRTP Department will become 
another licensing department.

16.00 hr$.

I hope Prof. Dandavate will not hesitate to

shed his old socialist mantle. And I am told 
he has started learning from the Faster 
Europe and other countries and other Marx-
ist economist, as you rightly said. (Interrupt 
tions). I am ready to learn. I am only trying to 
warn the Finance Minister that a criteria for...

PROF. MADHU DANDAVATE: Eastern 
Europe has not given up socialism.

SHRI MURLI DEORA: They have not 
give up. I hope you don’t borrow whatever 
system is there.

SHRI EDUARDO FALEIPO: The have 
only given up socialists.

SHRI MURLI DEORA: I also don’t want 
to borrow their system, whatever system is 
there.

DR. BIPLAB DASGUPTA (Calcutta 
South): I tell you, don’t get into it. Stk:k to 
what you are saying. (Interruptions).

SHRI MURLI DEORA: The criterion for 
an industry to be judged under MRTP Act 
should not be the value of assets, whk:h are 
their assets—Rs. 100 crores. It shouW be 
the market share of the commodities manu-
factured by them. This is what is happening 
in West Germany also. There are MRTP 
cases, there are cases where they do not 
allow an industry to produce more than some 
percentage of that very product. So. what I 
am requesting the hon. Minister is that this 
value of Rs. 100 crores should be increased 
to Rs. 500 crores and it should be on the 
proportbn of their share in the market rather 
than the value of their assets. This will help 
our industries to grow, this will help our 
industries to expand and this will help our 
industries to compete in the international 
market. Otherwise we will be left behind 
when the entire Western Europe becomes 
the European Economic Community.

Sir, about the capital market, the much 
needed finance for the industry comes from 
the stock exchange or the capital market and 
1 know Prof. Dandavate has got a standard 
reply that the total economy of the country
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does not depend on the stock market, share 
bazar. I agree with you. But you will agree 
that there is a need to give boost to the 
existing capital market and of late, even after 
the new Government and earlier, the capital 
market is doing very well. Only one small 
suggestion 1 want to offer to the hon. Minister 
and that is that under Section 80L what is 
happening is that those who are hokiing the 
shares, those who are hokiing the deben> 
tures there is a dual tax from them. The 
Company pays the tax on their income, but 
a shareholder or a detsenture holder also 
pays the tax on the earning of that deben-
ture. This is not good. Why is this not good? 
This is not good because the peofjie who are 
saving money in the rural areas are ready to 
pay the tax. but they do not maintain the 
khata etc. and the Income-tax account. They 
do not want to go every day to the Income 
Tax Department. So what. 1 am requesting is 
that this ceiling of Rs. 10,000 that Is there 
today, whteh is exempted from tax... {Inter- 
mpthns). But out of these Rs. 10,000, Mr. 
Dandavate, only Rs. 3000 are exempted 
from tax on dividend for holding the shares. 
This should be included. This will get you so 
many thousands of rural people who are 
ready to buy the stocks and shares of the 
different growing industries in rural and ur-
ban areas; just now they are shy, they are 
ready to invest but they do not want to 
maintain khata etc. This will help them to 
come in this.

Sir, Prof. Dandavate. who was a Profes-
sor of Nuclear Physics in Bombay. I must say 
he has done well, we are proud of him, he 
has always spoken very much on the deficit 
and borrowings of the Government. I do not 
want to go into what he has spoken because 
he won’t believe what he said at that time. 
So, I do not want to go into it. But I want only 
to say one thing and that is that the Govem- 
ment's debt burden is Rs. 2,60,000 crores 
and if we see our foreign borrowings when 
the debt service ratb was going up from 
24,25 to 28,29 and 30 even, about fifty-five 
milibn Dollars is yourborrowingtoday. {Inter- 
rupthns). But the equity investment in our

industry is not even 150 millton Dollars every 
year. It is better to have equity partbipatbn 
of theforeign companies rather than keep on 
bonrowing.

16.05 hrs.

[MR. DEPUTY SPEAKER in the Chaif]

We are paying high rate of interest. There is 
no technotogy; they have no commitment 
and if they have investment in the ownership 
of the company itself, they have a stake in 
the company. They will see that the exports 
are maintained; they will see the continuous 
flow of technok>gy will come through. So, the 
Government shoukl liberalise the norms of 
foreign investmenl. Recently, there was a 
Commonwealth Conference in Delhi in which 
Shri V.P. Singh. Prof. Dandavate, Shri Ajit 
Singh and Shri George Fernandes, all of 
them partk;ipated. I am sure Prof. Dandavate 
has read the editorials of 'Times of India’ and 
the Indian Express’. The people attended 
that conference were so much confused; 
they were happy to hear the first three speak> 
ers and they welcomed the foreign participa-
tion. But when Shri George Fernandes, who 
is known for this view, said “we do not want 
any foreign in vestment,"they were confused. 
You are in power for the past six months and 
you cannot keep on blaming us fore every-
thing. Otherwise, the time will pass away. I 
request the Govemment to specify before 
the end of this Sessbn of Parliament, as to 
what is the Government’s polrcy of foreign 
investment. Today, the ratb of foreign in-
vestment to the equity partbipation is 1 to 35. 
If one dollar Is invested, they are borrowing 
35 dollars. 1 am sure the Finance Minister will 
k>ok into this. Recently Prof. Dandavate has 
attended the Worki Bank and the IMF meet-
ing and we have read tho speeches that the 
Government of India is not seeking any IMF 
ban. I do not want to comment on that. I only 
want to draw the attentbn of the hon. Fi-
nance Minister to one thing. When the World 
Bank Presbent was here two months back, 
he himself sab that a major part of the World 
Bank ban has been taken by India. But the 
Minister is saying that commitment charges 
are there in foreign investment Even in this
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department where they are getting loans, if 
they are not using them for three or four or 
five years, then they continue to pay commit-
ment charges. They should be disbursed. I 
know you are trying to do it. But the time is 
running out. We should see that the loan is 
disbursed very expeditiously to the benefici' 
aries. In the Bombay Municipal Corporation, 
we had a loan of 195 million dollars for the 
Work) Bank water project. Many a time, it 
took 21/2 years to get the money back. Even 
though the international competitive bidding 
of tenders were passed with the blessings of 
the World Bank and the Finance Ministry, the 
actual disbursement of money did not take 
place. So. I would request the Finance Min> 
ister to see that such disbursement takes 
place expeditbusly.

Sir, everyday, we are reading in the 
newspapers that the Gk)vernment is keen to 
see that the private sector comes to the core 
sectors like power. 1 would like to remind the 
hon. Minister that in a city like Bombay where 
there are power companies, they are really 
not in the private sector. For example, the 
Bombay Sub-Urban Electric Supply Cotpo- 
ratbn is owned by the LIC. I do not know how 
many per cent of the share are owned by the 
financial institutions whk:h are owned by the 
Government of India. So, technkally you 
may call it private sector, but really they are 
not in the private sector; they are in the public 
sector. In reality, they have not been allowed 
to go ahead with their power projects. Some 
hurdle here and there are alwaying coming.
I request the Government to specify as to 
what are the items they are going to albw to 
the private sector. Yesterday, Shri Dinesh 
Goswami has said that the private sector will 
be Z albwed to manufacture steel. There 
should be one categorbal statement from 
the Government, so that it does not creat any 
problem. There was a time when we used to 
say that our country lives in rural areas. But, 
now the time has come when one-fourth of 
our total population lives in urban areas. By 
the end of the century, one>third of our popu- 
latbn will live in urban areas. All the poverty 
alleviation programmes like IRDP, NREP, 
RLEGP etc. are there In the rural areas. 
There is hardly any programme for the urban

areas for the benefit of urban poor When 
somebody live outskle the city of Bombay, 
he is really poor but the moment he migrates 
to Bombay,he becomes urt>an rich. We know 
how much problem they create when they 
migrate to big cities like Bombay arni Cal-
cutta. Prevbusly, there was one programme 
for the urban poor and that was the Self- 
Empbyment Programme for Urban Poor. It 
needs streamlining. It needs to be redone 
again. In order to help the people who are 
living in the urban areas, I request that this 
programme should be taken up.

Thank you,

DR. BIPLAB DASGUPTA (Cabutta 
South): Mr. Deputy-Speaker, Sir, at the very 
outset, let me say with a great deal of sad< 
ness that we have been thoroughly disap-
pointed by the announcement made yester- 
day by our Finance Minister regarding some 
of the concessbns. The least we expected 
from the Finance Minister was that the addi> 
tional duties on petrol and diesel would be 
reduced, if not removed. These are the items 
whbh have a cascading effect on the econ> 
omy, on the prbe system in the whole econ> 
omy. Unfortunately that has not t>een done. 
It is true that some concessions have been 
declared. But all these do not amount to 
much. The Minister himself has said that the 
concessbns given are so minor and insig- 
nif bant he would not see anything more than 
some marginal variatbn in the revenue and 
he would askthe Administratbn to tighten up 
a bit to make up for this.

We are also feeling a bit let down for 
another reason. We, the Left support this 
Govemment. We do not run this Govern* 
ment but we support the Government. But 
we have also some responsibility as far as 
the working of the Government is concerned. 
Now unfortunately we find that although we 
made representatbn to the Government on 
a number of point, these have been com-
pletely ignored. A delegatbn from the Left 
went and met the Prime Minister where we 
made the points explbitly and dearly. We 
feel that the prbe situatbn has become very 
alarming. People are becoming demoral-
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ised. They expected the Government to 
function differently from the earlier Congress 
Government. Unfortunately that has not been 
done. On, the people are becoming demor-
alised. So, the price should be brought under 
control. One of the ways should be to at 
least, to give some concessions on the cases 
where these duties would lead to inflationary 
prices. Unfortunately, the representation 
made by the delegation has not been given 
much attention. Yesterday all over India, we 
from the Left organised demonstrations and 
agitation against the price situation and also 
against some of the policies of the Govern-
ment. It is unfortunate. But we have to do it 
because you can see that there is certain 
amount of demoralisation in the people. It is 
because some amount of demarcation has 
not been done from the policy pursued by the 
Congress Government.

Let me remind this Government. In 1981, 
when Mrs. Gandhi come back, one of her 
main campaign issues was the price of on-
ion. The price is a very important issue which 
should not be overlooked. At the same time, 
let me make this point with great deal of 
sadness that we do not like to b6 taken for 
granted. We are committed to support this 
Government. We want this Government to 
Continue. We do not want them (Congress) 
to come back. We will do everything on our 
part to stop them from coming back. At the 
same time, we do not like that our advice, our 
important point which we make should be 
ignored.

Let me make another point. The other 
concession which Prof. Madhu Dandavate 
announced is not satisfactory. Take the case 
of debt relief. As far as Central banks are 
concerned, regional banks are concerned, 
the Central Government has committed it-
self to pay the whole amount. When it comes 
to cooperative banks, it is only 50 percent. 
Another 50 percent has to be given by the 
State Government, t want to know why shouki 
the State Government pay. We never asked 
for omnibus relief to all the k>anees. As far as 
the Left is concerned, we want relief to be

given to the marginal farmers, to the small 
farmers, to the agricultural labourers to the 
landless and to the artisans. We never saki, 
everybody should be given this concession. 
That isthe pledge of the Janata Dal, National 
Front. That is notthe pledge of our Left Front. 
Now what is happening is that we have our 
Government in West Bengal, our Govern-
ment is in Kerala. So, we have to redeem the 
pledge of the Janata Dal. That is not our 
pledge.

So, I would like to request the hon. 
Minister to take our feelings into account, tt 
is wrong to impose their own pledge on us. 
We never undertook to give relief to every-
body. You wanted to give relief. Ours was 
very specify. Let me also make this point. 
We always suggested, even in the debate on 
Budget, that any relief to the farmers should 
be given to specific landholdings. Other-
wise, there is a possibility that most of the 
relief would go to the people who do not 
deserve such relief. If we look at the latest 
report on the Debt and Investment Survey by 
the Reserve Bank of India in Collaboration 
with National Sample Survey, it shows very 
clearly that in a number of ares in the coun-
try, particularly in Punjab and Haryana, 
more than 80% of the total loan is taken by 
farmers who have got land of more than 13 
acres. We do not think they should be given 
this relief. This is the point I would like to 
make. It is very important that these issues 
are taken into account. (Interruptbns) Why? 
you feel slightly disappointed? I can see the 
constraints on Prof. Madhu Dandavate. My 
friend from that side has talked about buoy-
ant economy which they handed over to the 
new regime. What kind of buoyant econ-
omy? I have already heard from another 
Member on that side that this buoyant econ-
omy has committed this country to huge 
foreign debt, a buoyant economy which has 
completely bankrupted our internal econ-
omy. a buoyant economy which has de-
stroyed the economic basis of the country.

I shall show more data for their satisfac- 
tk)n. For example, if you look at the latent 
WorkJ Bank Report on Development, you 
woukJ see that India is the 21 st Poorest
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country of tfie world. Out of 120 countries 
listed, India’s position is 21st from the bot-
tom. Which are the other 20 countries which 
are even poorer than India? There are six 
countries in Sahel region, around Sahara, 
which are famine and drought-affected ar-
eas. Out of 50 odd countries in Africa, 9 
countries are poorer than India. We have 
some satisfaction that 5 countries from Asia 
are poorer than India. Ail the other countries 
in the world, are better of. Bangladesh is 
worse than India. That is true. You have 
some consolation from that. But Sri Lanka is 
further far ahead of us in respect of literacy, 
mortality rate and GNP. Why? For 40 years, 
we had to suffer misrule of the Congress 
Party Given our natural and human re-
sources. Our country should have been the 
most prosperous in the world. But, it is made 
Into one of the poorest countries of the world.

We expected your Budget to be some-
what different from the Budget of the Con-
gress Party. Structurally, we do not see 
much difference. For example, in the Con-
gress Budget also, there is high incidence of 
indirect taxes. In this Budget, there is only 
1% improvement. From 16% direct taxes to 
17% direct taxes out of total net tax revenue 
I would not see it is a big improvement. In 
case of the coiporate sector, you have taken 
away on additional Rs. 800 crores. That is 
right. But it does not matter much in percent-
age terms. We expected a much higher 
pfoportbn levied in terms of direct taxes. 
That would have been anti-inflationary and 
more equitable and given us the resources 
whk;h we need for development without 
eroding the basis of the economy through 
inflation and through deficit financing. What 
do you find? Sometime, when you talk about 
high direct taxes, there is opposition. Our 
friend from Bombay talked about no licens-
ing liberalisation and no monopoly control. 
His was the authentic voice of capitalism. It 
is true they are opposed to any kind of tax on 
companies. It is true. They want capitalism in 
India. But the point is even in some of the 
most devetoped countries in the world, there 
Is a much high incidence of direct taxes than 
in India. Take United States. Their incidence 
on profits, income and assets is more than

50% of the total tax income. Even in Britain, 
another capitalist country, they have more 
than 45%. Most countries have more than 
17%. Supposing, there was a long-term fis-
cal policy. I know that the Congress Govern-
ment had a long-term fiscal policy last time. 
But that was not a correct fiscal polkry be-
cause at the end of the long term fiscal polk:y 
there was to be more indirect taxes. This is 
not what we wanted. Perhaps, the better 
kfea would have been, to take the base of 16 
per cent and develop it into 30 per cent. At 
the end of the five year period—may be 20 
per cent this year, 24 per cent next year — 
upto 30 per cent at the end. In that way, there 
could have been structural change in our 
Budget. That was not done.

Even take the case of the deficit of Rs. 
7,200. Professor Dandavate is optimistic 
that he will be able to hold the line. We will be 
behind you and we will support you if you can 
hold the line. We are worried because, in the 
past our experience has been that the Fi-
nance Ministers have never been able to 
hold the line. Even that deficit of Rs. 7,200 is 
also not very satisfactory because if you look 
at the capital receipts which has been ad-
justed, they are also borrowings. All the 
capital receipts are the borrowings. They are 
also imposing long term liability on the econ-
omy itself.

You look at the proportionate expendi-
ture of different items, you will find that there 
has not been much difference. Actual figures 
do not matter. It is the percentage which 
matters. I have checked it up for each and 
every item and I find that there is not much 
difference. For example, in agriculture, last 
year It was 3.84 per cent and this year it is 
4.03 per cent; in the field of rural devek>p- 
ment, last year it was 7.54 per cent and this 
year it is 6.77 per cent. In that way, I can go 
through the whole list. There is not much 
difference. Even the ratio between the Plan 
expenditure and non plan expenditure is not 
much, it was 32.14 per cent last year and it 
is 31.94 per cent this year. There is not much 
different. Even in terms of the incidence of 
defence subsidy and interest repayment as 
a proportk>n of non-plan expenditure, it was
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72.93 per cent last year and it is 73.27 per 
cent this year. What I am saying is that we 
expected is a radical departure from this 
kind of Budget. But that has not been done. 
Had he done so, i can assure you that we 
would have given people a certain amount of 
hope that at least in the economic field this 
Government is also moving very fast In terms 
of eradicating proverty and in orderto reduce 
inequality and all that. We appreciate what-
ever has been done in democratising the 
system—the Lokpal Bill, the Prasar Bharti 
Bill. Ail these are very good Bills. But as far 
as economic policy is concerned, as far, as 
this Government is concerned, so far we 
have not seen much difference.

Take the balance of payments. A men-
tion has Deen made about the balance of 
payments the imports. I have gone through 
the New Import Export Policy. There is a 
chapter on new technology. What does it 
say? It says that you should only import that 
technology about which a clear need has 
been established; a technology which Is not 
available within, atechnology which must be 
brought from outside immediately for the 
development of the economy and so on. But 
what is happening? We have the Pepsico 
technology. When Prof. Dandavate was 
speaking yesterday, he mentioned about 
PepsiCo. He said he will kept the commit-
ment because this is an intentional commit-
ment with a foreign company.” We must 
keep the commitment with Pepsico. We 
cannot go back on that." Why cannot we 
cancel this agreement? We are thinking of 
cancelling of agreement with Bofors. That 
has been talked of. But why not also this 
agreement? Do we need the Pepsico soft 
drinks? Do we need the crispy potatoes? I 
know the potatoes which will be produced by 
the Pepsico company will be more crispy 
than the potatoes which Mrs. Dandavate 
would prepare. The question is, do we need 
these things? We need to have other priori-
ties which should have been looked into. We 
feel, Pepsico is not our need. On the other 
hand, we find this is a kind of policy wouki be 
at the cost of some other industry. For ex-

ample, Khadi industries, village industries 
which produce vark>us kinds of fruit juices, 
whnh produces pickles, which pn̂uoes 
various kinds of food processing things etc.. 
these are the industries which will t>e dam* 
aged by these multinational concerns v̂hich 
wouki be entering, penetrating into our econ-
omy in a big way. We do not need those 
industries. There is no need for us to con-
tinue with that agreement. It is not also 
justifiable in terms of parameters laid down 
by this New Import Export Policy of this 
Government. For example, take the case of 
seed imports. Ido not have the details of this. 
What is this seed import? Seeds are being 
imported which are not necessary. Our In-
dian technologists, scientists are saying that 
we do not need to import seeds because the 
Indian scientist can devebpthe seeds which 
are necessary by getting the mother-seeds 
from outside. You only need to bring the 
mother-seeds; nothing more than that. That 
can be experimented with the local condi-
tions and then multiplied with the help of 
those seeds. A Seed polrcy was promul-
gated by the Congress Government two 
years back. Why are you sticking to it? I have 
gone through the report of the agriculture 
department. I find that they are justifying the 
policy which has been discredited by all the 
agricultural scientists in our country. Agri-
cultural scientists have saki that this polny 
has undermined all the research that they 
have done in the past. Not only this; the seed 
import can be very dangerous for our econ-
omy. It would bring disease; it wouW bring 
pests. Now. so far as environment is con-
cerned, our young Minister is very much 
concerned about it. I think she shouki come 
out; she should speak out against this seed 
import which is very dangerous for our agri-
cultural environment. In any case, I do not 
see any reason for such polk:ies excepting 
that the multi-national corporatk>n through 
World Bank, through Internatbnal Monetary 
Fund, are putting pressure on us. They want 
our economy to be completely cotonised. 
They are exploiting and unfortunately our 
Government is yiekJing to their pressure. 
Earlier Government also yiekied to It But I 
would like this Government to stand up and 
not to yield to that kind of pressure. I
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quote many examples. It is unfortunate that 
this kind of policy change which we expected 
from the Govemment has not come about.

Take the case of exports. A few days 
back I asked a question to our Commerce 
Minister as to why our export performance is 
so bad. In the early days of independence, 
our share of the export in the world trade was 
something tike two per cent. Now, it is some-
thing like half-a-per cent. All the other coun-
tries are marching ahead; our export is 
coming down. Though the volume is going 
up our percentage share is coming down in 
the total world market. Why should it come 
down? What our Commerce Minister said? 
He said>maybe jokingly—"No, np. It is not
0.5 per cent, it is 0.6 per cent. I think he is 
very happy with the performance.

What is our single most import export 
item? Diamonds-Jewels. We should be 
ashamed of ourselves. Why do we talk of 
industrial development and all that? We are 
exporting diamonds that is our single biggest 
export Item.

MR. DEPUTY SPEAKER: Please con-
clude.

DR. BIPLAB DASGUPTA: I am con-
cluding, Sir.

If we produce as major export item 
diamond, obviously this is not an economy 
which can compete with any one. Take the 
case of Singapore. Its export is double the 
export of India. What is Singapore-a dot in 
the worid map? Its total export is more than 
double India's export. Take Hongkong. Its 
export is four times that of India’s export. 
What our Commerce Ministry has been doing 
in the past? I do not know. But certainly our 
Government has to adopt a proper policy of 
exports and imports.

In any case, the point is that there has to 
be a radical departure from the polrces that 
have been followed in the past. I would also 
like to make two points before 1 conclude. 
First of all, I would say-already someone 
IMS said and it is correct— that there should

have been an Approach Paper on Eighth 
Plan ready by now, because whenever you 
prepare a Budget, it is and one year perk>d. 
That Budget has to be seen within the con-
text of five year plan period. Unfortunately 
that Approach Paper has not been worked 
out yet; we are still quite behind in terms of 
preparing our Eighth Plan.

PROF. MADHU DANDAVATE: Will you 
yield for a minute? Unfortunately the end of 
the Seventh Plan Period and the commence-
ment of the new Government werethe same. 
Therefore within a few weeks, you do not 
expect a comprehensive Approach Paper to 
be ready.

DR. BIPLAB DASGUPTA: We under-
stand the difficulty. We also appreciate as to 
why your task is more difficult. You have to 
frame the Budget for one year without the 
overall context which is very important for 
framing the Budget for one year. That is the 
problem.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): The previous practice was that 
the Annual Plan also used to be submitted 
after the Budget discussion is over.

DR. BIPLAB DASGUPTA: In any case, 
the point I am making is this. I do not know 
what kind of shape that new Plan will take. 
But it should not follow the previous one. 
(Interruptions)

Those plants wanted to reduce poverty 
by using statistics. According to their statis-
tics, now only 25 per cent of the population 
are poor whereas in 1972-73, it was 51 per 
c^nt. That kind of statistics will not stand any 
critical examination. That kind of imaginary 
statistics should not be there in any plan. It 
reminds me of joke that there are three types 
of lies—̂ ies, damn lies and statistics.

MR. DEPUTY SPEAKER: There is not 
time for jokes please, Dr. Biplab Dasgupta.

DR. BIPLAB DASGUPTA: I just speak 
about the last point. This morning, we had a 
discussion on the atrocities on Harijans—
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scheduled castes. Earlier, we had discus- 
Sion on atrocities on women. I think, it is ail 
linked up with the questbn of land reforms. 
Unless there are land reforms, atrocities on 
women will continue, atrocities on sched> 
uled castes wilt continue, atrocities on other 
sectbns of the community, like tribals, will 
continue. Why is it happening? We have 
atrocities In Madhya Pradesh, in Bihar, in 
Rajasthan and also in Uttar Pradesh. Not 
only this year, not only in Fatehpur, look at 
the figures for the last 20 years—ihe reports 
of the Scheduled Castes Commissioner. 
These four States have always been show-
ing something like 80 per cent of the total 
atrocities in the whole country. Why is it 
happening? Because there has been no 
land reforms in those states. There has been 
no change in the land relations, also noted 
by the Prime Minister this morning.

I would like to to lay emphasis on this 
point that even in this budget, there should 
have been some emphasis on land refomri. 
There should have been more help given to 
the beneficiaries of the land reforms. The 
Government should make a categorical 
declaration. Now. in these four States, there 
is no Congress Government. It is either the 
Janata Government or the BJP Govern* 
ment. There should be a categorical commit-
ment about the land reforms. Without land 
reforms, there cannot be any economic 
development. There cannot be any econ-
omy progress.

[Translation)

SHRI BRIJ BHUSHAN TIWARI (Do- 
mariaganj): Mr. Deputy Speaker, Sir, I rise to 
support the Finance Bill. I also welcome the 
concessions given by the hon. Minister of 
Finance in the Budget.

Today the increasing Government ex-
penditure and the non-plan expenditure is 
the major problem before the Government 
and a threat to country's economy. A short 
while ago, while partrcipating in the discus- 
sk>n on price rise, the hon. Minister of Fi-

nance admitted that the Government was 
constrained to take recourse to additional 
taxation to make the Budget a balanced one. 
He also admitted that taxes on some essen-
tial commodities had to be increased whbh 
resulted in rise in prices. I feel that had the 
off rcers of the Ministry of Finance as we}l as 
e hon. Minister of Finance paid due atten-
tion to unnecessary administrative expenses 
whbh couki be reduced, there would have 
not been any need to take recourse to addi-
tional taxation. Now-a-days, it has become a 
practice with the Government to take re-
course to this measure. Why cannot we 
reduce the expenditure and why to put the 
burden of taxation on the pubik: continu-
ously? After all, there is limit to it. I wouki like 
to give figures in this context. In 1990-91, the 
non-pian expenditure was Rs. 64343 crores 
which accounts for 68.7 per cent of the total 
provision of Rs. 94,535 crores. It was 65.8 
percent in 1988-89, and 66.1 percent in the 
Budget Estimates of 1989-90 whk̂h subse-
quently rose to 67.5 per cent in the Revised 
Estimates. This expenditure goes on increas-
ing. I would, therefore, like to make a sug-
gestion that the Government should think 
over it seriously. Just as a commissksn on 
expenditure was set up during the Janata 
rule, a commissbn of that type should be set 
up again. In 1953 a commission called the 
Mathai Commissbn was set up to go Into the 
matters of taxatbn. ft had made some rec- 
ommendatbns, but these were put in the 
cold storage by the Congress Government 
after the commission submitted its recom- 
mendatbns in 1953-54. When the Janata 
Party came to power it had implemented 
those recommendatbns. In 1980 Shrimati 
Indira Gandhi came to power again. By that 
time the report of the commission was al-
most finalised, but the then Minister of Fi-
nance wound up the very commission. They 
could have changed the members, but it was 
not done. I feel that there is a limit to pay 
taxes, there is limit to taxatbn. When the 
burden crosses its limit and people oppose 
it. the Government embarks on reduction of 
administrative expenses. There are a num-
ber of items the prices of which have soared. 
Today prbes of petrol and disedi have gone 
up. In order fb justify tt)e hike, it is being
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argued that since import bill has been in-
creasing, the Government is not in a position 
to raise it any further. In spite of all these. I 
would like to say that there should be a chê 
on price rise on petrol and its prices has to be 
reduced. You are aware that the Govern-
ment departments are the largest consum-
ers of petrol and there is no check on such 
consumption. There is also a move to resort 
to rationing of petrol. If rationing of petrol is 
introduced, it will badly effect the ordinary 
consumers. As such, through you. 1 would 
like to suggest that the Government should 
at least do one thing. It should grant petrol 
alk)wance to its officers and ask them not to 
use Government vehicles. Let them attend 
the off *K:e by their own vehicles. They should 
also be given vehicle allowance as it isgiven 
to the Sub'Inspectors. They are provided 
interest free loan for purchasing private motor 
cars. If motor cars so purchased, which are 
in a way a government property, are auc-
tioned, you can earn a big amount of money. 
Besides, it will put pressure on the motor 
industry to go in for production of more buses 
and trucks which are most needed in the 
present situation. There is an imperative 
need to put restriction on production of motor 
cars.

Now I come to situation prevailing in 
small scale industries. Outs small scale 
industries have become sick due to wrong 
attitude of the officers of the banks and 
corruptbn rampant in public sector banks. 
You see that number of sick units has in-
creased by 40 percent during last one year 
because loans are not provided to them in 
time. They have to go from place to place for 
bans. Some how or the other they managed 
to set up some small or big units under small 
scale industries, they are not at all viable. 
Loans amounting to Rs. 1797 crores are 
outstanding against small sick units. This 
amount pertained to small units and about 
4500 crores are outstanding against me> 
dium size and big units. Therefore our pur-
pose wilt not be served simply by giving 
some encouragement or making provisions 
in the budget for small scale industries. In 
addition to encouragement you will have to 
oversee the functioning of the public sector

banks and attitude of their officlalsfor ftvttal- 
ising the small scale industries. When we 
say that there was favourable condltbn for 
capital investment, it means that we are also 
supporting the policy of the prevkHis Gov-
ernment which gave free hand to the indue* 
trial houses to raise huge capital through 
share markets. You know that publk; sector 
banks and other financial institutk>ns lent full 
support to big capitalists and affluent fami-
lies in their bid to raise huge capital through 
share market. They misused these institu-
tions for their own interest. Therefore it is 
matter of great concern that the same offi-
cers are occupying the all sensitive posts in 
the Ministry of Finance even today. Our 
Government has not punished them. I wouki 
like to remind you that in this House I have 
already raised the issue of underselling of 
shares of a Tea Company by the Punjab 
National Bank. Inspite of the assurance of 
the h4inister of Finance, bureaucracy in the 
banks are still active in depriving the country 
of the crores of rupees for foreign exchange. 
Thus there is a need to remove corruption 
rampant in banks. Today our banks have 
become bankrupt. The news to this effect 
has been reported in the newspapers. There 
is fraud in it. Unless steps are taken to check 
corruption in these banks and financial insti-
tutions and to utilize their money properly, an 
atmosphere of productivity will not be ere* 
ated.

Mention was made about unempby- 
ment. In order to remove it, employment 
oriented industries should be encouraged. 
Hitherto agriculture sector has been ne-
glected most. Therefore it is my suggestk>n 
that more stress shoub be laid on it. Only 
then we will be able to give work to the 
maximum number of people.

Now I would like to say something 
about my own state of Uttar Pradesh. Uttar 
Pradesh is the most neglected state. I re-
quest you to pay attention to its develop-
ment. It is true that Uttar Pradesh has given 
us Prime Ministers of the country but even 
then the state is backward in terms of indus- 
trialisatbn, electrificatbn and other devebp- 
mental activities. We even hesitate in ex-
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pressing ourseivss in our mother-tongue. 
Therefore I make a demand in the House 
thatthe expenditure to be incurred on Anpara 
Thermal Power Plant in U.P. should be fully 
met by the Government. Salempur project 
may be completed. Petro-chemical Project 
in Oraiya should also be completed.

Sir. I belong to Sidharthnagar which is a 
flood prone area The Government should 
formulate scheme to construct dams on the 
hilly rivers and take steps to complete the 
Saryu Canal Project so as to find permanent 
solution to the flood problem in my area. 
Government shouki also complete the gi
gantic Kapilvastu project. These measures 
are very necessary to undo in justice done to 
U.P. which has been meted out step moth* 
erly treatment by the Centre. It will also 
enable the Government to reduce the re> 
gk>nal imbalance.

SHRIKASHIRAM CHHABILDAS RANA 
(Surat): Mr. Deputy Speaker, Sir, I would like 
to thank the hon. Finance Minister for the 
reliefs given to smalt farmers, agricultural 
labourers and weavers through Finance Bill.

Sir. I wekx>me the announcement of the 
Finance Minister to give relief in the excise 
duty on essential commodities like diesel for 
which representations were made on the 
ground of difficulties being faced in their by 
the people day to day work. Waiver of loan 
upto Rs. 1 CX)00/- is also a welcome step. Sir, 
I would like to say that relaxations given are 
not adequate. After presentation of the 
Budget, an impression was created that the 
Government would give more reliefs in taxes 
on essential commodities as a result of whk;h 
prices are increasing. Direct and indirect 
taxes are responsible tor it. Therefore I would 
like to tell the hon. Finance Minister that 
prices of petrol and diesel are inaeasing due 
to increase in excise duty on them. Relaxa-
tion should also be given on it also.

I know that previous Government left a 
legacy of debt of Rs. 260000 crores and 
deficit finance of more than Rs. 1,000 crores

on us. It is a big burden on our Government 
but if a recourse to heavy dose of taxatk>n is 
taken in a bkJ to ease the situation, it may put 
an adverse effect. Therefore. I want that 
more relaxatton shouM be given and the 
Finance Minister should announce it. Sir, 
exemptbn limit for income tax has been 
raised from Rs. 18.000 to Rs. 22.000Abutin 
view of inflation and fall of real value of 
mpee, this exemption limit is not adequate. 
Therefore, this limit should be raised to Rs.
30,000 in fulfilment of promises made by the 
Govemment to the low paM empk>yees, 
workers, artisans and the persons with small 
income. I would like that Fmance Minister 
should make announcement to increase it 
from Rs. 22,000to Rs. 30,000 at the earliest.

Mr. Deputy Speaker, Sir, I wouM also 
like to give a suggestk>n. Under sectbn 35 
C.C.A. of the Income Tax Act enforced in 
1978, the companies making investment in 
backward areas used to get tax conces> 
sions. This was a good scheme and it should 
be reintroduced because we are committed 
to spend 50% of the budget allocation in rural 
area and it will help in achieving this end. I 
hope that Finan̂ Minister will pay attention 
towards it. Not only this, tax concessions 
should t>e granted to all the companies and 
institutions which launch programmes for 
the devebpment of the backward areas and 
for the generatk>n of empk>yment. Provisk>n 
shoukJ be made for this.

Sir. some time ago a statement was 
made by the Finance Minister in respect of 
increase in the limit of income tax, he has 
saki that if we raise the exemption limit by 
Rs. 1,000, Govemmentwilllosearevenueof 
more than Rs. 100 crores. I want to say that 
there is a lot of corruptk>n in realisation of 
income tax and other indirect taxes and the 
officers are involved in it. So there is no k)gic 
in his contentbn of saving Rs. 100 crores. I 
hope that our revenue will increase if we 
decrease the upper slab of the Income tax.

Sir. I come from Surat, whwh is also my 
constituency. I wouM, therefore, like to say 
about Its problems in 2-3 Minutes. Some 
relaxation in additk>nal excise duty to small
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weavers has been announced. In the Budget 
speech. Finance Minister said that the addi-
tional excise duty could be levied on yarn In 
place of doth. He has accepted it in principle. 
He also said that it would be decide with the 
consultation of the concerned Chief Minister 
but two months have already passed, it has 
not been done so far. It is my request that the 
Rnance Minister should sit with the con-
cerned Chief Ministers and decide about 
levying of excise duty on yarn instead of 
fabric.

Additional excise duty which has been 
levied on fabrics is very high in respect of 
small weavers and small consumers. I want 
to illustrate it with an example. On sarees 
costing Rs. 10 to 15 per metre, earlier add!- 
tbnal excise duty on it was 79 paise per 
square metre, now it has been impressed to 
Rs. 1.25 per square metre, whereas sarees 
costing Rs. 40 per metre, additional excise 
duty has been reduced from Rs. 3.20 to Rs. 
2.50. Thus there had been 47% increase in 
additional excise duty on cloth produced t>y 
the small weavers and used by the poor 
consumers. Only 8% of additional excise 
duty has been increased on the sarees 
costing Rs. 40 to 50 per metre. It is my 
sutxnissiontothe hon. Finance Minister that 
small weavers and poor consumers are 
suffering as result of which small mills are 
being closed. Small consumers and agricul- 
tural labourers use this cloth and small 
weavers earn their livelihood through it. 
Keeping in view these problems, I would 
submit that steps should be taken to make 
cloth available at cheap rates by reducing 
additional excise duty. With these words, I 
thank you for giving me time to speak.

\EngBsh]

MR. DEPUTY SPEAKER: Shri Bho- 
gendra Jha. Out of seven hours, your Party 
hasonly nine minutes. You can use your skill 
to make many more points in as short a time 
as is possible.

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, some of the speeches can be laid on the

Table of the House in order to cut down the 
time.

MR. DEPUTY SPEAKER: If he does 
nbt repeat the points, then he can save time.

SHRI BHOGENORA JHA(Madhubani): 
In my life, I have never defied the Chair.

I rise to support the Finance Bill. I want 
to support this Finance Bill-not because of 
the contents, the policies contained in it and 
the effect it has on the people and the econ-
omy of the country—because I support the 
Government. Despite everything, I support 
the Finance Bill and above all the mover of 
the Bill. Because I do not want them to come 
over to this side. That is why I support the 
Finance Bill.

The Finance Minister had correctly set 
the background of huge deficit financing of 
the previous year which was of the order of 
Rs. 11.000 cores. There are the Rs. 1 lakh 
crores of foreign debt. Rs. 2 lakh crores of 
internal debt, and the inflatbnary trend and 
pressures whk:h this Government has inher-
ited from the previous Government. But here, 
we are faced with the questk>n whether that 
trend, this tendency and the burdens are 
going to be increased or decreased through 
this Finance Bill. There, there is a great 
question mark. Despite the confklence shown 
by Shri Dandavate, I am very sceptic on that 
point, viz. whether despKe the quarterly 
monitoring, he will be in a positbn to reduce 
the budgetary deficit-1 am very much scepti-
cal about because of the experiences that 
we have for the last several years, and the 
pressures that we will have. K is true, he will 
have arguments for that also. Nonetheless.
I am very much In doubt whether he will be 
able to stick to that.

Naturally, the 8th Plan is not ready; I am 
not going to blame this Government for that. 
But what isthedirection?This Budget shouki 
give the direction at least. In our country, we 
have got a capitalistic economb system. But 
from the very beginning of planning, the goal 
was commending heights for the pubik: 
sector, mixed economy, private sector and
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thon medium, small and-because of our huge 
population—cottage industries sector also. 
Some people try to jokingly say some thing 
about ̂viet Union or Eastern Europe. Tĥre, 
the hands are less. We have got more hands. 
We cannot do without the commanding 
heights for the public sector or the big indus-
tries. We cannot do without them. Nor can 
we do without growing cottage industries. 
{Interruptions)

They have not mentioned China. If they 
do, I will refer to it. Chine is trying to mix it. In 
this respect, China is correctly mixing it-from 
the cottage to the big industries.

In this Budget and the Finance Bill, 
about 70% of the taxes are through indirect 
sources; 30% are through the direct sources. 
You all know that the burden of indirect taxes 
fall on the common people. That shows the 
trend of this Government’s economic policy. 
That trend is to over-burden the people. We 
are supporting this Government uncondi-
tionally. The only condition is that they should 
stick to their own commitments made to the 
electorate. The only condition is that they 
should stick to their ov;n 8lector?l commit-
ment. The commitment v/as this:

'The hlational Front considers price 
stability as crucial for removal of poverty 
and speedy growth of economy The 
public distribution system will be 
strengthened and expanded to co' er all 
the vulnerable sections of the society, 
so that cereals, sugar, edible oils, stan-
dard cloth and other daily household 
needc are supplied at fair prices."

Does this Finance Bill and its direction 
help that process, or is it in the opposite 
direction? I am very much apprehensive that 
It It is in the opposite direction. If the electorate 
studies this situation, they will feel that it is a 
total violation of the electoral pledge given by 
the National Front to the people of this coun-
try during the last elections to the Lok Sabha. 
That is very bad. Do not make a commit-
ment, It is one thing, but breach of commit-

ment, breach of promise brings about scep-
ticism, $uspick)n among the people, and 
lack of faith. That way, it is disastrous. That 
way, please try to improve the situation. 
(Interruptions)

1 would suggest that during the perk>d of 
their apprenticeship for five years, the Oppo-
sition should have some patience, and re-
form and Improve themselves. Nothing is 
static in this world. They can change, when 
others are changing.

SHRI NIRMAL KANT! CHATTERJEE: 
Yes, but they can change also for the worse. 
(Interruptions)

17.00 hrs.

SHRI BHOGENDRA JHA: In the same 
way. on the question of economic disparity 
also, the National Front Government gave a 
very clear cut commitment. The Commit-
ment is as follows:

"Growing disparities in comes and wealth 
have led to shocking distortions in 
planned economicdevelopment created 
vicious circles of poverty, ignorance 
and squalor and condemned large 
sections of Indians to dehumanised liv-
ing. These disparities will be brought 
down by dispersal of ownership, whether 
in industry, commerce or trade, and 
ceiling on urban property and land or 
agricuttural estates and land holdings 
as well as incomes. Rationalisation of 
direct and indirect taxation will be the 
other measure towards this end.**

This is the first rationalisation through 
this Finance Bill that we are finding. So. in 
such a situation we are not in a position to be 
very hopeful about the results of the Finance 
Bill at least during the current year; if ft is not 
reversed and at least a beginning is not 
made during this very session in this very 
Finance Bill, I don’t think any major change 
is* possible. But some change wilt have to be 
made so that the public opinion, the feelings 
of the people outside, have to be reflected in 
this Finance Bill even partly, even slightly.
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There is a mention that the price rise has 
taken place on a laige scale; somewhere it is 
50 per cent; somewhere it is 100 per cent 
Even in the case of other commodities, the 
price rise has taken place because we are 
apprehensive that the hoarders, the Wack- 
mariceteers feel thal they are not afraki of 
this Government as they were not afraid of 
the prevbus Government; they think that 
they have their relatbns who are in power as 
they were having their relatk>r)s who were in 
power prevk)usly. That is why they have 
increased the prices even of those goods 
which are not being taxed. That is a reality.

In the case of diesel, my friend, Shri 
Dandavate, during the course of the Budget 
speech.'had mentk>n€̂that rich people used 
petrol and diesel, etc; the poor prople were 
not taxed. What will happen in our country 
partbularly in Bihar and many other States 
where eiectrk:ity is not available? Even the 
prices of minor things like rice, pulses, etc. 
have already gone up. Even the bus fare has 
gone up. The burden Is going to fall on the 
poor people. Even the price of an inland 
tetter has gone up; even the price of an 
envelop has gone up, A postcard is simply 
exempted. There is a joke going on about it 
in many places. People have toki me in 
pubik: meetings that in the share of the 
Communists, postcards have been left out; 
and in the share of the other supporters, the 
business community, the hoarders, the trad
ers and the blackma.i(eteers-they have been 
given a free hand. That is a joke going on 
among the people. So, I have begun telling 
them that if this is a polk:y of the Govern
ment, then I will have to ask my voters, even 
husband and wife, to write a letter only on a 
postcard, not on an inland letter, not on an 
envelop. That is a tragedy that we have got 
from our Government; tĥ is our problem. 
(inlemptfons) What can we do about it? 
You are making the inputs costly; you are 
making the cost of production costly in agri> 
culture. Then you are raising the prce of 
wheat and other commodities thereby you 
are adding to the inflationary pressure. Why 
can*t you subsidise the food? Why can't you 
reduce the prices of the inputs; may be 
diesel; maybe fertiliser thereby you will not

add to the inflatkMiary pressure. I think here 
the questk>n of poficy comes in.

With regard to the kmns, I will again say, 
that the commitment was to waive the loans 
of all small and marginal farmers. But Ithink 
only the rich people in the rural areas will 
have the upper hand now and despite the 
darificatk>ns given yesterday by Pr̂. Dan
davate, the hoTL Finance Minister, only the 
rich people will be the gainers. That is what 
I want to say. But the poor people will not sit 
klle, they will be taking up the issue. The 
people in the countryskie will not>l tell you 
once again-sit kileon that issue. The exemp
tions given to them now, the rk̂h people have 
had always, and the poor people ¥vill be the 
wilful defaulters. They cannot be taken for a 
ride. But this has to k>e checked. There 
should be some economk: criteria for mar> 
ginal farmers, for small farmers, whatever 
may be the criteria. I say that no exemption 
should be given to the rbh people. The 
Finance Minister mentioned that Rs. 2000 
crores will be the revenue from them.

SHRI HARISH RAWAT (Almora): We 
also support you. It is a good suggestk>n.

SHRI BHCX̂ENDRA JHA: Many things 
you have accepted.

Now, with regard to smuggling, I want to 
tell Prof. Oandavate that large scale smug> 
gling occurs from the Nepal skfe, from our 
skie, that is from the area from which I come, 
and from Bombay skie from where the Hon. 
Deputy-Speaker comes, and just now I have 
been to Saudi Arabia and come to know that 
in the false names of hundreds of youths 
there are some big deals. They send the 
goods into India and I think the Government 
shoukJ have the courage to seize them. The 
Biharis do not know that in his or her name 
the consignments are sent. So much of 
smuggling is there. No economic policy has 
been evolved as to how smuggling or hoard
ing can be stopped.

One request I would like to make to the 
Finance Minister. You cannot curb the 
hoarders, you cannot curb the black maricet-
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ears. If the composition of this Parliament is 
not helpful to you that is a different matter. 
But please do not help the black marketeers. 
Do not give money to the hoarders. They 
make use of your bank money. So, the 
consumers do not go and see the bank 
godowns. the consumers remain out of it» the 
goods go inskie the godown. So then, there 
is a different type of economy that works, 
there will be less goods, more cpnsumers. 
and the prices rise. The entire responsibility 
mainly is of the Government. I simply say. 
*You do not penalise them, you do not give 
them money. Simply withdraw your money. 
Do not give money for the wholesale traders. 
Give money to the retail traders, the self- 
empkiyed traders so that the goods in the 
meanwhile will go into the country. The 
wholesale traders from Cak:utta to Bombay, 
from Jayanagar in my area to Trivandrum, all 
of them do the wholesale trade with your 
rTK>ney. There is no wholesale trader who 
does his wholesale trade entirely with his 
own money. They do it with the Govemment 
money, with the public money. So then, with 
our own harxis, with the matches in our 
hands we are burning'our own houses. And 
then wecry thatthe hoarders are doing it, the 
traders are doing K, and so on. I request the 
Finance Minister to immediately tell the 
wholesale traders that you cannot finance 
them, and that they should do their business 
with their own money. Some people say that 
this will bring out the black money, or that 
black money will become white m6ney. Then 
the other lobby will approach the Govern- 
ment. So, some immediate steps will have to 
be taken.

SHRI S. B. SIDNAL (Belgaum); How 
can you kientify them?

SHRf BHOGENDRA JHA: They are the 
wholesale traders. They can be kientified.

SHRI S. B. SIDNAL: They also indulge 
in smuggling.

SHRI BHCX3ENDRA JHA: No. You tell 
the wholesale trader that he shouM carry on

his business with his own money, {kiterrufh 
tions)

With regard to technobgy and imports 
also your polk̂y is very haphazard, and very 
hesitant. Aclear cut po\ky should be evohfed 
in such a way that whatever is produced in 
ourcountry shall not be imported. For that no 
foreign exchange shouki be released. Our 
own entrepreneurs, our own scientists, our 
own technologists will have to be helped to 
produce the goods, and that again is the 
financial policy whch has to be pursued.

As the things are developing many 
people are asking, i/Vhose Budget is this?” 
Is it the Budget of the Finance Minister Shri 
Rajiv Gandhi of 1985-86 oris rt the Budget of 
the Government whk:h had defeated Shri 
Rajiv Gandhi and come to power with a 
popular support? That is the crucial ques* 
tk>n. I think, my friends on this sde are very 
jubilant. Even Mr. Rajiv Gandhi can hafdly 
conceal his delight that the prices are rising 
and things are worsening.. {Interruptions)

SHRI HARISH RAWAT: We are all 
wonied about it. In fact we had raised this 
issue in this House. {Interruptions)

SHRI BHOGENDRA JHA: I have sakJ 
thatyoucanhardlyconcealyourdelight. You 
tried to conceal it but you are hardly in a 
positkm to conceal your delight. {Intenvp- 
tions)

Please increase the direct taxes and 
decrease the indirect taxes. You can in> 
crease the tax on luxurious goods and on 
wines whrch are injurious to health.

My last request is that at least enve
lopes and inland letters shouki be exempted 
from the increased tariff. The positbn of 
statues quo ante should be restored. I have 
worked it out and found that the Ĉemment 
will not be the k>ser. Similariy, the excise 
duty exemp(x)n shouk) be granted to diesel 
oil. Diesel oil is being used in small engines 
by peasants, self-empk)yed entrepreneurs.

I once again support the Finance Bill
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with a heavy heart and with the hope that 
some changes would k>e announced.

DR. DEBIPROSAD PAL (Calcutta North 
West); Mr. Deputy>Speaker. Sir, we are 
discussing the Finance Bill. There are sev
eral important changes that have been made 
in the direct tax laws like the Income-tax Act 
through the bad(-door of the Finance Bill. 
These have certain important effects upon 
the entire fiscal economy of the country. But 
there was only a little discussbr) on those 
points. I find that the discussion has just 
been procecided. I am not concerned with 
the general invectives which have been thrust 
at the Congress Party by the Left Front 
Government CPI(M) Government spokes* 
man Dr. Biplab Dasgupta. I want to remind 
him that his Government in West Bengal has 
not been successful up-till now-during the 
last thirteen years to present a common- 
man's Budiget. But I must say that we are not 
concerned with all this acrimony t>ecause 
the Finance Minister has proceeded upon in 
his Budget Speech in Paragraph 13, namely, 
that the fiscal imbalance in the country 
depends upon the rise in the prk»s and the 
defcit in the balance of payments.” With that 
end in view, the Finance Minister has sought 
to introduce certain changes in the Finance 
Bill. For the commonman he has raised the 
tax ememption limit from Rs. 18000 to Rs. 
22000.

17.14 hrs.

[DR. THAMBIDURAI in the Chaii\

The little dose of marginal relief, whbh 
he had promised, had already been washed 
away by the unprecedented rise in the prbes 
of the common articles. The rise in the prices 
during the last few months can be compared 
only with the unpreced̂ed rise in 1977 
when the Janata Government came into 
power. At no point of time there had been so 
much of rise in the prices.

The commonman has been given cer
tain tax relief by way of contribution to Life 
Insurance Corporatk>n, contributkKi to Rub
ik: Provkient Fund. I do not know why the

procedure vifhkii was followed for many 
years, namely, certain percentage is de
ducted from his gross income so that it will be 
easy for him to compute his tax liability, this 
has been given a go-by and a complksrted 
procedure has been introduced. I would 
request the Finance Minister to conskler 
whether it is advisable to go back to the 
earlier scheme, as a result of whk̂, if a 
person contributes towards Life Insurance 
premium or to pubik: provkient fund or to 
provident fund, a certain percentage is de
ducted straightaway from h'is gross income. 
It is easier to compute his liability that the 
complicated way in whk:h it has bem sought 
to be introduced in the present Finance BilL

Coming to the corporate sector, the 
Finance Minister is very much concerned 
with the rural devebpment. But unfortunately, 
the tax incentive whch was given by the 
former Government, the Congress Govern
ment, 20 per cent on investment of new 
capital in the backward areas, that has been 
completely taken away, has been withdrawn. 
Even the encouragement whk:h was given 
by the eariier Govemment for these years 
i.e. 20 percent tax incentive that was given 
on the investment of capital in small scale 
industries, that has been taken away. Now 
this is the type of incentive which the Finance 
Minister is promising for the devetopment of 
the rural sector and for the devek)pment of 
the backward areas. I woukJ request him to 
consktor if it is possible to restore these tax 
incentives whrch have been given in the rural 
sector and also n the backward areas.

Coming to the corporate sector, we are 
assured that the corporate sector has been 
given a tax relief from 50 per cent to 40 per 
cent. Now the major tax incentive in the 
growth of capital devebpment in modemisa- 
tk)n of industries is the investment altowance 
under section 32A of the Income Tax Act. 
That has been virithdrawn by giving a notice 
of merely 12 days. Even when this invest
ment aHowance was withdrawn in 1986. on 
a prepresentation from different industries 
arid commerce, the Govemment accepted 
the suggestkxi that those who have con
tracted to import capital plant and machinery



623 Finance 

[Dr. Debt Prosad Pal]

MAY 17,1990 BifUd90 624

during the period from 1987to 1988. they will 
be entitled to get tax investment allowance 
under section 32A. Now today modem in> 
vestment in capital takes a long time. There-
fore. what wilt happen to those companies or 
individuals who under the foreign col[abora> 
tion have entered into agreements to import 
capital plant and machinery on the under-
standing that this will be entitled to invest-
ment allowance for these years. It will be 
hurting them, it will be affecting the growth of 
modem industries if you do not give such 
incentive at least in those types of industries 
which have already made foreign contracts 
beforethe presentation of the Budget. There-
fore, I would appeal to the hon. Finance 
Minister to re-consider this proposal that at 
least those industries which have made firm 
contracts with the foreign parties or else-
where for the purpose of acquisition of new 
plant and machinery before 19th of March 
1990 when this Budget was presented be-
fore the House, they should not be deprived 
of the investment allowance which other- 
wose they were entitled to and on the basis 
of that assurance commitment they also had 
made firm contracts. This investment allow-
ance is the major incentive for the growth of 
capital development, for the growth of mod-
ernisation of industries. Now these have 
tieen withdrawn by one stroke and so has 
been withdraw the investment deposit ac-
count by which 20 per cent of the profits are 
to be decuced from tho tncome of those who 
deposit out of their profits with the industrial 
develo;ment bank or in rest In the purchase 
of plant and machinery. Nowthese a!so have 
been wrthdrawn. I would appeal to the Fi-
nance Minister, if he really desires devefop- 
mentof industries and modernisation of plant 
and machinery, he should-re consider 
whether this investment allowance is per-
missible to be retained in some form or other.

He has also given certain relief which is 
a very welcome one. Regarding inter-corpo-
rate dividend, companies which receive the 
dividend as shareholders of other compa-
nies, that will be now entitled to 100 per cent 
exemptbn provided they distribute their

dtvklend among the sharehokiers in full. But 
the Bill has fK>t considered this impoftant 
aspect that it is not possible for the Compa-
nies to distribute hundred per cent of the 
divkjiend whk:h they receive from the other 
companies because that will violate many of 
the provisions of the law. For example, under 
the Companies Act. under Section 205, the 
Company has to provide for depredatbn 
before they distribute profit as their dividend. 
Similarly, under the Companies Act. If they 
distribute divkiend at a certain percentage, 
then a quantum of the profit is to be reserved 
or to be earmarked for reserve. Therefore, 
they cannot distribute hundred per cent profit 
out of the amount that they receive. Simi-
larly, private companies have to bear wealth 
tax liability. How is it possible for a Company 
to distritHJte hundred per cent of the dividend 
among its shareholders? And if they do not 
do it, then they will not be entitled to hundred 
per cent exemption. The result is, this par-
ticular Section SOM has not considered the 
legal impossibility of distributing hundred per 
cent dividend among the sharehokiers in 
order to get the exemption under Sectbn 
SOM. I wouki request the Finance Minister to 
consider that aspect because that will be 
vblating the provisions of the law. There-
fore, if it is possible, it can be done without 
attaching any conditbns to allow exempted 
hundred per cent of the inter-corporate divi-
dends. Dividends from Crompanies which 
are earned by another company are not 
taxed in many of the major advanced coun-
tries. Therefore, no condition should l>e at-
tached for the purpose of granting full ex- 
emption to inter-corporate dividend.

Coming to the exports, the hon. Finance 
Minister has given some encouragement to 
the exports, but there is a provision which 
has been newly introduced like the cash 
subsidies which are given to the exporter. 
Because of the export operations and per-
formances. he gets that subsidy. He gets on 
import entitlements for export performance 
he gets customs drawbacks. Now, by the 
amendment in the Finance Bill, these are to 
be taken as revenue receipt, income receipt. 
But these are not to be taken as a part of the 
export turnover. The result is, the exporters
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who are exporting goods and not getting the 
benefitof these receipts. The whole object of 
Section 80 HHC is to give tax benefit for the 
purpose of boosting up exports in the coun-
try. Now, you are treating these cash re-
ceipts. these sale on import entitlements 
receipts, which are the resuft of export op-
erations as income receipts and you have 
introduced amendment with retrospective 
effect. It is the avowed policy o\ the present 
Government that retrospective operatbn of 
statutes as fat as possible should be avoided. 
Now these receipts are to be treated as 
income from the year 1971 or 1967 people 
who have already earned because of the 
export operations, these iypes of receipts 
are now to t>e taxed retrospectively from the 
year 1971 or 1967. I would request the 
Finance Minister to consider if it is possible 
to pass this legislatbn. Prospectively and 
not retrospectively, at least.

Similarly, in regard to the technical know-
how. relief has been given by the Amend-
ment in the Finance Bill to Professors, tech-
nicians. playwrights and artists who go abroad 
and then earn foreign exchange by their 
salaries, by their remuneration. Fifty percent 
of it will be exempted from tax even it they do 
not bring the foreign exchange into the coun-
try and it they bring the foreign exchange into 
the country, 75 per cent of their income will 
be exempted from tax whichever is higher. 
Now. I appeal to the Finance Minister to 
consider as to what about the, technical 
experts, professors, playwrights and artists 
who. ¥vhile living in India, eam foreign ex-
change t)y supplying technical know-how or 
technical knowledge abroad. For example, 
a scientist who gives some techncai advice 
to a foreign party and earns foreign ex> 
change while living in India, you are rtot 
giving them any tax relief at all. Why this 
discriminatbn when he is also earning for-
eign exchange? Among them there are oth- 
ers-playwrights, lawyers or the technkral 
experts, chartered accountants, who are 
giving advk̂e abroad to the foreign parties 
and earning foreign exchange while reskling 
in India. For example, a scientist who is 
giving advk» abroad to the foreign country 
and eam foreign exchange while reskJing in

India, there shouki be no invkibus discrimi* 
natk>n and if you make such discrim inatk>n, 
then these technk;al experts will go outsicfe 
India and there will be brain-drain from this 
country which I think the Finance Minister 
should seriously conskjer and there shouki 
be no reason why the tax t>enef its shouki not 
be granted to those Indians also.

Another thing I would request the Fi-
nance Minister to consider is a very impor-
tant clause whk:h has been introduced in the 
Finance Bil(. If professional people, like 
chartered accountants, lawyers, etc. who 
are saddled with penalty tor furnishing inac-
curate partknjiars of their income in their 
professional assessment, then they are 
debarred from practising for such a period as 
the Commissioner may think fit. Now, this 
was never the law. If an accountant or a 
lawyer in his personal assessment and to 
pay a penalty of Rs. 50 whk:h is imposed by 
the Income-tax Officer, he will be debarred 
from practising for a perk>d. until the Com- 
missbner grants him an exemption. What 
will happen in such cases? For example, if 
the whole penalty is wiped off by an appeal, 
by the tribunal or by the higher authorities, 
during this period he will not be allowed to 
practise. Now. this is a serbus ‘measure to 
whbh perhaps the Finance Minister's atten-
tion should be drawn to because it was never 
there earlier. I do not see any reason why this 
sort of embargo should be made upon a 
lawyer or an accountant or a professbnal 
man who has to pay only a penalty of Rs. 50 
for his own personal assessment and he will 
be disentitled to practise as long as the 
Commissioner wants him to do. Ih his budget 
speech, the Finance Minister has stated that 
he wants to do away with the discretbnary 
power as much as possible, but at the same 
time he has vested such a wkie of discretbn 
upon these officers that they can alk>w a 
partbular person not to practise if h.e has 
been saddled with a penalty of Rs. 50 or Rs. 
100 for inaccurate partbulars of income, for 
such a time as he thinks fit. Sir. I hope that 
this Finance Bill should be considered in its 
entirety and a short time has been devoted. 
We shall be answerable to the people whom 
we represent in this House. Such a legisla-
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tion is being pushed through this House with 
a break>neck sf>eed and the Members have 
not been given enough time to consider 
some of the important changes in the Fi> 
nance Bill which have certain devastating 
effect. Some time should have been given 
for the Members to ponder over this Bill.

I think that this budget has not given any 
new thrust or any direction and t(ie support 
which has come from the two wings can be 
compared with support from two crutches. 
From one wing viz CPI(M) and Left Front it 
clearly shows that atleast they are support- 
ing the Bill without any moral support or 
conviction. They are supportingnot because 
they are morally convinced but because the 
Congress should not be allowed in any even 
to come to power. If that is the consideration 
for which they are supporting, they will be 
answerable to the people because this 
budget, according to the statements made 
by the two eminent Members in this House, 
from the left-wing, tt appears that they are 
not supporting the budget on merits but they 
are lending their support to oust the Con-
gress. What sort of support they are giving, 
I do not understand? If they are morally 
convinced that this budget is not for the poor, 
this budget Is not for the common man, yet 
they are lending their support they are not 
honest to themselves now it will be for the 
people to consider what sort of support they 
are giving to them for the display of moral 
dishonesty. Thank you.

SHRI P. G. NARAYANAN (Gtobichetti- 
palayam): Mr. Chairman, I thank you for 
giving me the opportunity to take part in the 
debate on the Finance Bill.

Due to faulty taxation policy of the Na> 
tk)nal Front Government, the rate of inflatbn 
goes up. No attempt has been to curb the 
inflation. The plan expenditure has been 
reduced to a size of 18.5 per cent, whereas 
the non-plan expenditure has been increased 
much more than what was in the eariieryear. 
The increase in the non>plan expenditure 
will lead to further inflatbn and the curtail-

ment of the plan expenditure will result in 
economic stagnatbn. The increase In the 
prices of petrol and diesel, rise in the railway 
freight and fares and rise in charges of 
Postal artk;les have greatly affected the 
common man and prk:es of essential com-
modities have gone up. The Finance Minis-
ter shouM withdraw the proposals relating to 
\vke in the prces of these items.

The National Front Government has 
assured that the k>ans up to Rs. 10,000 
given to farmers would be waived. But this 
assurance has not so far been fulfilled. They 
have altocated only Rs. 1000 crores for this 
purpose. Most of the agriculturists have taken 
loans from cooperative banks. The Finance 
Minister requested the State Governments 
to waive the cooperative bans of farmers. 
But the Tamil Nadu Government is not will-
ing to waive these loans to farmers. So, this 
assurance of the Natk>nal Front Govern-
ment has become an eye-wash.

India is an agricultural country with vast 
populatk)n. Agrk:u!ture is not a remunerative 
profession and the farmers are put to so 
many hardships and they are not getting 
remunerative prices for their produce. The 
Government must treat the agriculture as an 
industry. The cultivator of the land should be 
made the owner of the land and ceiling laws 
on property and land should be strictly imple-
mented. The inclusk>n of land reforms laws 
in the Ninth Schedule and the right to work in 
the Constitutk>n as a fundamental right is a 
wekx>me factor. The Government shouki 
give the utmost importance to provkJing irri- 
gatk>n facilities to farmers.

So far as Tamil Nadu is concerned, we 
are having the Cauvery water dispute with 
Karnataka for the p ^ t 25 years. We wouM 
request the Government to appoint a Tribu-
nal immediately as per the court directton 
and see that the matter is settled at the 
eariiest in the interest of agriculturists.

Regarding unemployment, the problem 
is very acute Self’em(^yment opportunities 
shouki be provMed to solve the problem to a 
certain extent. Our country has right natural
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resources and rich manpower also. Due to 
faulty planning, we are not Me to solve the 
rising unemployment problem. There is need 
for employment oriented projects. Small scale 
sector is one of the most important sectors 
under which we can have high employment 
generation at low capital investment. The 
Govemment must take steps to start small 
scale industries at Block levels which can 
generateemptoyment opportunities. This will 
help in preventing migration of rural popula
tion to the cities. The Government had as> 
sured the workers’ participation in the man
agement, yet it has not come into action. It 
shouki be looked into as it is a serious thing.

The handioom and the Khadi and vil
lage industries should t>e given maximum 
encouragement in rural areas so as to pro- 
vkie sufficient empbyment for rural people. 
The handk>orti weavers in Tamil Nadu are 
not happy as they are facing so many prob
lems. The Government of Tamil Nadu is 
creating lot of problems to the weavers. 
There is fK) weavers' representative in the 
cooperative societies. The administration of 
societies is now run by Government officials 
who do not realise the problems of weavers. 
The Central Government should prevail upon 
the Tamil Nadu Government to hold elec- 
tk>ns for the cooperative societies in Tamil 
Nadu at the earliest. In my constituency 
Bhavani is very famous for carpets. Those 
carpets produced here have an international 
fame. One-third of the populatk>n at Bhavani 
are carpet weavers. They are making car
pets both in cotton and silk. The distrk:! 
capital Erode is situated very nearto Bhavani. 
In the interest of carpet weavers, the Indian 
Institute of Carpet Technology may be 
opened at Bhavani in Periyar distrk:!

Sir, the National Front Government had 
promised in its eiectk>n manifesto, that it 
wouki implement the Mandal Commissnn 
Report, if it comes to power. But nothing has 
been (tone so far. So, the recommendations 
of the Mandal Commissk>n should be imple
mented at the eariiest The Income Tax 
exemptbn limit shouki be raised to Rs.
30,000. There must be a comprehensive law 
to regulate private banking systems. The

mushroom growth of private' inancial institu- 
tk>ns is posing a threat to ti’.' Natkmalised 
Banks. Shrimati Indira Gand) natkxialised 
the t>anks for the noble purpo; o of hel|ping 
the common man. There are several private 
financial institutions whbh are collecting 
crores of rupees from the people, especially 
from the ryots. They attract the people by 
giving higher rate of interest for their depos
its. So, naturally people prefer private finan
cial institutions rather than Natk>nalised 
Banks. There is no guarantee or safety for 
the deposits also. At any moment, they may 
dose all the financial institutions after swin
dling public money. So, I request the Gov
emment to take appropriate steps to regu
late the banking system in the interest of the 
general public.

Then, I wouki like to draw the attentbn 
of the hon. Rnance Minister to certain anoma
lies in the present taxatbn. One example is 
that* for lorries excise duty is levied when 
chassis are purchased, but when it comes to 
body buikiing, water tank and oil tank buiki- 
ers have to pay another tax of 20 per cent in 
advance. These body builders are small 
artisans who come under the unorganised 
sector. It is not a big industry like LG.P., 
which comes under organised sector. The 
cost of the water tank cr the oil tank is about 
Rs. 25,000 while the LG. P. costs Rs. Seven 
lakhs. So, the body buikiers of the water and 
oil tanks for bn'ies must be exempted from 
paying excise duty at the stage of body 
building, since It amountsto double taxatbn.

Sir. most of the areas of Periyar distrbt 
in Tamil Nadu are under the grip of severe 
drought and the people living In the Gobi- 
chettipalayam Parliamentary constituency 
are facing acute drinking water problem. So,
I woub request the Government to issue a 
directbn to the Govemment of Tamil Nadu to 
declare this area as drought-prone area and 
immediately arrange for providing funds for 
executbn of mral water supply and for pro
viding empbyment opportunities to the toil* 
ing weaker sectbns of this area. In the 
prevbus Government of Tamil Nadu under 
the regime of Puratchi Thalaivar Dr. M.G.R., 
this water scarcity problem viras tackled on a
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war-footing. Now. the ruling D.M.K. Govern-
ment is not paying much attention to this 
probiem, as it is following anti-people poli> 
cies. The people of Tamil Nadu again want 
ĥe rule of Dr. M.G R., under the dynamic 
leadership of PuratchiThalaivi Seivi Jayalal- 
Hha.

Sir, the Prime Minister is taling about 
value-based politics. But defection is being 
encouraged through bribery and allurement. 
In Nagaland, a non-Congress Ministry is 
installed by adopting illegal means. There 
‘had been a lot of bloodshed in Meham and 
Bihar during recent elections. How can the 
present Government talk of value<based 
politics in such a situation?

[Translation]

SHRI MANJAY LAL (Samastipur): Mr. 
Chairman, Sir, I rise to support the Finance 
Bill. Our socialist friend, Shri Madhu Dan- 
davate has introduced this Finance Bill. To 
some extent, I consider it a step towards 
socialism. India is a country of villages. The 
hon. Finance Minister has allocated 50 per 
cent of the total budget to the rural areas. He 
has done so to improve the condition of the 
villages.

But i see no effort in the Budget towards 
removing regional imbalance. Area-wise 
Bihar occupies number ten position among 
all states of the countr/ but population-wise 
it figures at number two position. The State 
has 10 per cent of the total population of the 
country. But right from the First Five Year 
Plan till the Seventh Five Year Plan, Bihar 
neither received loans nor grants from the 
Centre is proportion to its populatbn. There-
fore, the size of the plan relating to the State 
of Bihar has shrunk day by day. I want to say 
that we supply about 80 per cent iron arid 
boxite from Bihar to the country. (Percentage 
of copper and mica supplied by the State is 
80 to 100 and 43.5 per cent respectively i.e. 
almost half of the total consumption of min> 
erals in the country is produced in Bihar, but 
nothing is paid to us as royalty. Royalty paid

to us is fixed is according to weight and it is 
only Rs. 30crores, but if we assess it in terms 
of cost, it will come to Rs. 208crores. 50 per 
cent of the total minerals in the country are 
found in Bihar but no company has its head-
quarters in the State. All the headquarters 
are located outside Bihar. Therefore, on the 
one hand, we are deprived of full royalty and 
on the other hand, the people of Bihar, 
particularly, scheduled tribes do not get job 
opportunities in these companies. I thought 
that provisbn would be made to remove 
regional imbalance in this Budget. I also 
hoped that steps would be taken to k>cate 
the headquarters of various companies 
dealing with minerals in Bihar itself, but no 
such effort seems to have been made in the 
Budget.

Mr. Speaker, Sir, abot regional imt>al- 
ance I want to say that 82 per cent people 
depend on agriculture in Bihar, 8 per cent 
people are working in industries and remain-
ing 10 per cent are engaged in other works. 
According to the 1961 census report, per 
capita availability of land in Bihar Was 0.51 
acres, which has come down today to 0.31 
acres. The number of small farmers, mar-
ginal farmers and agricultural latx>ur Is in-
creasing during the last decade. Small farm-
ers and marginal farmers are becoming 
agricultural labourers by selling their land 
hokiings to meet social obligatbns like 
marriages, exigencies like illness and stud-
ies of the chikJren, but no provisbn has been 
made for them in the Budget. The condition 
of agriculture is very pathetic in Bihar during 
these days of high-prbes as the entire State 
is hh by floods for three months and for the 
remaining nine months drought conditbns 
pervail. I believe that the fkxxis in Bihar are 
like foreign aggressk>n. If there is foreign 
aggressbn in any part of the country, the 
centre faces it. I am of the view that fkxxi in 
Bihar is like a foreign aggressbn as the 
water which cames to Bihar is rK>t water from 
catchment areas of Bihar. Only one third of 
the water catchment area is In Bihar and the 
rest is in Nepal whbh is a foreign country. 
Thus, the water!rom another country causes 
fkKxi in Bihar. I want that a Natbnal Scheme 
shouM be formulated by linking alt the rivers
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which originate from Nepal. The problem 
should be taken up with Nepal and Ganga 
should also be linked with other rivers origi-
nating from Nepal under the said national 
scheme so as to save Bihar.

Mr. Speaker, Sir. keeping in view the 
price hike due to the budget, measures should 
be taken to check prices at the earliest. 
Situation regarding unempbyment is very 
bad in Bihar as the people are working as 
bonded labourers. I would like that Govern- 
ment should take some action to release 
these labourers from bondage. The popula-
tion of the country is increasing. There are 
some hill tribes in Bihar for whom a lot of 
funds have been albcated in the name of 
scheduled tribes, but the census report re-
veals that population of hilly tribes is de-
creasing day by day. These tribes are almost 
on the verge of extinction in the State. I would 
like that Government should pay attention 
towards it.

able income in the budget, but nothing has 
been done in this regard. Black-marketing 
cannot be checked until limit is fixed on 
expenditure.

Lastly, one thing more that I want to say 
is that there is a mill named Thakur Paper 
Mill in my Constituency Samastipur which 
was being run with the collaboration of Central 
Government and the Government of Assam. 
The mill is lying closed for years. I would 
request that arrangements should be made 
to re-open this mill so that people could get 
employment. With these words, I support 
this Bill.

[English]

SHRI Y. S. RAJASEKHAR REDDY 
(Cuddapah); Sir, this happens to be my 
maiden speech. I would rather request you 
to be a little more considerate with regard to 
the time.

Mr. Chairman, Sir, mention has been 
made aboutthe activities of I.P.F. and Naxali- 
ties in Bihar. It is said that number of killings 
taking place there is more than the killings in 
Punjab and Kashmir. But who are these 
I.P.F. cadres and Naxalities? These are the 
people against whose parents injustice and 
atrocities have been committed for thou-
sands of years. They were not being paid 
wages despite the fact that they wanted to 
earn their livelihood through hard work. But 
they are being deprived of it. Today when 
they demand their rights, they are branded 
as Naxalities and cadres of I.P.F. and are 
sent to jail or are liquidated by the police. I 
would request the Government to pay atten-
tion to it.

There is a great shortage of power in 
Bihar which is affecting the existing indus-
tries as also those likely to be set up in the 
State. Power supply should be increased in 
Bihar so that condition of the State could 
improve.

Hon. Dandavateji is a socialist leader 
and we hoped that he would fix a limit on 
expenditure besides raising the limit of tax-

MR. CHAIRMAN: You said only five 
minutes.

SHRI Y. S. RAJASEKHAR REDDY: For 
the past many days, I have been following 
here, the discussions with regard to the 
General Budget, how the Members have 
been time and again asking the Minister of 
Finance to do something about very very 
important aspects which have been origi-
nally presented in the Budget. One was the 
petrol and diesel price hike and the second 
was the IT exemption slab.

Unfortunately to the great disappoint-
ment of all of us, the Finance Minister did not 
budge an inch. The petrol and diesel price 
hike has not been slashed to any extent at all 
and also that of the IT exemption slab.

When we took at these,*we really get an 
impression that why should all of us take the 
trouble of speaking when the Minister of 

Finance does not bother about any one of 
the speeches.

It is now six months since the Janata Dai 

came to power. I am not going into the details
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howthe people at large in almost every nook 
and corner of the State except probably in 
one or two States, how people voted against 
the establishment. I am also not going into 
details how some of the parties played the 
communal card. I am not going into any other 
aspects of the conduct of the poll or the 
attitude of the voter.

Let me also say that the people have 
voted in India the Congress party out. But 
also the people have not voted the Janata 
Dal into power. Janata Dal, I am very sure, 
has realised it because they are depending 
absolutely upon two crutches. One is the Left 
and the other is the Right. The right is BJP 
and the other is Communist. Let me not go 
into all these details. But one thing they have 
to positively realise is that since they are in 
power, they will have to do something for the 
benefit of the people at large. The people 
have to remember that when Shri V.P.Singh 
was the Prime Minister or when Shri Dan- 
davate was the Finance Minister, they had 
done something. And for that something, 
they will have to be remembered even after 
they lose their power. I am not telling this just 
because the Janata Dal is in power here. I 
told the same thing in my own State also. In 
my own State of Andhra, the Congress came 
back to power after seven years of Telegu 
Desam rule. We used to called that period of 
Telegu Desam rule, in Andhra Pradesh as 
the period of God Shani. If the God Shani 
catches hold of someone, it takes really 
seven long years for any individual to get out 
of the influence of God Shani.

Ail said and done, I told our party people 
In Andhra not to talk or criticise about NTR’s 
rule, the Telegu Desam party's rule. And let 
us start really doing something to the people 
how exactly we will be able to help them; how 
to benefitthem inthe long run. Because NTR 
did not perform in Andhra because NTR 
failed to fulfil the promises he was ousted out 
of the power. Unfortunately, when we k>ok at 
the National Front, NTR is the Chairman of 
the National Front here. We only request 
here that the National Front Government do

not imitate NTR, do not emulate him. Do not 
try to imitate the non-performance of Mr. 
NTR. NTR did not do anything except his 
high profile rhetoric, high dramatising every-
day and in every way. After seven year's of 
Shri Rama Rao’s rule in Andhra Pradesh, 
the State has gone down. Earlier to the NTR 
rule Andhra was known to be a very surplus 
State in power. From almost every nook and 
corner of the country, not only from the 
country, even from outside the country, NRls 
used to come to Andhra because of its, 
industrial climate, because of its high power 
surplus position. But unfortunately, in the 
past few years, if we see at Andhra, we will 
have to stand in shame.

MR. CHAIRMAN; Please conclude.

SHRI Y. S. RAJASEKHAR REDDY: I 
really requested you. Please be consider-
ate. In Andhra, there is only sixty per cent of 
power cut in industries. Shri Rama Raoonly 
believes in bartering some doles. He wanted 
only to make people the beggars. He never 
wanted to improve their financial position. 
He never wanted to do something for their 
real benefit. He has the audacity to call the 
Central Government a myth. And now he is 
the Chairman of the Front which is ruling a 
myth. Though his party had won only two out 
of the 42 seats in Andhra, his party is also 
represented in a myth. I want to read some 
extracts about the White Paper which was 
published by the Government of Andhra 
after the present Congress Government 
came to power. (Interruptions) Please bear 
with me. Sir, the White Paper on the econ-
omy in Andhra Pradesh shows that the 
decade of the 80s has seen a period of 
relatively high growth in the gross domestic 
product at around five per cent per annum. 
Unfortunately, the corresponding figures for 
Andhra Pradesh show that it has been low at 
around two per cent. In terms of growth rate, 
during the period 1983-88, it has been 1.78 
at constant prices of All India, while for 
Andhra Pradesh, it is negative growth at— 
1.41. Clearly, there has been an erosion in 
the income of the people of Andhra Pradesh 
at a time when admittedly the All India pic-
ture has been showing encouraging results.
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Another small extract is this. The most 
significant fact in regard to the economy is 
that during the Seventh Plan Period, while 
the All India rate of growth has been five per 
cent, butthe rate of growth in Andhra Pradesh 
has been only 1.7 per cent.

Another small extract is this. Yhere has 
been a significant growth in electricity, which 
reached 15.56 per cent in the period 1980- 
84. But in the sut)sequent five years, that is 
during Shri Rama Rao’s rule, this rate has 
fallen to 5.15 per cent. That is from 15.56 per 
cent, it has fallen to 5.15 percent. I perfectly 
realise that this is Parliament and we are not 
supposed to speak about individual perform-
ances of the State Governments. All the 
same I will hav($ to bring to the notice of this 
august House, these facts, because the 
gentleman who ruled Andhra Pradesh for 
the past seven years, unfortunately, hap-
pens to be The Chairman of the President of 
the National Front which is ruling the Central 
Government. The performance of the coun-
try as a whole, in the past four decades, 
especially during the past five years, has 
been remarkable in spite of the growing 
population. When we got our independence, 
the population of our country was around 30 
crores. Now. it is 80 crores. But, still we have 
achieved remarkable progress. In economy, 
there is a good buoyancy; the growthy rate 
has been significant. In Industry, there is 
virtually a revolution of two wheelers and 
cars. Five years back, you could never have 
expected that so many cars would be mov-
ing around on our roads—maruthi and 118s. 
Especially with regard to two wheelers....

MR. CHAIRMAN: Please wind up.

SHRI Y. S. RAJASEKHAR REDDY: 
Please allow me to speak for another five 
minutes.

MR. CHAIRMAN: I am sorry, I cannot. I 
will give you only one minute.

SHRI Y. S. RAJASEKHAR REDDY: At 
least as a new comer to Parliament, you 
could be generous.

During the Eighth Plan our performance 
was 109 per cent. We have established 
Navodhaya Schools. We have tried to do our 
best to see that even the rural population and 
even rural students get the best of the edu*. 
catk>n. Exports have increased signifk̂ntly. 
There are appreciations even from the World 
Bank and the Asian Devetopment Bank. The 
public sector had progressed remarkably, 
just in the last one year. The profit earnings 
of public sector has gorle up and has in-
creased by two-fold. Now, our Prime Minis-
ter says that the coffers are empty. It tells 
upon the credibility of the nation. To slight 
Congress, please do not denigrade the na-
tion. Forget about the Congress. Why do you 
want to talk about Congress day in and day 
out? You please think about the commitment 
to the nation. The aspirations of the people 
are very high. Others are thinking that we are 
weak. Especially, the financial institutions 
have tried to exploit us. The World Bank is 
trying to increase the rate of interest by at 
least half-a-per cent. {Interruptions)

MR. CHAIRMAN: Please wind up. There 
are many Members to speak.

{Interruptions)

SRI Y. S. RAJASEKHAR REDDY: In 
just one or two minutes, I will conclude,

18.00 hrs.

Lastly, my earnest suggestion to you is, 

please identify the problems. Do your best in 
the given opportunity. There are a lot of 
areas in this country which have very very 
scantly rainfall. Nearly in one-third of the 
area of this country, the rainfall is so scanty 
and erratic that the people are dependent 
upon the rainfall and not even one good crop 
can be raised. On the other hand, there are 
so many people who claim riparian rights. 
During all these years, they have been eat-
ing two or three crops in a year. But in 
drought-prone areas, they do not have water 
or irrigatk)n facilities. I urge upon this Gov-
ernment to do something about it. The 
Government shouki create a Drought-Prone 
Areas Authority of India, albcate substantial
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funds for it and see that at least those people 
who are living in drought-prone areas, are 
also able to get one squared meal a day. And 
their living conditions should be improved.

SHRIK. MURALEEDHARAN (Calicut): 
Sir, a well-known socialist, Prof. Madhu 
Dandavate, presented a capitalist budget in 
this House. Our Prime Minister leaves no 
occasion to say that the prices will be brought 
under control. The Finance Minister adds 
more fuel to the fire and he also talks of the 
same thing.

What is the actual price rise? The Min-
ister knows the fact. All people in India today 
are accusing the Finance Minister and the 
National Front Government. You and your 
Government had been criticising the previ-
ous Government. The Ministers, the Na-
tional Front MPs, and supporting parties are 
always criticising the Congress Government. 
You were opposing the budgets of 1985 and 
1986. Who was the Finance Minister at that 
time? Your great Prime Minister, Mr. V.P. 
Singh, was the Finance Minister at that time. 
But you were criticising and opposing the 
budgets.

The Prime Minister claims that yours is 
the Government that fulfils the promises. It is 
an open discussion in the nooks and corners 
of our country that your promises have led to 
the present conditions. I feel pity on this 
Government. The previous Government was 
very particular and anxious to maintain the 
price stability and economic security. This 
Government talks too much but does noth-
ing. You give special encouragement for 
imports rather than exports. It is a great 
concern of the people of Kerala that you are 
importing copra and rubber in spite of your 
promises. New taxes have been imposed on 
almost allthe essential commodities to crush 
the common people. Did you make any effort 
to unearth the black-money? Have you got 
any idea of increasing the employment 
opportunities for millions of our educated 
youth? You simply say that the unempbyed 
and the under-employed are increasing In

number. You have made a big promise of 
debt relief to farmers upto Rs. 10,000. But 
now. the Kerala Government is not support-
ing this write-off to the farmers upto Rs.
10,000. The f Fnance Minister of the Govern-
ment of Kerala, Shri Vishwanatha Menon 
has said that he is not supporting the write-
off upto Rs. 10,000 to the farmers. Asperthe 
Budget, this write-off of agrk:ultural bans wil! 
require Rs. 1000 crores but actually, it re-
quires Rs. 14,000 crores. You have not 
shown any proper provision in this regard. 
This Budget has created financial imbalance 
in all walks of life of common people. You 
hiave completely discarded the people of 
Kerala. Six new railway lines were provided 
in the last Railway Budget presented by the 
Congress Government but this Railway 
Budget has not provided any new line. Rajiv 
Government had wholeheartedly supported 
the State of Kerala by granting hugefinancial 
aid. For instance, they provided Rs. 3 crores 
for development of Hindustan Latex but your 
Government reduced that grant to Rs. 2 
lakhs. You have also reduced the financial 
aid to Hindustan Insecticides. Spices Board, 
the Shipyard and other public sector indus-
tries in Kerala. This shows your politbal 
vengeance towards the people of Kerala. 
During the last Lok Sabha election, the 
Congress Party got 14 seats out of 20 seats, 
three seats, three seats were secured by 
other partners, the Marxists got two seats 
and Congress (S) got one seal. The V. P. 
Singh Government is not supporting the 
people of Kerala. Before I conclude, let me 
show the double role played by the Marxists 
Party and the BJP. Yesterday, the organised 
a 'Darna' against the Budget and here they 
are supporting the Budget and the Finance 
Bill. They are opposing the Government and 
also the price rise outside the House. The 
BJP also does the same. They are opposing 
the Budget and also the price rise outskie the 
House but in the House, they are supporting 
the Government.... (Interruptbns) This is 
the type of double role played by the Marx-
ists Party and the BJP. But the people of 
India have got reasonable force and they will 
act in 1994.

With these words, I conclude my speech.
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SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Mr. Chairman Sir, I know that 
time is the only constraint. So, I want to enter 
into a contract with you. Whenever you ring 
the beii, I will stop speaking bfjt when I 
continue to speak, kindly do not ring the bell.

I start with a little hesitation. Had he 
been Prof. Madhu Dandavate. I wouki have 
made a very confkJent speech. But 1 am not 
so confkient about the Finance Minister.

Sir, not that there is nothing to support 
the Bill, as they are trying to point out. I can 
just give one point for the Finance Minister to 
defend. For some ten years we had been 
fighting for the consignment tax, we could 
not get it from the previous Government. 
This time there is a promise about it. I will not 
go Into the merits of the Rnance Bill, rather 
I will offer the criticisms of the Finance Bill, 
because the praiseworthy parts we have 
already indicated in our Budget speech.

We know that there are some very strong 
constraints in framing either a Finance Bill or 
the Budget. They have been mentioned as 
the balance of payment position, deficit, price 
rise and savings rate, but I want to begin with 
a fact which perhaps is known to the House, 
but I would formulate it in a way when it would 
appear as a startling one and that is this. Of 
the total national income in our country, two 
per cent families have as much income as 
the rest ninety eight per cent of the families. 
One have as much control over the national 
income as the rest ninety eight per cent 
have. I mention this fact, whk:h is very star- 
tiing to me also, because I find that in this 
House a consistent reference is made that 
direct taxes shoukJ be further diluted, that 
exemptbn limit should be further raised. I 
am not among those who can support such 
a proposal in the context of this kind of 
unequal distributbn in our economy. I am 
sorry that I differ with my friends both on this 
skie and that skle.

I entirely agree with them that the situ- 
atkxi is very bad. The situatk>n is so bad that 
the Rnance Minister fails in the Finance Bill 
to restore what t>elong to the States. He

promises consignment tax, he denies the 
provkJent fund of the private sector compa* 
nies to be deposited in the small savings 
scheme, instead he continues the oki Gk>v< 
ernment practice of having it in the special 
deposit scheme. The situation is so bad that 
he cannot temper with the Central resources. 
The situation is so bad that he cannot make 
the corporation tax divisible as the income 
tax is. The situation is so bad that he has to 
continue the surcharge on income tax which 
Prof. Madhu Dandavate woukl certainly like 
to be merged with the basic income tax. He 
does not mention the demand of various 
States which are rich in mineral resources 
that the cess royalty on the raisings as has 
been done in the case of Assam after some 
bitterness, he will not make it ad valorem, but 
continue with the old practice. This indicates 
his constraints. When I support him, let me 
assure him that I am not supporting him from 
a dogma.

When I am raising these issues. I know 
that there are difficuliy. Because there are 
diffk:ulties in the economy, is it not neces-
sary that we try to ferret out some other 
diffk:ulties elsewhere? He has given a very 
welcome relief. Somebody from that skie 
was asking: What have you done with the tax 
rebate? That was one of the most welcome 
proposition in the Budget in our view. But 
why has one to stop there? Why can’t you 
have a second look at all these deductbns 
that are alk>wed either in the corporation tax 
or other taxes? You reduced the rate of the 
corporatbn tax. Okay. You feel that you can 
collect more that way, but I am not su*'". All 
the deductk>ns and the costs incurn are 
deducted to arrive at the taxable income. I 
wouki like to know why do you albw deduc-
tions after that and that too at the full rate. It 
is assumed that the whole thing is regres-
sive. In order to make the brds of the Corpo-
rate sector charitable you require tax con- 
cessbn. The poor who do not pay it are 
cajoled and appealed lo  so that they may 
contribute to the charity, ts that progressive 
thinking? Is that the socialism? What is it, I 
woub like to know.

I struck dumb when I distinguish be-
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tween Prof. Dandavate and the Finance 
Minister. In the railways also, there was a 
distinction between George Fernandes and 
the Railway Minister. He did not hesitate to 
impose a higher rate of increase in the Second 
class fare as compared to »nper classes.

Similarly, Sir, you please look at the 
postal rates. I don’t know if it is inadvertent, 
the inland letter hike is from paise 35 to 75 
paise. Previously for a 20 gm letter, t don't 
know whether he intended in that way or not 
we had to pay Rs. 1.15. But now a 20 gm 
letter will cost only a rupee. I don’t know if he 
is consistent with his thinking. These days 
people should be induced to write letters 
whrch do not weigh 10 gm but 20 gm, packed 
letters for the beloved. It is true, Sir. If he 
examines the hike in the postal rate, he wiii 
find that it is regressive excepting for a fact 
for which he should be thanked. He showed 
his understanding let ever> body in the House 
also understand~by not raising the price of 
plain postcard. He should be congratulated 
for that. But for the rest you have to see 
whether or not the hike is regressive.

18.17 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

Once again I would say that there are 
diffrculties but these difficulties are to be 
faced by surmounting certain other kind of 
difficulties in the taxation business. Why is it 
that you have reduced the corporation tax. 
Why did you not introduce the slabs? Re-
gressive or full deductions are not allowed if 
you go to the backward areas or to the rural 
poor or for the charitable trust. I cannot 
imagine that the Minister does not know 
about the charitable trusts. We have alto-
gether said that these are instruments for tax 
evasion. Even today they say that they are 
paying to the charitable trusts and deduc-
tions are made. The charitable trusts’ in-
come is certainly taxed to a certain extent. 
Why could you not stiffen those and collect 
more? In the whole Budget the crucial thing 
is the containment of internal deficit and

hokiing the price rise. If these two things can 
be done the rest will follow. But for this one 
has to mobilise resources. I would like to 
know what prevents you to surprise the 
diffbutties of treating the family as unit for the 
purpose of income tax. What prevents you to 
take ten more steps when you have already 
taken two steps? I discussed the expendi-
ture tax; practcal diffrculties were talked 
about. The practbal diffrculties are not non- 
surmountable diffbulties that exist in the 
economy. That is leading us to an external 
debt as well as to an internal debt. So, why 
is he hesitant to take this step also? There 
was a talk regarding a comprehensive re-
turn. We have ail become fond of computers. 
We are having CRAY computers for whether 
forecasts and other natural calamities. Why 
not use them for forecasting the totals and 
also for having comprehensive tax returns? 
Why not computerise Income Tax, Wealth 
Tax, Gift Tax, Corporation Tax and every 
other returns'̂

You can also give Identity Card num-
bers as you were suggesting Identity Card 
numbers in case of elections. You give klen- 
tity Cards for rich people and have a compre-
hensive tax return. Can you not surmount 
these difficulties? We had discussed with 
the previous Government. I can tell this 
House that Mr. Rajiv Gandhi had also put me 
in the Direct Taxes Committee despite my 
refusal. In ail such Committees Mr. LK. Jha 
was included. The only problem that was 
raised was practical difficulty. Are those 
practical difficulties greater than the practi-
cal difficulties which the earlier Government 
had led the present Finance Minister into, i.e. 
the choice that the Finance Minister has to 
make? The deduction in Corporation Taxes 
are there. I have told about that. I am not 
happy about it. But I am for 50 per cent and 
then you reverse the regressive nature of the 
deduction. That way, I believe, you can have 
much more. I have suggested in another 
context, the holding of price line, i wantto just 
mention the importance of holding the price 
iine in one or two sentences. There are also 
talks about the hike in Consumer prk:e indi' 
ces either of the working class or of the 
middle class or of the agricultural labourers.
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It is being oontinuously talked about In the 
country side that organised labourers have 
their means to neutralise that price hike.A 
division, a cleveage one tries to generate 
within the country side and the urban areas. 
Because they are not organised enough to 
get back. In certain areas, for example West 
Bengal, they are getting back.

I,  therefore, suggest hold to onto the 
price line, tt is not very difficult.

It has been my misfortune to see the 
difficulties of the Finance Minister. In fact he 
has reduced the food subsidy by Rs. 234 
crores from the previous year’s level. He has 
reduced the fertilizer subsidy from the previ-
ous year’s level. This must be raised. I want 
him to respond by concentrating on these 
items. You hold on to the Consumer Price 
You will also save D.A. Deficit In the econ-
omy does not flow from the Centre only. 
There is a deficit from the State also. In order 
to bring down the prices, you can help the 
States in this manner also.

You can take tough measures in the 
form of direct taxes. Dr. Dasgupta has just 
now said that advanced countries have a 
higher proportion of direct taxes. That may 
not be possible in developing countries. But 
does it mean that only 15 per cent of the total 
tax revenue could come from direct taxes? I 
do not agree with that. What I am suggesting 
is that,, you close the loopholes. If you act 
along the lines of what I am suggesting is 
that, you close the loophsLes. If you act along 
the lines of what I am suggesting, then there 
may be no camouflage. Why passenger 
baggages are still allowed free while coming 
by air, in the case of MPs, to the business 
people and the professionals who go out? 
What permits them to bring in some Rs. 1250 
crores worth of baggage from outside and 
display the level of conspicuous consump-
tion within the country? Why has this es-
caped the attention of the Finance Minister, 
if not Prof. Dandavate? Why is it that we 
cannot introduce austerity, why can’t we say 
that ail expenses in five-star hotels by the 
corporation would not be allowed for deduc-
tion?

You want to change the climate of the 
economy; and you cannot change lt» I tell 
you. The country Is going to dogs on the 
economic front. Politk:ally dismembered, 
economically ruined-that will be the picture, 
unless we can tighten our belts and tell the 
people that we have hit the rich in this fash-
ion, we are hitting them further in this fash-
ion. We, the 2% segment to which we all 
bebng, are asking for this. We have to hit 
them. Without hitting them, there is no es-
cape for the economy. It is time that we 
realize it. Therefore. I finally ask: is it beyond 
anybody’s understanding that afterthe freight 
rise, the one single thing which will satisfy 
the vast masses of the population is the 
reduction on high speed diesel? Is there any 
difference, on any side of the House? What 
is high speed diesel? You need not give any 
concession on petrol. But what is high speed 
diesel, and to what use is it put? It carries 
passengers in buses; it carries passengers 
and goods in bulk, tt is used in the diesel 
engines on the countryside. You may say 
you are unable to give a concession on this 
hike. This is an unfortunate thing-that is 
what you will say. I say that by adopting 
these tough measures you collect that 
amount of resources, which will again save 
you. because you have to add to the subsi-
dies. The State Governments have to add to 
the subsidies, to State Transport and all that 
will lead to deficits. While you concede it 
here, you take away some of the effect of the 
inflationary forces.

Thank you. Sir; you were not there. 
Neither did you ring the bell. I did not hear it. 
The contract was not with you. It was with the 
earlier Chairman, that I would agree to stop 
when he rang the bell, and that he would 
agree notto ring the bell, when I continued to 
speak.

Thank you.

MR. DEPUTY SPEAKER: I think at 
6.30 p. m. the Minister was expected to speak; 
but I have a few names; I think we should 
permit them.
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THE MINISTER FOR INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): As per the agreement, the 
discussion was to be completed by 6.30 p. m.

MR. DEPUTY SPEAKER: But then 
there are Members from this side— if the 
House agrees, they can speak.

SHRI P. UPENDRA: We cannot help It. 
We will conclude. Let the Minister reply.

[Translation]

SHRI RAM NAIK (South Bombay): 
Yesterday also, the same thing happened, 
today also, we are facing the same situation. 
When I rose to speak yesterday. You said 
that......

MR.DEPUTYSPEAKER: Iwillgiveyou 
time to speak, you take five minutes.

[English]

SHRIHARISHRAWAT: Wehavegiven 
more names.

MR. DEPUTY SPEAKER: 1 think we 
can let them speak for sometime; and the 
Finance Minister can start speaking at 7 p.m. 
' Otherwise, I have no objection, if they agree.

SHRI P. UPENDRA: It was agreed that 
the Minister will reply at 6.30 p.m.

MR. DEPUTY SPEAKER: Let them 
speak for some time. But the Members will 
please stick to the time given to them.

[Translation]

Have all agreed now?

(Interruptbns)

[English]

MR. DEPUTY SPEAKER: Now Mr. 
Narsa Reddy-only five minutes.

SHRI P. NARSA REDDY (Adllabad): 
Mr. Deputy-Speaker, Sir, I am thankful to 
you for giving me this opportunity to speak 
on the Finance Bill. The hon. Finance Minis-
ter had made a speech regarding the price 
rise only yesterday. ■ He was meticulous 
enough to throw the entire blame on the 
previous Government is saying that since 
there had been a large financial defk̂lt and 
there had been so much of expenditure 
going on, it was all due to the Congress 
Government; they were not able to contain it. 
I would like to invite the attention of the 
House to this fact. The hon. Finance Minister 
has conveniently forgotten the hike that he 
had introduced in the last Budget by increas-
ing Rs. 600 crores on the telephone tariff. 
Earlier, the Congress Government was 
condemned by saying that they had increased 
this tariff before bringing it before the Parlia-
ment. Now the same thing was done by the 
Ministry of Communications. Without inform-
ing the Parliament, they had made this hike. 
Then came the second hike of 800 crores in 
the shape of railway fare; then there I was 
another hike of Rs. 207 crores in the shape 
of an increase in the postal rates. So, it was 
not only confined to that; there were other 
hikes of Rs. 1.25 per litre on petrol and Rs. 
0.75 on diesel. This has contributed much to 
the burden on the common man. The direct 
taxes burden went up to about Rs. 3,480 
crores. How the concessions that were 
announced yesterday by the hon. Finance 
Minster were hardly substantial by which 
there could be a reduction on the inflationary 
trends that are going on. I would like to quote 
Mr. Palkhivala. He says as follows:

"Professor Madhu Dandavate, the 
Finance Minister, belongs to a rare 
species in India's public life. He has a 
well-equipped and well-furnished 
mind-in contrast to the overwhelming 
majority of our politicians, of whom it 
may be said that their minds are some 
of the under-developed regions of the 
States they represent.”

So. the Finance Minister has only tried to 
play on words and tried to impress upon the 
House that whatever inflation tobay is there
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is due to the acts of the Congress Govern* 
ment.

So far as price increase is concerned, 
their allies in the Left Front had been forced 
to hold rallies; they have complained in to> 
day’s papers that they were being man* 
handled. Now, so far as the Finance Minister 
is concerned, he has said that he is taking 
certain steps so that inflation may go down; 
he has said, economy is to be managed by 
curbing Government expenditure. In what 
manner is he going to curb Government 
expenditure? What is the percentage of non> 
ptan expenditure that he is going to curb he 
has not made it clear? He has said that he 
has issued directions for enforcement of 
austerity. Every Finance Minister, when the 
finances are in trouble, uses the same stere
otyped speeches saying that austerity meas* 
ures will be taken; serious attempts will be 
made to see that the expenditure is not 
increased. In the recent survey conducted 
by the people of chamber of Commerce and 
industry, it was said that the emptoyment 
seekers had increased by 4.3 per cents per 
year. In order to meet the unemptoyment 
growth, it is necessary for the Government to 
see that six per cent growth rate is required 
to meet that challenge. Now what measures 
is the hon. Finance Minister going to take, he 
has not made it clear? Therefore, the infla
tion that is going on there does not seem to 
be any end to it. This is a very important 
factor which he must take into consideration.

About two lakh and odd small scale 
Industries are sick units. Now, what does the 
Finance Minister propose to do about them? 
If he wants to see that there is no unempk)y* 
ment. then those sick industries will have to 
be revived.

We have not heard from the Govern
ment anywhere either outside the House or 
in this Parliament what steps they are going 
to take, because as much as crores of aedtt 
Is involved in those sk:k units. They have 
taken care of certain other industries whch 
are sk:k industries where some toans of 
smaller amounts are involved. So, unless 
some steps with clarity are taken by the

Finance Minister and the Natk>nal Front 
Government, I do not think that unempby- 
ment or inflatbn can be curbed. Thank you.

ITranslation]

SHRI HARISH RAWAT (AlnrK>ra): Mr. 
Deputy Speaker, Sir, keeping in view the 
paucity of time, I wouki like to raise only two 
or three points, in brief. When on 2nd De* 
cember, new Government was constituted 
and Shri Madhu Dandavate became the 
Minister of Finance, we were very happy. But 
after the presentatk>n of the first Budget of 
the Government, this Finance Bill has been 
presented in the House for giving legislative 
sanctbn to these financial provisions, and 
not only we but also the supporting parties of 
the Government are in a dilemma while 
supporting this Finance Bill.

Only on two occasions in the history of 
this country value of rupee had rapidly de
creased and prices rose so high. This hap
pened for the first time in the year 1967 and 
then in 1989.1 feel very sorry to say that this 
is going to happen in our country during the 
tenure of the hon. Minster of Finance, Shri 
Madhu Dandavate. This is happening be
cause the Shri Dandavate has levied taxes 
and duties on such items which can yieM 
more revenue, but it affects prices situation 
also. Our hon. friend has mentk>ned about 
diesel, petrol and tyres. I would like to urge 
the hon. Shri Dandavate that he shouM 
withdraw the Increase in taxes on diesel, 
petrol and tyres because it is the last chance 
for doing so, otherwise the Government will 
k>se faith of the people.

I wouM like to request you that the 
Government should conskler the issue of 
reducing the prices of diesel, petrol and 
inland letter.

Mr. Deputy Speaker, Sir, I woukJ like to 
give two suggestions to the hon. Minister of 
Finance. The Private companies are used to 
exaggerating their export obligatk>ns. They 
advance this plea at the time of getting 
fioence saying that we will export so much 
quantity of products, but a few companies
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fulfill their export obligatbns. If the Govern-
ment strictly asks these companies to fulfill 
their export obligations, we shall be able to 
earn foreign exchange and remove import 
and export imbalance.

Another suggestion. I would like to give 
to the hon. Minister is about cigarette indus> 
try. The duty imposed on cigarettes is gener-
ally based on the length of the cigarette 
irrespective of whether it is a cheap cigarette 
or costly one. It wouki be better to charge 
duty on the cost of cigarette instead of spe-
cific rates of duly. By doing so, the Govern-
ment can earn crores of rupoes on costly 
cigarettes likes Wills Navy Cut. Four Square, 
India Kings, Chancellor etc But it is a matter 
of regret that duties are not levied on the 
basis of cost simply because sometimes it is 
stated that several problems will arise in 
determining the duty as a result thereof. I 
wouW like to request you that the Govern-
ment should levy duty at specific advaksrem 
structure so that Government could earn 
crores of rupees as additbnal revenue.

In the end I would like to say something 
about waiver of bans. Several colleagues 
partrcularly our friends from the Communist 
Party have given several suggestbns in 
regard to it. It is left in the waiving loaris. If the 
hon. Minister of Finance had considered the 
income and land hokiing as the basis for 
waiving loans, it would have been better. 
The benef biaries of I.R.D. P., who have taken 
ban under employment guarantee scheme 
and are not able to repay it, can have its 
benefit. The small artisans, who have taken 
bans from the Department of Industry and 
other departments can also avail of the benefit 
of this scheme. But it is a matter of regret that 
though this suggestion was given at the time 
of discussion of the budget also, but no reply 
was given at that time. I feel that those 
persons who should have been given the 
benefit of exemption or waiver of loans, will 
not get benefit under the policy whbh has 
been announced by the Government while 
presenting the Finance Bill.

In the end. I would like to tell the hon. 
Minister of Finance that he has the last 
chance to control price rise by withdrawing 
indirect taxes and, therefore. I request him to 
make an announcement to reduce prbes of 
petrol and diesel.

[English]

MR. DEPUTY SPEAKER: Now the 
Finance Minister will reply.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE):  Mr. Deputy-
Speaker, Sir. I am highly thankful to the 
Members of this House for having expressed 
their views very candidly.

Sir, you may recall that on a number of 
occasions, I had spoken on the Budget 
proposaMirstly while presenting the Budget; 
again I inten/ened while replying to the 
General Debate and spoken on the prices; 
and again while initiating the Debate on 
Finance Bill I made an elaborate statement.

I would be very brief. I would like to draw 
the attention of all our friends on both sides 
of this House that many issues which they 
have raised in the course of this debate were 
already raised by his colleagues who spoke 
earlier in the General Budget and also on 
some other occasion like the discussion on 
rise in prices. Therefore, I do not want to 
repeat those. But those who tried to make a 
critical reference to our supporters in this 
House and tried to say derisively that you are 
critbising the Budget but at the same time, 
you are supporting the Government, I wish to 
tell all my friends on the other side that the 
Left Members and the BJP who are support-
ing us, they are the supporters of the Na-
tional Front Government and they are not 
sycophants of the National Front Govern-
ment. That n”. ust be taken note of. And there-
fore, they have the moral right and responsi-
bility to speak according to the dictates of 
their conscience. And they have rightly 
exercised their authority and right to make a 
critbal note of some of the aspects of the 
Budget.
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To those who referred to me as a social-
ist and said that I have not come' upto their 
expectations* let me very humbly tell them 
that it IS not merely the individual conviction 
and faith of a socialist than can make the 
policy socialist and the budget socialist ori< 
ented, but he has to operate in a certain 
system in which not only there are financial 
distortions and constraints but there are also 
the constraints of a certain system. For in-
stance, if I were to present a Budget in a 
totally socialised economy and a socialised 
system of our economy, in that case, the 
Budget would have been altogether differ-
ent. Whether we like it or not, we have a 
system in which there is a private sector, 
there is a cooperative sector and there is a 
public sector and under such a mixed com-
bination of a system having all the con-
straints and restraints of that system and 
added to that the variousf inancial constraints 
that were handed over by the previous 
Government to me as a heritage, combine 
them altogether and try to imagine vîhat 
were the responsibilities and constraints 
under which I had to frame the Budget. 
Therefor, this the aspect that has to be 
noted.

As far as direct taxation is concerned, 
one of the Members acknowledged that 
though in a smaller degree we tried to see 
that the imposition of taxes on the direct 
sector and corporate sector is increased, 
others must commensuratively so. There 
again I would like to point out to those friends 
of ours who wanted the exemption limit to be 
further expanded and extended, they must 
take note of the fact and these are the 
mathematrcal and financial facts which can-
not be refuted, 18,000 was the exemption 
limit for the income tax. The moment we 

extend the limit by 1000, the total bss to the 
treasury would be of the order of Rs. 105 
crores. Thetefore, if we were to extend it 
upto 25,000. in that case 7x105 and if we 
were to extend it to 30,000, remember that 
12x105 crores that would have been the 
k>ss. All the progressives the worki over 
have accepted the fact and all the econo-
mists have accepted the fact that as far as 
the direct taxes are concerned, the base is to

be wkiened. Out of a total population of 60 
crores, only 75 lakhs are the income tax 
payers in this country.

SHRINIRMAL KUMAR CHATTERJEE: 
According to the latest C&AG report it is 41 
lakh individuals.

PROF. MADHU DANDAVATE: I am 
taking the entire picture. As a result of this 
type of concession, even we have given upto
22,000, you will find that one milibn people 
have gone out of the net. Instead of further 
wkiening the base but the base is actually 
getting contracted. I am not happy even 
about it. Therefore, this aspect has to be 
borne in mind.

My friend, Mr. Malhotra sakj take the 
instance of a person whose annual income is 
of the order of Rs. 38,000. Suppose, his 
saving is Rs. 6000. What would be the tax 
that he would have been required to pay in 
the previous case? 36,000 gross income, 
standard deduction is 12,000. So 26,000 
left, less 6000. 20,000 left. Former exemp-
tion limit was 18,000. Therefore, ultimately 
2000 is to be taxed. He would have been 
required to pay Rs. 400. In the new situation,
38,000 minus standard deductk>n of 12,000, 
it comes to 26,000. The tax woukJ be Rs. 
800/-, less deduction Rs. 12,00/- and there-
fore the taxatbn wouki be NiL So, one who 
is actually employed......

SHRI VUAY KUMAR MALHOTRA: You 
were talking about the last year’s exemption 
limit, i.e. Rs. 18,000/- If the exemption limit 
remains as Rs. 22,000/- then if you count it, 
he loses Rs., 600/. What I want to say is that 
you increase the exemption limit and then 
have the last year's fotmula and compare it 
with this year’s formula.

PROF. MADHU DANDAVATE:! under-
stood your point. I am only trying to compare 
what would be the change that has been 
accrued as a result of the change of the 
system that we have introduced.

I woukj also like to point out to our 
friends and especially at the Left that while
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rof. Ma  Danaate

ain te taxation an te ties b an 
lare I a cosen tese commoities of 
elitist cons mtion on wic we ae to 
care more. ecase i ae not ot ae
ate resorces I ae to* toc te etro
le m ro cts wit certain exemtions. Wat 
is obios to o is tat as a reslt of etro
le m cares-etrole m an ieseMt is not 
onl te ric man's motor car tat wilt be 
taxe an also it is not te blic sector 
eicles an te oernment eicles tat 
wol bear te exentre. wic o ritl 
sai bt at te same time te ifficlt is tat 
nless we are able to mobilise te resorces 
te eficit financin wol not ae been 
contracte as I ae )een able to o in tis 
articlar case. Of corse wile resentin 
te next et--wosoeer ma be re
sentin taMie will ae to tae conizance 
of te fact tat sc exercises can be re
eate onl once in a wile an te cannot 
be reeate eer time. WateVer istor
tions a taen lace we ae to correct te 
aberrat>ns an te istortions next time. Of 
corse it was too earl for me to o it at te 
stae of te inance ill an terefore I was 
force to nertae tis exercise.

As far as te arios featres of te ill 
are concerne I o not want to reeat bt 
onl want to brin ot to o certain featres. 
As far as Cooeraties are concerne  
weter te are Cons mer Cooeraties or 
te ro cers Cooeraties tis is a sinifi
cant sector in or econom an I wol lie 
or friens to nerstan te anos t es 
of sstems in te worl. Tere as been a 
Commnist sstem tere as been a social 
emocratic sstem. Ten tere is a caital
ist sstem. An tere as been a Cooera
tie Sector of econom in some of te Scani
naian contries. Tere is one benefit of te 
Cooeratie econom in ifferent arts of 
te wori. Wereer Cooeratie Moements 
in arbs arts of te worJ an sectors 
ae scceee o will fin tat a eree 
of isarit between te maximm an te 
minimm as been re ce to a minimm. 
Een te e alit w: i not exist in a 
caitalist so  ̂or I ma be ermitte to sa

een in a commnist societ tat eree of 
e alit tat existe in Scaninaian con
tries were actall te Cooeratie Moe
ment ae scceee. Terefore I am one 
anr>n tose wo feel tat if te ealitarian
ism in tis contr as to sccee. Cooera
tie Moements in arios wals of life mst 
sccee an terefore in orer to t re
mi m on te Cooeratie Moements we 
ae ien certain a antaes to tem.

Ten as far as tea is concerne tere 
was a common concern of te ose. As a 
reslt of tat wile on te one sie we a 
taen te measre of sta erin or exorts 
of tea to Soiet ssia or frienl contr 
an te ae accete or roosal at te 
same time we feel tat tere mst be more 
incentie for tea ro ction. Tea in str is 
st̂ecte to taxation b bot te Centre an 
te States in aition to Cororation tax. 60 
er cent of te income of assesses in te 
bsiness of rowin an manfactrin tea 
is sbjecte to tax b resectie State o
ernments b imositbn of tax on aricltral 
income. Terefore b tain note of tis fact 
te a antae of incenties to inestment 
wic were enie to oters were also 
initiall enie to tea. t we ae mae 
certain amen ments b w: te incenties 
for tea ro ction an te cons mer tea 
rocess can be one.

Ten I come to taxation on inter-coro- 
rate iiens. ere we ae to see tat te 
rincile of brinin te State inancial Insti- 
tt>ns on ar wit State inancial Corora- 
tbns an State In strial Inestment Coro- 
ratbns as also been aciee.

Ten we ae trie to liberalise te 
benefits tat were actall to >e ien to 
sall anrca e ersons. Man er

sons in ̂is ose in te eneral etoe 
ae actall critrcise er seerel some 
O te strinent conitions tat were to be 
attribte to te arents an arians of 
wose wo ae sicall anica e 
ciMren. We ae remoe tem. We ae 
also seen tat te ambit of benefit is also 
imroe. Te rea of Inian Si ers 
were certain ifficlties an we ae also
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tried to remove them. In regard to donations 
for rural development activities, certain 
changes are to be made in the law. We are 
going to contact various rural organisations 
and various companies and try to see what 
changes can gradually be made in order to 
see that assistance to rural development 
can be achieved.

One important aspect is that fishermen 
are also an important working dass commu-
nity in this country. Just as an adyantage of 
loan waiver was given to the kisans, to was 
given to artisans, it was given to weavers, we 
have also included in our final draft that 
fishermen are also part and parcel of that 
populatbn and they would be granted under 
certain conditions, exemptbn on ban pro- 
gramme and that advantage will be given to 
lakhs and lakhs of fishermen in the country. 
Also, we could not completely change the 
pattern of petrol and diesel structure. But 
those fishermen are using the small vessels 
for their fishing activities. Tl'iey have got 
lesser horse-power vessels, smaller ves-
sels. and they always take diesel from the 
Fishermen’s Cooperative Societies and all 
the malpractices can be checked if only we 
were able to allow that a partbular class is 
exempted from this duty on diesel; one coub 
not find out whether that class is purchasing 
the diesel. But as far as fishermen are coji- 
cemed. they purchase petrol and dieself rom 
the fishermen’s cooperative societies and 
therefore in our system it is explbity clear 
that the fishermen who purchase diesel for 
their small vessels from the fishermen's 
cooperative societies, they will get complete 
exemptbn from the duty and there wilt be re-
imbursement.

Forthe sake of agrbulturists. aluminium 
containers whbh are used for agrbultural 
sector, we have seen that they are also given 
relief. Regarding the excise duty on PTAand 
DMT whbh have become extremely famous 
in the columns of the press, we have to see 
that both of them are at par as excise duty is 
concerned. Then, for prqmotbn of invest-
ment and to strengthen the capital goods, we 
have also taken certain important steps. 
Finally. I would like to point out to you that

many hon. Members, when I spoke for the 
first time regarding waiving of the k>an  ̂of 
the kisans. had levelled critbisms espedally 
from my friends on the left side. Whereas we 
are in favour of waiving the small loans taken 
by the marginal farmers and others. We 
doni allow the advantage to be taken by the 
'kulaks’, f fully agree with the sentiments 
expressed. But the hon. Member referred to 
the manner in which we have reformulated 
the scheme. We have said that not only the 
bans below Rs. 10,000 will be exempted but 
even the size of the ban has to be bebw Rs.
10.000. If some kisans or peasants or land- 
brds had taken ban of Rs. 1 lakh and if he 
says that out of that he shoub get waiver of 
Rs. 10.000 that is not going to be albwed. 
The ceiling of the ban wilt be Rs. 10.000 and 
only those who take ban t>ebwthat amount-1 
don’t think that 'kulaks’ take loan of Rs. 2000 
or Rs. 3000~will be given the exemptbn. 
Therefore, indirectly, we have also elimi-
nated the ̂ kulaks’. We have actually included 
fishermen and we have tried to remove the 
lacunae in this. Many Members have pointed 
out 'don’t leave it to the Government offbials 
to decbe this who are willful defaulters’. 
Therefore, we accepted the system of 
‘'Annawari” and as far as others are con-
cerned. we have not gone into that contro-
versy at all and thereby widening the scope 
of this debt relief. We have not been able to 
achieve the objectives on whbh they waiver 
of the loan was to be achieved. We have 
made It clear that this is going to be applied 
to ait the States, the Cooperatives as well as 
ail the banks in the Central sector. I would 
like to draw the attentbn of this House to the 
fact that those who claim that this is the 
responsibility of the Centre, i woub like to 
point out to our friends that but when we won 
the Central electbns atthe Parliament-there 
were many State Assemblies, who in order 
to view with us, hadpassedthe resolutbrv-we 
declared in our manifesto that there woub 
be waiver of ban upto Rs. 10,000. There are 
Assemblies in this country where they sab 
that they woub declare waiver of the ban 
upto Rs. 10,000, Rs. 13,000, Rs. 14000, Rs.
16,000 and soon. Now. when the questbn of 
implementatbn comes, we say that as far as 
the Central sector banks are concomed, we
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will take 100% responsibility. As far as the 
States are cofKemed, for cooperative loans, 
we wilt share 50% responsibility with the 
States and the States will have 50% respon> 
sibility. I can assure you that if all non- 
Ck>ngress States are prepared to take 
responsibility-let the challenges be 
accepted-we will try to talk to them and we 
wilt try to solve the entire problem. We will try 
to assist them as much as possible, but the 
problems shoukl be solved.

I do not want to say much about all the 
aspects because a number of points which 
were already raised earlier have to be re-
plied in the general debate. In the debate on 
price rise I convincingly tried to put forward 
the case of the Government without trying to 
defend the rise in prices. I said, the rise in 
prices is an aberration of our policy. (Inter-
ruptions) Please take your seat. I do not want 
to yield at this time

I do not want to drive the questk>n of 
prices below the carpet, and therefore, 1 will 
appeal to the House that because of the 
constraints in which this particular budget 
has been framed, the entire House was very 
kind throughout the various courses of the 
budget and I would appeal to you that in spite 
of your dissent on some of the issues, in spite 
of our differences on some of the issues,<>and 
I must say her that one of the Members of the 
Congress Party, Dr. Debi Prasad Pal, struck 
the correct note by saying that most of the 
Members have talked atx>ut the general 
budget, but he would like to concentrate only 
on the Finance Bill and he was one Member 
who concentrated on the Finance Bill de-
bate. I might differ with him on some issues, 
but 1 congratulate him for having concen-
trated on the provisions of the Bill and having 
made certain suggestions. We will keep ail 
the suggestions in mind, might be in the 
course of the year we can introduce certain 
changes through notifk̂ations and at a later 
stage we can take certain policy decisk>ns. 
We Will definitely keep in mind all the con-
structive criticisms that Members of both the 
skies have made, that Members of my Party

have made, critwism whk:h the supporters of 
the Government have made and the sug-
gestions that the Oppositk>n Party Members 
have made. I will keep all the suggestk>ns in 
mind and gradually we will try to have certain 
policy modifbatbns so that you will be able 
to satisfy yourself as far as your critk:ism is 
concerned.

Sir, with these words, I commend this 
Bill to the acceptance of the House.

MR. DEPUTY SPEAKER: I shall now 
put the Bill for conskleratbn to the vote of the 
House.

The questbn is:

That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1990-91, be 
taken into conskleration,”

The motion was adopfted

MR. DEPUTY SPEAKER: The House 

will not take up clause-by-clause considera-
tion of the Bill.

There is no amendment to Clause 2. 1 
shall, therefore, put clause 2 to the vote of 
the House.

The questbn is:

That clause 2 stand part of the Bill."

The motion was adopted

Clause 2 was added to the Bill

Clause 3-Amendment of Sectbn 2

MR. DEPUTY SPEAKER: There is 
amendment No. 59 by Government to clause 
3—3—

Amendment Made:

Page 4, /or lines 9 to 18, substitute,-- 

'(a) existing sub-clause (va) shall be
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remembered as sul>ciause (vd) 
and before sub>clause (vd) as so 
renumbered, the folbwing sub> 
clause shall be inserted and shall 
be deemed to have been inserted 
with effect from the 1 st day of April, 
1962, nameiy:—

“(va) any sum chargeable to income- 
tax under clause (iiia) of section 28;”;

(b) after sub-clause (va). the following 
sub-clause shall be inserted and 
Shalt be deemed to have been in< 
serted and shall be deemed to have 
been inserted with effect from the 
1st day of April. 1967» n mely:—

"(vb) any sum chargeable to in-
come-tax under clause (iiib) of section 
28;”;

(c) after sub-clause (vb), the following 
sub-clause shall be inserted and 
shall be deemed to have been in-
serted with effect from the 1st day 
of April, 1972, namely:—

"(vc) any sum chargeable to income- 
tax under clause (iiic) of section 28;”;. 
(59)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: Mr. K.S. 
Rao, you have given amendments Nos. 78, 
79 and 80. Do you like to move them?

SHRI K.S. RAO: Sir. I move:

Page 4, line 10,-—

for "Istday of April, 1962’"substi-
tute—

1st day of Apnl, 1991" (78)

Page 4, line 13,—

For*'1st day of April. 1967" substi- 
tute--

1st day of Apnl. 19Sr(79)

Page 4. line 17.—
For 1st day of April, 1972" satef/- 
ftrfe—ftrfe—

-Istdayof April,199r(8CJ

MR. DEPUTY SPEAKER: I shall now 
put the amendment Nos. 78. 89 and 80 
moved by Shri K.S. Rao to the vote of the 
House.

Amendments No. 78, 79 and 80 were put 
and negatived.

MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 3. as amended, stand 
part of the Bill."

The motion was adopted

Clause 3, as amended, was added to the 
Bill

Clause 3A

Motion Re: Suspension of Rule 80 (i)

PROF. MADHU DANDAVATE: I beg to 
move:

That this House do suspend clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in Lok Sabha 
in so far as it requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applicatk)n to Government amendment 
No. 60 to the Finance Bill, 1990 and 
that this amendment may be allowed 
to be moved."

MR. DEPUTY SPEAKER: The ques-
tion is:

"That this House do sû nd clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business tn Lok Sabha 
in so far as requires that an amend-
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ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applicationto Government amendment 
No. 60 to the Finance Bill. 1990 and 
that this amendment may be allowed 
to be moved.’ (76)

The motion was adopted

Amendment Made

Page 4, after line 23, insert,̂

'3A. In section 6 of the Income-tax 
Act, in clause (1), in sub-clause (c), in the 
Explanatbn, in clause (a), after the words 
previous year”, the words, brackets and 
figures *as a memt>er of the crew of an Indian 
ship as defined in clause (18) of section 3 of 
the Merchant Shipping Act, 1958, or" shall 
be inserted. (60)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 3A stand part of the Bill.”

The motion was adopted*

Clause 3A was added to the Bilt,

MR. DEPUTY SPEAKER; We will take 
up Clause 4. Is Mr. K.S. Rao moving amend-
ment No. 81

SHRI K.S. RAO: I am not moving.

MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 4 stand part of the Bill.*

The motion was adopted

Clause 4 was added to the Bill.

MR. DEPUTY SPEAKER: We will take 
up Clause 5. Is Mr. K.S. Rao rhoving his 
amendments No. 82,83 and 84?

SHRI K.S. RAO: I am not moving.
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MR. DEPUTY SPEAKER: The ques-
tion is:

That Clause 5 stand part of the Bill.”

The motion was adopted

Clause 5 was added to the Bill.

MR. DEPUTYSPEAKER: There are no 
amendments to clauses 6 to 8.

The question is:

That Clause 6 to 8 stand part of the 
Bill.”

The mothn was adopted

Clause 8A

Motion Re: Suspenston of Rule 80(i)

PROF. MADHU DANDAVATE: I beg to 
move:

That this House do suspend clause (I) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in LokSabha 
in so far as It requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
application to Government amendment 
No. 61 to the Finance Bill. 1990 and 
that this amendment may be allowed 
to be moved.”

MR. DEPUTY SPEAKER: The ques-
tion is:

That this House do suspend clause (i) 
of rule 80 of the Rules of Procedure 
and Conduct of Business in Lok Sabha 
in so far as it requires that an amend-
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates, in its 
applbatbn to Government amendment 
No. 61 to the Finance Bill, 1990 and
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that tliis amendment may k)e allowed 
to be moved.” (77)

Th0 mothn was adopted

MR DEPUTY SPEAKER: Mr. Madhu 
Dandavate, You can move amendment No. 
61.

Amendment made:

Page 5, after line 8, insert,—

*8A. For section 33AB of the Income- 
tax Act, the following section shall be 
substituted with effect from the 1 st day 
of April. 1991, namely:—

*̂ AB. (1) Where an assessee carry- 
ing on business of growing ̂nd manu
facturing tea in India has, before the 
expiry of six months from the end of the 
previous year or before furnishing the 
retum of his irKX>me, whichever is 
earlier, deposited with the National 
Bank any amount or amounts in an 
account (hereafter in this section re
ferred to as the special account) main
tained by the assessee with that Bank 
in accordance with, and for the pur
poses specified in, a scheme (hereaf
ter in this sedbn referred to as the 
scheme) approved in this behalf by the 
Tea Board, the assessee shall, subject 
to the provisions of this sectk>n, be 
aNowed a deduction (such deductk>n 
being allowed t)efore the bss, if any, 
k>rougfit forward from earlier years is 
set off under sectbn 72) of—

(a) a sum equal to the amount of the 
aggregate of the amounts so deposited; or

(b) a sum equal to twenty per cent of 
the profitsof such business (compUed under 
the head "Profits and gains of business or 
professbn” t)efore making any deducton 
under this sectkm),

whichever is less:

firm, or any as9odatk>n of persons off any 
body of indivkiuals. thedeductkMi under this 
sectbn shall not be aUowed in thecompula- 
tton of the income of any partner, or as the 
case may t>e, any member of such firm, 
assodatbn of persons or body of Individu
als:

Provkied further that where any deduc- 
tk>n, in respect of any amount deposited in 
the special account, has been albwed under 
this sub-sectk>n in any prevk>us year, no 
deductk>n shall be aUowed in respect of such 
amount in any other prevnus year.

(2) The deductk>n under sub-sectk>n (1) 
shall not be admissible unless the accounts 
of such Ixjsiness of the assessee for the 
prevk>us year relevant to the assessment 
year for whk̂h the deductk>n is claimed have 
been audited by an accountant as defined in 
the Explanatbn bek>w sub-sectk>n (2) of 
sectbn 288 and the assessee furnishes, 
abng with his return of income, the report of 
such audit in the prescribed fom duly signed 
and verified liy such accountant:

Provkied that in a case where the 
assessee is required by or under any other 
law to get his accounts audited, it shall k>e 
suffbient compliance with the provisbns of 
this sub-sectbn if such assessee gets the 
accounts of such business audited under 
such law arKi furnishes the report of the audit 
as required under such other law and a 
further report in the form prescrik>ed under 
this sub-sectbn.

(3) Any amount standing to the credit of 
the assessee in the special account shall not 
be albwed to be withdrawn except for the 
purposes specified b the scheme or in the 
circumstances specified kMbw:—

(a) cbsure of iHismess;

(b) death of an assessee;

(c) partitbn of a Hindu undlvbed
family;

Provbed that where such assessee is a (d) dissolutbnof afirm;
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(4) Notwithstanding anytliing con
tained in sul̂sectbn (3). no deduction under 
sub-section (1) shall be allowed in respect of 
any amount utilised for the purchase of—

(a) any machinery or plant to be 
installed in any office premises or residential 
accommodation, including any accommo
dation in the nature of a guest-house;

(b) any office appliances (not being 
computers);

(c) any machinery or plant, the whole 
of the actual cost of which is allowed as a 
deduction (whether by way of depreciatbn 
or othen/vise) in computering the income 
chargeable underthe head “Profits and gains 
of business or profession” of any one previ> 
ous year;

(d) any new machinery or plant to be 
installed in an industrial undertaking for the 
purposes of business of construction, manu
facture or production of any article or thing 
specified in the list in the Eleventh Schedule.

(5) Where any amount, standing to 
the credit of the assessee in the special 
account, is withdrawn during any previous 
•year by the assessee in the circumstance 
specified in clause (a) or clause (d) of sub- 
sedbn (3). the whole of such amount shall 
be deemed to be the profits and gains of 
business or profession of that previous year 
and shall accordingly be chargeable to in- 
come-tax as the income of that previous 
year, as if the business had not closed or, as 
the case may be, the firm had not been 
dissolved.

(6) Where any amount standing to 
the credit of the assessee in the special 
account is utilised by the assessee for the 
purposes of any expenditure in connection 
with such business in accordance with the 
scheme, such expenditure shall not be al
lowed in computing the income chargeable 
under the hefid "Profits and gains of busi
ness or profession”.

(e) liquidation of a company. (7) Where any amount, standing to 
the credit of the assessee in the special 
account, which Is released during any previ
ous year k>y the National Bank for being 
utilised by the assessee for the purposes of 
such business in accordance with the scheme 
is not so utilised, either wholly or In part, 
within that prevbus year, the whole so of 
such amount or, as the case may be, part 
therefore whbh is not o utilised shall be 
deemed to be profits and gains of k>usiness 
and accordingly chargeable to Income-tax 
as the income of that previous year;

Provkied that this sub-sectk)n shall not 
apply in a case where such amount is re
leased during any prevk>us year at the ck>- 
sure of the account in circumstances speci
fied in clauses (b), (c) and (e) of sub-section 
(3).

(8) Where any asset acquired in 
accordance with the scheme is sold or other
wise transferred in any previous year by the 
assessee to any person at any time before 
the expiry of eight years from the end of the 
previous year in whrch it was acquired, such 
part of the cost of such asset as is relatable 
to the deductbns albwed under sub-section 
(1) shall be deemed to be the profits and 
gains of business or profession of the previ
ous year in whbh the asset Is soki or other
wise transferred and shall accordingly be 
chargeable to income-tax as the income of 
that prevbus year:

Provbed that nothing in this sub-sec- 
tion shall apply-*

(i) where the asset is sold or other
wise transferred by the assessee to Govern
ment, a kx:al authority, a corporatbn estab
lished by or under a Central, State or Provin
cial Act or a Government company as de
fined in sectbn 617 of the Companies Act, 
1956; or

(ii) where the sale or transfer of the 
asset is made In connectbn with the succes- 
sk>n of a firm by a company in the business 
or professbn earned on 1̂ the firm as a 
result of whbh the firm sells or otherwise
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transfers to the company any asset and the 
scheme continues to apply to the company 
in the manner applicable to the firm.

>The provisions of clause 
(ii) of the ptoviso shall apply only where—

(i) all the properties of the firm relat- 
ing to the business or profession immedi
ately before the euecession become the 
properties of the Company;

(ii) all the liabilities of the firm relating 
to the business or profession immediately 
k>ef6re the succession become the liabilities 
of the company; and

(iii) all the shareholders of the com> 
pany were partners of the firm immediately 
before the succession.

(9)  The Central Government, if it 
considers necessary or expedient so to do, 
may, by notification in the Official Gazette, 
direct that the deduction albwable underthis 
section shall not be altowed after such date 
as may be specified therein.

Explanation—' In this sectfon,—

(a) tilationai Bank" means the Na
tional Bank for Agriculture and Rural Devel
opment established under section 3 of the 
National Bank for Agrrculture and Rural 
Devek)p merit Act, 1981.

(b) Tea Board”meansthe Tea Board 
established under section 4 of the Tea Act, 
1953.* (61)

(PROF MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques- 
tk>n Is:

"That Clause 8A stand part of the Bill.” 

The motion was adopted 

Clause 6A was added to the bill,

MR. DEPUTY SPEAKER: There is no

Amendment to clause 9.
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The questk>n is:

"That Clause 9 stand part of the Bill.*’

The motion was adopted

Clause 9 was added to the BiH

MR. DEPUTY SPEAKER: Shri Bala- 
sahab Vikhe Patil-not present.
The questbn is:

That Clause 10 stand part of the Bili."

The motion was adopted

Clause 10 was added to the Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to clauses 11 to 15. The ques
tion is:

That Clause 11 to 15 stand part of the
Bill.”

The motion was adopted 

Clauses 11 to 15 was added to the Bill,

Clause 1 B̂lnsertion of new section 
BODD

Amendments made:

Page 6, in line 53, omit t>r a Govern* 
ment dispensary”. (62)

Page 6, in lines 57-58, omit--

*‘as reduced by an amount equal to 
the income, if any. of such person (hereafter 
in this section referred to as haridicapped 
dependent)”. (63)

Page 7, om/̂ lines 1 to 3.

Page 7. ̂rline 6. sul)stitute,̂ (64)

*one lakh rupees.
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Explanation̂ For the purposes of this 
section, the expression "Government hospi-
tal” indudes a departmental dispensary 
whether fulMime or part-time established 
and run by a Department of the Government 
for the medical attendance and treatment of 
a class or classes of Government servants 
and members of their families, a hospital 
maintained by a local authority and any other 
hospital maintained by a local authority and 
any other hospital with which arrangements 
have been made by the Government for the 
treatment of Government servants/.' (65)

(PROF. MADHU DANDAVATE) 

SHRI K.S. RAO: I beg to move:

Page 6, line 46,—

affer “person” /nserf 7persons” (85)

Page 6, _

for lines 47 to 49, substitute—

*'(a) is a relative/ are relatives of the 
individual or, as the case may be, is a member/ 
are members of the Hindu undivided family 
and is/ are not dependent on any person 
other than such individual or Hindu undi- 
vided family for his/their support or mainte-
nance, and”(86)

Page 6, line 47,—

for *'is a member” substitute—

Is a member/are members” (87)

Page 6, line 50,—

for "is suffering"substitute—

"is/are suffering” (88)

Page 6, line 57,—

after “rupees” insert—

"in respect of each handicapped 
person” (89)

lines 1 to 3. (90)
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Page 7, —

MR. DEPUTY SPEAKER: I put amend-
ments Nos. 85 to 90 nrK>ved by Shri K. S. Rao 
to the vote of the House.

Amendments No. 85 to 90 were put and 
negatived.

MR. :€®!A. SPEAKER: The ques-
tion is:

'That Clause 16, as amended, stand 
part of the Bill.”

The motions was adopted

Clause 16, as amended, was added to the
Bill.

MR. DEPUTYSPEAKER: Thereare no 
amendments to clauses 17 to 23 
The question is:

*That Clause 17 to 23 stand part of the 
Bill.”

The motions was adopted

Clause 17 to 23 were added to the Bill.

Clause 24—Substitution of new section 
for section SOM

Amendments made:

Page 8, for lines 50 to 54, substi-
tute-'

'*(i) in the case of a schedule bank or 
a public financial institution or a State finan-
cial corporation or a State industrial invest-
ment corporation or a company registered 
under section 25 of the Companies Act. 
1956. sixty percent of the income by way of 
dividends from another domestic company.

(ii)  in the case of any other domestic 
company, so much of the amount of Income 
by way of dividends from another domestic
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company as does not exceed the amount of 
dividend distributed by the first-mentioned 
domestic company on or before the due 
date/(66)

SHRf GIRDHARI LAL BHARGAVA; I 
am not moving.
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Page 9. after \\r\e 11, insert

'(ill) ‘‘State financial corporatjon” and 
*State industrial investment corporatlon”shali 
have the same meanings as in section 436;’ 
(67)

Page 9, in line 12, for "(iii)” substi- 
ft/re—(68) “(iv)".

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 24. as amended, stand 
part of the Bill.”

The motion was adopted

Clause 24, as amended, was added to the 
Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to clauses 25 to 27.
The question is:

That Clauses 25 to 27 stand part of 
the B\\\r

The motion was adopted 

Clause 25 to 27 were added to the Bill. 

Clause 2  ̂Amendment of Chapter-Vlil

MR. DEPUTY SPEAKER: Shri Son- 
tosh Mohan Dev. do you want to move your 
amendments Nos. 1,2 and 3?

SHRI SONTOSH MOHAN DEV: lam 
not moving.

MR.DEPUTYSPEAKER: ShriGirdhari 
Lai Bhargava, do you want to move your 
amendments Nos. 4 to 8 and 34

MR, DEPUTY SPEAKER: Shri Bala- 
saheb Vikhe Patil- Not present.

Shri Y.S. Rajasekhar Reddy-Not pres
ent.

MR. DEPUTY SPEAKER: Shri K.S. 
Rao, do you want to move your amendment 
No. 91 to 97?

SHRI K.S. RAO: I am not moving.

Amendment made:

Page 11, for line 44. substitute—

"(i)” in the case of an individual, 
such individual or a minor of 
whom he is the guardian;** (69)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 28, as amended, stand 
part of the Bill.”

The motion was adopted

Clause 26, as amended, was added to the
Bill,

MR. DEPUTYSPEAKER: There are no 
amendments to Clauses 29 and 30. I put 
both the Clauses together to the vote of the 
House.

The question is:

That Clauses 29 and 30 stand part of 
the Bill

The motion was adopted

Clause 29 and 30 were added to the Bill,

Clause y\̂Amendment oi section 
119
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SHRI K.S. RAO: I beg to move:

Page 14, line 25--

ac/d at the end̂

“and in clause (b) for the words and 
brackets “(any Income-tax authority, not 
being a Deputy Commissioner (Appeals) or 
Commissioner (Appeals)” the word and 
brackets"(any Income-tax authority in the 
Income-tax circle not betowthe rank of Deputy 
Commissioner)" shall be substituted.” (98)

MR. DEPUTY SPEAKER: I put amend- 
ment No. 98 to Clause No. 31 moved by Shri 
K.S. Rao to the vote of the House.

Amendment No. 98 was put and negatived

MR. DEPUTY SPEAKER: The ques
tion is:

*That Clause 31 stand part of the Bill.” 

The motion was adopted

Clause 31 was added to the Bill.

MR. DEPUTY SPEAKER: There are no 
amendments to Clauses 32 to 47.1 put all the 
Clauses together to the vote of the House.

The question is:

That Clauses 32 to 47 stand part of
the Bill.”

The motion was adopted 

Clauses 32 to 47 were added to the Bill. 

Clause Â Consequential amendments

Amendments made:

Page 16, after lline 11, insert—

”(ii) in section 197A, in sub-sec- 
tion (1), for the words "his esti
mated total Income of the previ
ous year in whbh such income is

to be included in nomputing his 
total income will be less than the 
minimum liable to income-tax, 
the words *1he tax on his esti
mated total income of the previ
ous year in which such inconne is 
to be included in computing his 
total income will be *-A shall be 
substituted.” (70)

Page 16. in line 12, for "(ii)*.

substitute “(i)" (71)

Page 16, in line 17, for “(iii)",

substitute "(iv)” (72)

Page 16, in line 19, for “(iv)",

substitute "(v)” (73)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 42, as amended stand 
part of the Bill.”

The motion was adopted 

Clause 48 as amended was addedto the
mimi

MR. DEPUTY SPEAKER: Thereareno 
amendments to clauses 49 to 64.

The questk3n is:

That Clauses 49 to 64 stand part of 
the Bill.”

The motion ivas adopted 

Clause 49 to 64 were added to the B9.

MR. DEPUTY SPEAKER: There is an 
amendment No. 9 to clause 65 suggested by 
Shri Girklharilal Bhargava. He Is not moving
it.
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ent

Shri Y. S. Raiasekhar Reddy - Nol 
prosant
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MR. DEPUTY SPEAKER: The quas- 
tionis:

That Clause 65 do stand part of the

The motion was adopted

Clause 6S was added to the Bit.

MR. DEPUTY SPEAKER: There is no 
amerximent to clause 66

The questnn is;

That dause 66 stand part of the BiH.” 

The motion was adopted

Clause 66 wasaddedtothe BiH

MR. DEPUTY SPEAKER: There is an 
amendment No. 10 Clause 67 suggested by 
Shri GiridharHal Bhargava. He is not moving 
it.

MR. DEPUTY SPEAKER: Theques- 
tion is:

That Clause 67 stand part of the Bili.* 

The motion was adopted

Clause 67 was added to the BiH

MR. DEPUTY SPEAKER: There is no 
amendment to dause 68.

The question is:

That Clause 68 stand part of the Bill.” 

The motion was adopted

Clause 68 was added to the firA
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Cfmmm̂ %--'--AmendmerttofAct 13of19S9

Amendmer̂ Made:

PaQB 19. fef ines46 and 47, substi-
tute

*(b) in section 42. in sub-section (1

(i) the words. **Mrhere the fare for 
such journey is paid in Indian cur> 
fancy.” shall be omitted;

(ii) for the words *ten percent.”, the 
words fifteen per cent” shatt be 
substituted.* (57)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 69, as amended, stands, 
part of the Bin.*

The motion was adopted

Clause 69, as amended, was added to the 
BUI.

MR. DEPUTY SPEAKER: There are 
amendments No. 11 to 17 to clause 70 
suggested by ShriGiridharilal Bhargava. He 
is not moving them.

Shri Balasahab VIche Patil - Not pres
ent

Shri Bhogendra Jha-Not present

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 70 stand part of the BiN.” 

The motion was adopted 

Clause 70 was added to the Bit,

First Schedule 

MR. DEPUTY SPEAKER: There are
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amendment Nos. 18to24suggêedbyShri 
Giridharilal Bhargava. He is not moving them.

Shri Balasahab Vikhe Patil - Not pres>
ent

npt moving. Shri Y.S. Rajasekhar Reddy is 
not present in the House. Now, the amend* 
ment suggested tsy the Government.

Amendment made:

Shri Girdhari Lat Bhargava has sug*  Page 26, /br lines 14 to 18, substh
gested amendments no. 35 to 37 also. He is tute—

•(1) where the total
income does not exceed 
Rs. 10.000

(2) where the total income 
exceeds Rs. 10,000 but does 
not exceed Rs. 20,000

(3) where the total income 
exceeds Rs. 20,000

10 per cent of total incomes;

Rs. 1,000 plus 20 per oent of the amount 
by which the total income exceeds 
Rs. 10,000;

Rs. 3,000 plus 35 per cent of the amount 
by which the total income exceeds Rs.
20,000." (74)

(PROF. MADHU DANDAVATE)

SHRI K.S. RAO (Machilipatnam): I beg 
to move:

Page 26. line 28.—

Ibr  per cent,* sidxstitute *5 per 
cent*. (99)

Page 26. line 30,—

hr *Rs. 2.100 plus 12 per cent,” 
substitute *

-Rs. 1,750 plus 10 per cent,". (100)

Page 26, Hne 32.—

(or  8,100 plus 18 per cent," 
sutjstitutê

“Rs. 6,750 plus 15 per cent,". (101)

MR. DEPUTY SPEAKER: I shall now 
put amendments no. 99,100 and 101 moved 
by Shri K.S. Rao to the vote of the House.

Amendments No. 99,100 and 101 were 
put and negatived.

MR. DEPUTY SPEAKER: The ques
tion is:

*That the first Schedule, as amended, 
stand part of the Bill."

The motion was adopted

The First Schedule, as amended, was 
added to the BiU.

Second Schedule

MR. DEPUTY SPEAKER: I hope Shri 
Girdhari Lai Bhargava is not moving his 
amendment No. 25. Now, amendment sug
gested by the Government.

Amendment made

Page 30, in line 9, for '9607. 11 and 
9607.19".

Substitute ‘‘9607.11, 9607.19 and 
9607.19 and 9607.20" (58)

(PROF, MADHU DANDAVATE)
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MR. DEPUTY SPEAKER: The ques
tion is:

That Second Schedule, as amended, 
stand part of the Bill.”

The motion was adopted

The Second Schedule, as amended,was 
added to the Bill.

MR. DEPUTYSPEAKER: There are no 
amendments to Third and Fourth schedules.

The question is:

That the Third Scheduled and the 
Fourth schedule stand part of the Bill.’'

The motion was adopted

The Thhd Scheduled and the Fourth 
Schedule were added to the Bill.

Clause 1—Short title and commencement.

Amendment made

Page 1, in line 5. for ''sections 2 to 59”,

substitute "sections 2 to 61". (75)

(PROF. MADHU DANDAVATE)

MR. DEPUTY SPEAKER: The ques
tion is:

That Clause 1. as amended, stand 
part of the Bill.”
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The motion was adopted

Clause 1, as amended, was added to the
BHl

MR. DEPUTY SPEAKER: The ques
tion is:

That the Enacting Formula and the
Long title stand part of the Bill.”

The motion was adopted

The Enacting Formula andtheljong Title 
were added to the SOI.

PROF. MADHU DANDAVATE: Sir, I 
commend this BftI forthe unanimous accep
tance of this House. I ft)eg to move:

That the Bill, as amended, be passed.”

MR. DEPUTY SPEAKER: The ques
tion is:

That the BiH. as amended, be passed.” 

The motion was adopted

MR. DEPUTY SPEAKER: The motion 
is adopted and the Bill, as amended, is 
passed.

19̂1 hrs.

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, May 18, 1990/ 
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